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L O K  SA B H A  
Thursday, 25th September, 1958

The Lok Sabha met at Eleven of 
the Clock.

[M r. Speaker  in the Chair]

•ORAL ANSWERS TO QUESTIONS 

Mrs. Joshi In Goa Jail

*1584. Shri V. C. Shukla: W ill the 
Prime Minister be pleased to state 
■what steps were taken by Govern
ment in the past and what are pro
posed to be taken now to secure the 
release of Mrs. Sudha Joshi who has 
been in Jail in Goa since 1954?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
The question of release of Shrimati 
Sudha Joshi was taken up through 
diplomatic channels. The nationality 
certificates of both Shrimati Sudha 
Joshi and her husband Shri Mahadeo 
Shastri Joshi have again been for
warded to Portuguese authorities to 
prove her Indian nationality. We 
like to hope that the Portuguese w ill 
Telease her soon.

Shri V. C. Shukla; May I know how 
many Indians are prisoners there 
apart from Mrs. Joshi?

Shrimati Lakshmi Menon: Three
more.

Shri V. C. Shukla: Have the Gov
ernment examined the question of 
the desirability of raising this ques
tion in UNO; if so, whether any deci
sion has been taken in this connec
tion?

8512

Shrimati Lakshmi Menon: I do not
think the Government has taken any 
decision regarding raising this issue 
in the United Nations.

Shri Goray: Is it a fact that one of 
the officers of the Egyptian Embassy 
is shortly proceeding to Goa to meet 
these prisoners?

Shrimati Lakshmi Menon: Yes, Sir; 
It is correct.

Shri Goray: Has he been instruct
ed to urge upon the Government 
there to give more facilities to Mr. 
Ranade who is in jail and who has 
been sentenced to 28 years’ imprison
ment?

Shrimati Lakshmi Menon: I cannot 
tell exactly what the instructions are. 
I think he w ill look into the condi
tions of prisoners and takes care that 
these people are properly treated.

Shri Assar: May I know whether it 
is a fact that the Portuguese autho
rities are unwilling to release her 
claiming that she is a Goan national? 
If so, w ill our Government warn the 
colonial authorities there that it is 
futile to attempt to divide the Goans 
and Indian nationals?

Shrimati Lakshmi Menon: I  did not
understand the latter part of the 
question.

Mr. Speaker: The hon. Member 
will repeat it a little more slowly.

Shri Assar: May I know whether 
it is a fact that the Portuguese autho
rities are unwilling to release her 
claiming that she is a Goan national? 
If  so, w ill our Government warn the 
colonial Portuguese authorities that 
it was futile to attempt to divide 
Goans and Indian nationals?

209 A  L.S.D.— 1.
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Shrimati Lakshmi Menon: It is A
(act that the Portuguese declined to 
release Shrimati Sudha Joshi on the 
ground that she is not an Indian 
national. So, we produced the na
tionality certificate of Shrimati Sudha 
Joshi. Then, they said that unless it 
is proved that her husband was also 
an Indian national at the time of the 
marriage, they cannot consider it. 
Now, we have also produced the na
tionality certificate of her husband to 
prove that he was also an Indian 
national at the time of the marriage.

Shri B. K. Gaikwad: May I know 
how many persons there are in jail 
from India today?

Shrimati Lakshmi Menon: I have
just answered this question, Sir.

Mr. Speaker: Three, 1 think.

Shrimati I^akshmi Menon: Three be
sides Shrimati Sudha Joshi.

Shri Goray: In view of the fact that 
Mr. Ranade has been sentenced to 28 
years and still he continues to be in 
the Panjim lockup, w ill Government 
instruct this officer of the Egyptian 
Embassy to take this question up with 
the Portuguese Government?

Shrimati Lakshmi Menon: This
question was also answered by me, 
Sir.

Shri Assar: Is Government aware of 
a news item that appeared in the
last week of July that she had been
released on the 6th July? I f  so, 
have they tried to find out how this 
false report was circulated and whe
ther the Portuguese authorities had 
any hand in it?

Shrimati Lakshmi Menon; I do not
know how this false rumour was 
circulated. It was true that there 
was a newspaper report that Shrimati 
Sudha Joshi was released. On en
quiry, we found that it was not
correct.

Prices of Cloth

+

Shree Nsrayan Das: 
Sardar Iqbal Singh:

W ill the Minister of Commerce 
Industry be pleased to state:

(a) the trend of prices in the prin
cipal cloth markets of India during 
the last six months;

(b) whether it is a fact that the 
prices have been constantly falling; 
and

(c) if so, the reasons therefor?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra)r
(a ) The prices of cloth have been 
fairly steady in the principal markets, 
the variations being about one per 
cent.

(b) and (c). Do not arise.

Shri Shree Narayan Das: May I
know how the prices prevailing now 
compare with the prices last year 
during the same period?

Shri Satish Chandra: The weighted 
average of various prices of coarse, 
medium, fine and superfine varieties is 
less this year as compared to the same 
time last year.

Shri Shree Narayan Das: May I
know whether any study has been 
made as to the reasons why there has 
been no fall due to the decrease in 
the excise duties?

Shri Satish Chandra: The excise
duties have been readjusted. Conces
sions have been given in some cases. 
There has been a slight increase in 
the cost of fine and superfine cloth; 
but the prices of coarse and medium 
cloth have more or less remained 
stationary.

Shri Ranga: Has it not been brought 
to the notice of Government by the 
Handloom Board and also by several 
organisations of the handloom weavers 
that the prices of handwoven cloth 
have been coming down and there has 
been a huge accumulation of cloth?
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Shri Satish Chandra: Yes, Sir; the 
production of handloom cloth has been 
increasing and the offtake has not 
increased to the same extent. It is 
hoped that with the coming Dusserah, 
Durga Puja and Diwali season, the 
offtake of cloth w ill be better.

Shri N. R. Munteamy: As a result 
of the readjustment of the excise duty, 
is there going to be a reorientation in 
the outturn of production suiting con
sumption to the indigenous demand 
and the demand abroad?

Shri Satish Chandra: These changes 
in the excise duty have resulted in a 
slight change in the pattern of pro
duction. There is a tendency now 
among the producers of coarse cloth 
to switch over to medium cloth for 
which there is a greater demand.

Shrl Jadhav: May I know whether 
the cloth produced in power looms is 
not being allowed to be processed by 
the mills?

Shri Satish Chandra: 1 do not know; 
power loom itself is a small mill.

Shri Jadhav: I mean processing.

Shri Satish Chandra: I am not aware 
of it. There is no restriction on their 
being processed in a mill, if a mill 
wants to undertake the job and a 
power loom wants to get it done.
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Shri Rameshwar T&ntia: About 30 
mills which were closed before the 
excise relief was given are still closed 
and the Government is running only 
the Sholapur mill. May I know whe
ther Government is thinking of run
ning the other mills in the same way?

Shri Lai Bahadur Shastri: We have 
to consider various steps in order 
that the mills which are closed could 
be opened. The conditions are different 
in the case of each and every mill. 
They are closed not on account of one 
reason; there are different reasons. 
We will, certainly, consider them and 
do whatever is possible in the light of 
the recommendations made by the 
Textile Enquiry Committee Report.

Decentralization of Administration

+

Shrl Ram Krishan:
Sardar Iqbal Singh:

*1586. ^ Dr. Ram Sabhag Singh:
Shri Shivananjappa;
Shri Rami Reddy:
Shrl Keshva:

W ill the Minister of Planning be 
pleased to lay a statement on the 
Table showing:

(a) the names of the States which 
have accepted the recommendations 
of the study team for Community 
Development and National Extension 
Service in regard to democratic de
centralisation of administration;
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(b ) the names of the States which 
have implemented the said recom
mendations; and

(c) the measures taken by the State 
Governments for implementing the 
recommendations?

The Deputy Minister of Planning; 
(Shri S. N. MLshra): A  statement is 
laid on the Table of the House. [See 
Appendix VI, annexure No. 77].

8hri Ram Krishan; From the state
ment I find that most of the States 
are preparing Bills for the democra
tic decentralisation of administration. 
In view of this fact, may I know 
whether the Central Government pro
poses to prepare a model B ill for 
the guidance of the States and to 
expedite this matter?

Shri S. N. Mishra; The idea is that 
the democratic structure suited to its 
conditions should be worked out by 
each State. There is no idea that 
there should be any uniformity insist
ed upon in this respect.

Shri Ram Krishan: May I  know the 
names of the States which have 
agreed to appoint a chairman from 
non-official members for these insti
tutions?

Shri S. N. Mishra: I think this mat
ter has been coming up before the 
House so often. The view of the 
Planning Commission is that it is the 
concern of the State Government to 
see whether there should be a non- 
official or an official as Chairman.

Shri Shivananjappa: The answer 
speaks of the constitution of the taluk 
advisory committees and district ad
visory councils. May 1 know what 
will happen to the panchayats in this 
administrative set-up?

Shri S. N. Mishra; The panchayats 
are the very basis of this structure.

Sbri Basappa: What steps are taken 
by the Government to increase the 
finances of the panchayats?

Shri S. N. Mishra: That question is
entirely different

Shri Shree Narayan Das: The hon. 
Deputy Mijoister has stated that it 
has been left to the various State 
Governments to decide as to the 
chairmanship, whether it should go 
to the official or the non-offlciaL 1 
would like to know whether the Plan
ning Commission itself has given 
thought to this and has made any 
suggestion in this regard?

Shri S. N. Mishra: I have already 
indicated the view of the Planning 
Commission. It is the concern of the 
State Governments to see whether he 
should be an official or a non-official.

Shri Tangamani: In the statement I 
find that the Madras State has 
abolished the district boards. A  new 
panchayat Bill has been introduced 
in the legislature. May I know 
whether this Bill has become law and 
whether it has followed the recom
mendations of the Balwantray Mehta 
Committee’s report?

Shri S. N. Mishra; There were two 
Bills before the Madras Legislature. 
One Bill had been passed and another 
Bill is still on the anvil. So far as 
the principle behind the Mehta Com
mittee’s report is concerned, it has 
been accepted by the Madras Gov
ernment and the progress in this 
direction is indeed very good in that 
State.

Shri Tangamani: May I request that 
question 1633 may also be taken up 
along with question 1587? The con
cluding part of the latter question 
asks about the number of persons 
who have expressed a desire to come 
to India while the other question 
deals with the number of repatriates 
who have come to Madras State and 
the help given to them.

Mr. Speaker: The! hon. Minister
may answer both these questions to
gether.
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M Im i Nationals In Ceylon

'Shri Bam Garib:
Shri Ram Krishan:
Sardar Iqbal Singh:

•1587. V Shri D. C. Sharma:
j Shri Shree Narayan Das: 
^Shri P. C. Borooah:

W ill the Prime Minister be pleased 
to state:

(a) the number of Indian residents 
in Ceylon, who have been granted 
citizenship rights by the Ceylon Gov
ernment as on the 31st August, 1958;

(b ) the number of applications 
pending at present for registration;

(c) number of those stateless per
sons who have expressed desire to 
come to India to the Indian High 
Commission in Ceylon; and

(d ) number of those who have been 
permitted to come to India?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) 94,824 persons 
upto the end of June, 1958. Later 
figures are not available.

(b ) 9,673 covering 31,836 persons 
approximately.

(c) and (d). These so-called state
less persons are, in the opinion of the 
Government of India, the responsi
bility of the Government of Ceylon. 
The question of permitting them to 
visit India is a matter for the Gov
ernment of Ceylon to decide.

Repatriates from Ceylon

+
•IBM Shri Tangamani:
l Shri N. R. Munisamy:

W ill the Prime Minister be pleased 
to state:

(a) the number of repatriates who 
have come so far to India from 
Ceylon;

(b ) the number of those who have 
settled down in the Madras State; and

(c ) the total help given by the Cen
tral Government for the rehabilita
tion of these repatriates?

Hie Parliamentary Secretary to the 
Minister of External Affairs (Shri
Sadath All Khan): (a) 63,852 between
1954 and 30th June, 1958.

(b) The Government of Madras 
report that 44,971 repatriates have 
settled down in the Madras State 
from October, 1954 to the end of Aug
ust, 1958.

(c) No financial assistance has been 
rendered by the Central Government. 
The repatriates have however been 
treated liberally by the Indian Cus
toms Department in the transfer of 
their assets from Ceylon.

Shri Tangamani: May I know whe
ther the Central Government have re
ceived any proposals from the Madras 
Government as to the assistance given 
to these repatriates and if so, what 
is the reaction of the Government?

Shri Sadath All Khan: Yes, Sir. 
The Government of Madras had, in 
May, 1957, appointed a special officer 
for investigating the conditions of 
repatriates from Ceylon who had set
tled down in the Madras State. The 
findings of this Special Officer of the 
Madras Government have very care
fully been studied in the Ministry of 
External Affairs. The conclusions 
reached were, firstly, that the re
patriates in almost all cases returned 
to the original home and hearth they 
had left behind; secondly, that the 
repatriates were allowed to transfer 
their earnings and possessions to 
India and thirdly, that the repatriates 
were treated exceptionally liberally 
by the Indian Customs. In view of 
the above considerations, it was felt 
that no special assistance need be 
given to the repatriates from Ceylon. 
The Government of Madras did send 
us some suggestions but on these 
grounds we were unable to accept 
them.

Shri Ram Krishan: May I know 
the number of those who have settled 
in other parts of India?
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Shri Sadath A ll Eton: I  am unable 
to answer that question. I have no 
information with me as to how many 
have settled down in other parts of 
India.

Shri Slnlus&n Singh; What per
centage of these people had their own 
houses and lands in India on which 
they came and settled down and what 
is the percentage of those who had 
none?

Shri Sadath A li Khan: It is hard to 
say. I  think almost all of them had 
their own homes and hearths in India.

Some Hon. Members: No, no.

Shri M. R. Krishna: May I know
whether any assistance has been given 
or whether there was any talk bet
ween the Government of India and 
the Government of Ceylon on the re
cent trials and also looting of the 
Indian businessmen’s shops in Ceylon?

Shri Sadath A ll Khan; Our High 
Commissioner in Ceylon is looking 
into these but I do not know whether 
that question arises out of this 
question.

Shri Hem Barua: How many of 
those 10,000 Tamilians who were forc
ed to ask for shelter in police stations 
in Colombo as a result of the riots 
there and asked for repatriation, if 
any are repatriated and how many 
of them are included ih the number 
that the hon. Minister has just now 
cited?

Shri Sadath A li Khan: I would re
quire notice.

Sbri Tangamani: May I know whe
ther it is not one of the recommen
dations of the Madras Government 
that people who have come from 
Ceylon should be given some conces
sions in the employment in the rail
ways and the postal department and 
also some facilities for exports to 
Ceylon?

Shri Sadath A ll Khan: Yes, Sir.

Shri Ramanathan Chettiar: In view 
of the strong feelings in the South,

particularly in the Madras State over 
this question, what steps are the Gov
ernment taking to expedite the con
sideration of this matter in consul
tation with our High Commissioner 
in Ceylon and to give such reliefs 
as are needed?

Shri Sadath A ll Khan: If the hon. 
Member is referring to the Indian 
citizenship of these repatriates com
ing away to India the work is pro* 
gressing fairly well and I w ill read 
out to you these things, if you permit 
me.

Mr. Speaker: He may do so if it is 
not very long.

Shri Sadath A ll Khan: It is not very
long.

First of all, the progress of disposal 
of applications for Ceylon citizen
ship under the Indian and Pakistani 
Residents (CStiaenship) Act is as 
follows:

2,37,934 applications were filed 
for their registration as citizens 
of Ceylon by persons of Indian 
origin in Ceylon by the due date 
which was 4th August, 1951. The 
Ceylon Government has so far 
accepted 21,127 applications cover
ing 94,824 persons and rejected 
1,95,642 applications covering 
6,75,464. Another, 7,392 applica
tions covering 36,028 persons are 
reported to have been withdrawn. 
2,27,361 applications covering 
8,06,316 have been disposed of up
to the end of June, 1958. Only 
9,673 applications are still pend
ing disposal.

This is for the Ceylon citizenship. 
The Indian High Commissioner has 
registered 21,295 persons as Indian 
citizens upto the end of June, 1958. 
Our High Commission issues repatria
tion certificates in the case of only 
those persons who are registered as 
Indian citizens or who hold Indian 
travel documents.

Shri Snbblah Ambalam: May I
know whether one of the recommen
dations of the Madras Government is
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ihat small-scale industries should be 
started in that area in order to pro
vide employment to these people and 
also that two spinning mills should 
lie  started in these areas to give em
ployment to these repatriates?

Shri Sadath AU Khan: They had 
forwarded various recommendations 
but, as I have stated earlier, in view 
•of the facts already mentioned, we 
did not feel it necessary to accept 
these recommendations of the Madras 
Government.

Shri Thane Filial: Amongst the ap
plicants to the Indian High Commis
sion, may I know how many people 
who have acquired Ceylon citizen
ship have applied again for Indian 
citizenship?

Shri Sadath All Khan: I want notice 
4® answer that question.

Shri Kanga: Have Government con
sidered -the need for providing relief, 
in  some such way as has been offer- 
«d  to those who have had to come 
away from Pakistan, to all these 
peojSle who have had to come 
away from Ceylon especially after 
the recent riots; and, if they have 
not considered it. do they propose to 
give early consideration to this 
matter?

Shri Sadath All Khan: Sir, I have 
tried to answer these questions. I 
>do not know exactly what relief has 
"been given to the victims of the riots 
-who have come away. I will enauire 
into the matter.

'Shri N. R. Munlsamy: Sir, recently 
the highest court in Ceylon had given 
a verdict that all persons who applied 
for registration of citizenship in 
•Ceylon must get themselves regis
tered irrespective of the fnct of their 
"having made remittances from Ceylon 
to  India, and in spite of that applica
tions have been pending. May I know 
•whether there has been any corres
pondence on this matter between the 
Prime Minister of India and the Prime 
Minister of Ceylon.

Shri Sadath AU Khan: Sir, I re
quire notice.

Naga Hostiles

+
* ism l / Shri Panlgrahl:

\  Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a ) the number of Naga hostiles 
who have surrendered during 1st 
February to the 31st August, 1958;

(b ) the number of Naga prisoner* 
released during the above period; and

(c) the quantity of arms surrend
ered by them?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri J. 
N. Haxarika); (a) 856.

(b ) 33.

(c) 64.

Shri Panlgrahl: What was the
strength of the hostiles when the hos
tilities began, and what is their pre
sent strength?

Shri J. N. Haxarika: We do not
know the exact strength of the hostiles 
at the beginning of their activities, 
but at the moment I think their num
ber has much reduced.

Shri Panlgrahl: May I know whe
ther any attempt was made to estab
lish contacts with the leaders of the 
Naga hostiles by sending a delegation 
of loyal Nagas to those areas, and 
whether it is a fact that the six- 
member Naga delegation which went 
to have contacts with the leaders of 
the hostile Nagas did not return to 
report to Government?

Shri J. N. Haxarika: I do not know 
how it does arise out of this. But there 
is a Liaison Committee set up by the 
Select Committee for the Naga 
People’s Convention. That Liaison 
Committee has already met the hos
tiles, and the members of that Com
mittee have tried to explain away th» 
present position.
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Shri J. N. Hazarika: No, Sir; those 
who have surrendered have not gone 
back. We have now more than 1000 
hostiles who have come over ground, 
and we have no instance of their going 
back.

Shri Hem Bara a: May I know how 
many of the Naga hostiles who crossed 
the Cachar-East Pakistan border— 
some of whom are believed to be 
emissaries of Naga hostiles who have 
met Phizo and come back—have been 
so far apprehended and arrested?

Shri J. N. Hazarika: I require notice 
to give an exact answer to that.

Shri Basumatari: May I know the 
names of the members of the Liaison 
Committee?

Shri J. N. Hazarika: The President 
of the Naga People’s Convention, 
Dr. Imkong Liba Ao, is the Chairman 
of the Liaison Committee also. I do 
not know the names of other members.

Raw Materials for Industries
+

f  Shri N. E. Munisaray:
J Shri Bibhuti Mishra:

*1588- ] Shri Rameshwar Tantia:
Shri S. C. Samanta;

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
representatives of the A ll India Manu
facturers Organisation met him in 
May, 1958 and represented to him re
garding the shortage of various kinds 
of raw materials required for the in
dustries;

(b ) if so, the steps taken or propos
ed to be taken in the matter;

(c) what are the total requirements 
of India for raw materials such as

steel, pig iron and non-ferrous roetals- 
for the development of our Industrie* 
in 1958-59; and

(d ) how Government propose to ' 
meet the requirements therefor?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) Yes, Sir.

(b ) to (d). A  statement is laid tw  
the Table of the House. [See Ap
pendix VI, annexure No. 78],

Shri S. R. Muniswamy: Towards the 
end of August, 1958, the Export Pro
motion Advisory Council and also the 
Import Promotion Advisory Council 
met. May I know whether Govern
ment referred these representation* 
to any of these Councils; and, j f  so,, 
what are their reactions?

Shri Satish Chandra: The Export-
Promotion and Import Promotion Ad
visory Councils do not deal with rep
resentations received from other 
parties. They are consultative bodies 
where the Ministry of Commerce and 
Industry discuss round the table pro
blems faced by the importers, ex
porters and the industry.

Shri Rameshwar Tantia: May I know
whether Government are considering; 
the question of re-adjusting the im
port policy by which the factories 
manufacturing imported articles do 
not suffer due to want of raw 
materials?

Shri Satish Chandra: The matter is 
kept constantly under review, and 
every effort is made to keep the in
dustries going within the limitation o f  
imports of raw materials and the 
availability of foreign exchange.

Shri S. C. Samanta: As regards
steel for small scale industries, may 
I know whether the total requirement 
for 1957-58 was available; i f  so, why 
only 9,000 tons of steel was allotted 
for West Bengal against their demand 
of 44,000 and unwanted varieties were- 
also supplied to them?
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Shrl Batish Chandra: It is true that 
the full steel demanded by the vari
ous States could not be supplied, but 
the allocation of steel for small-scale 
industries has been going up from one 
licensing period to the other.

Shrl S. G .Samanta: I want to know 
why unwanted steel was supplied 
when the steel demanded was not 
available, and that too at a high 
price?

Shrl Satish Chandra: I do not know 
whether unwanted steel was supplied. 
The fact is that allocation for small- 
scale industries has been gradually 
increasing. Even in the current 
licensing period the quantity allocat
ed for small-scale industries is more 
than the quantity allocated in the 
previous six months or the corres
ponding period in the last year.

Shri N. R. Monisamy: From the 
statement I find that some relaxation 
has been allowed in respect of cer
tain items of industries. May I know 
what are those specific items in res
pect of which relaxations or liberali
sation in import restrictions have 
been allowed?

Shri Satish Chandra: In the case 
of a scheduled industry, whenever a 
shortage of steel is felt and there is 
a likelihood of the production being 
hampered below the previous year's 
production, efforts are made to sup
ply special quantities of steel.

Shri V. P. Nayar; I find from the 
statement that special provision has 
been made in the Export Promotion 
Schemes for the import of industrial 
raw materials. May I know whether 
it is a fact that such concessions tire 
also allowed on, what is called, pros
pective exports and, if so, what are 
the conditions or the guarantees taken 
from those prospective exporters and 
how are such guarantees fulfilled?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
In some cases action may have been 
taken on the lines suggested by the

hon. Member, but it was in very few 
cases. This scheme of linking ex
ports with imports is under our close 
examination, and we w ill be taking 
our decision very soon. It w ill have 
to be decided in the case of each 
commodity differently.

Shri V. P. Nayar: May I know
whether it is a fact that owing to 
lack of clarity in the policy framed 
by Government in respect of export 
promotion and imports thereto, un
due advantage has been taken and- 
on furnishing mere information that 
firms are trying to export so many 
lakhs worth of goods in many cases 
Government have been forced to give 
import licences for values far incom
mensurate with the possibility of ex
ports?

Shri Lai Bahadur Shastri: I shall
be glad if the hon. Member w ill give 
me a few specific cases.

Shri V. P. Nayar: I have given him 
already.

Shri Ranga: Is the same considera
tion being shown to the needs of 
agricultural industry for supplies of 
iron and steel as is being shown to 
small-scale industries?

Shrl Lai Bahadur Shastri: It is for
the Food and Agriculture Ministry to 
make any recommendations to us, and 
very recently, in a particular matter, 
the Food and Agriculture Minister 
did mention to me regarding the im
port of certain commodities for the 
development of agriculture. I said’ 
we w ill most sympathetically consider 
those proposals.

Shri Bimal Ghose: Now that Gov
ernment have some firm idea about 
the foreign exchange assistance that 
we might get, is it possible for the 
Government to say to the industry 
the quantum of essential raw mate
rials that they would get for the rest 
of the Plan period so that they may 
adjust their policies according to it?

Shri Lai Bahadur Shastri; It wil> 
not be possible to do so in so far as- 
this licensing period is concerned.
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We have yet to wait to know the 
exact assistance and aid or loan that 
we might get, but, during the course 
o f the next few  months, it might be 
possible to consider the suggestion 
made by the hon. Member.

Shri S. C. Samanta: May I  know 
whether it is a fact that when Gov
ernment could not supply specific 
allotments demanded by the States 
they supply an excess o f other cate
gories and, if so, whether those items 
-of other categories go to the market 
«n d  the small-scale industries have 
to pay a higher price?

Shri Lai Bahadur Shastri: I want to 
inform the hon. Member that we do 
not want to supply unwanted steel 
to the State Governments or to the 
industry. But as there has been an 
acute shortage o f supply of steel, we 
have sometimes to supply them steeJ 
which was not in accordance with 
their needs or requirements. For 
example, the Russian steel which had 
come to this country had to be sup
plied to various State Governments. 
It has to be fabricated according to 
the needs of the industry concerned. 
So, the State Governments or the in
dustries have to make a special effort 
or even have to undergo some diffi
culty in order to meet their needs in 
.the present difficult circumstances.
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An Hon. Member: It may be read
in English also.

Mr. Speaker: Yes.

Shri Abid All: The Board has so far 
heard the parties at Bombay, Kanpur, 
Delhi, Ahmedabad and Calcutta. It 
has still to visit a number of textile 
centres in India.
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Shri Tangamani: This Textile Wage 
Board under Shri Jheejibhoy was 
appointed more than two years ago. 
May we know at least now whether 
this report w ill be before us at the 
end of this year at least?

Shri Abid A ll: This Board was not
appointed two years back. It was
appointed on 30th March, 1957. I have 
just replied to the previous question 
that it is difficult, at this stage, to 
give any indication of the time by 
which we w ill receive the report, 
because too much work has to be done. 
In this Board both workers’ and em
ployers’ representatives have been 
appointed. So they have to hurry up.

tto ffo : firr sfbTTrr,

«rrt, sfft sr̂ iTTT-
3T5 *ptt *n, srari

3  arw 9fti fft s^ f̂iTFCTr
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Shri Dasappa: In view of fact that 
the Government have appointed three 
Wage Boards already—apart from one 
for textiles, they have appointed Wage 
Boards for sugar as well as for the 
cement industry— and in view of the 
fact that many things are common 
like the rise in the cost of living index 
and so on, may I know what arrange
ments are made for integrating the 
work so far as the ascertainment of 
these facts is concerned?

Shri Abid Ali: A  suggestion was
made that the Chairman of these three 
Boards may meet and again a sugges
tion was also made that all the mem
bers of the Wage Boards may meet 
together, and this was forwarded to 
the respective Wage Boards.

«ft TTo Vo aw? : *RT «Ft
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i .................

Mr. Speaker: I  cannot allow the
hon. Member to go on talking like 
this.

«ft TTo v «  «wf : sparer
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Shri Tanyamani: May I  know whe
ther, in view of this delay of 18 
months, the Government will give 
directions to the Wage Boards that 
they w ill come out with an interim 
award before the end of this year?

Shri Abid Ali: It is for the workers’
representatives to make this sugges
tion there, and we will forward this 
suggestion also to the Wage Board.

Shrimati Sucheta Kripalanl: Just
now the hon. Minister said that the 
members of the Wage Board are deli
berately slowing up the progress of 
the work for certain reasons. May I 
know whether the Government also 
agree with those reasons or whether 
the Government are willing to take 
some steps to see that the work of 
the Wage Board is expedited?

Shri Abid All: That was not my
intention.
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N «* i«r n n ( Metals

*1892. Sbri V. P. Nayar: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether Government have 
received any complaints from manu
facturers of non-ferrous metals against 
the presence of 10 per cent. Zinc in 
Copper for rolling sheets; and

(b ) if so, what action has been taken
i.\ the matter?

The Deputy Minister of Commerce 
and Industry (Sbri Satish Chandra):

(a ) Yes, Sir.

(b ) Indian Standard Institution pro
pose to lay down standards for the 
Copper Sheets.

Sbri V. P. Nayar: Question 1629 may 
also be answered along with this.

Sbri Satish Chandra: That question 
relates to copper and prices.

Mr. Speaker: The same hon. Mem
ber gives two or three more questions 
deliberately. I have distributed them. 
I  am not going to allow it.

Shri V. P. Nayar: When we give 
notice of questions we do not know 
which question comes last, and in one 
question I cannot cover all the details.

Shri Satish Chandra: That is an
entirely different question about the 
price.

Mr. Speaker: Yes.

Shri V. P. Nayar: It is not different.

Mr. Speaker: But the hon. Minister 
feels so. What can I do?

Shri V. P. Nayar: I cannot help that.

Mr. Speaker: Shri V. P. Nayar.

Shri V. P. Nayar: What w ill be the 
price differential between copper and 
zinc so that 10 per cent, of zinc in 
copper can be calculated in terms of 
the value of the profit arrived at?

Sbri Satish Chandra: I would
require notice for that.

Sbri V. F. Nayar: May 1 know whe
ther it is a fact that some of titt copper 
re-rolling mills deliberately have 10- 
per cent, of zinc in the copper sheets 
in order to earn more profits than, 
what are allowed now by the Copper 
Control Order?

Shri Satish Chandra: There were
one or two complaints sometime ago> 
that zinc was being mixed with copper 
sheets. Thorough enquiries were made 
and it was found that no scheduled 
industry was indulging in this prac
tice. But there were some small 
rolling mills in Bombay which had 
done this. As there are no standard 
specifications, the Indian Standards 
Institution has been requested to lay 
down specifications so that they cam 
be enforced in future.

Shri Rameshwar Tantia: May I
know whether it is a fact that the 
distribution of copper is in such a way 
that all the big manufacturing plants 
are getting it and on account of that, 
the small industries in Jagadhri and1 
Ludhiana have been closed, as they 
are not getting the material at the- 
same price?

Mr. Speaker: How does it arise out 
of this question? It is only mixing, 
up.

Shri V. P. Nayar: The hon. Minis
ter says that complaints have been 
received about the presence of 10 per 
cent, of zinc in copper sheets. He 
also says that such complaint has not 
been made against any units, except 
very small units. May I know whe
ther it is not a fact that complaints 
have been made of the presence o f  
10 per cent, or over of zinc in copper 
sheets rolled by Kamani Engineering- 
Works?

Shri Satish Chandra: No, Sir, sheets 
like that were put in the Bombay 
market and on enquiry, it was found 
that some small re-rolling mills were 
doing it. No legal action could be 
taken against them, till specifications' 
were laid down.



»$35 On* Answers 25 SEPTEMBER 1958 Oral Answers 8536

Shri Rameshwar Tantia: Question 
No. 1629 which you allowed to be 
replied at the same time may be taken.

Mr. Speaker: I did not allow it. 
Next question.

Verification of Claims

*1593. Shri Daljit Singh: Will the
Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a ) whether it is a fact that there 
has been much delay in the verifica
tion of claims against Railway Co
operative Credit Societies;

(b ) if so, the reasons therefor;

' (c ) whether Government are aware 
•that the retired Railway employees are 
suffering hardships because of the non
payment of money against their claims; 
and

(d ) whether Government have con
sidered the question of giving interim 
relief to the claimants on the basis of 
•ad hoc verification of claims?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) and (b). 
The Co-operative Societies in Pakistan 
and India have expressed their in
ability to settle the claims payable by 
them till they receive amounts recover
able by them from their migrant 
members. With a view to resolving 
this difficulty it has been agreed that 
the two Governments should exchange 
by the end of December, 1958, lists 
showing the amounts payable by the 
Co-operative Societies to their migrant 
members and the amounts recoverable 
by them from their migrant members. 
The question of recovering from the 
individual Co-operative Societies the 
amounts payable by them will there
after be taken up.

(c) Yes, many representations have 
"been received from the ex-employees 
o f North Western Railway in this 
connection.

(d ) The matter was examined in 
consultation with the Ministries of 
Railways and Law, but the grant of 
interim relief in such cases was not 
found to be feasible.

Shri Daljit Singh: May I know
the number of such cases pending?

Shri P. S. Naskar: As I have said, 
we have not got any exact figures 
about the pending cases, because the 
last date is December, 1958. After 
that, we will know the position.

Shri Daljit Singh: May I know the 
time by which the payment of money 
against these claims is expected to be ‘ 
made?

Shri P. S. Naskar: The position is 
that the claimants have to wait for 
some time for the payment of their, 
dues by the co-operative societies.

Shri Ram Krishan: May I know the 
reason for not giving interim relief to 
the claimants?

Shri P. S. Naskar: The reason is, so 
far as the settlement of these claims 
on ad hoc verification is concerned, it 
may be pointed out that the money 
is payable by the co-operative socie
ties and not by the Government.

Conference on Refugee Rehabilitation

*1594. Shri Bimai Ghose: W ill the 
Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a) whether any representative or 
representatives of any political party 
or parties were invited to the high 
level conference held at Calcutta in 
July, 1958 to take decisions about 
rehabilitation of displaced persons 
from East Pakistan; and

(b) if so, the criterion adopted in 
inviting such representatives?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) No
representative of any political party as 
such was invited.

(b ) Does not arise.

Shri Bimai Ghose: May I know i f  
the President of the West Bengal 
Provincial Congress attended this 
conference?

Shri P. S. Naskar: Shri Atulya
Ghosh, M.P., was present there.
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Shri Bimai Ghose: Do I understand 
that certain Members of Parliament in 
their capacity as Members of Parlia
ment were invited?

Shri P. S. Naskar: None was invited.

Shri Bimai Ghoee: May I know in 
what capacity Shri Atulya Ghosh 
attended this conference?

Shri P. S. Naskar: Shri Atulya
Ghosh is a prominent citizen of West 
Bengal and he is interested in the 
refugee problem. So, he attended it. 
(Interruptions).

Shri Bimai Ghose: Is no other
citizen of West Bengal interested in 
the refugee problem?

The Minister of Law (Shri A. K. 
Sen): No other citizen, including the 
hon. Member, offered to attend the 
conference and express his view.

Mr. Speaker: What is the good of 
this? Hon. Members might be invited 
later on.

Shri V. P. Nayar: The hon. Minis
ter says that one Member of this House 
has been invited in view of the special 
interest he has taken in rehabilitation. 
We have never heard Shri Atulya 
Ghosh speak a word on rehabilitation 
here.

Shri A. K. Sen: The hon. Deputy 
Minister never said that Shri Atulya 
Ghosh was invited; he said quite the 
contrary.

Shri Bimai Ghose: The hon. Law 
Minister gave wrong information, 
because there was nothing published 
either in the papers or otherwise invit
ing Members to be present at that 
meeting. Then Members could have 
taken advantage of it.

Shri A. K. Sen: This conference was 
publicised in the papers quite a few 
days before it actually took place. 
Nobody was invited either to attend 
or not to attend it.

Shri Bimai Ghose: It was a minis
terial conference.

Mr. Speaker: Hon. Members must 
have shown greater interest (Inter
ruptions) . Let us proceed. Shri Mani- 
yangadan.

Shri Bimai Ghoee: The hon. Law 
Minister should not give incorrect 
information. It was stated in the 
papers that it was a conference of 
Ministers. How can citizens or ordi
nary Members be invited to attend 
such a conference?

Shri Hem Barua: The hon. Deputy 
Minister said that Shri Atulya Ghosh 
attended the conference as Member of 
Parliament. After he attended the 
conference as Atulya Ghosh, MP., the 
newspapers flashed it like this; 
“Atulya Ghosh, President of the West 
Bengal Provincial Congress.........

Shri Bimai Ghose: It was not a
newspaper report; it was a Govern
ment Press communique.

Mr. Speaker: Next question.

Cardamom Board

+
*1595 S  Shrl R- Narayanasamy:

\  Shri Maniyangadan:

W ill the Minister of Commerce and 
Industry be pleased to state:

(a) whether there has been a 
demand from the Cardamom growers 
for the constitution of a Board on the 
lines of the Tea Board; and

(b ) if so, what action has been taken 
thereon?

The Deputy Minister of Commerce 
and Industry (Shri Saitish Chandra):
(a) Yes, Sir.

(b ) The matter is under considera
tion.

Shri R. Narayanasamy: Cardamom 
is grown in the States of Kerala, 
Madras and Mysore.

Mr. Speaker: What is the question?

Shri R. Narayanasamy: There are 
Tea Board, Coffee Board and Rubber 
Board. Why should not a Cardamom 
Board be constituted on a statutory
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basis and its scope and activities en
larged to cover all aspects of planta
tion, protection, improvement, research 
and marketing of cardamom on the 
lines of the Coffee, Tea and Rubber 
Boards?

Shri Satish Chandra: A  proposal
has been received to that effect. As I 
said, it is under examination. But the 
House will appreciate that the produc
tion of cardamom is about 1400 tons 
in the country, out of which 1,000 
tons are exported. So, whether a 
Cardamom Board is a feasible pro
position for this small production is a 
matter to be examined, specially when 
there are no export problems at 
present.

Shri Tangamani: May I know whe
ther the Government have taken steps 
to increase the production of carda
mom in these three States, in view of 
the fact that there is an export possi
bility of this commodity?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
This is a matter which deserves con
sideration and the possibility of export 
seems to be quite bright. Hence we 
w ill consider that matter and see how 
we could help in the development of 
cardamom.

Shri R. Narayanasamy: Will the
Government undertake a survey of 
the cardamom-producing centres?

Shri Satish Chandra: The Indian
Council of Agricultural Research and 
the agricultural departments of various 
State Governments look after the 
interests of the cardamom-growing 
areas. A  symposium was held recently 
under the auspices of the Indian Coun
cil of Agricultural Research at Mercara 
and these problems were discussed 
there also.

Shri V. P. Nayar: The hon. Minister 
says that there are no problems, 
because the export is only to the tune 
of 1,000 tons. May I know whether 
Government are aware that if a part 
of it is converted into products like 
tincture-cardamonium and other deri
vatives, our export earnings from

cardamom w ill be increased substan
tially, and if so, what are the steps 
taken for that?

Shri Satish Chandra: Hon. Mem
ber has gone from cardamom to 
chemical industry. He may put a 
separate question. Government would 
be prepared to encourage the setting 
up of any chemical industry which 
uses cardamom as raw material. But 
some party must come forward to- 
undertake that job.

Shri Achar: May I know the amount 
of foreign exchange earned by export 
of cardamom?

Shri Satish Chandra: The foreign
exchange earned during 1957-58 was 
Rs. 2:72 crores.

Shri Ranga: In view of the fact that 
the I.C.A.R. concerns itself mostly with 
research only, is it not necessary for 
the Government to offer special assist
ance, apart from whatever can be done 
by way of research by I.C.A.R., for 
storage purposes and also for supply
ing credit to the people to grow carda
mom plantations and so on?

Shri Satish Chandra: I said in the 
beginning in answer to the main ques
tion that the matter is receiving con
sideration. The only question is 
whether there should be a separate 
body for cardamom or there can be 
one body for all these spices put 
together.

Raw Film Factory

•1596 /  Shri Subodh Hansda:
' \  Shri S. C. Samanta:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that a firm 
from the U.S.A. had offered a proposal 
to the Government of India to start a 
raw film factory in this country;

(b ) whether Government have 
accepted that proposal; and

(c) if so, what are the terms and 
conditions of the proposal?
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The Deputy Minister of Commerce 
and Industry (Shri Satlab Chandra):
(a ) No. Sir.

(b) and (c). Do not arise.

Shri Subodh Hansda: May 1 know 
whether Government have received 

- any proposal other than this?

Shri Satish Chandra: As the House 
Is aware, a proposal is under conside
ration for sometime for the setting up 

-of a raw film factory in collaboration 
with an East German firm. That is 
the only offer. Regarding the ques
tion put by the hon. Member, there 
has been no offer at all from U.S.A.

• except that a representative of some 
factory visited this place to assess the 
possibilities of establishing a factory. 
Later on, the firm expressed inability 
to set up a factory here.

Shri Subodh Hansda: Because of
the heavy import of raw film into the 
country is the Government taking any 
initiative of its own for the establish
ment of raw film factory?

Shri Ranga: With the help of some 
other country?

Shri Satish Chandra: The matter is 
under consideration. Government 
wishes to establish a factory in the 

•public sector for the production of 
raw films.

Shri Jadhav: How do the price of 
raw film compare with that of last 
year?

Shri Satish Chandra: I require 
notice for that.

Shri S. C. Samanta: May I know 
whether any contact has been made 
with any other country for this pur
pose?

Shri Satish Chandra: The proposal 
o f East Germany is in a very advanced 
stage of consideration. Experts have 
come and gone and the project report 
has been received. It is in the final 
stage. Our Minister of Industries, who 
is now in America, may visit Germany 
also, if possible, on his way back, to 
finalise these matters.

Shri Heda: May I know the amount 
which we have to pay as foreign ex
change for importing raw film even 
after the restrictions? What is the 
demand for raw films?

Shri Satish Chandra: I do not know
the exact value. The demand is about 
300 million cubic metres and may go 
up to 400 million by the end of the 
Plan period. The cost of cinemato
graph film imported in 1956-57 was 
Rs. 1.45 crores and other photographic 
films etc. Rs. 2.2 crores.

Tyre Manufacturing Companies

*1598. Shri Chandak: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the tyre manufacturing 
companies have taken any steps 
towards increased participation of 
Indian capital in their enterprise as 
recommended by the Tariff Commis
sion;

(b) if so, the total Indian capital 
invested in the above companies so far;

(c) if the reply to part (a) is in the 
negative the reasons therefor; and

(d ) the steps proposed to be taken 
in the matter?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (d). A  statement is laid on the 
Table of the House

Statement

Of the tyre companies, there are 
only two namely, Messrs. Dunlop 
Rubber Company (India) Ltd., and 
Messrs. Firestone Tyre and Rubber 
Company (India) Ltd., which are 
manufacturing concerns. As regards 
Dunlops, the principal shareholders, 
Messrs. Dunlop Rubber Company 
(U.K.) are in the process of disposing 
of 3,36,500 ordinary shares of Rs. 10 
each to the Indian public thus reducing 
their holding from about 90 per cent, 
to 51 per cent. In the new issue of 
ordinary shares of Rs. 140 lakhs also.
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the UJC. firm has taken up only 51 per 
cent shares in Messrs. Dunlop Rubber 
Company (India) Ltd.

2. The paid up share capital of 
Messrs. Firestone Tyre and Rubber 
Company (India) Ltd., is only 
Rs. 20,000. The question of Indian 
participation in the share capital of 
this concern w ill be kept in tfiew when 
it asks for sanction to issue additional 
capital.

Shri Chan dak: May I know whether 
the non-tyre manufacturing companies 
have been asked to wind up their 
business?

Shri Satish Chandra: They have not 
been asked to wind up their business. 
But there are many tyre companies 
which get part of their goods manu
factured by other tyre-manufacturing 
companies in India.

Shri Chan dak: May I know what
are the percentages of Indian capital 
participation in the two proposed tyre 
factories ir*. Madras and, Bombay.

Shri Satish Chandra: The existing 
factories or the future factories?

Shri Chandak: The proposed fac
tories. ,

Shri Satish Chandra: Three new.'
•factories are proposed to be set up. 
One firm, Ceat Tyres, have entered 
anto collaboration with Tatas, where 
the Indian capital would be 40 per 
«ent„ initially, to be raised gradually 
to 50 per cent. There is another pro
posed factory in collaboration with 
Daton Rubber Company, in which the 
equity capital will be 50:50. . The 
National Rubber Company, which, will 
be set up in Calcutta, will be an Indian 
company.

Shri Chandak: May I know whether 
the proposed tyre factory at Bombay 
w ill be with the collaboration of the 
Italian firm, who are new in the line 
and who w ill work with American 
patent and, it  so, why the promoters 
have not been asked to get direct 
jiarticipation of the U.S. firm? - 
209 (A ) L.S.D.—2.

Shri Sattefa Chandra: The Tatss
have selected their collaborators. So, 
they must have taken into considera
tion the suitability of that firm to 
render help before they came forward 
with thferr proposal;

Shri V. C. Shukla: From the state
ment it appears that Messrs. Firestooe 
Ty 1 v and Rubber Company have only 
Rs. 20,000 as paid-up share capital 
May I know how they are manufac
turing tyres with this paid-up capital? 
Do they brihg in loans etc. from 
outside?

Shri Satish Chandra: Firestone is a 
large tyre manufacturing company. It 
is obviously the subsidiary of its 
foreign company abVoad. It has been 
registered here for convenience in 
operations with a nominal capital. 
There are no other shareholders.

Shri Ramanathan Chettiar: In view
of the low percentage of Indian shar^ 
holding in the existing companies what 
steps will the Government take 1b 
negotiate with those companies to see 
that they increase the shareholding 
of Indian participants?

Shri Satish Chandra: If the hon.
Member looks into the statement he 
will find that in the Dunlop Rubber 
Company, which is the only company 
with a big share capital, is reducing 
its foreign capital. The percentage has 
gone down from 90 to 51, and that is 
being offered to Indian shareholders.

Supply'of Water in the Bapu Park

*1600. Shrimati Sachets Kripalanl:
Will the Minister of Works, Housing 
and Supply be pleased to state the 
time by which it would be possible to 
supply unfiltered water in the urban 
localities of South Delhi and in parti
cular the Bapu Park?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): The supply of unfiltered 
water in the Government Colonies on 
the South of Delhi is expected to be 
available by the end of 1959. Tor 
other localities like the Bapu FaA , 
which are under the Municipal Corp6-
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ration of Delhi, no proposal for supply 
ot unaltered water is at present under 
tte consideration of the Corporation.

Short Notice Questions 
Closing down of Faery Services by 
Bombay 6team Navigation Company, 

Limited

{Shri Assar:
Shri Jadhav:

Shri Nath Pai:

Will the Minister of Transport and 
CvnmnnicatloBS be pleased to state:

(a ) whether it is a fact that Bombay 
Steam Navigation Co. Ltd., Bombay 
have already stopped the ferry service 
of Bombay to Rewas and Bombay to 
Puma gad Line;

(b ) if so, reasons thereof;

(c) whether Government is aware 
that stoppage of services has caused 
great inconvenience to the residents 
o t Bombay and Konkan; and

(d ) if so, what steps have been 
taken by the Government to continue 
the ferry services?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) Yes, Sir.

(b ) According to the Company the 
two services have been running at a 
loss.

(c ) Yes, Sir.

(d ) In regard to the Bombay - 
Purangad service, it has been ascer
tained that all the ports except Puma- 
gad w ill be visited thrice weekly as 
before though integrated with the 
JBomhay-Dabhol Vengurla services. As 
far as visiting Purnagad port is con
cerned, the Steamer Company is pre
pared to issue through tickets via 
Ranpur paying themselves the bus 
fare from Ranpur to Purnagad.

As regards the harbour service to 
Rewas which comes within the pur
view of the State Government, the 
Steamer Company has explained that 
a? soon as their launch is repaired, 
their Board w ill consider resumption

ot this service. Meanwhile as the fowl 
season is over, private launches hare
started operating to Rewas and incon
venience to passengers has been 
removed.

Shri Assar: I f  losses are there, have 
the Government tried to ascertain 
whether these losses are real or mani
pulated? In view of the assurance 
given by the Chief Minister of Bombay 
last year to a J&n Sangh delegation to 
enquire into the losses, have Govern
ment looked further into the matter?

Shri Raj Bahadur: The latter part 
of the question can only be answered 
by the Government of Bombay.

In regard to the first part, a regular 
enquiry was held into this matter by 
an ex-Judge of the Bombay High 
Court, Mr. Justice Lokur, who went 
into the whole question and it was on 
his report that we allowed an increase 
in the fares to the extent of 10 per 
cent.

Shri Nath Pai: Is it not a fact that 
the Bombay Steam Navigation Co., 
which is a subsidiary of the Scindias, 
is showing a loss whereas the parent 
company is showing a profit which 
runs into millions?

Shri Raj Bahadur: That is largely
a fact. Sir.

Shri Nath Pai: Have Government
tried to find out whether this closure 
of some of the harbours which the 
Company’s ships used to touch earlier 
is the first step to carrying out their 
threat? Is the closure of some of the 
harbours which were formerly touched 
by the ships of this line the first step 
to closing down the whole line and 
whether it is a method of coercion to 
get such concessions as they have been 
demanding from the Government?

Shri Raj Bahadur: Various inter
pretations can be put on this. It is 
difficult for us to probe into the mys
teries of the hearts of these particular 
people who are running these parti
cular services. But it is true that they 
have returned their services to a good 
extent. Only one particular port has
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baeti eliminated from the regular run 
of the steamer service. That is where 
the matter stands now.

Sbri Nath Pal: Last year in this 
House Shri Lai Bahadur Shastri stated 
that before the end of September,
1957, the ships of this Company would 
start touching the harbour of Mb Ivan. 
It is more than 17 months since a 
hundred thousand people are deprived 
ot their only means of communication 
with Bombay. May I  know what steps 
are now being taken by the Govern
ment in this regard?

Shri Raj Bahadur: The question per
tains to two services other than the one 
referred to by the hon. Member. We 
are deeply conscious of the inconveni
ence that is caused to passengers. The 
responsibility in this behalf has to be 
shared both by the Central Govern
ment and the State Government. Some 
of the services are entirely harbour 
services for which the State Govern
ment is responsible. Even so, we are 
trying our level best to do what we 
can in the circumstances.

Shri Jadhav: May I know whether 
the service at present is carried only 
for six days in a week?

Shri Raj Bahadur: That is accord
ing to the time schedule which they 
have fixed for themselves.

Shrl Jadhav: Even though an
ncrease of 15 per cent, in fares has 
seen allowed, the boats are not 
Forking.

Shri Raj Bahadur: It is 10 per cent.

Shri Nath Pai: Is it a fact that the 
Company is threatening to close down 
ts line once a week? May I know 
whether there will be an assurance 
;hat it w ill be only one day?

Shri Raj Bahadur: They say that on 
ruesday, which is supposed to be a 
bad day for going to sea, they do not 
propose to run their services. That is 
&e superstition. This is the infor
mation I have got.

Mr. Speaker: The hon. Minister is 
saying that it is the sentiment that is 
observed.

Shri Raj Bahadar: On that parti
cular day, they propose to close their 
services. I do not know whether it Is 
Tuesday or some other day.

Vacation of Residential Buildings fat 
Jharia

16. Shri Bose: Will the Minister of 
Labour and Employment be pleased
to state:

(a) whether it is a fact that large 
number of people residing in the 
Station area of Jharia Town have been 
served with notice under Section 144 
Cr. P.C. at the instance of the Mines 
Department to vacate their houses as 
the area is likely to subside;

(b) if so, the facts of the matter; 
and

(c) whether an enquiry by experts 
is proposed to be held to ascertain the 
actual condition as desired by the 
aggrieved people?

The Deputy Minister of Labour 
(Shri Abid A ll): (a ) and (b). Due to 
the existence of underground fire in 
No. 10 and 11 seams of the Kh&s Jharia 
Colliery, certain houses situated in the 
Jharia Town were got vacated by the 
district authorities in 1933. During a 
recent inspection of the area, it was 
found that 22 of the houses which 
were vacated had been re-occupied 
and 8 new houses constructed. As the 
area is considered to be dangerous 
because of the existence o f under
ground fire in one of the coal seams, 
and of unstable workings in another, 
the occupants of these 30 houses have 
been served with notice to vacate the 
same.

(c) The Chief Inspector of Mines 
inspected the area on the 16th Septem
ber 1958 and he also is o f the opinion 
that the area is not safe for these 
people to live there.

Shri Booe: May I know whether 
the hon. Minister has seen the tele
gram sent by the sufferers that the
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area has been inspected by Coal Board 
engineers and has been declared as a . 
safe area and that there is no need 
to vacate the place?

Shri Abid All: Yes, Sir. Such a
telegram has been received from the 
persons who have been unauthorisedly 
occupying these houses. We w ill send 
this telegram again to the Chief 
Inspector of Mines to examine in the 
light of the suggestions made therein.

Shrl Bose: May I know whether the 
Government propose to appoint a com
mittee of experts consisting of engi
neers, both of the Mines Department 
and of the Qoal Board, to make a 
joint examination of the area to see 
how far this area is safe or unsafe?

Shri Abid All: The Chief Inspector 
of Mines himself is sufficiently a quali
fied and experienced person to give 
an opinion in this matter. We do not 
think that any other opinion will be 
necessary.

Star! V. C. Shukla: May I know if 
Government have investigated whether 
coal seams are being worked under 
or near other colliery towns and if  so, 
whether any precautions are being 
taken now to see that such mishaps or 
fires do not occur?

Shrl Abid AH: Fires would occur so 
long as mines are working. Of course, 
the attempt is to minimise these fires.

Shri S. C. Samanta: The hon. Minis
ter says that an underground fire was 
seen in 1953 and again it has been 
seen in 1958. May I know whether 
some fissures were found in the mean
time from which gas was coming out 
or smoke was coming out and if  so 
whether any steps have been taken in 
the meantime or are proposed to be 
taken in future?

Shri Abid All: This question per
tains to these 30 houses which have 
been occupied unauthorisedly. I did 
not mention any fire of the kind as 
hon. Member has misunderstood. I 
said that in 1933 these houses were 
vacated and have again been occupied 
and that these persons have been

asked to vacatebfjcftuae it Is act safe 
to live there. Thjj), question is limited 
to this sphere only. .

Shri S. C. Samanta: Last year in 
the newspapers we read that in some 
place ne& about Jharia there was 
underground fire and that somewhere 
smoke was coming out. I f  so, may I  
know what steps the Government or 
the 'department have taken for pre
venting that fire?

Shri Abid • Alir A  mine there is on 
fire for more than 20 years. All that 
is possible in this connection, i.e., to 
seal it and not to allow this fire to 
extend further, is being done by the 
Department. ' "

Shri Bose: May I know if Govern
ment propose to take any precaution 
in the case, of collieries working in 
congested towns with heavy buildings?

Shrl Abid All: Yes, Sir. The func
tion of the Mines department is to be 
on the watch with regard to these 
matters and all that is necessary is 
being done. They do take precau
tionary steps and also warn the parties 
if it is necessary.

WRITTEN ANSWERS TO 
QUESTIONS

Production of Cement
*1591. Shri Sanganna: Will the

Minister of Commerce and Industry
be pleased to state:

(a ) whether the enhanced price for 
cement with effect from the 30th June, 
1958 has helped in increasing the pro
duction of cement in the country; and

(b ) if so, to what extent?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) and (b). While the enhanced price 
paid to cement producers with effect 
from the 1st July, 1958, should nor
mally have a beneficial effect in 
encouraging the implementation of 
expansion schemes, it is not possible 
at this stage to estimate precisely the 
effect. It may, however, be added that 
this increase in the ex-factory prices
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haa not resulted in any change in the 
equalised price of Bs. 117.50 nP. per 
toe f.o.r. destination at which the State 
Trading Corporation is selling cement 
to the consumers.

Import of Automobile Tyres

•V m . Sardar Iqbal Singh: W ill the 
Minister of Cocameree and Industry 
be pleased to state:

(a ) whether ad hoc licences to im
port automobile tyres were granted in 
the pest two years;

(b ) if so, the names of the parties 
to whom these licences were granted 
together with the value of each licence;

(c ) whether the licences were fully 
utilised;

(d ) whether it is a fact that the 
Tariff Commission had recommended 
the introduction of an element of 
competition in the import of tyres; and

(e ) if so, the reasons for departing 
from the recommendations of the Tariff 
Comiriission?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) Yes, Sir.

(b) A  statement is laid on the Table 
of the House. [See Appendix VI, an- 
nexuiv No. 79.]

(c) Information regarding the ex
tent to which the licences were utilised 
is not available.

f d) Yes, Sir.

(e> As the prices of imported tyres 
were ruling high it was considered 
desirable to arrange for a common 
pooled price for both imported and 
indigenous tyres.

Land for Rehabilitation

*1599. Shrimati Renu Chakravartty:
W ill the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a ) whether requisition has been 
made to Ministry of Railways by the 
West Bengal Government to permit

the 54 acres o f vacant and water
logged land owned by Eastern Railway 
in Mouza Ghola and Vamanpur under 
Panihati Municipality P.S. Khardah
24 Parganas to be used for refugee 
rehabilitation; and

(b ) if so, the action taken thereon?

The Deputy Minister of Rehabilita
tion (Shri p. 8. Naakar): (a ) and <b).
The State Govemmnet have informed 
that they made a reference to the 
Ministry of Railways about the trans
fer of certain land belonging to them 
(Railways) in Mouza Ghola, P.S.
Khardah in August, 1958. A  reply ia 
still awaited.
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Joncpan Bridge

*1604. Shri Sarjn Pandey: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether the special investiga
tion officer has submitted his report 
regarding the causes of damage to the 
approach road to the Jungpura bridge 
(Delhi);

(b) if so, what art- his findings; and

(c) what action has been taken 
thereon?

The Deputy Minister of Works, 
Hoaxing and Supply (Shri Anil K.
Chanda): (a ) Yes, Sir.

(b) His findings are that the damage 
was due to the cumulative effect of 
the following:

(i) The unprecedented heavy rai* 
on the 20th-21it at July lflOt,

(ii) Improper and inadequate con
solidation of earth work, 
particularly near tha abut* 
ments of aubways and bridfw;
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(Hi> Leek of provision for drain
age of water collected on the 
road surface between the kerb 
stones, particularly when the 
level of the roads was kept 
3” below the level of the road 
slabs over the adjoining 
bridges and culverts, in order 
to receive an additional wear
ing coat of metal’ in d«e 
course.

(c) The work of rectifying the 
defects has already been undertaken 
"by the contractors at their own cost 
The findings of the Chief Technical 
Examiner are under detailed exami
nation with a view to fixing the res
ponsibility of the various officers as 
well as the contractors for the defects 
mentioned above.

Supply of Arms by D.SA, to Pakistan

*1605. Shri U. C. Patnalk: Will the 
Prime Minister be pleased to state:

(a ) whether the Government of 
India are aware of the particulars of 
superior weapons supplied to Pakistan 
by U.S.A.; and

(b) if so, the details thereof?

The Deputy Minister of External 
Affairs (Shrtmati Lakshmi Meaoa):
(a) Government of India do not have 
particulars of superior weapons sup
plied by U.S.A. to Pakistan.

(b) Does not arise.
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Export of Iron Ore

‘ 1606-A. Shri Paalgrahl: Will the
Minister of Commerce and Industry
be pleased to lay a statement showing:

(a) the total quantity of iron ore 
exported from the Sukinda mines in 
Orissa during 1955-57, 1957-58 and 
1958-59 so far;

(b) the quantity of iron ore con
tracted to be exported from the 
Sukinda mines annually by the State 
Trading Corporation of India (Private) 
Ltd.; and

IH 19 *8  Written Anawe* 855*
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(c ) the quantity of iron ore con
tracted to be exported through the 
private agencies from the Sukinda 
Iron Ore Mines?

The Depatjr Minister of Commerce 
aad Industry (Shri Satish Chandra):

{•) I9J6-57 53»7io ton* on State Trading 
Corporations account.

1957-58 i.73,7oo tom
1958-59 63.000 ton*
(till end of (Year from 1st July 

August) to 30 June)

(b ) It w ill not be in the business 
interest of the State Trading Corpora
tion to disclose the information.

(c) From 1st July 1957, iron ore is 
exported only on State Trading Cor
poration’s account.
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'*nr 5 art v«mPT un  tw its h w  
?wt wff w  qwr ̂  £ 1

(»r) wwrr % stpt ^
m i n f 1 tff«FT x m  A f w i r  

srk smrfenr ffw w t % sm r  

aftf flf ?fr WW f*T̂*TT tfTK
--- v ,r» V-A -* ** ftr , f

*TTT *TT fW^T, ^
f r o  <ftr ^ ryr *m r fovffm

f?m *prr i

Allotment of Saw Pllm*

*1608. Shri P. C. Borooah: W ill the 
Minister of Commerce and Indnafery
be pleased to state:

(a) whether any special considera
tion is given in the matter of allot
ment of raw films for the production 
of films in regional languages which 
are not so much developed like As
samese and Oriya;

(b ) if so, the nature thereof; and

(c ) the number of permits issued in 
1958 for films in Assamese and Oriya 
languages?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). Applications for allot
ment of raw films for pictures in such 
regional languages are considered on 
ad hoc basis.

(c ) Precise information for the year 
1958 is not available. However, three 
permits for Assamese films and four 
for Oriya films have been issued since 
the distribution of raw films has been 
regulated.

Hindustan Motors Limited, Calcutta

*1609. Shri Subiman Ghose: W ill
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Short Notice Question No. 17 
on the 29th April, 1958 and state:

(a) the number of trucks and buses 
manufactured by M/s. Hindustan
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Motors Limited Calcutta In collabora
tion with M/s. Studebaker Packard 
Corporation of the U.SA.

(b ) the quantity of Studebaker 
trucks, chassis and other motor parts 
which were imported by M/s. Hindu
stan Motors under their manufactur
ing programme for Studebaker 
vehicles; and

(c) the number of such Studebaker 
vehicles purchased by various depart
ments of the Government of India 
out of the imported vehicles by M/s. 
Hindustan Motors and the total 
amount paid therefor?

The Deputy Minister of Commerce 
•ad Industry (Shri Satish Chandra):
(a) A  statement is laid on the Table 
of the House.

Statement

A  phased manufacturing programme 
for Studebaker Vehicles was approved 
for M/s. Hindustan Motors Ltd., Cal
cutta, in November, 1953 after the 
first enquiry by the Tariff Commis
sion into the automobile industry. The 
production figures of Studebaker 
trucks and buses from 1954 onwards 
are given below:—

Year No. of units.

1954 .. 1118

1955 .. 2360
1956 .. 2736

1957 .. 1137

1958 (Jsn-July) .. 1039

(b) and (c). The information is 
being collected and will be laid on 
the Table of the House.

Tea Garden Labour

*1610. Shri Dasaratha Deb: Will the 
Minister of Labour and Employment 
be pleased to state:

(a) whether there is an agreement 
between the tea garden owners and 
the Tripura Administration that 
labour staff will be provided ration 
by the tea garden owners;

(b) whether some tea garden owners 
have refused to supply ration;

(c) if so, their number; and

(d; the steps taken by the Adminis
tration to implement the agreement?

The Deputy Minister of Labour 
(Shri Abid A ll): (a ) No; however, the 
responsibility for supplying rice to 
tea garden workers rests with the 
management of the gardens according 
to an order issued under the Minimum 
Wages Act, 1948.

(b) and (c). 6 gardens.

(d) The Tripura Administrations 
have been trying to persuade the gar
den authorities to supply rice at con
cession rates or to pay subsidy in 
cash to the labourers in lieu of rice 
to cover the difference between the 
market price of rice and Rs. 20/- per 
maund as notified by the Administra
tion under the Minimum Wages Act.

Bicycle Factories in Ludhiana 
(Punjab)

pShri Harish Chandra 
*1611. \ Mathur:

 ̂Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that several 
units in Ludhiana (Punjab) engaged 
in the manufacture of cycle parts have 
closed down;

(b) if so, what are the reas>ons for 
iheir closure;

(c) the extent to which the large 
units have stepped up production of 
cycles during the course of last 3 years;

<d) what is the revised target; and

(e) how it is proposed to imple
ment it?

The Depnty Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) No, Sir.

(b) Does not arise.
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(c) A statement is laid on the Table 
of the Loh Sabh*.

Statement

Year Produc
tion (No. 

of bicycles)

1955 49 M 7*
195 6 ................................663,969
195 7 ................................  790,579

1958 . . . • • 483,544

(January to June, 1958)

(d) The Plan target is 1.25 million 
.bicycles for the year 1960-01.

(e) Government have approved the 
full capacity, and with the present 
trend in the increase of production of 
bicycles it is expected that the target 
would be achieved.

Import of Tobacco

*1612. Shrl Nanjappa; Will the 
'Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 916 on the 
4th September, 1956 and state:

(a) the purpose for which the un
manufactured tobacco is imported 
from Ceylon and places where it is 
needed;

(b) whether any steps have been 
taken to grow this variety and quality 
of tobacco in the country; and

(c) if so, where and with what 
result?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) For chewing in Kerala State.

(b) Yes, Sir.

(c) Shertallai in Kerala State. 
Results of experiment* indicate the 
possibility of growing this variety in 
this region.

n ia s  ihvwmh*

•1613. Shri Wodejrar: WUl tfca Mi
nister of Information and Bm toM t- 
lag be pleased to state:

(a) whether the Union Government 
are contemplating to have two 
divisions, one for the South and the
other for North India; and

(b) if so, the reasons thereof?

The Minister at Informs tton aad
Broadcast!** (Dr. Kaakar): (a) N *
Sir.

(b) Does not arise.

Shortage of X-Eay Fttai

f  Shri H. N. Makerjee:
*1614. Shri Tangamani:

^Shri S. M. Banerjee:

Will the Minister of Commerce aad 
Indastry be pleased to state:

(a) whether it is a fact that be
cause of shortage of X-ray films the 
X-Ray Department of the Calcutta 
Medical College Hospital has closed 
since the 6th August, 1958;

(b) what steps Government have 
taken to ensure that X-Ray films 
would be available to hospitals; and

(c ) whether there is any pro
posal to supply the X-Ray films 
through the State Trading Corporation 
of India fPrivate) Ltd., and if sô  
when?

The Deputy Minister of Connaerae 
and Industry (Shri Satish Chandra):
(a) Government have no information 
about the closing down of the X-Ray 
Department of the Calcutta Medical 
College Hospital due to shortage of 
films.

(b) and (c). Besides issue of licen
ces to established importers, efforts 
are being made to secure supplies of 
X-Ray films, through the State Trad
ing Corporation which may be 
to meet partly the requirements of 
the various State Governments,
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“India—195*” Exhibition

*1814. Shri Vajpayee; Will the Mi
nister of Om u m t m  and industry be 
pleased to stattt

(a) whether arrangements lor the 
“India— 1958” Exhibition due to com
mence on 1st October, 1058 have been 
completed;

(b) if not, the broad details of the 
work which has been completed and 
the work that remains to be done; 
and

<c) the steps being taken to expedite 
completion of the work?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) The arrangements are in the 
process of completion.

(b ) and (c). The allotment of 
space has been completed and more 
than 50 per cent of the construction 
work is finished. The remaining work, 
is progressing satisfactorily and it is 
expected that the Exhibition will be 
inaugurated on the scheduled date.

Industrialisation in Kerala State

•le i* /  Shri Warior:
\  Shri V. P. Nayar:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government of 
India have permitted schemes for 
Productlon-cum-Training Centres, for 
Machine Tools, Stainless Steel, Tin, 
Electric Motors for Kerala State as 
schemes of the First Five Year Plan;

(b) whether the settting up of these 
factories requires works to be carried 
out by the C.P.W.D.;

(c) whether these factories are 
not being set up expeditiously; and

(d) if so, the reason therefor?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) A  Centre for the manufacture of 
electric motors at Thiruvalla, one for 
small machine tools and hand tools at

Ettumanoor, one for Stainless Steei 
Utensils at Attingal, and one for tin 
printing and tin containers at Moovat- 
tupuzha were sanctioned during 195®- 
5?.

(b) Out of these four Centres the 
work relating to construction of build
ing at Thiruvalla only has been 
entrusted to the C.P.W.D. The Cen
tre at Ettumanoor is located in the 
industrial estate set up by the Kerala 
Government. Construction of build
ings at Attingal and Moovattupuzha 
has been taken on hand departmental- 
ly by the Regional Director, Small In
dustries Service Institute, Madras.

(c ) and (d). The electric motor 
Centre has started functioning in a 
temporary shed attached to the 
Regional Institute, Madras. It wiU 
be shifted to Thiruvalla within •  
monthvwhen the building there is ex
pected to be completed. The Centre 
at Ettumanoor has already started 
functioning. The construction of 
buildings at Attingal and Moovat
tupuzha is being taken up on priority 
basis and as soon as the buildings are 
constructed, these Centres will com
mence functioning.
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Manufacture of GIMtars  ,

f Shri Haider:
| Shri S. M. Banerjee:

*1917-A. ̂ Shrl Narayana&katty 

I  Menoa:
(_ Shri Dasaratha Deb:

Will the Minister of Commerce aad 
Industry be pleased to state: '

(a) whether it is a fact that  the 
cost of Gliders manufactured in India 
is lower than that of the imported 

ones; and

(b) if so, whether there is a proposal 

to manufacture these gliders and other 
spare parts on large scale in India?

The Deputy Minister of Commerce 

and Industry (Shri Satish Chandra):
(a) No, Sir.  The indigenous make is 
slightly costlier.

(b)  Productive  capacity  of gliders 

and spare parts of existing indigenous 

manufacturers is expected to meet the 
requirements of the country and the 
need for large scale manufacture  is 

not foreseen at present.

Closure of Tea  Estates in Assam

*1618. Shri Hem Barua: Will  the 
Minister of Commerce and Industry 

be pleased to state:

(a) whether  the  management of 

some tea  estates  in  Assam  have 
threatened to close them down;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken 

in the matter?

The Deputy Minister of Commerce 

aad Industry (Shri Satish Chandra):

(a) to (c).  In March last the Assam 
Government informed us that 6 gar
dens were faced with closure  due to 

financial difficulties.

We have information about  the 
closure of one  garden namely Soc- 

thalia, with an ana of 485 acres.  In

quiries have  been  made  from, the 
Assam Government regarding the rest 
and their reply is awaited.

»l ■’ A

Government are trying to assets the 

dimensions of the problem by having 

details collected of all gardens which 
closed during the years 1957-58.

Handleom Industry

*1819. 8hrl Madhusudan Rao:  Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether Government is  aware 

of the critical situation facing  the 

handloom industry at present; and

(b) whether any representation has 
been received from the Andhra Pra

desh Government in this connection?

The Deputy Minister of Commerce 

and Industry (Shrl Satish Chandra):

(a) As far as Government are aware, 
the handloom industry is not facing 

a critical situation at present.

(b)  A representation urging relief 

to the Industry was received in May 

last from the Andhra Pradesh Govern
ment.

Import of Fumigants

’1620. Shrl Manabendra Shah: Will 

the Minister of Commerce and Indus

try be pleased to state:

(a) the value of licences granted for 
the import of fumigants and pesticides 

during the last three years; and

(b) the policy followed in granting 

import licences for fumigants so as to 
safeguard foodgrains and agricultural 
products  from  being  attacked by 

pests?

The Deputy Minister of Commerce 

and Industry (Shri Satish Chandra):

(a). A statement showing the value of 
licences issued for import of insecti

cides, fungicides and weedicides from
195S to 1958 (upto March) is laid on
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the Ttbje of the Lok (Sebha. [See 
Appendix VI, annexure No. 80].

(b ) A  statement showing the cur
rent import • policy,.for insecticides, 
fungicides, weedicides ^tc. is also laid 
on the Table of the Lok Sabha. [See 
Appendix VI, annexure No. 81]. Ap
plications for licence for import of 
fumigants and pesticides as are not 
indigenously available are considered 
on ad hoc lfasis.

Strike of Workers of Seothanuna 
i Mica Mining Company

*lfel. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the workers of Seetha- 
rama Mica Mftiing Company, Kali- 
chedu had decided to go on strike 
from the 8th September, 1958;

(b ) if so, what were their demands: 
and

(c ) the steps taken by Government 
in the matter?

The Deputy Minister of Labour (Shri 
Abid All): (a ) Yes.

(b ) The demands were:—

(i) Reinstatement of certain
•dismissed workers;

(ii) Issue of service cards to
workers; and

(iii) Grant of annual leave.

(c) The Conciliation Officer (Cen
tral), Vishakhapatnam held concilia
tion proceedings, which, however, did 
not succeed, in bringing about a settle
ment. The failure, report has been 
received from him and is under exa- 
jnination.

Geneva Atomic Conference

*1622. Shri Tyagi: Will the Prime 
Minister be pleased to state:

(a ) the number of members of the 
Indian delegation attending the 
Geneva Atomic Conference;

(b ) total «jnount of money sanction
ed on this account; and

(c ) whether same members of the 
administrative staff of the Atomic 
Energy Organisation are also attend
ing this Conference?

The Deputy Minister of External 
Affairs (Shrimati Ijtfcthmi Memo):
(a ) Forty, of whom nine were already 
in Europe and four en route to train
ing centres abroad.

(b ) Rs. 2,05,500/-.

(c ) Yes, one, viz., the Member for 
Finance & Administration' of the 
Atomic Energy Commission.

Report of Sholapur Spinning. 
and Weaving Mill, Ltd.

*1623. Shri Sonavane: Will the Mi
nister of Commerce and Industry be
pleased to state:

(a) whether the Somani Committee 
constituted on the 9th September,
1957 to investigate into substantial fall 
in production in the Sholapur Spin
ning and Weaving Mill, Ltd., Shola
pur, has submitted its report to Gov
ernment;

(b ) i f  so, what are the main recom
mendations;

(c) whether Government w ill place 
the report on the Table; and

(d ) what steps Government propose 
to take to implement those recom
mendations and by what time?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b ) to (d). The report of the In
vestigating Committee is a confidential 
document and it would not be in the 
public interest to lay it on the Table 
of the House. The main recommenda
tion of the Committee envisages a 
scheme whereby the present Manag
ing Director is to bring in additional 
capital of Rs. 50 lakhs for running the 
mills. The Committee has suggested 
that this scheme may be given a fair 
trial. Further developments are 
awaited.
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f  Shri S. ML Baneijee:
*lt34. ^ Shri Im u t t iil:

^ Shri Rajendra Singh:

Will the Minister of Commerce and 
IM M try  be pleased to state:

(a ) whether two employees of the 
Khadi Gramodyog Bhawan, New 
Delhi, went on a hunger strike on the 
10th September, 1858;

(b ) whether the hunger strike is 
still continuing;

(c ) if so, the nature of their de
mands on which hunger strike was 
resorted to; and

(d ) the steps taken by Government 
to settle those demands?

Ib e  Dep«ty Minister of Commerce 
and Industry (Shri Satish Chandra):

(a ) Yes, Sir, from the evening of 
Thursday, the 11th of September, 1958.

(b ) No, Sir. The strike was called 
off on the 18th September, 1958.

(c) The demands are many; they 
relate mainly to the question of mini
mum wages for piece-rate workers, 
holidays, provident fund scheme, sup
ply of uniforms etc.

(d ) The Khadi and Village Indus
tries Commission in consultation with 
the Khadi Gramodyog Bhawan autho
rities is considering the demands.

Tiruvannoor Cotton Mill (Kerala)

'IttS . Shri Narayaaaakutty Men on: 
W ill the Minister of Commerce and 
Industry be pleased to state:

(a ) whether Government have re
ceived any proposal from the Govern
ment of Kerala for granting sanction 
and assistance for taking over the 
Tiruvannoor Cotton Mill in Kerala;

(b ) if so, the nature of the proposal; 
and

(c ) what tetion has been taken in 
the matter?

The Deputy Minister of Commerce 
aad Industry (Shri Satish Chandra):
(a ) Yes, Sir. Only for taking over 
the mills.

(b ) and (c). The Government of 
Kerala have proposed to advance an 
amount of Rs. 5 lakhs towards settle
ment of pressing liabilities under 
usufructuary mortgage to be obtained 
from the management and to run the 
mills. Kerala Government has been 
informed that as soon as the transac
tion takes place, and the control of 
the affairs of the mills w ill stand 
transferred to the State Government, 
the change of ownership shall have to 
be reported to the Government o f 
India for effecting necessary amend
ments in the Registration Certificate.

Transport Congestion

*1626. Shri V. C. Shukla: W ill the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 435 on the 
24th February, 1958 and state:

(a) the names of the sectors where 
owing to some engineering works 
being in progress, congestion in res
pect of transport by Railways is said 
to exist; and

(b ) the names of the minor ports 
and the result of efforts made to deve
lop them to make up for the short
falls in the railway movement on these 
sectors?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) Khargpur—Waltair, Tata-Bhilai 
and Rajkharswan—Gua Sections on 
the South Eastern Railway.

(b) Karwar, Belikheri, Honavar, 
Mangalore and Cochin on the West 
Coast and Cuddalore on the East 
Coast. A  total quantity of about
1,10,600 tons of Iron ore has been 
exported through these ports upto 
date.
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I t w  FBm Factory

'Shri Ran KiW u k  
Sartor Iqbal Singh:
Shri D. C. Sham» :
Shrl Wodeyar:
Shri Narayanankutty Menon: 
Shri Warior:

•ICR. Shri Snbodh Hanada:
Shri S. C. Samanta:
Shri Taagamani:
Shrimati Da Falchoudhuri: 
Shri S. M. Banerjee:
Shri Haider:
Shri Varadevan Nalr:

W ill the Minister of Commerce and 
ladntry be pleased to state:

(a ) whether the details for setting 
up a plant to manufacture raw film 
bave been finalised;

(b ) if so, the final decision taken 
about the selection of site; and

(c) other main features of the 
scheme?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) No, Sir.

(b) and (c). Do not arise.

Naca Hostiles

•1C*. {Shri 0. C. Sharaa: 
Shri Vajpayee:

Will the Prime Minister be pleased 
to lay a statement showing:

(a) the number of raids made by 
the Naga hostiles from March 1958 to 
Ihe 91st August, 1958; and -

(b ) the number of casualties suffer
ed, the extent of loss in property and 
the amount of relief given to families 
of victims?

The Parliamentary Secretary to the 
W nM er of External Affairs (Shri 
J. N. Haxarika): (a) There have been 
no large-scale raids with political 
Objectives during the period. There 
were, however, 58 cases of petty thefts 
aad dacoities, some of which may have 

inspired by political motives.

(b ) There have been no casualties 
except the murder of one person. The 
total loss of property in these thefts 
and dacoities is approximately 
Rs. 40,000/-. Rs. 2017 has been dis
tributed as cash relief to families of 
victims. (This excludes gratuitous 
relief in kind in the shape of rice, etc.).

Non-ferrous Metals

*1*29. Shri V. P. Nayar: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any 
idea of the profits made by the im
porters of non-ferrous metals in 1957- 
58;

(b) whether it is a fact that the- 
trade has been taking high profits on 
the non-ferrous metals; and

(c) what steps have been taken 
to curb profiteering in this trade?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) and (c). A  statement is laid 
on the Table of the House.

Statement

There were complaints about the 
rising prices of copper and it was al
leged that high profits were being 
made by the trade.

To meet the situation the Govern
ment of India brought in statutory 
control and the Non-ferrous Metals 
Control Order, 1958 was promulgated 
on April 2nd, 1958, under the Essential 
Commodities Act, 1955. At present 
the Order applies only to copper. 
Under the provisions of the Order, 
the Controller, appointed for the pur
pose, acquires all imported copper for 
equitable distribution among all actual 
users, big and small. The margin of 
profit to Established Importers is sub
ject to a ceiling of 3J per cent, over 
the landed cost of the metal.

The Government are carefully 
watching the position in regard to
other Nen-ferrous Metals.
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Naagal FcrtUlsen tad Chemicals 
(Private) Ltd.

*1«M. Sanbur Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the construction works 
iof the Nangal Fertilizer and Chemi
cals (Private) Ltd. has been hampered 
by the local agitation;

(b ) if so, to what extent; and

(c ) the steps taken to accelerate the 
•construction work?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) and (b). Yes, Sir; but the con- 
•struction works involved were very 
minor, namely,

(i) the laying of water pipe line 
in one area; and

(ii) survey of another area for the 
construction of residential 
quarters.

(c) Extra labour has been engaged 
to accelerate the progress of the 
works in question.

Export of Alcohol

*1631. Shri Subodh Hansda: W ill the 
Minister of Commerce and Industry
be pleased to State:

(a) whether Government contem
plate the possibility of building up an 
export market for a few million gal
lons of alcohol;

(b ) if so, to which country it will 
be exported; and

(c) whether alcohol produced in 
our country is surplus to our require
ments?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) Yes, Sir.

(b ) There are good prospects of ex
port to some countries and the possi
bilities are being explored.

(c ) Yes, Sir, at present.
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Tea Propaganda Abroad

*1434. Shri Sangajuia: W ill the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov
ernment propose to take up the work 
of propaganda and publicity for tea 
in foreign countries;
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(b ) if so, whether any scheme for 
the purpose is under the consideration 
of Government; and

(c ) whether any final decision has 
since been arrived at?

The Deputy Minister of Commorce 
and Industry (Shri Satish Chandra):
(a ) to (c). Publicity for Indian tea is 
already being carricd out in various 
countries. With a view to strengthen
ing our propaganda efforts, it has 
been decided to set up public rela
tions units in Australia and Egypt. A 
similar establishment for the U.K. is 
under consideration.

Tea Delegations are also Sent abroad 
from time to time.

Tin Plate Requirements

*1635. Shri Shree Narayan Das: 
Will the Minister of Commerce rind 
Industry be pleased to state:

(a) whether any estimate as to the 
India's requirement of tin plates has 
been made recently;

(b ) if so, the quantity of tin plates 
required;

(c) the extent to which this demand 
is met by indigenous production;

(d ) the extent of imports during
1957 and 1958 so far; and

(e ) the steps taken to make India 
self-sufficient in this respect?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) and (b). No estimate has been 
made recently. It was, however, esti
mated some time ago that the require
ment at the end of the Second Five 
Year Plan will be about 1,50,000 tons 
per annum.

(c ) Indigenous production .vas 
71,794 tons during 1956, and G5.067 
tons during 1957, and 32,293 tons in
1958 (upto July).

(d) The quantity of tin plates im
ported during 1957 was 28,277 tons and 
during 1958 (upto August) 20,382.

(e) Permission was granted to two 
firms to instal plants for the produc
tion of tin plates.

Rationalisation in Textile Mills, 
Kanpur

/  ®hr* M Banerjee:
' Shri Tangamani:

Will the Minister of Labour and 
Employment be pleased to state:

(a ) whether some of the mill-owners 
have asked permission of Government 
to in‘ roduce rationalisation in Textile 
Mills in Uttar Pradesh;

(b) if so, on what conditions; and

(c) the reaction of Government 
thereto?

The Deputy Minister of Labour 
(Shri Abid Ali): (a ) No, as far as the 
Government of India is concerned.

(b ) and (c). Do not arise.

State Trading Corporation of India 
(Private) Ltd.

•1636-A. Shrimati Renu Chakra-
vartty: Will the Minister of Com
merce and Industry be pleased to
state:

(a) whether it is a fact that a con
tract for the supply of 6 lakh tons 
of iron ore for four years has been 
given to a firm by the State Tr-idin? 
Corporation of India (Private) Ltd;

(b ) what was the quota held by the 
said firm previous to the formation of 
the State Trading Corporation; and

(c ) the reasons for giving this en
hanced quota to a single firm?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) to (c). Contracts for supplies of 
iron ore on a long-term basis are

209 A  LSD—3.
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entered into by the State Trading Cor
poration with mineowners. Such con
tracts have been placed with mine
owners in Jajpur, Badampahar and 
Barajamda areas having regard to 
their capacity to load full train loads. 
The quotas held by such parties when 
they exported iron on their own ac
count -may not have any relation to the 
supplies now obtained from them. It 
would not be in the business interest 
of the Corporation to disclose details 
of individual contracts.

Works Committees

*1637. Shri Ram Krishan: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No. 249 on the 
19th November, 1957 and state:

(a) whether any study group to go 
into the functioning of works com
mittees in the country has since bi.-en 
appointed;

(b ) if so, whether the study group 
has started its work; and

(c) if so, the nature of the woik 
done so far?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) The proposed 
study group has not yet been appoint
ed.

(b) and (c). Do not arise.

State Trading Corporation of India 
(Private) Lid.

*1637 A  f Shfl V  C Shukl>:“ • \  Shrl Panigrahi:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government of 
Bihar have made any representations 
to the Central Government in respect 
of the iron-ore purchase policy of the 
State Trading Corporation of India 
(Private) Ltd:

(b ) whether Government have ex
amined the matter: and

(c) if so. with what result!?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Mr.

(c ) A reply stating the correct 
position has been sent to Bihar Gov
ernment.

Central Information Service

f  Shri D. C Sharraa:
*1638. j  Shri Vajpayee:

(_ Shri Jagadish Awasthi:

Will the Minister of Information 
and Broadcasting be pleased to refer 
to the reply given to Starred Ques
tion No. 1443 on the 3rd April, 195U 
and state:

(a) whether the rules governing the 
Central Information Service have iinco 
been finalised; and

(b) if so, whether a copy of the 
rules will be laid on the Table?

The Minister of Information anti 
Broadcasting (Dr. Keskar): (a) The
rules have been finalised at an inter
departmental meeting and the Union 
Public Service Commission’s concur
rence has just been received. The rules 
will be notified in the Gazette shortly.

(b) Though there is no need to do, 
so a copy can be laid on the table 
if so desired.

Cement Industry

*1639. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total estimated additional 
income likely to accrue to the Cement 
Industry in one year following the 
revision of fair prices payable to the 
cement producers announced in 1958; 
and

(b ) the stock position with the 
factories as on the date of revision?
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The Deputy Minister oi Commerce 
and Industry (Shri Satish Chandra):
(a ) Rs. 2.83 crores.

(b) 1,17,498 tom.

Central Zonal Council

*1640. Sardar Iqbal Singh: Will the 
Minister oi Planning be pleased to 
state:

(a ) whether It is a fact that the 
Central Zonal Council passed a resolu
tion regarding inclusion in the “Core" 
of the Second Five Year Plan of all 
Power Development Schemes under 
implementation in the Zone;

(b ) if so, whether the Planning 
Commission have considered this re
quest; and

(c) with what results?

The Deputy Minister of Planning 
(Shri S. N. Mlshra): (a) Yes, Sir.

(b ) and (c). It is not possible to 
include in the “Core” all the Power 
Projects in the region in view of tiic 
difficult foreign exchange position.

Acquisition of Land in Dellu 
C Shri Tangamani:

Shri S. L. Saksena:
*1641. -I Shrimati Sucheta Kripalani: 

| Shri Jadhav:
| Shri Jhulan Sinha:

Shri Hem Raj:

Will the Minister of Works, ffousing 
and Supply be pleased to state:

(a) whether it is a fact that plots 
of lands belonging to the Sarvodhya 
Cooperative House Building Society, 
National Insurance and Sunlight In
surance Companies in Factory Road, 
New Delhi, were acquired for Hous
ing Scheme early in 1957;

(b ) whether the Land Acquisition 
Officer has fixed the compensation lor 
industrial owners;

(c ) if not, the reasons for the de
lay; and

(d) when will the compensation be 
paid to the owners of the plots?

The Deputy Minister at Works 
Housing and Supply (Shri Anil K. 
Chanda): (a ) Yes Sir, certain lands 
belonging to them were acquired by 
the Government.

(b) to (d). Compensation in regard 
to some land lying on the south of the 
Ring Road has been fixed and 
announced; award fixing the com
pensation for the balance is oxpected 
to be annonuced during October, 195S. 
The settlement of compensation in
volving a large number of claimants 
takes time. This was to a certain 
extent further delayed on account of 
the fact  ̂ that some of the claimant? 
were out of India.

Industrial Estate at Darbhanga

61642. Shri Shree Narayan Das:
Will the Minister of Commerce and 
Industry bo pleased to refer to the 
reply given to Unstarred Question 
No. 296 on the 14th August, ! 958 and 
state:

(a) the reason for delay in setting 
up an Industrial Estate at Darbhanga 
in Bihar; and

(b) how long it would take to set 
up the Estate there?

The Deputy Minister of Commerce 
and Industry (Shri Satish CHndra):
(a) The construction of sheds in the 
Industrial Estate at Darbhanga was 
delayed on account of shortage of iron 
and steel.

(b ) It is expected that the Indus
trial Es'.ate will be functioning from 
December, 1958.

Cantonment Board Employees

f  Shri S. M. Banerjee:J Shri Tangamani:
164S- i  Shri Warior:

Shri Kodiyan:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether Government are con
sidering a proposal to refer all out
standing demands of Cantonment
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Board Employees to a National Tri
bunal; and

(b) if so, the decision taken in the 
matter?

The Deputy Minister of Labour 
(Shrl Abid Ali): (a ) and (b). The 
matter is under consideration.

Folk Dances

2742. Shri Pangarkar: Will the
Minister of Information and Broadcast
ing be pleased to state:

(a ) whether any documentary film 
has been prepared on the folk dances 
of Maharashtra and Gujarat; and

(b ) i f  so, the nature thereof?

The Minister of Information and 
Broadcasting (Dr. Keskar): fa) and
(b). No documentary film has so far 
been produced exclusively on the folk 
dances of Maharashtra and Gujarat.

Handloom Industry

2143. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity and value of 
yarn consumed by the handloon; in
dustry of India in 1957-58; and

(b) the estimated value of products 
of the handloom industry during the 
above period?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) It is estimated that 9,43,780 bales 
of yarn valued at Rs. 86.7 crorcs, were 
consumed by the handloom industry 
in 1957-58.

(b) Rs. 150.8 crores.

Local Development Works

2744. Shri M. V. Krishna Rao: Will 
the Minister of Planning be pleased 
to state the total amount allocated to 
and utilised by the Government of 
Andhra Pradesh for the local develop
ment works during the year 1957-58?

The Deputy Minister of Planning 
(Shri S, N. Mishra): Out of Rs. 49'72 
lakhs allocated during 1957-58 the

actual expenditure came up to 
Rs. 48’79 lakhs.

Delhi Shops aad Establishment Act

2745. Shrlmatl Sucheta Krlpatani:
Will the Minister of Labour and Em
ployment be pleased to state:

(a ) whether any steps are being 
taken to amend section 15 of the Delhi 
Shops and Establishment Act, 1954, to 
fix working hours from 10 A.M. to 8 
P.M. with two hours’ break from 1 
P.M. to 3 P.M.; and

(b) if so, the progress mad* so 
far?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) No.

(b) Does not arise.

Displaced Persons Colonies in Delhi

9->ar f Shri v aJl«yee:
\  Shri V. L. Patil:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state the total area of any single 
storeyed tenement in units of two 
tenement each constructed by Gov
ernment in various displaced persons’ 
colonies in Delhi and allotted to two 
different families?

The Deputy Minister of Rehabili
tation (Shri P. S. Naskar): The num
ber of tenements constructed in Delhi 
runs into thousands. Generally, these 
tenements have been built on plots 
measuring 200 sq. yds. Under the 
“Cheap Housing Scheme” , the area 
of a plot is about 100 sq. yds. Allot
ments were started about 9 years ago 
It has been a continuing process. If 
information is required in regard to 
any particular area and allotment to 
“ two different families”, an etfort 
will be made to collect the same.

All India Radio

2747. Shri Manaen: Will the Minis
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that Govern
ment have under their consideration
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to beam a programme from the A ll 
India Radio to Nepal; and

(b ) what relation is likely to exist 
between the proposed programme and 
the current Gorkhali programme in 
the Troops Programmes of the A ll 
India Radio?

Hie Minister of Information and 
Broadcasting (Dr. Keskar): (a ) No
Sir; but the Government have a pro
posal under consideration to start a 
programme in Nepali language.

(b ) This w ill be in addition to the 
present Gorkhali programmes broad
cast which are mainly meant for the 
Army.

Steel for Small Scale Industries in 
Andhra

2748. Shri M. V. Krishna Rao: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) the quantity of steel demanded 
by the Andhra Pradesh Government 
as requirements for the Small Scale 
Industries during 1958-59 so far; and

(b ) the quantity of steel allotted 
exclusively during the same period?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):

(a) and (b) :

Quantity Quantity
asked lor allotted

Tons Tons

1958-59
(April-Septcm ber)

5,000 2,376

Licences for Wine

2749. Shri B. C. Prodhan: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a ) the total number of export and 
import licences issued for wine in 
India during the year 1957-58;

(b ) the total income realised by the 
Indian Government therefrom; and

(c) the total requirements in value 
of wine in Delhi, Bombay and Calcutta 
during the said period?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) There being no control over ex
port of wine, the question of issuing 
licences for export does not arhe. 
Licensing statistics are maintained 
according to licensing periods. The 
number of licences issued for import 
of wine during the last three licensing 
periods was as follows:

January-June, 1957. 97
July-September, 1957. 1

October 1957-March, 1958. 95

Total. 193

(b) Rs. 3,92,000.

(c) Information is not available. 

Cattle Breeding Programmes

2750. Pandit Thakur Das Bhargava:
Will the Minister of Planning be 
pleased to state:

(a) whether it is a fact that income 
from Cattle Industry was stated to 
be 1,000 crores per year in the First 
Five Year Plan report while the same 
has been calculated to be 664 crores 
in the Second Five Year Plan report;

(b) what is the basis of calculation 
in both the reports;

(c) if the basis is the same in both 
the reports the reasons for such a 
large decrease; and

(d ) what is the annual income from 
Cattle Industry now in view of the 
fact that about 5 crores of maunds of 
milk are produced less every year 
according to the statistics of 1956?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a ) to (d ). The 
matter is under reference to the Na
tional Income Unit of the Central 
Statistical Organisation.
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Saw and Hosiery Factories In 
Manipur

2758. Shri L. A chaw Singh: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) the steps taken to start a saw 
mill and a hosiery factory in Manipur 
as provided in the programme for 
1958-59; and

(b ) the total sum provided for each 
scheme?

The Minister of Commerce and In- 
dustry <Shri Lai Bahadur Shastri):
(a ) and (b). Information is being col
lected and w ill be laid on the Table 
of the House in due course.

Dalmia Dadri Cement Ltd.

J  Shri Ram Krishan:
' \  Sardar Iqbal Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the expansion pro
gramme of Charkhi Dadri Cement 
Factory has been completed;

(b ) if so, the nature of the expan
sion work; and

(c) the total amount of cement to 
be manufactured as a result of this 
expansion?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) Yes, Sir.

(b) The expansion involved an in
crease in the installed capacity from
70,000 tons to 2,35,000 tons per annum.

(c) 2-3 lakh tons per annum, pro
vided the full requirement of electric 
power is met.

Foreign Trade Missions

f  Shri Ram Krishan:
2754. ^ Sardar Iqbal Singh:

I  Shri Dal jit Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a ) the names of foreign trade mis
sions which visited India during

1057-58 and 1958-99 go tar to explore 
the possibilities of strengthening 
trade relations with India; and

(b ) the result of these visits (mis
sion-wise)?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b ). A  statement is laid on 
the Table of the Lok Sabha. [See 
Appendix VI, annexure No. 82.]

Development of Industries

2755. Shri Ram Krishan: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether any sum out of the 
amount allotted during 1957-58 and 
1958-59 so far for the development of 
industries in the Punjab has been 
spent for the development of back
ward areas in that State; and

(b ) if so, the total amount spent so 
far?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b). Up-to-date information 
is not readily available. The latest 
position is being ascertained from the 
State Government.

Defaulting Companies in Punjab

2756. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number and names of the 
companies in Punjab against which 
the complaints were filed during
1957-58 for defaults of various provi
sions of the Companies Act; and

(b ) the action taken in each case?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b). A  statement containing 
the particulars is laid on the Table of 
the Lok Sabha. [See Appendix VI, 
annexure No. 83.]
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Chemical Industrie*X
vtKA f  ®hrl Ram Krishan 

\Sardar Iqbal Singh:
Will the Minister of Commerce and 

Industry be pleased to state:%
(a ) whether the schemes for deve

lopment and production of chemical 
industries during the remaining 
period of the Second Five Year Plan 
have been finalised; and

(b) if so, the main features thereof?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) and (b). Schemes for develop
ment and production of chemical in
dustries including preparation of 
medicinfes, chemical instruments and 
apparatus used in Laboratories etc. 
are being received from time to time, 
and are considered by Government 
and sanctioned on merits wherever 
possible; a comprehensive scheme 
for the establishment of a central 
plant for the manufacture of synthe
tic drugs, vitamins, surgical instru
ments etc., with Russian financial and 
technical assistance is in an explora
tory stage.

New Industries in the Punjab

2758. Shri Ram Krishan: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether the scheme for starting 
industries in the State of Punjab in 
anticipation of power supply from 
Bhakra has been finalised; and

(b) if so, the details thereof?
The Minister of Commerce and In

dustry (Shri Lai Bahadur Shastri):
(a) and (b). In the public sector the 
Nangal Fertiliser and Heavy Water 
Factory will utilise power supply 
from Bhakra. No scheme for starting 
industries in the private sector based 
-on power supply from Bhakra has 
■been finalised. '

Wage Map of India
*4*41 /  Shri Ram Krishan:

* \  Shri Sanganna:
W ill the Minister of Labour and 

Employment be pleased to refer to

the reply given to Starred Question 
No. 061 on the 4th March, 1958 and 
state the progress made in drawing 
up of the “Wage Map” of India?

The Deputy Minister of Labour 
(Shri Abid AH): As a first step 
towards drawing up of the Wage Map, 
the Wage Census and the Family 
Budget Enquiries have already been 
taken on hand.

French Togoland

>760 /  Sardar Iqbal Singh:
\  Shri Ram Krishan:

Will the Prime Minister be pleased
to state:

(a) the main features of the recent 
report of the Trusteeship Council re
garding the French Togoland;

(b) the part played by the Govern
ment of India with the assistance of 
other Governments in this matter;
and

(c) the reactions of the Togoland 
people in regard to this report?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a ) The Trusteeship Council 
has not yet considered the question of 
French Togoland. It is expected to 
do so in October.

(b) The Indian Delegation has con
sistently tried to ensure that French 
Togoland attains a full measure of 
self-government or independence 
which is the objective provided for in 
the U. N. Charter.

(c) The newly elected Legislative 
Assembly is expected to communicate 
its views to the special session of the 
Trusteeship Council to be held in 
October, 1958. Later on, this question 
will also be discussed by the General 
Assembly during its current session.

Hastinapur Township

2761. Shri D. C. Sharma: Will the 
Minister of Rehabilitation and Minor
ity Affairs be pleased to state the 
measures taken by the Government of 
India to remove the grievances of the
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residents of Hw^lnapur Township re
garding accommodation, rent and 
employment?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): There is.no 
dearth of accommodation in the town
ship where a number of houses are 
even now lying vacant. The rent of 
the houses has already been fixed 
below the standard rate in view of 
the poor economic condition of the 
displaced persons setUed there. Apart 
from this, Considerable care is exer
cised in the matter of realisation of 
rent so that no hardship is caused in 
cases where individuals are unable to 
pay for genuine reasons. To remove 
unemployment in the township the 
Government has been trying to pro
mote trade and business and set up 
new industries. Business and in
dustrial loans amounting to Rs. 2*8 
lakhs have been advanced to 177 
families.

A  scheme for setting up a sugar 
factory has recently been sanctioned 
which is expected to provide employ
ment to about 800 displaced persons.

Pakistani Nationals in India

2762. Shri D. C. Shrama: Will the 
Prime Minister be pleased to state:

(a) the total number of Pakistani 
nationals who visited various places 
in Punjab during 1958 so far;

(b ) the number of those who over
stayed even after the expiry of their 
visas during the same period; and

(c) the number of cases in which 
visas were extended?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) 2,905 Pakistani nationals 
visited Punjab during the period from 
1st January, 1058 to 31st August, 1958.

(b ) 83.

(c ) 58.

Atomic Fuel Fabrication Plant

2763. Sbrl D. C. Sharma: W ill the 
Prime Minister be pleased to state the

progress made so ffr- with resard to 
the construction of an, atomic fuel 
tabrication plant1' in India under tb* 
auspices of the Atomic Energy' Com
mission?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): The work of constructing the 
building for the fuel fabrication plant 
is in hand and is likely to be com
pleted by the middle of November 
this year. Most of the equipment re
quired for the plant has been receiv
ed and the rest is likely to reach the 
site within the next few months. The 
plant is scheduled to go into produc
tion by June, 1959.

Indian Nationals in Australia

2764. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state:

(a) the number of Indians residing 
in Australia;

(b ) whether the Indians now resid
ing in Australia are subjected to 
colour prejudices;

(c) whether Indians there main
tain the standard of living expected 
of them in that country; and

(d ) whether facilities to the mig
rants for acquisition of citizenship in 
Australia are afforded?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) 887 according to 1954 
cerisus figures. This figure does not 
include persons who may be Indian 
nationals but for some reason had 
shown themselves as ‘British’ in the* 
census schedule.

(b ) No such case has come to our 
notice.

(c) Generally, yes.

(d ) Does not arise as there is no 
migration as such of Indians to Aus
tralia.
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Impart of Optica) Instruments
f  Shri H. N. Mukerjee:

17 \  Shrl Haider:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that pre
parations for the erection in Calcutta 
of a Zeiss Planetarium under the aus
pices of an Education Trust are being 
delayed on account of the difficulty of 
importing optical instruments essen
tial thereto; and

(b) if so, whether the issue of 
licence for such educational import 
will be expedited?

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastri):
(a) and (b). The information is being 
collected and will be laid on the Table 
of the House.

Brick Prices

2766. Shri Bibhuti Mishra: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are con
sidering any proposal to control the 
price of bricks in view of the fact that 
the brick manufacturers are given 
coal in controlled price; and

(b) if so, when?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) No, Sir.

(b) Does not arise.

Non-ferrous Metals

2767. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) what is the total yearly offtake 
of non-ferrous metals by rolling mills; 
and

(b) what is the share of Kamani 
group and'Binani group in it?

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastri):
(a) and (b), A statement is laid on

the Table of the Lok Sabha. [See 
Appendix VI, annexure No. 84.]

Manufacture of Sugar and Our

2768. Pandit D. N. Tlwary: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the possibility of mak
ing the country self sufficient in Sugar 
and Gur from the palm tree juice has 
been examined; and

(b) the number of training centres 
for this industry functioning in the 
country?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri);
(a) No, Sir.

(b) Apart from West Bengal, Bom
bay, Kerala and Mysore from which 
reports are not available, the num
ber of training centres functioning in 
the country during 1956-57 was 1,033. 
Complete figures for 1957-58 have also 
not yet been compiled.

Industrial Production Unit, Tripura

2769. Shri Dasaratha Deb: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the in
dustrial production unit of Bogata, 
Tripura offered to produce the police 
boots required by the Tripura Admi
nistration;

(b) if so, whether the order for 
boots has been placed with them; and

(c) if the reply tp part (b) is in the 
negative, the reasons therefor?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) The unit did not submit a tender 
but carried on some correspondence 
to supply the boots.

(b) and (c). The order could not be 
placed as the quality of boots was 
considered inferior and the unit was 
unable to give a guarantee for quick 
delivery to meet immediate require
ments. The prices quoted by the unit 
were also not attractive.
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Delhi Land Reforms Act

277*. Shri Jadhav: W ill the Minister 
of Planning be pleased to lay on the 

Table a statement showing the pro
gress made in the implementation of 
the Delhi Land Reforms Act in the 
Union Territory of Delhi?

The Deputy Minister of PtauHiiny
(Shri S. N. Mishra): The Delhi Land 
Reforms Act came into force on July 
20, 1954. Its implementation was 
stayed by the Punjab High Court 
The stay order was vacated on April 
6, 1956. The progress of implemen
tation upto the 31st July, 1958 is re
ported as under:

No. of villages in which Bhumidhari rights are to be declared
No. of villages in which Bhumidhari rights have been declared
No. of ex-proprietors who have been declared as Bhumidhars
No. of tenants who have been declared as Bhumidhars . . . .
No. of tenants who have been declared as Asamis . . . .
No. of Harijan tenants who have been declared Bhumidhars .
Total area in which rights of Bhumidhar and Asumi have so far been declared

Hospitals for Displaced Persons

2771. Shri Tridib Kumar Chaudhuri:
'Will the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) whether Government have 
received any proposal from the West 
Bengal Government for financial help 
for the maintenance and upkeep of a 
number of hospital beds for displaced 
persons in the State;

(b ) whether Government are aware 
of the fact that 37 per cent, of the
3,000 T.B. beds in the entire State of 
West Bengal are occupied by displaced 
persons from East Pakistan;

(c) whether Government have taken 
any steps to meet the problem and to 
provide adequate hospital facilities for 
displaced persons in the State; and

(d ) if so, what are they?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) Yes.

(b ) It has been indicated by the 
State Government that, at a census of 
hospital patients taken by them, it was 
found that about 35 per cent, (not 37 
per cent.) of T.B. beds in the State 
were occupied by displaced persons.

(c ) Yes.

(d ) A  statement showing the exist
ing medical facilities for displaced 
-persons in West Bengal is laid on the

Table of the Sabha. [See 
VI, annexure No. 85. J
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Appendix

Small Scale Industries

2772. Shri Hem Raj: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether Government have 
decided the question of reduction of 
the rates of electricity for the deve
lopment of small scale industries; and

(b ) if not, the steps taken to expedite 
this matter?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b). A  statement is laid on 
the Table of the House. I See Appen
dix VI, annexure No. 86.]

Automobile Tyres

2773. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) the total annual production in 
the country of the following sizes of 
automobile Tyres:

(i) 8-25x20,
(ii) 9-25x20,
(iii) 10-25 x 20;

(b ) whether these tyres are manu
factured in 14 or more plies;
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(c ) the estimated consumption per 
year of these sizes of tyres for the last 
two years and the estimated require
ments therefor in the coming five 
years; and

(d ) the steps Government propose 
to take to meet the shortage therefor, 
i f  any?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastrl):
(a ) to (c). Of the sizes of automobile 
tyres mentioned, only size 8 25x20 is 
produced in the country. Several 
other sizes are also produced includ
ing (i) 9 00x20 (ii) 10 00x20. These 
are manufactured in 10 as well as 12 
ply ratings but not in higher plies.

Total annual production of auto
mobile tyres is about 1 million Nos. 
Information by individual sizes is not 
available.

(d ) The tyre manufacturers would 
be prepared to manufacture 14 or more 
ply tyres with their existing equip
ment provided there is sufficient 
demand.

Displaced Persons in Assam

2774 /  Shri Hsilder:
Shrimati Renu Chakravartty:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether it is a fact that a large 
number of houses of the refugees 
were demolished by the authorities 
•with the help of elephants in Kamrup 
District, Assam;

(b ) if so, the reasons therefor; and

(c) what steps Government have 
taken to settle those families, parti
cularly during this rainy season?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) The Gov
ernment of Assam have demolished 
with the help of elephants ten vacated 
houses of displaced persons who 
encroached into the Subankhata graz
ing reserve in Kamrup District.

(b ) The State Government had to 
take this step as these families were 
persisting in not removing the 
encroachment in spite of sufficient 
notice.

(c) The evicted families ate being 
rehabilitated by de-reserving a portion 
of the Malaibari grazing reserve of 
Kamrup District for their rehabilita
tion. Rs. 1,974 as gratuitous relief and 
a sum of Rs. 6,000 as agricultural loan 
have already been disbursed to these 
families.

Export of Iron Ore

2775. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity and value of 
iron ore exported to each country 
during the last three years separately; 
and

(b) whether plan targets have been 
exceeded in this regard?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) A  statement giving the required 
information is laid on the Table of the 
House. [See Appendix VI, annexure 
No. 87.1

(b ) Yes, Sir.

Goa

2776. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to state on 
what date Portugal’s case against 
India before International Court of 
Justice at The Hague is coming up for 
hearing?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): The Government of Portugal 
submitted their reply on 25th July, 
1958 and we have to submit our 
rejoinder to it by 25th November, 1958. 
The date for hearing will be fixed by 
the Court after the submission of our 
reply.
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ftbU e Co-operation Centres

*771. Sardar Iqbal Sin*h: W ill the 
Minister of Planning be pleased to 
refer to the reply given to Starred 
Question No. 530 on the 27th February 
1958 and state:

(a ) whether the revised scheme of 
Bharat Sevak Samaj to establish 50 
Public Co-operation Centres in Com
munity Development areas and out
side has since been received and 
‘finally approved by Government;

(b ) if so, the nature of the scheme 
finally approved; and

(c ) the places selected for the 
establishment of these Centres?

The Deputy Minister for Planning: 
(Shri 8. N. Misbra): (a ) to (c). A
copy of the scheme as finally approved 
by Government is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 87A],

It has been decided that a phased 
programme for establishing Jan 
Sahyog Kshetras (Public Co-operation 
Areas) should be adopted, and in the 
first instance work may commence in
25 Kshetras, Government assistance 
being limited to an average of Rs. 5,000 
a Kshetra. The Kshetras would be 
started only after the first batch of 
Sahyogis have been trained but where 
experienced personnel are already 
available, the work in the Kshetra 
could be commenced immediately.

It has further been decided to ask 
the Bharat Sevak Samaj to establish 
the first batch of 25 Kshetras, if they 
are prepared to do so. It has been 
left to the Bharat Sevak Samaj to 
select the places where these Kshetras 
would be established, according to the 
availability of experienced personnel. 
However, the scheme is being brought 
to the notice of other All-India non
official, non-political voluntary organi
sations engaged in the activities of 
public co-operation. Applications, if 
any, from them will be considered on 
the merit of each case.

BfaniWlan ajgywwwrt

2778. Shrl Sadha Sam : W ill the 
Minister of PUuttinf be pleated to
refer to the reply given to UnsUurred 
Question No. 773 on the 27th Novem
ber, 1957 and lay a statement showing 
the financial assistance since given by 
the Central Government for Bhoodan 
Movement?

The Deputy Minister of Planning 
(Shri S. N. Mishra): In addition to 
the assistance outlined in the state
ment placed on the Table of the Lok 
Sabha on 27th November, 1957 in reply 
to question No. 773, the following 
further assistance has been made 
available in connection with the 
Bhoodan movement.

The Ministry of Food and Agricul
ture sanctioned during 1957-58 a sum 
of Rs. 30 lakhs for financial assistance 
to 10,000 families of landless agricul
tural workers settled on Bhoodan lands 
in Bihar. This includes a sum of 
Rs. 22,50,000 as subsidy and Rs. 7,50,000 
as loan. It has been reported by 
Bihar Government that the loan 
portion could not be drawn within the 
financial year 1957-58.

The Ministry of Community Deve
lopment has sanctioned the supply of 
certain Bhoodan and Gramdan litera
ture during 1958-59 to Block Head
quarters, training centres and village 
libraries at an estimated cost of 
Rs. 5,25,000.

Employment Exchanges

2779. Shri R C. Majhl: W ill the 
Minister of Labour and Employment
be pleased to state:

(a ) the total number of Scheduled 
Tribe applicants registered with the 
Employment Exchanges from the 1st 
January, 1957 to the 30th June, 1958; 
and

(b ) how many of them have been 
provided employment?

The Deputy Minister of Labour (Shrl
Abid A li): (a ) 62,348.

(b ) 7,764.
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Imuia to Displaced Persons

Shri S. C. Samaota:
Sbrl Subodh Hansda:

W ill the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a ) the number of displaced families 
from West Pakistan who were given
( 1 ) house building loan, ( 2) agricul
tural loan, and (3) small trade loan 
and the amount thereof (separately);

(b ) how many displaced families 
from East Pakistan have received the 
above mentioned loans; and

(c) the amount involved?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) to (c). 
Information is given in the Annual 
Reports of this Ministry which are 
made available to all Members 
Parliament.

Zircon

2781. Sardar Iqbal Singh: Wi 
Prime Minister be pleased to state:

(a) whether Zircon is available in 
India; and

(b ) if so, at what places?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a ) Yes.

(b ) Large reserves of Zircon are 
available in the beach sands along 
the western and eastern coasts and 
also in the inland placer deposits in 
Bihar and West Bengal.

Export of Manganese Ore

2782. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether Government has adopt
ed a new system of bulk contracting 
in Manganese ore;

(b ) if so, the reasons for this new 
policy; and

(c ) how has this policy affected the 
small exporters?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) No new system as such has been 
evolved by the Government. The 
State Trading Corporation are nego
tiating a barter deal with the Com
modity Credit Corporation of U.S.A.

(b ) Decline in demand in the 
foreign market due to the recession 
in steel production in U.S.A. and 
Europe and other reasons.

(c) A ll exporters (including small 
exporters) should be benefited.

Indian Fishermen in Piyan River

2783. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to state:

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) No, Sir.

(b ) and (c). Pakistan claims the 
entire width of the Piyan river, which 
to a length of about 7 miles on the 
Khasi and Jaintia Hills (Assam) and 
Sylhet (East Pakistan) border, forms 
the Indo-Pakistan boundary. This 
stretch of boundary has been in dis
pute and India claims that, pending 
demarcation, the midstream of the 
river Piyan is the de facto boundary 
for all purposes, in accordance with 
the 1951 and 1952 agreements between 
the Deputy Commissioners of Khasi- 
Jaintia Hills and Sylhet.

Land Reforms

2784. Sardar Iqbal Singh: Will the 
Minister of Planning be pleased to 
state:

(a) the total amount of compensa
tion and rehabilitation assistance paid

(a) whether Pakistan authorities 
have arrested an Indian fisherman in

O^Piyan river;
A

(b ) whether it is a fact that 
kistan Government has demanded

rull fishing rights in that river; and

(c ) if so, the Indian position in this 
regard?
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to intermediaries in each State of 
India as a result of land reform 
measures adopted by them since 1947;

(b ) the total amount that is payable 
to them; and

(c ) the respective contributions of 
the tenants and the States concerned?

The Deputy Minister of Planning 
(Shri S. N. Mishra): A  statement is 
laid on the Table of the Lok Sabha. 
[See Appendix VI, annexure No. 88].

Zeta and Super Zeta

2785. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to state:

(a ) whether any start has been made 
in experiments on Zeta and Super 
Zeta in India; and

(b ) if so, the result thereof?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) Not yet.

(b ) Does not arise.

Beryllium Oxide

2786. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to state:

(a) whether any steps have been 
taken to produce Beryllium Oxide in 
India; and

(b ) if so, how far India has been 
able to produce it for its own use and 
for export?

The Prime Minister and Minister of 
External, Affairs (Shri Jawaharlal 
Nehru): (a ) In view of the difficult
foreign exchange position, the proposal 
to put up a pilot plant for producing 
beryllium oxide has been shelved for 
the present.

(b ) Does not arise,

Hindustan Machine Tools 
(Private) Ltd.

2787. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) the total number of maehines 
produced at the Hindustan Machine

Tools Factory, Bangalore, during
1958-59 so far; and

(b ) the varieties of machines pro
duced?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) The total number of machines 
produced at the factory during the
period 1st April, 1958 to 31st August,
1958 is 176.

(b ) (1) Lathes 1000 mm. centre
distance.

(2) Lathes 1500 mm. centre
distance.

(3) Horizontal Milling Machine, 
Size 2.

(4) Vertical Milling Machine, 
Size 2.

(5) Universal Milling Machine, 
Size 3.

Incidents on India-Goa Border

2788. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to state the 
details of the protests lodged with the 
Portuguese authorities in Goa in res
pect of border incidents or other events 
during the year 1958 so far?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): On 8th August, 1958, the
Portuguese police fired a few rounds 
of rifle" and sten-gun fire towards the 
Indian post or> road at Kunta which 
is about 200 yards from the border. 
The police on our side did not return 
the fire. We have protested to the 
Portuguese authorities through the 
Brazilian Embassy about this incident.

Export of Handicrafts Goods

2789. Sardar Iqbal Singh: W ill the 
Minister of Commerce and Industry be
pleased to state:

(a) whether Government has drawn 
a scheme to increase the export of 
Handicrafts Goods; and

(b) if so, the details thereof?
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The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) and (b ). The following steps have 
been taken to promote the exports of 
handicrafts goods:

( i )  A  commercial information 
and intelligence service has been 
started by the A ll India Handi
crafts Board.

(ii ) Surveys for ascertaining the 
market potential of handicrafts in 
foreign countries are being carried 
out by the Board.

(iii) Publicity is arranged 
through exhibitions in foreign 
countries and display in show
rooms and Trade Centres.

(iv ) Handicrafts have been 
included in the trade agreements 
with foreign countries in the sche
dules of goods for export from 
India.

(v ) A  Government Company 
namely the Indian Handicrafts 
Development Corporation has been 
set up in April, 1958 to develop 
production and to find out markets 
abroad.

Coir Enquiry Committee

2790. Shri Sarju Pandey: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the Coir Enquiry Com
mittee set up to examine the achieve
ment of coir development schemes in 
the country has submitted its report; 
and

(b) if so, whether the report has 
been considered?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) and (b). The Committee has sub
mitted an interim report on the Coir 
Development Schemes in Kerala. 
This report is under consideration. 
The final report of the Committee is 
expected in two months time.
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Free-Lance News Photographers

2792. Shri Jagdish Awasthi: Will
the Minister of Information and Broad
casting be pleased to state:

(a ) whether Government have re
ceived a memorandum recently, from
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Free-Lance News Photographers As
sociation, New Delhi, concerning the 
facilities for free-lance news photo
graphers; and

(b ) if so, the action taken thereon?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) No,
Sir.

(b ) Does not arise.

Population of Bangalore

2793. Shri Keshava: W ill the Minis
ter of Labour and Employment be
pleased to state:

(a ) whether it is a fact the State 
statistician for the Development of 
Mysore has stated that the estimated 
population of Bangalore city for mid
year 1957 is 11,76,000 and for mid-year
1958 it is 12,54,000;.

(b ) whether Government has veri
fied the above statement;

(c ) whether in view of the above 
figures the Government is upgrading 
Bangalore city as Class I area for 
Bank employees; and

(d ) i f  so, from what date?

The Deputy Minister of Labour (Shrl 
Abid Ali): (a ) The State Bank of
India Staff Union (Madras Circle) 
have made report to this effect.

(b ) to (d ). The Mysore Govern
ment have been addressed and their 
reply is awaited.

Small Scale Industries in Orissa

2794. Shri Sanganna: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a ) whether it is a fact that Gov
ernment have deputed an officer to 
study the small scale industries in 
Orissa during the month of July, 1958;

(b ) whether the officer has since 
-submitted any report; and

(c ) if so, what are the details of 
the report?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) to (c ). No officer was deputed 
for this purpose to Orissa In July,
1958. Officers of Survey Teams attach
ed to the Regional Small Industries
Service Institute, Calcutta, visit dif
ferent States from time to time for—

(i )  Industrial Surveys, and

(ii) Area Surveys.

One officer of the Area Survey Divi
sion visited Orissa in July for pre
liminary discussion with the State 
Government regarding survey of 
Jharsuguda and Bargarh areas of 
Orissa. No report has been submitted.

Staff in the Ministry of Labour and 
Employment

2795. Shri Daljit Singh: W ill the 
Minister of Labour and Employment
be pleased to state:

(a) the number of Assistants and 
Clerks in the Ministry of Labour and 
Employment; and

(b ) the number of such employees 
among them who belong to Scheduled 
Castes and Scheduled Tribes?

The Deputy Minister of Labour 
(Shri Abid Ali): (a ) and (b ). Com
plete information in respect of some 
of the subordinate offices is not readily 
available, and is being collected. The 
information wfll be placed on the 
Table of the Sabha.

Staff In the Planning Commission

2796. Shri Daljit Singh: Will the
Minister of Planning be pleased to 
state:

(a ) the number of Assistants and 
Clerks in the Planning Commission; 
and

(b ) the number of such employees 
among them belonging to Scheduled 
Castes and Scheduled Tribes?
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Staff In the Ministry of Rehabilitation

*797. Shri Daljit Singh: W ill the 
Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a ) the number of Assistants and 
Clerks in the Ministry of Rehabilita
tion;

(b ) the number of employees 
among them who belong to Scheduled 
Castes and Scheduled Tribes; and

(c ) the number of displaced persons 
among them?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): So far as 
the Main and the Branch Secretariates 
of this Ministry are concerned, the 
information is as below:—

(a) Assistants . ■ 127
XJ.D.Cs. .. 26
L.D.Cs. .. 229

(b ) Scheduled Castes .. 33
Scheduled Tribes .. 3

(c ) 223.

Raw Material for Medicines

2798. Shri Daljit Singh: W ill the
Minister of Commerce and Industry
be pleased to state:

(a ) whether Government have re
ceived any complaints from the public 
regarding shortage of imported raw 
materials for use in manufacturing 
medicines; and

(b ) if so, the steps taken in the 
matter?

(Ind’i'fing 4 
AnUtvtf*- 
in-Chwge).
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33
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1 z 
Nil

Nil
Nil

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) A  few  complaints have been 
received from manufacturers regard* 
ing shortage of certain raw materials.

(b ) Appropriate steps have been 
taken, wherever specific instances have 
come to Government’s notice, and, 
within the foreign exchange limita
tions, to assist the manufacturers for 
importing raw materials required for 
the manufacture of essential drugs.

High Explosives Factory in Punjab

2799. Shri Daljit Singh: W ill the 
Minister of Commerce and Industry be
pleased to state:

(a ) whether Government have a 
proposal for the construction of a high 
explosives factory in Punjab;

(b ) i f  so, the time by which this 
factory w ill start production; and

(c ) the installed capacity of the 
factory for the production of explo
sives?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) No, Sir.

(b ) and (c ). Do not arise. 

Dandakaranya Scheme

2800. Shri Sanganna: W ill the Minis
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a ) what steps have been taken to 
appoint the different categories of

209 (A ) LSD-4.
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personnel lor the worfctag- of tbs 
Dandakaranya project;

(b ) whether any recruitment board 
has been constituted 2or the purpose;

(c) if so, who is the chairman of the 
board; and

(d ) the headquarters of the board?

The Depot; Minister of Rehabilita
tion (Shri P. S. Naskar): (a) So far
only such personnel as is immediately 
required, has been appointed, mostly 
from amongst the serving officers.

(b ) Not yet.

(c ) and (d ). Do not arise.

Out-of-Turn Allotments

f  Shri B. K. Galkwad:
. . . .  J Shri H. N. Sonata
Z801'1  Shri Dige:

Shrl Balasaheb Salunke:
W ill the Minister of Works, Honsing 

and Supply be pleased to state the 
total number of out-of-tum accommo
dation allotted during the last two 
years to the Central Government 
servants serving in the Capital?

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy):

1956-57 799
1957-58 814.

Manufacture of Wine

2802. Shri Sanganna: W ill the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a pro
posal to manufacture wine in India 
with a view to save foreign exchange 
is under the consideration of Govern
ment; and

(b ) if so, with what result?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). No such proposal is 
being considered by the Central Gov
ernment. It is, however, understood 
that a private party has been in

eanmpondenoQ with the M jw re
Government.
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Persons Declared Persona non-Grata

2806. Shri Arjnn Singh Bhadanria: 
W ill the Frime Minister be pleased to 
state:

(a ) the names and ranks of mem
bers of the diplomatic corps in India 
who were declared persona non-grata 
by the Ministry of External Affairs 
and Commonwealth Relations in the 
years 1957 and 1958 upto the 15th 
August;

(b) the names and ranks of the 
members of Indian Missions abroad 
country-wise, who were declared per
sona non~grata during the above 
period by their host Governments; and

(c ) the reasons therefor?

The Prime Minister and Minister ot 
External Affairs (Shri Jawaharlal 
Nehru): (a ) No member of the
diplomatic corps in India was declar
ed pensona non-grata by the Minis-

wry ui jJxtemal Affairs. The Govern
ment of India, however, asked for the 
recall of the following members of 
the diplomatic corps:—

(i) Mr. A. A. Akmat, Third Sec
retary, High Commission for 
Pakistan in India, New Delhi, 
in 1957.

(ii) Mr. Attaullah, Assistant High 
Commissioner for Pakistan 
in Shillong, in 1958.

(b ) No member of the Indian Mis
sions abroad was declared persona 
non-grata by the host Government 
However, the Government of Pakistan 
asked for the recall of Shri A. K. Sen. 
First Secretary, in the Office of the 
Deputy High Commissioner for India 
in Pakistan, Dacca, in 1958.

(c) ( i )  Mr. A. A. Akmat who was 
Third Secretary in the Office of the 
Deputy High Commissioner for Pak
istan at Jullundur was involved in 
the year 1954 in certain undesirable 
activities. We approached the High 
Commission for Pakistan in India, 
New Delhi, for his withdrawal. Con
sequently, he was recalled by the 
Government of Pakistan. However, 
in the year 1956 Mr. A. A. Akmat was 
again posted to the High Commission 
for Pakistan in India, New Delhi. 
"The Government of India brought the 
previous incident to the notice of the 
Government of Pakistan who recalled 
Mr. A. A. Akmat.

(ii )  The Government o f India re
quested the Government of Pakistan 
to recall Mr. Attaullah due to his 
undesirable activities. The Govern
ment of Pakistan accepted our 
request. However, in retaliation, the 
Government of Pakistan made similar 
allegations against Shri A. K. Sen. 
Though these were to our knowledge 
unfounded, we complied with the 
request made by the Pakistan Gov
ernment in conformity with the nor
mal diplomatic practice, in such 
matters.
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Z M . Start Arjan Singh Bhadinrta:
Will the Minister of tofonaatkai ta t  
Broadcasting be pleased to state:

(a ) the number of applications 
made for grant of declarations for 
bringing out newspapers in English, 
Hindi, Urdu and other languages in 
each State in the year 1957 and 1958 
upto 15th August;

(b ) the time usually taken for the 
grant of declarations;

(c ) the number of such applications 
which have remained pending for 
decision for over two months (State- 
wise); and

(d ) whether Government have 
under consideration any scheme to 
eliminate the delay in granting per
mission for filing declarations?

The Minister of Information and 
Board casting (Dr. Keskar): (a ) It is
not the responsibility of the Press 
Registrar to accept any application for 
the grant of declaration for starting a 
newspaper. That is made by the 
Magistrates empowered to authenti
cate declarations under Section 6 of 
the Press and Registration of Books 
Act, the Press Registrar being refer
red to only for the verification of the 
existence or otherwise of a title which 
is the same as or similar to that of 
any other newspaper published either 
in the same language or in the same 
State.

A  statement giving, State-wise and 
language-wise, the number of refer
ences received by the Press Registrar 
from the Magistrates during 1957 and 
1958 (upto 15th August, 195S) is laid 
on the Table of the House. fSee Ap
pendix VI, annexure No. 89].

(b ) It is not possible to make an 
estimate as the applications are hand
led in districts all over India and 
depend on the circumstances of each 
case.

(c ) Information in regard to the 
references received by the Press 
Registrar from the Magistrates is

given ia tha statement laid on fit*
Tfble of the House. [S#e Appendix X I  
annexure No. 90,]

Information relating to the Magis
trates’ offices is not readily available.

(d ) It has been suggested to the 
State Governments that Magistrates 
might advise publishers to give »  
panel of titles instead of one title at 
the time of making an application for 
filing a declaration so that at least 
one title out of those suggested by the 
intending publisher might be cleared 
without delay. Government w ill also 
address the State Governments to 
instruct the Magistrates concerned to 
deal with the applications expeditious
ly.

Food Product Factory at Madhepnr

2808. Shri Shree Narayan Das: W ill 
the Minister of Commerce and Indus
try be pleased to state:

(a ) whether the Central Govern
ment have given any aid in the estab
lishment of a food product factory at 
Madhepur (Darbhanga) in the State 
of Bihar;

(b ) if so, the nature thereof;

(c ) whether the said factory has 
been put into operation;

(d ) if so, the quantity of products 
produced so far; and

(e ) whether products manufactured 
there have been examined and found 
to be satisfactory?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) No. Sir.

(b ) Does not arise.

(c ) to (e ). The factory is almost 
ready for commercial production. Dur
ing trial run 300 lbs. of ghee and 
some Caseing have been manufactur
ed. Ghee has been found satisfactory 
under laboratory tests.
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LakUmpnr Border Incident*

2 M . Shri Dasaratha Deb: Will the 
Vrtme Minister be pleased to state:

(a ) whether the Chairman of the 
Tripura Territorial Council has made 
any representation regarding the 
Lakhimpur border incidents of T ri
pura; and

(b ) i f  bo, action taken in the matter?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) The Government of
India have NOT so far received any 
such representation.

(b ) Does not arise.

Training Centre in Tripura

2810. Shri Dasaratha Deb: W ill the 
Minister of Labour and Employment
be pleased to state:

(a ) the total number of students 
who received industrial training in 
different centres of Tripura in 1957- 
58;

(b ) the number of students among 
the trained, who got employement; 
and

(c ) what steps have been taken to 
secure employment for maximum 
number of trained persons?

The Deputy Minister of Labour 
(Shri Abid Ali): (a ) An Industrial
Training Institute to be established at 
Agartala was sanctioned in 1957, but 
it has not so far been established by 
the Tripura Administration.

(b ) and (c). Do not arise.

industrial Estate in Agartala 
(Tripura)

2811. Shri Dasaratha Deb: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) the industries that are proposed 
to be set up in the Industrial Estate 
in Agartala, Tripura;

(b ) the industries that are to be set 
up by private parties;

(c) the employment potentialities 
of these industries; and

(d ) whether Government propose 
to advance finances to private indus
trialists to start industry in this 
Industrial Estate?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) The following industries are pro
posed to be set up in the Industrial 
Estate in Agartala:

Carpentry, Blacksmithy, Paper 
making, Tanning, Foot-wear and 
other leather goods manufacturing, 
fruit canning, soap making, barbed 
wire and agricultural and tea 
gardens implements, handloom 
weaving, saw mill, mechanical 
workshop, hosiery.

(b ) The following industries are 
proposed to be set up by private 
parties:

Handloom Weaving, Carpentry, 
Saw Mill, Tanning and Leather 
Works, Mechanical Workshop, 
Hosieries.

(c ) About 400 persons are expected 
to be employed in these units.

(d ) There is no specific provision 
for financing the units to be started 
by private parties in the Estate. The 
units are, however, eligible for being 
considered for assistance under the 
State Aid to Industries Act.

Partition of South West Africa

2812 /  Shri Shree Narayan Das:
• \  Shrl Radha Raman:

W ill the Prime Minister be pleased 
to state:

(a ) whether it is a fact that 
United Nations Good Offices Com
mittee has made a suggestion regard
ing the partition of S.W. Africa;

(b ) if so, the precise nature of the 
said proposal;

(c ) whether this question is likely 
to be discussed by the U.N. General 
Assembly in its current session; and
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(d ) what is the attitude that India 
w ill take up in this regard?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a ) to (c). The Committee
has expressed an opinion that the 
partitioning of the Territory of S.W. 
Africa, under which a part of it would 
be placed under a trusteeship agree
ment with the United Nations and the 
remainder annexed to the Union of 
South Africa, might provide a basis 
for an agreement with the Union of 
South Africa. The General Assembly 
w ill discuss these proposals and fur
ther action w ill depend on the 
Assembly’s recommendations.

(d ) Our views w ill be explained at 
length in the Assembly; basically our 
views are that the whole of South 
West Africa should be placed under 
the United Nations Trusteeship 
system.
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Film on Reconstruction of a Village

2814. Shri Wodeyar: W ill the Minis
ter of Information and Broadcasting
be pleased to state:

(a ) whether a film on the actual 
reconstruction of the village is being 
proposed by the Union Government;

(b ) if so, the names of the villages 
selected for this purpose; and

(c ) whether Development of Pro
jects of National Extension Service 
and Community Development Pro
grammes would be depicted in this 
film?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) to
(c). There is no proposal to produce 
one single film on the several aspects 
of Rural Reconstruction in any single 
village.

Bhoomidari Rights in Delhi

2815. Shrimati Suchcta Kripalani:
W ill the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a ) whether it is a fact that in Delhi 
Territory Bhoomidari rights were con
ferred on tenants holding lands on or 
before August 15, 1947, which subse
quently became evacuee property on 
payment of about Rs. 50 per acre as 
compensation; and

(b ) whether it is also a fact that 
the lands which were cultivated by the 
owners themselves before their mig
ration to Pakistan were fetching 
Rs. 10,000 or so as auction price?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a) It is
understood that the Delhi Administra
tion is taking some such action regard
ing conferment of Bhoomidari rights 
in respect of rural evacuee lands. 
The implications of this action are 
being examined.
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, (b ) Large areas of agricultural land 
were abandoned by Muslims both 
within the urban limits of Delhi and 
outside. Urban agricultural land, 
because of its great potential value as 
land for building purposes, has fetched 
more in auctions than purely agricul
tural land. Figures of the rate per 
acre of such land have not been 
worked out. I f  the Hon’ble Member 
requires information in any particular 
case, efforts w ill be made to collect 
the same.

Gita Refugee Colony

281«. Shri Arjun Singh Bhadanria:
W ill the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a ) whether it is a fact that Gita 
Colony, a refugee colony near Gandhi 
Nagar in Delhi has no proper drain
age system, roads, or electric connec
tion; and

(b ) if so, what schemes Government 
have under consideration to provide 
basic civic amenities to the people in 
the colony and the estimated expendi
ture that might be incurred on such 
schemes?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) and (b ). 
Drains and roads have been provided 
in the colony but during the monsoon 
these are demaged by flood water 
which accumulates there from the 
neighbouring areas. Permanent 
pumping arrangements for disposal of 
storm water in this colony are, there
fore, being made and the work is 
likely to be completed by March,
1959, at an estimated cost of Rs. 6:18 
lakhs. Street lighting is also going to 
be provided in this colony at an esti
mated cost of about Rs. 2-00 lakhs.

Extraction of Uranium from Sea 
Water

2811. Shri I> C. Sharma: W ill the 
Prime Minister be pleased to state:

(a ) whether the Government of 
India is aware that the Soviet Union 
has developed a method for extracting

uranium—the fuel on which nuclear 
power plants operate—from tea 
water;

(b ) i f  so, whether they are also 
aware that although sea water con
tains lesg uranium than some low- 
grade uranium bearing ores, it could 
be extracted more cheaply; and

(c ) if so, what measures have been 
taken to develop the method in India 
so far?

The Prime Minister and Minister o f 
External Affairs (Shri Jawaharlal 
Nehru): (a ) to (c). Government
have seen a paper on the “Extraction 
of Uranium from Natural Water" 
presented by three Russian scientists 
to the Second United Nations Inter
national Conference on the Peaceful 
Uses of Atomic Energy held in Geneva 
from September 1 to 13, 195̂ . The 
Indian scientists who attended the 
Conference w ill no doubt take a note 
of the work done on the subject In 
USSR and suggest appropriate mea
sures.
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National Small Industries Corporation 
(Private) Ltd.

2821. Shri Warior: W ill the Minister 
of Commerce and Industry be pleased
to state:

(a ) the measures adopted by hi» 
Ministry to check the losses incurred 
in the working of the ‘‘National Small 
Industries Corporation (Private) 
Ltd.” ; and

(b ) the progress made in that 
direction? ’
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Ike. .M a tte r  o f G ovm em  and 
Industry (Sbri Lai Bahadur Shastri):
(a ) H ie  functions entrusted to the 
National Small Industries Corporation 
are more of a promotional than of a 
commercial nature. There is some 
scope for making profits in its limited 
commercial activities, but they are 
more than offset by its other promo
tional activities. The net overall 
deficit incurred by the Corporation is 
made good through grants from the 
Government.

(b ) Does not arise.

Industrial Extension Centre in Kerala

2822. Shri Warior: W ill the Minister 
of Commerce and Industry be pleased 
to state:

(a ) which of the Industrial Exten
sion Centres in Kerala have started 
production;

(b ) what is the present turn-over of 
those Centres per month;

(c) the Industrial Extension Centres 
which have not been completed so 
far in that State; and

(d ) the reasons therefor?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b). Of the 9 Centres sanc
tioned in Kerala four have started 
functioning. They are (1) the Indus
trial Extension Centre for Foot-wear 
at Trichur, (2) Industrial Extension 
Centre for General Engineering and 
Cutlery at Shoranur, (3) Production 
Centre for manufacture of simple 
machine tools and hand tools at Et- 
tumanoor, and (4) Production Centre 
for electric motors at Thiruvalla. The 
main purpose of the Extension Centres 
is providing service facilities and 
training, and, therefore, production in 
these Centres is only incidental. The 
value of production at the Centre at 
Ettumanoor is about Rs. 12,000 a 
month. The Electric Motors Centre is 
now working temporarily at Madras, 
and w ill be shifted to Thiruvalla witn- 
in a month when the construction of 
buildings there is expected to be com
pleted. The value of production in this

Centre during August, 1958 has been 
Rs. 22,500.

(c ) The Centres which have not 
started functioning are:—

(1) Stainless Steel Utensils Centre 
at Attingal.

(2) Tin containers and Tin Printing 
Centre at Muvattupuzha.

(3) General Engineering Centre at 
Alleppey.

(4) Leather Goods 'Centre at 
Vaniamkulam, and

(5) Wood Seasoning and Furniture 
Design Centre at Kallai.

(d ) The reasons for the delay in 
starting these Extension Centres are 
mainly:—

(1) Non-availability of suitable 
rented accommodation to erect 
and work heavy machines.

(2) Delay in import of machinery 
and equipment required for 
these Centres.

(3) Time taken in acquisition of
land and construction of 
buildings.

Export of Indian Sewing Machines

2823. Shri Daljit Sinrh: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether it is a fact that India 
is losing export markets for sewing 
machines; and

(b) if so, the reasons therefor?
The Minister of Commerce and

Industry (Shri Lai Bahadur Shastri):
(a ) No Sir. The exports have in
creased as w ill be evident from the 
following figures:

Quantity Value in 
Year in Thousands

Nos. of Rs.

1956 3415 46*
1957 4465 55*
1958 (Jan.-June) 3456 37*

(b ) Does not arise.
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Housing in Ortaa

2*24. Shri B. C. Mulllck: W ill the 
Minister of Works, Housing and 
Supply be pleased to state:

(a ) the amount of money allocated 
to Orissa for housing during the 
Second Five Year Plan; and

(b ) the amount of money sanctioned 
so far under different schemes, 
scheme-wise?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a ) and (b ), A  statement 
giving the required information is 
attached. [See Appendix VI, an- 
nexure No. 91.]

Renaming of Delhi Colonies

2825. Shri Ram Krishan: Will the
Minister of Works, Housing and 
Supply be pleased to state:

(a ) whether the proposal to rename 
certain newly developed colonies in 
the capital in consonance with the 
national aspirations of the people has 
been considered;

(b ) if so, the names of such colonies; 
and

(c ) their new names colony-wise?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a ) to
(c ). The proposal to rename some of 
the new Government colonies has 
been considered and the final decision 
is expected to be taken and announced 
very shortly.

Harijans in Occupation of Evacuee 
Houses

2826. Shri Daljit Singh: W ill the
Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a ) whether it is a fact that Gov
ernment have received some represen
tations in connection with the Harijan 
occupants of evacuee properties and 
grant of some facilities; and

(b ) if so, the details of the facilities 
given regarding the grants of easy 
instalment*?

The Deputy Minister of RehabDtia- 
tion (Shri P. S. Naskar): (a ) Yes.

(b ) Information in regard to the 
size of the problem etc. is being col
lected. When the information is 
available it w ill be examined and a 
decision taken.

Employees in A ll India Radio

2827. Shri Tangamani: W ill the 
Minister of Information and Broad* 
casting be pleased to state:

(a ) whether it is a fact that those 
who have put in more than 10 years 
service are still not made quasi- 
permanent or permanent in the All- 
India Radio;

(b ) how many are permanent and 
quasi-permanent and how many yet 
await such a status in different classes; 
and

(c) what is the basis of conferring 
such a status?

The Minister of Information and 
Broadcasting (D r. Keskar); (a ) and
(b). About 2 4 per cent of the class 
I & II employees of A.I.R. who have 
put in more than 10 years’ service 
have not been made quasi-permanent 
or permanent. Out of 638 Class I & 
Class II officers having more than 10 
years' service 474 have been made 
permanent and 139 have been declared 
quasi-permanent. 10 are holding con
tract posts and are not eligible for 
quasi-permanecy or confirmation. The 
remaining 15 are continuing in a 
temporary capacity.

(c) Officers are confirmed, subject 
to availability of permanent posts, on 
the basis of seniority and suitability 
for the post. As regards quasi
permanency the conditions for eligi
bility are ( i )  more than 3 years’ conti
nuous service and (ii ) suitability in 
respect of age, qualifications, work and 
character. Class I & Class II officers 
are declared quasi, permanent in con- 
sulation with the Ministry of Home 
Affairs and the U.P.S.C.
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Batngee Colony at Bharat Nagar

2828. Shri D. C. Shanna: Will the 
Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a ) whether it is a fact that tne 
Mi-iiEtry of Rehabilitation provided a 
sura of Rs. 1,09,140 early this year to 
the erstwhile Delhi Municipal Com
mittee through the Delhi Administrat
ion , for providing street lighting water 
mains, roads, drainage etc. in Bharat 
Nagar, a rehabilitation colony in 
Delhi;

(b ) if so, whether Government have* 
received a representation from the 
Residents’ Welfare Association of this 
colony to the effect that no work in 
this respect has so far been under
taken;

(c ) if so, whether the Government 
of India have enquired from the 
Delhi Administration|Delhi Municipal 
Corporation into the reasons for the 
delay in the execution of these pro
jects;

(d) if so, the result lereof; and

(e ) the date when these projects 
are expected to be undertaken and 
completed?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) Yes.

(b) No.

(c) and (d). Do not arise.

(e ) The Delhi Municipal Corporation 
expects to provide all the amenities 
for which funds have been given 
by the end of this year.

Directorate General of Supplies and 
Disposals

2829. Shri D. C. Sharma: W ill the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether Government are aware 
of the fact that due to delay in taking 
decisions by the Directorate General 
of Supplies and Disposals the tender
ing firms are greatly inconvenienced;

(b ) whether it is also a fact that 
payments due to contractors are 
in arrears; and

(c) if so, the action taken by Gov
ernment in the matter?

The Minister of Works, Housing and 
Supply (Shri K. C. Beddy): (a ) Gene
rally, decisions are taken by the 
D G S& D  within the time that the 
tenders are open for acceptance, in 
accordance with the existing instruc
tions In a few cases, however, due 
lo u lavoidable reasons, where con
sultations between the DGS & D and 
the indentor are necessary, tendering 
firms are sometimes requested to ex
tend the time for which their tenders 
are open for acceptance. In such cases 
it is open to the individual tendering 
firms ta either agree to comply with 
this request or to withdraw their 
tender.

(b) Payments in respect of supplies 
made by the contractors, where their 
bills are in order and, in accordance 
with the conditions of the contract and 
supported by relevant documents, are 
made promptly. Arrears, however, do 
arise where the contractor has not 
been able to comply with the contract 
terms, particularly where the delivery 
of stores has been delayed beyond the 
date stipulated in the contract. In 
such a case he can obtain payment 
only after such delay in delivery has 
been regularised with or without 
penalty.

(c) As regards delay in taking 
decisions on tenders, suitable instruc
tions exist that as far as possible, the 
period for which tenders are requir
ed to be kept open should be deter
mined at the time of issue of invita
tions to tender in sû -h u ..1 -<:..r that 
ordinarily decisions on such tenders 
can be taken within such period. 
Thereafter decisions are ordinarily re
quired to be taken during this period.

As regards arrears of payment, the 
existing procedures have been suitably 
revised in the light of the recommen
dations of the stores Purchase Com
mittee, so that ordinarily where 
amendments are necessary before
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suppliers can obtain payment su$h 
amendments ate finalised with the 
least possible delay. In addition, a 
special Wing has been set up within 
the DGS & D, namely, the Finaliaation 
Wing, who are responsible for dealing 
with such cases with a view to ex
pediting payment to contractors.

Titanium Dioxide

2X30. Shri D. C. Sharma: W ill the 
Minister o f  Commerce and Industry
be pleased to state:

(a ) the annual production, con

sumption and export o f Titanium 
Dioxide;

(b ) whether the attention of Gov
ernment has been drawn to the fact 
that the actual users are not getting 
the supplies of Titanium Dioxide and 
that it is being sold at exorbitant 
rates very much above the normal 
price in the country; and

(c ) if so, the steps taken or pro
posed to be taken in the matter?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):

(a) Production 

Consumption

Export.

The production of Titanium Dioxide of Anatase variety (• hr only 
variety manufactured in the cou vry) d'lring 1957 vid 1958 (Januarv 

to July) was 1671 tons and 964 tois r:splively.

The coasumption of Titanium Dioxide in the coun ry during 1957 
and 1958 (January-July) was as follows :

1957 . . . .  1933 :on(\utase type) &
280 to is (R.itile typ;).

195S . . . .  1205 to is ( A n t a s e  typj) &
(January-July) 206 tons (Racilc type).

Titanium Dioxide is not being exported at present.

(b ) Government received some 
complaints that Titanium Dioxide was 
being sold in the market at high 
price and that users were experienc
ing difficulties in obtaining adequate 
supplies.

(c ) The following steps have been 
taken to make the pigment available 
in adequate quantities and to bring 
down the prices:—

(i )  Cutting out sales to dealers;

(ii ) effecting deliveries to con
sumers on the basis of off
take in 1957;

(iii) granting import licences 
to Actual Users to the extent of 
gap between indigenous supplies 
and their requirements and if 
necessary full requirements where 
no supplies are obtained from 
indigenous source;

(iv ) maintaining supplies to 
consuming industry at 1957 level.

Swing Credit Facilities Agreement 
with Poland

2831. Shri Ram Krishan: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether it is a fact that an 
agreement of “Swing Credits” design
ed to expand Indo-Polish Trade has 
been finalised; and

(b ) i f  so, the main terms of 
agreement?

the

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) and (b ). Some general discussions 
on Indo-Polish Trade were held when 
the Deputy Minister of Foreign Trade, 
Poland, visited Delhi early this month. 
The subject of Swing Credit was 
mentioned during these talks but no 
agreement was negotiated or finalised 
on the subject.
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[ S W  Baaaeahwir T k a tla :

'Will the Minister of Commerce aad 
Industry be pleated to state:

(a ) the comparative figures of pro
duction of tea upto the end of July, 
in 1957 and 1958;

(b ) the estimated increase in pro
duction this year over the last year’s 
production;

(c ) whether the price, common tea 
is fetching is uneconomical; and

(d ) i f  so, the steps Government pro
pose to take in the matter?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) and (b ). Production upto the end 
of July:—

1957 .. 274,333,000 lbs.
1953 .. 293,605,000 lbs.

It is too early to forecast the total 
production in whole of year 1958.

(c ) and (d ). Up-to-date data about 
cost of production in various regions 
is not available and it is not possible 
to say that the prices fetched by com
mon tea are economic or uneconomic. 
The industry maintains that the prices 
of these teas are not remunerative and 
wants some relief in export duty to 
withstand competition from other 
parts of the world. The trend of re
cent exports has, however, been satis
factory.

State Plans

2833. Shri Ram Krishan: W ill the 
Minister of Planning be pleased to 
state:

(a ) whether it is a fact that the 
Planning Commission has started dis
cussions with representatives of State 
Governments on the re-assessment of 
their programmes in the last two 
years of the Plan and the measures to 
raise the requisite additional resources; 
and

(b ) if sp, tbf* remit# of the discus
sions hnlrf ia  ttnrt

The Deputy Minister *t Planning
(Shri S. N. Mia|um): (a ) The Planning 
Commission is at present having dis
cussions with the States regarding as
sessment of financial resources for the 
last two years of the Plan. At these 
discussions the question of reassess
ment of their programmes is not being 
discussed.

(b ) So far, discussions with six 
States, viz., Mysore, West Bengal, 
Madras, Bombay, Andhra Pradesh and 
Orissa have been concluded. It will 
be possible to give the results of these 
discussions only after all the dis
cussions have been concluded.

Finance for Tea Gardena

2834. Shri P. C. Borooah: WiU the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether it is a fact that a sug
gestion has recently been received 
from the State Government of Assam 
to convene a conference of tea inte
rests, financiers and Government re
presentatives for determining the 
procedure of block finance to the tea 
gardens;

(b ) if so, the reactions of Govern
ment thereto; and

(c) whether the question of closed 
tea gardens w ill also be taken up in 
the proposed conference?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) The Government of Assam were 
proposing to have a conference for 
the purpose.

(b) The matter is under correspon
dence with the State Government.

(c ) Does not arise.

Demolition of Huts near Ashoka Hotel.

2885. Shri T. B. Vittal Rao: WiU 
the Minister of Works, Housing and 
Supply be pleased to state:

(a ) whether Government are aware 
of the fact that labourers residing In
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huts near the Ashok* Hotel are being 
put to trouble tm account of their 
huts being demolished by the local 
authorities;

(b ) if so, whether there is any 
proposal to continue them at the pre
sent place till alternative accommoda
tion is arranged?

The Minister of Works, Boosing and 
Supply (Shri K. C. Reddy): (a ) En
quiries that have been made show that 
the local authorities are taking steps 
to prevent fresh encroachments on 
Government land in this area.

(b ) The entire problem of squatting 
in Delhi/New Delhi is under the 
consideration of a Committee appoint
ed by the Ministry of Home Affairs.

Export of Indian Filins

2836. Shri Daljit Singh: W ill the 
Minister of Commerce and Industry 
be pleased to state:

(a ) the names of Indian Films 
exported to foreign countries during 
1958 so far (country-wise);

(b ) the total Foreign Exchange 
earned therefrom; and

(c ) the steps taken to encourage the 
export of Indian films?

The Minister Of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) to (c ). A  statement is laid on the 
Table of the House [See Appendix 
VI, annexure No. 92].

National Small Industries Corporation 
(Private) Ltd.

2837. Shri Daljit Singh: W ill the 
Minister of Commerce and Industry
be pleased to state the types of 
machines supplied by the National 
Small Industries Corporation (P ri
vate) Limited for the development of 
small scale industries in Punjab during
1958 so far?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri): 
The following are the types of 
machines supplied by the National

Small Industries Corporation in Punjab 
during 1958:—

S.S. St S.C. Lathe, Automatic Lathe, 
Turret Lathe,

Drilling Machines, Radial Drilling 
Machines;

Shaping Machines,
Universal Milling Machines;
Socks Knitting Machines and Cir

cular Jacquard Machines; 
Moulding Machines;
Gear Hobbing Machines;
Polishing Machines; and 
Electric Motors.

Export of Tea to Iran

2838. Shri Daljit Singh: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) the present position of the ex
port of Indian tea to Iran; and

(b ) what measures have been adopt
ed to promote the export of Indian 
tea there?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) and (b ). Exports of Indian tea 
to Iran in recent years were:—

1956
1957 

Jan-June J958 
Jan-June 1957

8 3 mn. lbs. 
10‘ 0 mn. lbs. 
4 2 mn. lbs. 
3'5 mn. lbs.

Exports to Iran fluctuate widely due 
to changes in importing policy.

The Chairman, Tea Board was de
puted to Iran in November 1957 to 
establish contacts with importers and 
assess the possibilities of increasing 
our exports. His suggestions in this 
regard are under consideration.

Auctioning of Evacuee Buildings

2839. Shri Daljit Singh: W ill the
Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a ) the number of evacuee buildings 
auctioned in the Punjab from the 1st 
January to the 31st August, 1958; and
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(b ) the number of such evacuee 
buildings possession of which been 
given to the purchasers?

The Deputy Minister of Rehabilita
tion (Shri P. S. Nukar): (a) and (b). 
The information is being collected and 
will be laid on the Table of the 
Sabha when available.

Government Buildings

2840. Shri Jadhav: W ill the Minister 
of Works, Housing and Supply be
pleased to lay a statement with a 
break up of each State and Union 
territory showing:

(a) the number of the buildings of 
various types and categories owned by 
the Central Government in the various 
States and Union Territories; and

(b) the purposes for which they 
are used?

The Minister of Works, Housing and 
8upply (Shri K. C. Reddy): The re
quired information is being collected 
and w ill be laid on the Table of the 
House.

Evacuee Interests (Separation) Act, 
1951

2841. Shri T. B. Vittal Rao: W ill the 
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a ) the number of officers still func
tioning in Punjab under the Evacuee 
Interests (Separation) Act, 1951;

(b ) the total number of claims still 
pending with them; and

(c ) how long it w ill take to finally 
settle these pending claims?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) 10, in
cluding the Additional Custodian who 
also works as the State Competent 
Officer (they also deal with work in 
Himachal Pradesh).

(b ) ( i )  pending adjudication
on 31.7.58; 3,077

(ii) in which final 
separation is to be 
affected; 10,457.

(c) the bulk of the pending work is 
expected to be finished by the middle 
of next year.

Cheap Homing Scheme

2842. Shri Jadhav: Will the Minister 
of Works, Housing and Supply be
pleased to state:

(a ) whether the Government of 
India have formulated any scheme for 
encouraging cheap housing;

(b) i f  so, what are the main fea
tures of the same;

(c ) whether the scheme of pre
fabricated houses has been altogether 
abandoned by Government; and

(d ) if so, the reasons therefor?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a ) and (b ). A ll the Housing 
Schemes at present in operation viz.. 
Subsidised Industrial Housing, Low 
Income Group Housing, Plantation 
Labour Housing, Slum-Clearance and 
Village Housing Projects Schemes are 
‘low-cost’ housing schemes. Copies of 
these Schemes are available in the 
Parliament Library.

(c) and (d ). Presumably the Hon’ 
ble Member is referring to the Scheme 
for the production of prefabricated 
houses in the Government Housing 
Factory originally set up by Govern
ment of India. That Scheme was ter
minated in 1951, as already explained 
in para 1 of the statement placed on 
the table of the House in answer to 
Short Notice Question No. 10 dated 
the 20th September, 1955.
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Brassware Industry

2844. Sbri Madbusudan Rao: W ill 
the Minister of Commerce and Indus
try be pleased to state:

(a ) whether Government are con
sidering the question of drawing up 
model rules for setting up voluntary 
organisations to promote the brass- 
ware industry and trade;

(b ) what is the Foreign Exchange 
earned during 1957-58 from the ex
ports of brass and copper wares sepa
rately; and

(c ) what steps Government propose 
to take to help the industry in secur
ing raw materials at reasonable price?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) No, Sir.

(b ) Foreign Exchange earned during
1957-58 from the exports brass and 
copper wares.

The total amount of foreign ex
change earned by the exports of 
“Brass and Bronzeware as artware” 
during 1957-58 was Rs. 96 lacs.

The exports o f copper ware are not 
shown separately in the trade classi
fication of the country and as such 
the export figures of the commodity 
are not available.

(c ) Steps to help the industry la  
Mcttrfoc f t *  material*

The main basic raw materials for 
the braatware and copperw**“ farfua. 
try are Copper and Zinc.

The import o f these metals was 
taken off the O.Q.L. w.e.f. 1-7-1987 
due to foreign exchange difficulties. 
This was followed by complaints from 
consuming industries that the impor
ters were charging high prices tor 
copper.

To meet the situation the Govern
ment of India brought in statutory 
control under the Essential Commo
dities Act 1955 and the Non-Ferrous 
Metals Control Order 1958 was issued 
on 2-4-1958. Under this Order, the 
Controller acquires all Imported cop
per for equitable distribution among 
actual users. The distribution among 
small scale industries is done having 
regard to their 1987 consumption. In 
the case ot scheduled industries, dis
tribution of copper is being effected 
on the basis of 1956 level of produc
tion.

Annual Report of the Chief Inspector 
o f Mines

2845. Shri S. C. Samanta: W ill the 
Minister of Labour and Employment
be pleased to state:

(a ) when the annual report of th«i 
Chief Inspector of Mines of India for 
1956 is going to be published;

(b ) the steps taken to bring out the 
annual report more expeditiously;

(c ) how many copies of each annual 
report were published since 1940 on
wards; and

(d ) the price fixed each year 
during the above period?

The Deputy Minister of Labour 
(Shri Abid A ll ) :  (a ) The Annual
Report of the Chief Inspector of 
Mines for 1956 is under print and is 
expected to be published shortly.

(b ) The main causes of the delay 
in publication are late receipt o f
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returns from mine managements and 
time taken in printing the report. A ll 
the necessary steps to avoid delay in 
these -matters are being taken.

(c ) and (d ). The numbers of 
copies of the Report printed from 1940 
onwards and the price per copy were 
as follows:—

No. of price per 
Year copies copy

printed

Rs.
1940 1090 1 12 0
1941 982 2 4 0
1942 1050 3 14 0
1943 1100 2 0 0
1944 1205 3 8 0
1945 • 1150 3 4 0
1946 1100 5 6 0
1947 1250 6 4 0
1948 IOOO 6 10 0
1949 700 12 12 0
1950 700 15 14 0
1951 370 17 14 0
1952 355 17 10 0
1953 385 23 8 0
1954 360 20 8 0
1955 • 320 54 0 0

Staff of the Indian High Commissioner 
in UJL

2846. Shri Dinesh Singh: W ill the 
Prime Minister be pleased to state:

(a ) the total number of staff under 
the Indian High Commissioner in 
U X .; and

(b ) the total number of such staff 
in August, 1957 and April, 1954?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) 1268 as on 31.3.1958.

(b> 1243 on 31.3.1957 and 1247 on 
31.3.1954.

Remittances to India from Heads of 
Indian Missions Abroad

2847. Shri Dinesh Singh: W ill the 
Prime Minister be pleased to state 
whether remittances sent to India 
by Hoads o f Missions and other mem
bers of the staff are free of all taxes? 
209(A) LSD.—5.

Hie Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): The remittances are subject 
to taxes in accordance with current 
Indian Income-Tax Laws.

I f  an officer/member of staff is post
ed abroad from Headquarters in the 
middle of the financial year, his remit
tances to India for the balance of the 
financial year he spends abroad are 
subject to Indian Income Tax Laws. 
Thereafter, remittances for full fin
ancial years he spends abroad are not 
subject to Indian taxes. Similar is 
the case of officers posted to Head
quarters in the middle of the financial 
year.

Foreign Service Inspectors

2848. Shri Dinesh 8ingh: W ill the 
Prime Minister be pleased to state 
which countries were visited by the 
Foreign Service Inspectors on their 
last tour?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): During their last tour, the 
Foreign Service Inspectors visited the 
following countries:—

Austria, Burma, Czechoslovakia, 
Egypt, France, Hungary, Ireland, 
Italy, Morocco, Norway, Poland, 
Spain, Sweden & United Kingdom.

Foreign Service Allowance

2849. Shri S. A. Mehdi: W ill the 
Prime Minister be pleased to state 
whether the Ministry of External 
Affairs have decided to discontinue all 
statements submitted by Heads of 
Missions and their stsuff in connec
tion with Foreign Allowance?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): Yes, i f  the word “ all” refers 
to entertainment statements submitted 
by Heads of Missions and the remit
tance statements of all officers and 
staff.
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Mining Sirdar* and Qwnaea

ttM. Skrimati Parvathi K tM m n:
Will the Minister of Labour and Em- 
ploymeat be pleased to state:

(a) whether any Charter of De
mands has been received from the 
mining sirdars and quermen;

(b ) if so, what are the demand?; 
and

(c ) the action taken thereon?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) A  Charter of 
Demands has been received from the 
Indian National Mines Overman, Sir
dar and Shotflrers Association.

(b ) The demands include the reduc
tion of working hours, provision of 
medical, housing and drinking water 
facilities, provision for gratuity and 
pension, provision for adequate de
fence during enquiries made against 
them, etc. A  copy of the charter is 
laid on the Table of the House. [See 
Appendix VI, annexure No. 93].

(c ) The demands are under exami
nation.

Closure of Mines

2851. Shrlmatl Parvathi Krishnan:
W ill the Minister of Labour and Em
ployment be pleased to state:

(a ) the number of collieries closed 
down by the Department of Mines 
under Section 22 of the Mines Act 
during the year 1957-58;

(b ) the period of their closure; and

(c ) the loss in production?

The Deputy Minister of Labour 
(Shrl Abid AU): (a) Orders under 
Section 22(3) of the Mines Act, 1932 
resulting in the stoppage o f the whole 
or parts of mines were issued on SB 
eollieries during the year 1957-58.

(b ) Order under Section 22(3) of 
the Mines Act was in force in—

26 mints for lest than a month 
13 mines between 1 & 2 months
9 »  „  2 & 3 »
3 »  »  3&4 »1 m >, 7 & 8 „
1 m »  8 & 9 »2 „  „  9 & 10 „
2 „  „  10 & I I  „
2 „  „  I I  & 12 „

(c ) It is not possible to obtain ac
curate information of the loss. A c 
cording to a very rough estimate, the 
loss was not more than 50,000 tons.

Bicycle Units in Madras

2852. Shri Subbiah Ambalam: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a ) the number of Bicycle assembly 
units reposed to be started in Madras;

(b ) their total outlay and location;

(e) whether the Madras Govern
ment have asked for financial assis
tance from the Centre; and

(d) if so, what is the amount asked 
for and given unit-wise?

The Minister of Commerce . and 
Industry (Shri Lai Bahadur Shastri):
(a ) Two units proposed by private 
parties have already been approved. 
The other four units (3 proposed by 
the State Government and one by 
private party) have not been finally 
approved.

(b ) ( i )  By private parties at 
Guindy, Rapid Nagar (near Madras) 
and Sivakasi.

By the State Government at 
Guindy, Vellore and Tanjore.

(ii) Total outlay of five units is 
Rs. 18,21,032, and that of the sixth 
unit at Sivakasi is not yet known.

(c) Yes, Sir.

(d) Units proposed by Amount asked for Amount given by th?
State Govcrnnv.-nt by the State Govt. Central Govt.

Rs.
at Guindy . . .  ' 1,65,357 ■)
at Vellore 2,09,831 > The nutter is uiier coisi-
a Tsnjore . 5,63,085 ] d u a io x
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X-Ray Films

MSS. Shri L. Achaw 81nfh: Will
the Minister of Commerce and Indus
try be pleased to state:

(a ) whether it is a fact that there is 
a restriction on the export of X-ray 
films;

(b ) if so, the reasons therefor?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) No, Sir.

(b) Does not arise.

vrmfhr ^r-farrf % m *

sftr wrvnr ^  aft f^n 

^  fo  :

(*>) W  ITF-^T # ifr ff

far*ft JT'ffT m  % w t r  nf^r- 

facT sft snjirfa f t  w f  %;

(*r)

% rT ^ -rr  7rfaf=r f ; sftr

( *r) irf? irf, ?ft r3*r % tot

% fTOFT *  3-*T% .̂TT;T-T aff 

^T>T WT t  ’

g'spTTfftr TRTm ( jto % w r ) :

( ^ )  q-j'T  fnr fa w  4^rnj- 

g ro  t r T  w  fafsu % T7 

f'f>?ifr qrsff 'ffr, "fTf^rrM'Tn ^irfTzfr"

"jft’TT n'RT £ I f»> r,;i ^T

fp*rr fV *rr*r r̂r% f  1

( « r )  *r, ^ “f 1

(n ) 5̂  TOrTT 1
Valuers and Peons in Regional Settle

ment Commlssoiner’s Office at 
Jullundor 

/  Shri S. M. Banerjee:
2856. \  Shri Tangamani:
Will the Minister of Rehabilitation 

aad Minority Affairs be pleased to 
state:

(a) whether SO valuers and peons 
under Regional Settlement Commis
sioner, Jullundur have been served

with notices of termination of service 
this week;

(b ) if so, whether they have been 
offered any alternative jobs; and

(c ) if not, the steps taken by the 
Government to absorb them in other 
Ministries?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a ) Notices 
were served on 40 Valuers and 3 
peons on the 1st September, 1958.

(b ) No, not yet.

(c) Retrenched employees have to 
register themselves with the local 
Employment Exchange for the pur
pose of obtaining re-employment. The 
Employment Exchanges have instruc
tions to give high priority to such 
persons in securing re-employment 
which give them priority in the mat
ter of absorption.

Import Licences for Consumer Good*

2857. Shri K. C. Jena: W ill the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that no 
licence, to the new entrants for im
porting consumer goods are issued;

(b) if so, the reasons therefor;

(c) the basis of granting import 
licences for consumer goods;

(d) how many applications have been 
made from different States since July,
1958 by intending new entrants for 
the import of consumer goods;

(e ) in how many cases the licence? 
have been granted and issued up till 
now; and

(f )  whether there are any cases 
still under consideration for granting 
licences?

The Minister of Commerce and In
dustry (Shri Lai Bahadnr Shastri):
(a ) Licences to new entrants for im
porting consumer goods are not ordi
narily issued.
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(b ) Mainly foreign exchange short* 
age.

(c ) Consumer goods licences during 
the current period have been issued 
mainly in favour o f Established im
porters in accordance with the quota 
prescribed in the Bed Book.

(d ) Statewise statistics of applica
tions received are not maintained.

(e ) 20 licences of the value of 
Rs. 45,000 were issued during the 
current licensing period (April—Sep
tember 1958) upto 16th August, 1958. 
This figure includes 17 licences of the 
value of Rs. 41,000 for books and 
periodicals falling under S. No. 169- 
170/IV of the Import Trade Control.

( f )  This information is al3o being 
collected.

JLioenee for Manufacture o f Medicines

Shri Subodh Hansda:
Shri S. C. Samanta:

W ill the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that some 
private firms have been given licences 
to manufacture streptomycin and 
terramycin;

(b) if so, the names of the firms to 
whom the licences have been issued; 
and

(c) whether they have started 
manufacturing these medicines?

The Minister of Commerce and In* 
dustry (Shri Lai Bahadur Shastri):
(a ) and (b ). No licences have been 
issued to any party for the manufac
ture of terramycin. As regards 
streptomycin, in addition to Messrs 
Hindustan Antibiotics (Private) Ltd., 
Pimpri. Messrs Standard Pharmaceuti
cal and Cemical Works Ltd., Calcutta, 
have been granted a licence.

(c ) No, Sir.

State Trading Corporation of India 
(Private) Ltd.

2859. Shri Bose: W ill the Minister 
of Commerce and Industry be pleased
to state;

(a) whether some industrialists 
particularly some Iron and Manganese 
Mines owners are complaining against 
the State Trading Corporation of 
India (Private) Ltd. for partiality; 
and

(b) if so, the action taken in the 
matter?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) Some mineowners have complain
ed that the S.T.C. have not accepted 
their offer to sell iron ore for export.

(b ) These complaints have been in
vestigated and purchase contracts 
have been concluded wherever the 
mineowners were in a position to 
offer acceptable grades of ores on ac
ceptable prices. Many offer3 have
had tohetumed down for want of ade
quate transport capacity.

•

State Trading Corporation of India 
(Private) Ltd.

2860. Shrimati Reno Chakravartty:
W ill the Minister of Commerce and 
Industry be pleased to state*

(a) the quantity of iron ore pur
chased by the State Trading Corpora
tion of India (Private) Ltd. from 
Barajamda Sector since its inception;

(b ) the names of suppliers: and

(c ) the period of delivery agreed 
upon?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) to (c). It is not in the business 
interest of companies such as the 
State Trading Corporation to dis
close particulars regarding purchas
es from different sectors, or suppliers, 
or regarding delivery periods.
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Xxport Qsottt

2861. Shriiruti Rena ChakravArtty:
Will the Minister of Commerce and 
Industry be pleased to state the ex
port quotas for iron ore made avail
able to the exporters in the quarter 
immediately preceding the formation 
o f the State Trading Corporation of 
India (Private) Ltd.?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):

Madras: 1,23,106 tons.

Calcutta: 3,57,140 tons (January— 
June 1956 including ad hoc allotment).

Other Ports—There was 110 quota 
system.

Supply of Caustic Soda

2882. Shri V. C. Shnkla: Will the 
Minister of Commerce and Industry be
pleased to state:

(a ) whether it is a fact that certain 
small-scale soap manufacturing fac
tories of Raipur in Madhya Pradesh 
were advised by the Chief Controller 
of Imports that their ‘actual user’ re
quirements of caustic soda w ill be 
met from the stocks imported by the 
"import-distributors”  appointed by 
Government;

(b ) whether Government's atten
tion has been drawn to the fact that 
Messrs. Tata Oil Mills Co. Ltd., one 
of the “import distributors” appoint
ed by Government, have expressed 
their inability to arrange the supply 
due to restricted imports and other 
reasons:

(c ) whether, a representation has 
been made by the Madhya Pradesh 
Laghurup Sabun Nirman Karta Sangh 
of Raipur to arrange supply of one 
wagon of solid caustic soda from the 
reserve stocks of the State Trading 
Corporation of India (Private) Ltd. to 
meet their immediate requirements; 
and

(d ) if so, the steps taken in the 
natter?

Hie Minister of Cammcroe and In
dustry (Shrl Lai Bahadur Shastri):
(a ) Yes, Sir.

(b ) Yes, Sir. The demand in full 
as required could not be met by 
Tatas.

(c) Yes. Sir.

(d ) The matter is under considera
tion.

Export <rf Manganese Ore

n g .  f  Shri V. C. Shokla:
\  Shri Rameshwar TkntU:

W ill the Minister of Commerce and 
Industry be pleased to 6tate:

(a ) what are the names of the new 
markets, i f  any, developed by the 
State Trading Corporation of India 
(Private) Ltd. for Manganese Ore 
exports; and

(b ) what specific steps are being 
contemplated by the State Trading 
Corporation in order to maintain the 
export of this ore?

The Minister of Commerce and In
dustry (Shri Lai WahaHwr Shastri):
(a ) None.

(b ) The following steps are being 
taken by the State Trading Corpora
tion:—

(i) The State Trading Corpora
tion is negotiating a barter 
arrangement with the Com
modity Credit Corporation of 
U.S.A., involving the ex
change of substantial quantity 
of Manganese ore and ferro
manganese against imports of 
wheat.

( ii )  Special Payment arrange
ments are being worked out 
with some countries, which 
would, facilitate exports of 
Manganese also among other 
commodities.

(iii) Joint sales programmes are 
being worked out with princi
pal shippers/mineowners, so
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that supplies to traditional 
buyers of Indian ore can be 
maintained and wherever 
possible enlarged.

( iv ) Possibilities of entering into 
long term contracting with 
major consumers with the 
help of the Corporation’s 
business associates are being 
explored.

State Trading Corporation of India 
(Private) Ltd.

9iu la  I S h r l V ‘  c - Shokla:
\  Shri Rameahwar Tantia:

W ill the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 1550 on the 21st March, 1958 
and state:

(a) what exactly the term “depart* 
mentally" signifies when used in the 
context of the business etc. done by 
the State Trading Corporation of 
India (Private) Ltd.; and

(b ) what will be the position of the 
profit or loss on the business in ores 
and other than ores shown to have 
been done by the State Trading Cor
poration departmentally up to the 
period ending 31st January, 1958 if  
the total expenditure incurred by it 
in doing such business is taken into 
account?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) The term covers contracts nego
tiated, concluded, and executed by 
the Corporation.

(b ) The profit and loss on the 
Corporation business w ill be shown 
in the second annual report for the 
year ending 30th June, 1958, a copy 
o f which will be placed on the Table 
of the House when ready.

State Trading Corporation of India 
(Private) Limited

2865. Shri Shivananjappa: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) the steps taken by the State 
Trading Corporation of India (Private)

Limited to bring down freight 
charges on imports; and

(b) what measures have been 
adopted to engage chartered ships lot 
carrying commodities at lower rates?

The Minister of Commerce and IB* 
dustry (Shri Lai Bahadur Shastri):
(a ) The State Trading Corporation 
have organised a separate Division 
namely “Shipping, Development and 
Marketing Development Division" for 
chartering ships and arranging 
freights on contracts basis at an eco
nomic rate.

(b ) The Corporation is now en
deavouring to export on CIF basis, 
and import on TOB basis as far as 
practicable, in order to support Indian 
shipping and to engage Chartered 
ships on economic terms on long term 
basis.

State Trading Corporation of India 
(Private) Limited

2888. Shri Panlgrahi: W ill the Mini* 
ter of Commerce and Industry be
pleased to state:

(a ) whether it is a fact that during 
July 1957 to June 1958 the State 
Trading Corporation of India (P r i
vate) Ltd. purchased some manganese 
ore from any Manganese Mine owners 
at F.O.R. basis and resold the same 
to them on F.O.B. basis;

(b ) whether the State Trading Cor
poration had incurred and loss in such 
transactions; and

(c) if so, the amount of loss in
curred?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) No, Sir.

(b ) and (c). Do not arise.

State Trading Corporation of India 
(Private) Limited

2867. Shri Panigrahi: W ill the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of Manga
nese ore exported by the State Trad
ing Corporation of India (Private)
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Ltd. from Calcutta Port during July 
1M7 to June 1958;

<b) whether the State Trading Cor
poration sold any Manganese ore to 
the private sector at Calcutta Port 
during above period; and

(c ) i f  so, the quantity thereof?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) 42,376 tons.

(b ) Yes, Sir.

(c ) 500 tons for blending purposes to 
enable a private exporter to meet his 
contractual obligations to the foreign 
buyer.

State Trading Corporation o f India 
(Private) Limited

2888. Shri Panigrahi: W ill the
Minister of Commerce and Industry
be pleased to state:

(a ) whether there is any Purchase 
Advisory Board attached to the State 
Trading Corporation of India (P ri
vate) Ltd., with representatives drawn 
from different Ministries and sup
plier; and

(b ) how the State Trading Corpora
tion conducts its foreign sales?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a ) A  Committee has been set up 
consisting of representatives of the 
State Trading Corporation and the 
Ministry of Steel, Mines and Fuel for 
advising the Corporation in its

arrangements for the procurement of 
ores. The Committee is to meet 
shortly.

(b ) ( i )  By negotiations with foreign 
buyers who are mostly Cen
tral purchase agencies o f their 
countries or the buyers con
cerned;

(ii ) by enquiries materialising »s 
a result of efforts by the Cor
poration’s Business Associates 
and other traders;

(iii) by arranging quotations 
against tenders issued by 
foreign buyers.

Export of Iron Ore

2869. Shrimati Renu Chakravartty:
Will the Minister of Commerce and 
Industry be pleased to state:

(a ) how much quantity of iron ore 
was shipped from Calcutta port in
1956 and 1957 under canalised con
tract and how much directly by the 
State Trading Corporation of India 
(Private) Ltd.;

(b ) whether some quantity of iron 
ore was shipped under the endorsed 
contract of a private shipper; and

(c ) if so, what were the financial 
considerations and commitments for 
this deal?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):

(a) State Trading Corporation’s 
direc> contract 
Canalised contract

T otai.

1956

21,258 tons

21,258 tons

____ J957

2,94,644 tons 
1,00,055 Was

5>94/>:.)9 lot,

tb) No, Sir.

(c ) Does not arise.

«im  ipr wnxra

«ft Wafa ^  :

v n  vrfaroi W in

f̂ TT fa  imcT if

fsRPT
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12.11 bra.

PAPERS LA ID  ON THE TABLE

R ipo k t  o r A d m in istrative V igilance 
D ivision

The Minister of State in the Minis
try of Home Affairs (Shri Datar): 1
beg to lay on the Table a copy o f the 
Report of the Administrative V igi
lance Division for the period 1st
April, 1957 to 31st March, 1958. 
[Placed in Library. See No. LT-963/ 
58].

A m endm ents  to R ubber Rules

The Deputy Minister of Commerce 
and Industry (Shri Satisb Chandra):
I  beg to lay on the Table, under sub
section (3) of Section 25 of the Rub
ber Act, 1947, a copy of Notification 
No. G.S.R. 797 dated the 13th
September, 1958 making certain fur
ther amendments to the Rubber
Rules. 1955. [Placed in Library. See 
No. LT-956/58].

Reports of Coir B oard

Shri Satish Chandra: I beg to lay on
the Table under sub-section (1) of Sec
tion 19 of the Coir Industry Act, 1953, 
a copy of each of the following Re
ports:—

(1) Annual Report on the work
ing of the Coir Board for the 
year 1957-58. [Placed in 
Library, See No. LT-954|58.]

(3) Report on the working of the 
Coir Board for the half-year 
ending the 31st March, 1958. 
[Placed in Library, See 
No. LT-955/58].

12.12} AM.

ARREST OF MEMBER

Mr. Speaker: I have to inform the 
House that I  have received the fol
lowing wireless message dated the 
24th September, 1958, from the Dis
trict Magistrate, Pillibhit:—

“Shri Mohan Swarup, Member 
Lok Sabha, was arrested today, 
under section 143, Indian Penal 
Code, while leading a Praja 
Socialist Party batch to Govern
ment foodgrain godown, on dec
laring to City Magistrate that i f  
keys were refused they would 
breakopen the locks.”

Shri Braj Raj Singh (Ferozabad):
Where is he now?

Mr. Speaker: I am reading what I  
have received. I have no more 
information___

Shri Braj Raj Singh: It has got to
be given that he is in such and such 
jail or place. That is not £iven.

Mr. Speaker: It may come later on.

Shri Tangamani (Madurai): Any
further information.....

Mr. Speaker; About whom?

Shri Tangamani: About Shri
Prabhat Kar who was arrested in 
Calcutta on the 22nd, whether eny___

Mr. Speaker: How can I carry all 
this in my mind? I f  he writes to the 
Secretary, I w ill come prepared.

12.14 hn.

COMMITTEE ON PRIVATE MEM
BERS’ B ILLS AND RESOLUTIONS

T w en ty-eighth  R ipo rt

Sardar Hukam Singh (Bhatinda): 
I beg to present the Twenty-eighth 
Report of the Committee on Private 
Members’ Bills and Resolution*.
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12.1«1 h n .

ESTIMATES COMMITTEE 

Tw e n ty -sixth  R eport

Shri B. G. Mehta (GohUvfad): I beg 
to present the Twenty-sixth Report 
of the Estimates Committee on the 
Ministry of Defence on the subject 
‘organisation of the Ministry of De
fence and Services Headquarters’ .

12:14$ hr*.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS OF 

THE HOUSE

N in th  R eport

Shri Malchand Dube (Farrukha- 
bad): I  beg to present the Ninth Re
port of the Committee on Absence of 
Members from the Sittings of the 
House.

12.14-3/4 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Fa il  in  textile  production n» the 
COUNTRY DUE TO THE TOTAL CLOSURE

of the Sholapur Spin n in g  and 
W eaving M ills  L td.

Shri Sonavane (Sholapur-Reserved- 
Sch. Castes): Sir, under Rule 197 of 
the Rules of Procedure and Conduct 
of Business in Lok Sabha, I  beg to 
call the attention of the Minister of 
Commerce and Industry to the fo l
lowing matter of urgent public im
portance and I request that he may 
make a statement thereon:—

"The fall in textile production 
in the country due to total closure 
of the Sholapur Spinning and 
Weaving Mills, Ltd.”

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
M/S. Sholapur Spinning and Weaving 
Mills, Ltd., Sholapur, is a composite 
mill with 86,048 spindlec and 2,284 
working looms.

The mills were incurring exorbit
ant losses since October, 1958. The 
main difficulty with the mill was their 
acute financial position and inability 
to pay for the main raw materials, 
namely, cotton and coal. The machi
nery is very old and has not been re
placed or renovated on account o f  
mismanagement.

Because of financial difficulties and 
obsolete machinery, the production 
had been continuously falling and* 
mill had to close down from 10th 
March, 1958. The production of the' 
mill had deteriorated to such an ex
tent that as against 2,38,000 lbs. of 
yarn and 3,41,000 lbs. of cloth pro
duced in ,July 1957, the output in 
February 1958 was 4823 lbs. of yarn 
and 28,900 lbs. of cloth. The closure 
of this mill, therefore, does not 
materially affect the total availability 
of cloth from the M ill Sector which 
during the month of August 1958 
produced 13,92,18,000 lbs of yarn and 
9,57,97,000 lbs. of cloth.

It is a matter of regret that the 
Mill had to close down causing hard
ship to its employees.

IM S  hrs.

STATEMENT RE: AN NU AL REPORT 
OF BHARAT ELECTRONICS (P R I

VATE ) LIMITED

The Deputy Minister of Defence 
(Shri Raghuramaiah): Sir, the state
ment runs to about 1$ pages. Would 
you like me to read it to the House 
or place it on the Table of the House?

Mr. Speaker: May be placed on the 
Table of the House.

Shri Raghuramaiah: I place the 
Statement on the Table

Shri V. P. Nayar (Quilon): W e
must know what it is about.

Mr. Speaker: Hon. Members will
read it. The hon. Minister may say:
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Question No. 794

*657 Statement re Annual 
Report of Bharat
Electronic (Private)

Lim it ad 
[Mr. Speaker]

'Statement regarding laying on the 
Table the Annual Report and Audited 
Accounts of the Bharat Electronics 
(Private) Limited. Hon. Members may 
look into it.

Statement laid on the Table

Yesterday, when the annual report 
for 1956-57 on the working and affairs 
.■of Bharat Electronics (Private) Lim it
ed, Bangalore, was laid on the Table 
o f the House, Shri Morarka raised two 
points, namely,

1. That the annual report and 
the audited statement of accounts 
o f BEL for the year 1955-56. were 
not placted on the Table of the 
House except as an Annexure to 
the Commercial Appendix to the 
Appropriation Accounts of the De
fence Services for the year 1955- 
56, on the 4th September, 1958; 
and

2. That the annual report for the 
year 1956-57 was placed on the 
Table of the House after 18 
months of the ending of the fin
ancial year.

As regards the first point, I  may 
mention that the annual reports on 
the working of the Government com
panies are now placed before the two 
Houses of Parliament under Section 
639(1) of the Companies Act, 1956. 
That Act came into force on 1st April, 
1956. The year 1956-57 was the first 
financial year of account of BEL 
which ended after the commencement 
of the Companies Act, 1956. Hence 
the first annual report of BEL to be 
laid before the House under section 
639(1) of the Companies Act was the 
report for the year 1956-57. The an
nual report for the year 1955-56 and 
the connected audit report, etc., were 
not placed before the House under 
Section 639(1) of the Companies Act, 
1956. They came before the House 
only as a part of the Appropriation

Accounts of the Defence Services for 
the year 1995-68.

As regards the delay in the placing 
of the annual report of BEL for the 
rear 1956-57 on the Table of the 
House, it may be mentioned that under 
Section 619 of the Companies Act, 
the Auditors* Report for the year has 
to be submitted to the Comptroller 
and Auditor-General of India who has 
a right to comment upon or supple
ment the audit report in such manner 
as he may think fit. Any such com
ments upon or supplement to the 
Audit report have to be placed be
fore the annual general meeting of the 
company. After the comments of the 
Comptroller and Auditor-General In 
respect of the year 1956-57 were re
ceived, the annual general meeting of 
the company was held on 24th April, 
1958. In the circumstances, it was 
not possible to place the annual re
port under Section 639(1) of the Com
panies Act, 1956, for the year 1956-57 
before the Lok Sabha during its last 
session which ended on 9th May, 1958. 
It has, therefore, been placed on the 
Table of the House in the current ses
sion.

12.17$ hrs.

CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 764

The Deputy Minister o f Rehabilita
tion (Shri P. S. Naskar): In reply to 
Starred Question No. 764 by Shri 
Radha Raman and Shrimati Renu 
Chakravartty, replied by Shri Mehr 
Chand Khanna, Minister of Rehabili
tation and Minority Affairs on 1st 
September, 1958, the figure o f 64,000 
was used inadvertently in the first line 
of the first paragraph of the statement 
laid on the Table of the Lok Sabha. 
This figure may be changed to 14,000.
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APPROPRIATION (NO. 4)* B ILL

The Minister of Revenue and Chrti 
Bxpendltare (Dr. B. Gopala Reddi): I 
l>eg to move for leave to introduce a 
Bill to authorise payment and appro
priation of certain further sums from 
and out of the Consolidated Fund 
o f  India for the services of the fin
ancial year 1958-Sft.

Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation o f certain fur
ther sums from and out of the 
Consolidated Fund of India for the 
services of the financial year
1958-59.”

The motion was adopted.

Dr. B. Gopala Reddl: I introduce** 
the Bill.

Sir, I bee to move * •:

“That the Bill to authorise
payment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of India 
for the services of the financial
year 1958-59, be taken into con
sideration.”

Mr. Speaker: The question is:

“That the Bill to authorise
payment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of India 
for the services of the financial 
year 1958-59, be taken into con
sideration.”

The motion was adopted.

Mr. Speaker: The question is:

“That Clauses 1, 2 and 3 and the 
Schedule and the Enacting For

U.1S hr*. mula and the Long Title stand 
part of the Bill."

The motion was adopted.

Clauses 1, 2 and 3 and the Schedule 
and the Enacting Formula and the 

Title were added to the Bill.

Dr. B. Gopala Reddl: I  beg to move: 

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

12.19 hrs.

BUSINESS OF THE HOUSE

Mr. Speaker: The House will now 
resume further discussion . . .

Shri Mohammed Imam (Chital- 
drug): I seek some clarification from 
you regarding the special motions we 
have tabled so far. The original 
Order Paper included discussion on a 
Motion tabled by Shri Feroze Gandhi 
who is unfortunately ill and so it can
not be taken up today. We all sub
mitted that another motion should 
be taken up today between 3 p.m. and 
5 p.m. No other motion has been 
substituted for the motion that was 
included. In this connection I seek 
some clarification from you as to 
the procedure to be adopted . . . .

Mr. Speaker: Is there no motion to
day relating to the Public Service 
Commission?

Shri Braj Singh (Firozabad): That 
has to be there.

Mr. Speaker: Let me hear him.

•Published in the Gazette of India Extraordinary Part II—Section 2, daU-d 
25-9-54.

* 'Introduced and moved with the recommendation of the President.
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Slurl Mohammed Inuun: . . , adopt
ed for including ia the Agenda motion.) 
which were tabled under Rules 184 
and 183 which have been admitted by 
you. We take great pains to table 
these motions in order to bring to the 
notice of the Government some urgent 
problems. It is our experience that 
most of these motions are not taken 
up or lapse presumably because the 
Government is not prepared to meet 
them. I may quote one instance. I 
tabled one motion . . .

Mr. Speaker: We are going into a 
general matter. A ll that I can say is, 
so far as these No-day-yet-named 
motions are concerned, we agreed in 
the Business Advisory Committee that 
one such motion will be taken up 
every week. It was suggested that 
instead of on Wednesday, it may be 
taken up on a Thursday. The other 
day, in the Business Advisory Com
mittee it was decided that two motions 
alone could be taken up in this ses
sion before the session concludes. 
Priority was given to the motion in 
the name of Shri Feroze Gandhi relat
ing to the late running of trains. The 
other one was about safety in trains. 
So far as the motion relating to the 
report of the Textile Enquiry Com
mittee is concerned, it was not found 
feasible. Suddently Shri Feroze 
Gandhi fell ill. In deference to his 
wishes, we have put off his motion. 
Therefore, it cannot be said that there 
is absolutely no method. Every week 
we have a no-day-yet-naxned motion 
on a Thursday. That is the arrange
ment. Suddenly they have not been 
able to switch over.

Shri Braj Raj Singh: Seeing the 
agenda which is meant for today, we 
may not be able to do any motion this 
week, not even on Saturday, because 
the statutory motion under article 
320(5) of the Constitution has got to 
be passed before the dose of the ses
sion— the motion on UPSC Consulta
tion Regulations. Today the Supreme 
Court Judges (Conditions of Service)

Bill is going on, and after that the 
High Court Judges (Conditions Of 
Service) Amendment Bill will pome 
up. We may not be able to pass these 
two Bills today, and then cm Saturday 
only 2i hours will be at our disposal. 
So, we may not be able to do any 
motion this week.

Mr. Speaker: Very well. If it is so,
it is so.

Shri V. P. Nayar  (Quilon): I want 
a clarification from you about another 
matter.

Last session you were pleased to 
allow a half-hour discussion in my 
name in the matter of the Indian Ins
titute of Medical Sciences, but because 
we had no time during the last ses
sion to have the discussion, you very 
kindly ordered this would be taken 
up in this session. As soon as I came 
to Delhi for the session, I gave 
notice___

Mr. Speaker: What shall 1 do now?

Shri V. P. Nayar: Can we have it 
tomorrow?

Mr. Speaker: Day after tomorrow?

Shri V. P. Nayar: May I submit that 
the hon. Minister of Health with whom 
1 had a discussion this mormng very 
kindly agreed to have the discussion
ay after tomorrow provided you 

consider it

Shrimati 11* Palchoudhuri (Nabad- 
wip): May I ask for a clarification?

Mr. Speaker: The House will not sit 
beyond day after tomorrow.

Shri Nath Pal (Rajapur): The Busi
ness Advisory Committee had given 
2i hours for the consideration of the 
Supreme Court Judges (Conditions of 
Service) Bill, and yesterday the hon. 
Minister consumed 48 minutes, a big 
slice of it. I am afraid many ham.
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Members want to speak on this very 
important Bill. Will you, therefore, 
kindly extend the time by an hour at 
least?

Mr. Speaker: Let us see. Hon. Mem
bers in the beginning of the day are 
very anxious that we should dispose 
of business and sit longer hours, but 
as the day advances, all hon. Members, 
one after the other, leave their place.

12.23 hrs.

SUPREME COURT JUDGES (CONDI
TIONS OF SERVICE) B ILL—Contd.

Mr. Speaker: The House w ill now 
resume further discussion of the fol
lowing motion moved by Shri Datar 
on the 24th September, 1958, namely:

“That the Bill to regulate cer
tain conditions of service of the 
Judges of the Supreme Court, be 
taken into consideration."

and also the motion for reference to 
Select Committee moved by Shri 
Frank Anthony.

Out of the 2J hours allotted to this 
Bill, one hour and 42 minutes now 
remain. Shri Anthony may kindly 
continue his speech.

Shri Frank Anthony (Nominated— 
Anglo-Indians): I am glad that the 
hon. Home Minister is in the House. 
Yesterday in the very few minutes 
during which I spoke in support of 
my motion for refence to Select Com
mittee, I  had emphasized the fact that 
this is a very vital Bill which deals 
with the conditions of service of the 
Supreme Court Judges; and the Sup
reme Court is something in respect 
of which we must address ourselves 
carefully; that the conditions of ser
vice w ill depend on whether the Sup
reme Court functions ms we want it 
to function in the vitally pivotal posi
tion.

I  was at the point where I mention
ed that although Government may 
take the position that the salaries 
that have been set out in the Consti
tution to be paid to the Supreme 
Court Judges are sufficient in the con
text of the resources of the country, 
I could not accept this position. I 
pointed out that the Federal Court 
had much less work, had much nar
rower jurisdiction, and yet the Chief 
Justice of the Federal Court used to 
get a salary of Rs. 7,000 whereas we 
have fixed a salary to our Chief 
Justice of Rs. 5,000. A  Judge of the 
Federal Court used to get Rs. 5,500 
whereas we have fixed the salary of 
a Supreme Court Judge at Rs. 4,000. 
I  know that the plea will be taken 
that this thing has been fixed in the 
Constitution, but I feel that this is a 
matter . . .

The Minister of Home Affairs 
(Pandit G. B. Pant): Just a word of 
apology. I have to attend a meeting. 
Shri Anthony was good enough to 
refer to me. I  shall certainly study 
all that he has said or w ill be saying, 
but he w ill excuse me if I go out now.

Mr. Speaker: Shri Datar w ill be
here.

Pandit G. B. Pant: Yes. I  may be 
coming back.

Shri Frank Anthony: I  feel that in 
this very vital matter of the condi
tions of service for our Supreme Court 
Judges, to try and strike a comparison 
even with the salaries o f Ministers is 
quite wrong. Any economy here is 
not only mis-conceived economy; to 
my mind it is false; worse than that, 
It is dangerous economy.

So far as the pension scales are 
concerned, I feel strongly, as I men
tioned yesterday, that they are not 
only inadequate, they are grossly in
adequate. I  think they are grossly 
niggardly. So far as the Chief Justice 
Is concerned, the maximum limit of 
pension for him is Rs. 26,000 per
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[Shri Frank Anthony]
annum. For a Judge it w ill work out 
to Rs. 20,000 per annum. After deduc
tion of income-tax and all the other 
taxes which we have recently evolved, 
a Judge w ill get Rs. 1,000 or Rs. 1,200 
a month. Does the hon. Minister 
seriously believe that a Supreme Court 
Judge can live with the minimum of 
dignity on a pension of about Rs. 1,000 
a month?

*****oOQD-

only bad convention*; the Govern
ment is setting up retrograde con
ventions, because we are not prepar
ed or willing to pay our Judges 
generally an adequate salary; more 
than that because we are not willing 
to pay them an adequate pension.

It is a question of degree, a ques
tion of comparison. A  labourer works. 
I do not say he cannot live, he lives 
on Rs. 2 a day, but I do say that in 
the context of the purchasing power 
in the country today, a person like a 
Supreme Court Judge will have to 
live definitely in a shabby way, pro
bably in a very shabby way.

But it is not so much a question 
whether he can live at a certain level. 
What I am trying to under-line is a 
question of principle. What have been 
the principles which have been adopt
ed with regard to the Judges of the 
highest, courts in the most progressive 
democracies? What is the position in 
Britain? There, there is no age of 
retirement for the Judges. In Ame
rica, the same practice is followed. 
There may be conflicting points of 
view, but it is a good thing to allow 
the Judge to continue to be a Judge 
till 90. But what is the principle that 
underlies this very salutary conven
tion? It is the maxim: once a Judge, 
always a Judge. This is the vital 
maxim which underlies the principle, 
and that is why in these progressive 
democracies they have invested the 
service of Judge with conditions which 
ensure that at 60 or 65 his emolu
ments do not suddenly go down to 
half or one-third or a quarter of 
what he was getting till then.

I feel, and I say this with all res
pect, that so far as our judiciary, 
is concerned, the Government, pro- 
baTsly unwittingly, is setting up one

Look at the pernicious conventions 
that we have adopted. A  High 
Court Judge after retirement is 
allowed to practise. I had to resist 
this bitterly when the States’ reorga
nisation was on the anvil because, 
I said, we practising lawyers knew 
what would happen, and what w e 
envisaged has happened. Judges who 
should have maintained themselves 
on a pedestal, come down into the 
fierce hurly-burly of a highly com
petitive profession. They are not 
practising at the bar, they are mal- 
practising at the bar. They are 
bringing themselves and the judiciary 
and the High Court into utter con
tempt. Speak to any responsible law
yer in any bar, speak to some of our 
leading lawyers in the Supreme 
Court bar. The High Court Judges, 
since you have allowed them to prac
tise— I know the Supreme Court 
Judges are not allowed to practise— 
are undercutting the most junior law
yers, and some of the other malprac
tices will not bear mention. I had re
sisted this because I knew what 
would happen. So far as Supreme 
Court judges are concerned, we do 
prevent them from practising, but in 
common with the High Court judges, 
we do not prevent them from accept
ing jobs. This is not only a perni
cious convention, but it is a malignant 
convention. It is eating, and it has 
already eaten into the vitals of the 
independence o f the judiciary in the 
High Courts. Because we have not 
maintained this convention ‘Once a 
judge, always a judge’, two disastrous 
consequences have already superven
ed. Already, so far as most of our 
High Courts are concerned, the In
dependence of the judiciary is an In
creasing casualty, and I  say (h i*
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advisedly. Talk to the leading res
ponsible members of any High Court 
bar—not to the ordinary members— 
and they w ill tell you—o f course, 
honourable exceptions are there—that 
steadily, within the last few  years, 
there has been a rapid deterioration 
in the independence of the judiciary 
in the High Courts.

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar): Why?

Shri Frank Anthony: Because
political considerations are becoming 
a dominant factor in the appointment 
of judges. And this is a fact in many 
of our—I do not say all—High Courts. 
Talk to anyone, and he w ill admit it. 
Talk to some of your leading jurors, 
and leading members of the Bench, 
and they will tell you, and they say 
it with regret, they say it with pain, 
and they say it with shame.*•• •** 
It is because you are allowing judges 
to seek Government patronage and 
Government jobs, and Government 
has converted them into job-seekers 
that this is happening. Everyone is 
talking about this. And if we were 
to shirk a vital issue like this, we 
would be guilty, as I say, of not 
facing up to an issue which is des
troying the independence of the judi
ciary. Nobody is more disgusted, and 
nobody is___

Mr. Speaker: The hon. Member’s
point is that after retirement, it ought 
not to be open to them to seek any 
other job . . . .

Shri Frank Anthony: Quite so.

Mr. Speaker: — or to stand before 
Government for any such jobs lest it 
should interfere with the fairness of 
their judgment.

Shri Dasappa (Bangalore): Ex
cept jobs of a Quasi-judicial type.

Shri Frank Anthony: That is what 
1 have said. It is Government’s policj 
that is corrupting our judiciary in 
two ways. For, judges, particularly 
of the High Court, feel now that they 
have to be able to supplement their 
inadequate pensions by getting Gov
ernment jobs, and they can only get 
jobs if they curry favour with the 
po'iticians and the Ministers; and 
that is what is happening. What is 
the good of our shutting our eyes to 
it? And because of this pernicious 
and malignant convention of Govern
ment, a High Court judge whether 
he is in service or after he has re
tired, becomes a Govemment-job- 
seeker. I have set my face against 
it, because nobody is more zealous 
than 1 am that we should maintain 
intact the position which they have 
held. Put them on a pedestal; iso
late them if you like, as they should 
be isolated; and give them the maxi
mum of confidence, and you can only 
do it if you set the right conventions. 
I am sorry to say this, but somebody 
has got to say it. Everyone is talking 
about it today. The Bar Associations, 
and the litigating public are all talk
ing about it, that in many of the High 
Courts, the rot has set in; and they 
say that in fifteen or twenty years’ 
time, because the same people will 
ultimately come to the Supreme 
Court, the Supreme Court w ill also 
lose the semblance of its present 
independence; and a leading member 
of the Supreme Court Bar has said 
that in fifteen or twenty years’ time, 
because of this rot having set in the 
High Courts, that rot w ill ulti
mately dominate the Supreme Court 
and the Supreme Court w ill be 
nothing more than an extension of the 
North Block in another 20 years. That 
is why I say it is a serious matter, and 
I am pleading with Government not to 
think that there is any conflict in 
respect of this. Let us make a com
mon cause and refer it to a Select 
Committee. It is a vital matter which, 
goes to the very basis of the main
tenance of an incorrupt and an incor
ruptible judiciary.

* ‘ Expunged as ordered by the Chair.
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I am not suggesting for one moment 

that our judiciary is corruptible by 
money. So far as the High Court 
judges are concerned, they are not 
corruptible. But there are other ways 
of corrupting people. And this pros
pect, this constant dangling of Govern
ment patronage before them is 
corrupting them, and is demoralising 
them—not all; many of them are 
incorruptible even from this point of 
view. But what I am more aggrieved 
about is this.

The second disastrous consequence of 
allowing a judge, whether a judge of 
the High Court or a judge of the 
Supreme Court, to accept Government 
patronage is that public confidence In 
the judiciary is rapidly being destroy
ed. What happens is this. We know 
that many of our judges are absolutely 
honest; most of them are. You get a 
judge who is absolutely impeccable. 
He gives a judgement. And judges 
.are also fallible. Somebody may 
discern in it some bias in favour of 
the executive or the legislature. 
Immediately the Bar or the public 
says, *Why has he given this judgment? 
Why is there this noticeable bias In 
favour of the executive? It is there 
because at the back of his judicial 
mind, he was thinking of some pre
ferment’. You are exposing your 
judges to this kind of attack by the 
litigating public and the Bar.

Mr. Speaker: Is all that relevant so 
ia r  as the Supreme Court Judges 
(Conditions of Service) Bill is con

cerned?

Shrl Frank Anthony: Yes. They 
also become Governors. They can 
'become Ambassadors. They may be 
supremely fitted for it. But the con
vention is utterly pemicou*. You are 
exposing your judges to criticism. You 
are allowing the public, and you are 
-allowing the members of the Bar to 
■point their finger at them—even

though they may not have done so—  
and say that this judgement has been 
written because this person had his 
eye on some Governorship o r  some 
ambassadorial appointment in the 
future. I resent it. We are angered, 
many of us are angered, at the fact 
that this criticism is current coin 
today; and many of us feel that nobody 
should be able to point a finger at the 
judiciary, as it is being done today. We 
resent it. How are you going to stop 
it; when you yourself are doing all 
these things? My hon. friend knows 
that it is a priceless axiom that 
justice should not only be done but 
it must appear to be done, and it is 
that appearance that Government are 
interfering with today. Govern
ment are investing that with the 
appearance of job-seekers. Are 
you not doing it? As I say, it 
is a tragic thing. I resisted this at the 
time o f the consideration of the States 
Reorganisation Bill. I feel strongly 
that no judge, whether a judge of the 
Supreme Court or a judge of the High 
Court, however estimable he may be, 
and however fitted he may be for 
official preferment, should be allow
ed to accept any appointment, ex
cept as I have indicated in my amend
ment, an appointment by the State to 
a judicial or quasi-judicial appoint
ment. For that certainly you require 
that talent. Beyond that, they must 
not on any account be allowed to 
accept any appointment either private 
or official.

In this respect, may I say that they 
would not have this temptation, they 
would not accept these jobs if you 
give them adequate pension. I am 
prepared to concede that with Rs. 4000 
or Rs. 5000 a month, he can live at a 
certain level, but I  am not prepared 
to concede that a judge o f the Supreme 
Court can live adequately on Rs. 1000. 
My own view is that they must have 
a special pension rate. They should 
get at least Rs. 3000 a month. Then, 
as I say, there would be no temptation 
for them to look to government jobs,
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IBttie wotiH be no temptation to accept 
ittvemmeht Jobs..

In this connection, may I say that 
1 &m completely opposed to the pro
vision allowing certain Hifeh Court 
Judges who do not qualify for a full 
pension to get the pension of Rs. 7,500? 
This is a completely wrong provision. 
I f  a person, whatever the reasons may 
be, has not been long enough in the 
High Court, do not raise him to the 
Supreme Court Bench, i f  he cannot 
qualify for a full pension. I feel on 
this strongly. What w ill happen is 
ibis. He w ill get as pension after 
deductions about Rs. 600 a month. 
Some person w ill point to him—he will 
be living more shabbily than a member 
0f  a Class I I  service— ‘Look at the 
former Supreme Court Judge. Look 
at the way he is living.’ You bring 
the institution into contempt. That is 
why I have tabled an amendment that 
your rates are inadequate, that at 
least you should make it free ol 
income tax. But do not on any 
account have this provision for a mini
mum pension of Rs. 7,500 per year for 
a Supreme Court Judge. I f  he is not 
in line, if he is not qualified for a full 
pension, do not raise him to the 
Supreme Court Bench.

1 nearly wish to conclude by a few 
observations on the question of leave. 
The hon. Minister seemed to be very 
happy when he told us that they had 
cut down the long vacation. Now, I 
am going to enter a plea for an objec
tive and a careful approach to this 
matter of leave for all Judges, and 
more especially for Supreme Court 
Judges. There is an impression parti
cularly in political circles that Judges 
feet too much leave, that the long vaca
tion is too long. I  say advisedly that 
there is a real danger o f political 
standards being applied to this ques
tion of leave.

What is the kind of work that a 
Judge of the Supreme Court is requir
ed to do? He sits from 10 to 4 with a

break for lunch. But his work is a 
work which involves sustained, unre -̂ 
mitting mental strain. The most 
complicated questions of fact and law 
are being canvassed before him every 
minute of the day. He cannot get up 
A  minister can have a cigar, he can 
have a chat, he can have coffee, and 
go into the lobby; but a Judge does 
not do that. It it amazing how they 
do not go out between 10 and 4, except 
foi* the lunch break, on any occasion 
or anything. And it is not only the 
worK they do in courts; the work they 
do over the week-end is as strenuous 
as, perhaps more strenuous than, that 
they do in courts. What happens? My 
hon. friend knows that law and legal 
precedent in this country are literally 
growing every day and no Supreme 
Court Judge, unless he want' 10 
become a legal anachronism, can afford 
not to study the law reports over 
Saturday and Sunday. He won’t
know the Indian law, much less the 
law in the American and other courts. 
He has to do it. On Saturday and 
Sunday they write their judgments. 
We have not given them any of the 
facilities that the American Supreme 
Court has. When Justice Warren was 
here, I asked him. He told me that 
they have a special elaborate proce
dure. When they write their judg
ments, they retire to the countryside. 
They have echelons of lawyers and 
professional assistants assessing the 
facts, studying the law and telling 
them how a judgment should be writ
ten. Our Judges on their own at 
home have to write judgments on 
Saturday and Sunday.

Then what happens? They come on 
Monday. What is the amount of work 
that is done in the Supreme Court on 
Monday? Special leave matters. A  
Bench disposes of on an average bet
ween 30—40 special leave matters in 
three hours. Now most of these 
special leave matters have voluminous 
records involving fact and law. The 
average time taken for the disposal 
o f a special leave petition is flva 
minutes. A  death sentence matter dis
posed of in five minutest Wo may not

209A LSD—6.
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like the procedure. But the 
judges can only do that because they 
have studied all these voluminous 
records and studied the law at home 
on Saturday and Sunday. Saturday 
and Sunday may be for the average 
politician a day of aaraam, but they 
are certainly not days of leisure for 
Judges of the Supreme Court.

I know that on this question the 
plea is entered that if you have shorter 
vacation, your arrears w ill be cleared. 
I have analysed this. I have discuss
ed this with one of the most senior 
of our Chief Justices of High Courts. 
He says the position is impossible. 
By cutting a few days or weeks, you 
are not going to begin to touch this 
problem of arrears.

What I feel is that this facile plea 
is made by some people for speedy 
justice. It is a dangerous plea to 
apply to the Supreme Court. Already 
many of us feel that the summary 
procedure of disposing of death sen
tence matters in five minutes in special 
leave applications is not adequate. 
But we cannot help it because there 
are so many special leave matters and 
comparatively so few Judges. But in 
regard to constitutional matters, in 
regard to appeals that are admitted, 
there is always a full hearing and we 
must ensure that there is a full hear
ing. It is all very well to talk of 
speedly justice. That may be all right 
for people’s courts in Communist tota
litarian countries. They may get 
speed, it may be inexpensive, but what 
they dispense is not justice. Here the 
very hall-mark of justice in the 
Supreme Court is a full and patient 
and careful hearing, and I submit 
with the greatest respect that if that 
hall-mark is either ignorantly assailed 
or ignorantly curtailed, you w ill 
undermine and destroy public confi
dence in the highest court of this 
country.

For these reasons, I  say that these 
matters require the most careful con
sideration by all sections of the House

and I  earnestly request the Home 
Minister not to reject my request but 
accept it and let this matter be refer
red to a Select Committee.

Mr. Speaker: Dr. Subbarayan. Hon. 
Members w ill be brief.

An Hon. Member: The time may be 
extended.

Mr. Speaker: We w ill have half an 
hour more.

Dr. P. Subbarayan (Tiruchengode): 
I have listened with very great care to 
the remarks addressed by my hon. 
friend, Shri Frank Anthony. In the 
first place, he was objecting to the 
Judges of the Supreme Court and 
High Courts expecting to be appointed 
to other places. May I remaind him 
that in the middle of the first world 
war, Lord Reading, who was then the 
Chief Justice of England, was sent as 
Ambassador to the United States? If 
the State feels that a particular Judge 
is capable of doing something for the 
country in another country in a diplo
matic mission, I do not think you can 
restrict that in the way Shri Frank 
Anthony wants. I  am as much for 
the independence of the judiciary as 
he stands for, but there are excep
tional cases when people are wanted 
for particular places and I think 
Government should be given the liber
ty of appointing such people to places 
where they think they w ill do well 
and be a credit to the country, though 
I generally agree with Shri Frank 
Anthony that appointments are not to 
be given in a haphazard fashion to 
Judges except what he mentioned 
himself, namely, labour tribunals etc. 
which require work of a quasi-judicial 
nature.

He was complaining about the pay. 
I  agree with him to a certain extent 
because the pay must be such as to
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attract the topmost men at tthe 3mt, 
because the pay has been reduced to 
such an extent tram what it twas in 
the old days that it is no attraction for 
a very active practKionerwlth a large 
income to accept a Judgeship, ‘however 
fitted he may be for it. Several 
Chief Justices 'have told me ’that some 
men would not accept Hhe place 
liecause it was not attractive enough 
fo r  them. But of course, we are 
always thinking of low er salaries, and 
our standard of living is not as high 
-as it is in some other countries. There
fore, the pay should be What is provid
ed for in the Constitution. I  agree 
w ith that to a large extent,"bat 1  thirfk 
some method ought to be found for 
attracting eminent men -from the Bar 
In to the judiciary.

I  entirely agree with Shri Anthony 
that we should not cut into their holi- 
days. As he pointed out himself, most 
o f the Judges spend -their Saturday 
'and Sunday in writing judgments. 
As he said, our Judges have not the 
.facilities which Judges of the Supreme 
Court have in the United States for 
the purpose of writing judgments 
.because the latter have outside help. 
But, on the whole, Mr. Anthony w ill 
agree with me when I state that our 
Judges have done -very well in spite 
of the handicaps under which they 
work. I do not think that our Bench- 
•es w ill not stand comparison with 
.some of the Benches in other coun
tries. We had some very eminent 
judges. A ll the same, we got others 
who were not so eminently qualified. 
But, when you have increased the 
number of Judges as has happened in 
most of the High Courts, you may not 
always look for quality because quality 
is not to be obtained. Therefore, you 
.have got to do with the best material 
in your possession. And that is what 
lias happened.

But, still, I  agree with "Mr. Anthony 
■that the holidays should not be cut 
Into. And this demand that there 
jfanfia be less holidays lo r  the High

Courts and the Supreme Court w ill 
not do at all because they do require 
rest. As Mr. Anthony says, these 
judges sit from 10 to 4 either in the 
High Courts or in the Supreme Court; 
and, as he has pointed out, it is not 
an ordinary mental strain because 
they have got to listen to all the 
arguments that are put forward. 
They have got to be awake the whole 
time. I know judges who have slept 
on the Bench. But, still, I know of 
judges who looked as if they slept 
and all the time they were listening 
to what was happening. Sometimes 
they would wake up and ask a parti
cular question which you w ill And 
refers to the matter on hand which 
shows that even though they looked 
asleep, they were following the argu
ments that were put forward and 
knew exactly to put their thumb on 
a particular point that had arisen.

There are judges and judges. Don’t  
you run away with the idea that they 
are asleep on the Bench because their 
eyes are closed. They are really 
listening. The mental strain, as Mr. 
Anthony said, is such that though they 
look asleep and tired, all the same 
they are doing their duty and 
paying attention to what is hap
pening before them and they know 
where exactly to put their finger. 
Mr. Anthony has had larger ex
perience than I  have had because 
it is a very long time since I left the 
Bar and I have not ventured to go 
back to it. But I know what is hap
pening. There are judges and judges. 
There are some judges who are very 
quick on the uptake, I  would say, 
because I know a judge whom I do 
not want to name. He would at once 
put the finger on the point. Once he 
said: ‘You are arguing all round; why 
are you not referring to a particular 
witness?’ He turned round and told 
the practitioner, ‘if you cannot knock 
owt this particular witness, you knock 
yourself out of court*, because he said 
that according to . him, everything 
turned round in this case on this par-
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tteular witness. H ie  Council en o e* »-  
ed was trying to avoid, that Witneas 
tad going round other witnesses and 
Rotating eat what was the flaw in the 
evidence that had been, given on 
which the Judge had came to a  cer
tain conclusion. He forgot that the 
judge also reads the papers like he 
does himself and this particular Judge 
tod  read the papers and knew what 
was involved in the case. He put his 
Unger on the right spot whan he 
talked of the particular witness on 
whom tiie whole case depended, 
because he was the only eye-witness 
to this murder and the' particular 
practitioner was arguing round and) 
round.

Such things do happen and I am 
sure Mr. Anthony will g ive credit 
to our judges that they are awake, 
that they know what is happening 
and they can put the finger on the 
right spot and come to the right con
clusions. I would, however, venture 
to support Mr. Anthony in the matter 
of pensions. I think Rs. 7,500 for a 
judge who has not completed his 
period may be a very good solatium 
no doubt. A t the same time, you are 
putting them in a position that they 
w ill not be able to keep up the stand
ard they are accustomed to. I would, 
therefore, plead with Mr. Anthony 
that you should appoint judges ih 
such a manner that they w ill be able 
to earn their full pension and live In 
comfort.

Of course, there are men at the Bar 
who can be found young enough to 
get on to the High Court and then to 
the Supreme Court and earn their full 
pension. Therefore, there is no need 
to get people who are about to retire 
after 3, 4 or 5 years at the most on 
the Bench, though there may be ex
ceptions and you want to get an ex
ceptional man who is good enough 
for this purpose. Then, you may pro-

and not this Bn. 7,660.

I would therefore plead with the 
bon. Minister to consider the circum
stances and come to right conclusions 
so that the judiciary would be kejpt 
above party politics. I  do not say that 
party men cannot be appointed to the- 
iJigh Court. There are cases, on th * 
English Bench where people were 
appointed because of party affiliatkBUL 
That you cannot help when there is  
a party Government I w ill give yow 
a particular instance, the instance o f  
Kir: Justice Sterling who was ffcnt 
appointed to the Kings Bench D ivi
sion and afterwards became Lord 
Justice Sterling. He happened tb lie  
the Parliamentary Secretary to Mr. 
Gladstone who was then the Prime 
Minister. Mr. Gladstone was influenc
ing the Lord Chancellor all the time 
to appoint thfc gentleman to the 
Bench. The Lord Chancellor turned 
round to the Prime Minister and 
said . . .

Shri Nath Pal (Rajapur)': This
thing is Being discontinued now to 
Great Britain as the latest appoint
ment of the Chief Justice of Great 
Britain shows. This system of making 
party appointments to judgeship Is 
being discontinued.

Dr. P. Sabbarayan: I do not sty
that party men should be appointed 
to judge ships. But all I  am saying Is 
that you cannot help appointment b f 
party men; not because they are party 
men but because they are worthy Of 
the appointment, they are chosen. That 
is the point I am making. I am not 
saying that party men should be 
appointed and Mr. Nath Pai need not 
run away with the idea that p&rty 
men should be appointed: (Interrup
tion) . What I  am pleading for is . - -

Mr. Speaker: I am afraid that all 
these observations regarding future 
appointprents are not quite relevant—  
either from Mr. Anthony or from Dr. 
Subbarayan. They have answered 
each othe£. L et us proceed. Even, i f  tfeto

s w M u 'C m m * * / *  u m a m m m k m m  ( a m m tm <4 * * * 4  « « • *
p i t

vide for a particular pension for his*
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ragaiop is equal to the salary, still *  
ituy like tp become a, Gover- 

qfa . God a lm e knows what he may or 
t$ »y  cot Uke. Therefore, let us not 
irtray away. Whether it is adequate or 
opt is the onty point here. His liking 
to have another job may not neces
sarily be for want of money merely 
fiut may 1?e for want of prestige also.

spund argument for t&e simple reason 
that it is not always true that the 
lawyer who makes the best o f fortune* 
is necessarily the most brilliant 
lawyer. Because the legal profes
sion in now turned into a private 
trade—and all sorts o f  practices are 
resorted to—where intellectualised 
men cannot stand competition.

Br. 9. Stebfcsrajan: That is also 
ipvoived is  it. But what Hr. 
AttBtnny w m  aiming at was that you 
jfeould not place any temptation in 
their way so that their judgment 
-may be biassed because they are 
tanking up to Government for further 
in te rm en t That is how I  understood 
Mr. Anthony. I say I  agree with him, 
though there are exceptional cases 
when the State may require the ser
vices of a particular parson for a par
ticular j<*. That is all I said. I  do 
Hot see where the irrelevancy occur
red, Mr. Speaker.

But, as I  say, all these things 
'should be looked into and Govern
ment should take care to see that our 
judiciary is placed above party poli
tics and everybody thinks that our 
judiciary is of such a nature as to 
inspire confidence in the public.

Pandit K. C. Sharma (Hapur): Mr. 
Speaker, Sir, I  very much appreciate 
zny hon. friend Mr. Anthony’s solici
tation about the contort of life at the 
Supreme Court Judges. I  have all 
respect for his views. But he did not 
note certain pertinent facts. One of 
them is that when the Supreme Court 
Judge is taken from the Bar he has 
made enough of fortune,

Mr. Speaker: Enough of what?

Pandit K. C. Sharon: He has made 
-enough of fortune, enough of money 
at the Bar. I f  he comes from the 
High Court Bench, in the promotion 
there is no adverse effect upon him, 
or his way of living. Therefore, to 
say that because lawyers are making 
lots o f fortune so the best of lawyers 
■do not come to the Bench is not a very

Sren a good and successful lawyer 
•ia not necessarily a good Judge, 
because the qualities of mind and 
character that are necessary for a 
Judge and a lawyer are quite different. 
They $£tqx in many respects. There
fore, it is no good argument to say tkat 
because a lawyer makes a good for
tune, therefore, Judges should be
given as much as they can
earn at the Bar. That is
an impossible proposition. A  
top lawyer in High Court Bar earns 
something like Rs. 20,000 to Rs. 30,000 
a month. Such a fat salary no 
State can give to the Judges or to any 
functionary whatsoever.

1X.00 hra.

Sir, there is another factor which 
has got a psychological bearing.

1 his.

[M r. Deputy-Speaker in the Chair]

Hare are developments where the car
dinal virtues of social evolution are 
epitomised in the solemn and sub
lime symbol o f the majesty of law. 
The hon. Judges—the My Lords—pro
vide the agency of the rule of law 
and at this stage o f development the 
comfoolfe and luxuries of life pale 
into insignificance and the dignity o f 
office and nobility o f functions get the 
better of them. Therefore, my res
pectful submission is that i f  a man ac
cepts the office simjkly for the esno* 
luments, in my judgment, he ia unfit 
to sit on the exalted chair.
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Shrl Nath Pal: It is somethin*; 
different from Bharat Sevak Saroajt

Pandit K.C. Sharma: But all to*
same it requires human virtues and 
a man who has not much 
respect for dignity of the office 
would not make a good judge. He 
better joins the Dalmia’s office where 
he could make money.

I support Shri Anthony’s case about 
the pension and 1 support his motion 
lor sending the Bill to the 
Select Committee, because there are 
many important questions, many im
portant aspects and it would be 
much better if they are quietly and 
carefully discussed before the Bill is 
made into law.

Shrl Nath Pal: Sir, I  share the
anxiety expressed by my hon. friend 
Mr. Frank Anthony though I very 
fervently hope that we have not yet 
reached that state of affairs to which 
he wished to draw the attention of 
the House and the country. I think 
it was more a reflection of his anxiety 
than a description of the reality which 
is prevailing today in our High Courts. 
I  hold, as he has eloquently been 
borne testimony to, that the contri
bution of the judiciary of India in 
strengthening the citizen’s liberty has 
been very great. I  hold, Sir, that the 
High Courts and the Supreme Court 
of India w ill have to play an even 
greater role in strengthening and pre
serving that liberty.

Sir, in a democracy like ours, in 
order to check the excesses and the 
enthusiasm of the executive, in order 
to call a halt to that enthusiasm 
which often has the better 
part o f wisdom, the citizen 
can depend upon only the High Court 
and the Supreme Court in particular. 
The High Court comes in not only 
when there is a dispute between one 
citizen and another; far more impor
tant is its role when it is called upon 
to arbitrate between the citizen and 
the almighty executive.

The way our High Courts hava 
functioned so far is a matter o f prid# 
for a ll o f  us. But. there, are oertaha 
tendencies which We must guard 
against and which must not be al
lowed to escape our vigilance. II 
should at the very beginning like to  
point out that the provisions that the 
Bill seeks to make are very meagre, 
very meagre indeed. Let there not 
be any kind of economy in looking, 
after a branch which is charged with 
the very vital’ task of preserving 
the citizen’s liberty. This Govern
ment reminds one of the men who 
was penny-wise and pound*foolish—  
want to have an army on which w e  
are going to spend more than 50 per 
cent, of the additional taxation which 
we are going to raise, to defend our 
freedom and liberty. The High Court* 
have got a very important part to 
play in preserving that liberty and 
freedom. I would like, therefore, ttf 
say that whereas we should be very 
particular about every- penny that w e  
spend, anything that we spend we 
spend in maintaining the indepen
dence, the objectivity and impartia
lity of our judiciary, is the soundest 
investment we can make. I should 
therefore, like to point out some ten
dencies which are likely to develop, 
i f  not checked in time.

We have read in the papers about 
the announcement of the appointment' 
of one of the finest judges this coun
try has as our envoy to Washington. 
As an individual he is one who has- 
won the affection and admiration o f' 
his countrymen; so far as his ability 
to discharge the duty he is called' 
upon to perform is concerned, we- 
have not the slightest doubt that 
there are few  more fitted than he. 
But I want to ask you and the Minis
try concerned: where are we. going to- 
land if these practices are continued? 
Are these things, these favours which- 
are within the bounty i/f the execu
tive, to be dangled before the eyes o f ' 
the judiciary? It is a very sinister- 
thing to make any judge, something: 
which he can not reach because he la;
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a Judge. No judges are in any way 
to be encouraged to feel that by being 
a good judge—and we know what 
that means—he can reach any such 
post like an ambassadorial post. It 
is a very dangerous thing. l i e  inde
pendence, the impartiality and the 
objectivity of the judges w ill be very 
seriously undermined.

I very seriously hope that no one 
w ill misunderstand my reference to 
this appointment. I  have made 
myself abundantly clear beyond tne 
realms of any possible twist or mis
understanding that so far as his ability 
is concerned, we have no doubt of 
any kind, However, if jobs within the 
bounty of the executive are to be 
given to judges it is a very serious 
affair.

I would like to point out another 
practice that is developing. Whenever 
there is a vacancy in a Governor’s post 
the practice is gradually developing to 
make the Chief Justice the Governor. 
How does he qualify himself to be a 
Governor? I feel a judge must basi
cally remain a judge. Mr. Anthony 
has pointed out that one of the 
cardinal tenets of an independent 
judiciary is that once a judge always 
a judge he must remain. He w ill then 
alone remain independent. But if the 
executive can pick him up and make 
him a Governor in the case of many 
judges, I am afraid, howsoever 
impartial and good they may be, and 
a majority of our judges are good, 
efficient and impartial, there is a 
little element of uncertainty, that is, a 
temptation to surrender to it once in 
a while. We often say: better to let a 
thousand guilty men escape than 
punish one innocent man. So stringent 
is the law. The same applies here. 
Now I  want to point out one thing. 
The executive, i f  it is tired of the 
objectivity, impartiality and indepen
dence of a judge, has one way—to 
give him an ambassadorial post. This 
can be a way of removing him—it can 
act as a temptation in his case, or it 
can be an instrument in their hands to 
remove a judge. And then we cannot 
condemn. A fter all they do not

victimise him; they have only pro
moted him.

No, Sir, these tendencies have got to 
be checked, and very sternly checked. 
A  judge can be promoted only to a 
higher post within the purview of the 
judiciary of India, not to any post that 
the executive has to give. W e should 
be vigilant and cry a halt to this 
practice. America could produce 
Justice Holmes and create a law 
which was something of course in 
keeping with the law of the Congress 
of the United States, but also some
thing that reflected a conception of 
social justice that the country was 
building because care had been taken 
to see that his independence and 
impartiality was assured to him.

Let us be liberal to the judges and 
ensure to them adequate pay, more 
liberal and generous pension. This is 
no extravagance. There are many 
departments in which economy can be 
effected. It is not necessary to go on 
sending forty-seven people to Geneva 
to attend the Atom-for-Peace Confer
ence. Save money wherever it is 
possible, but don’t have this unwise 
policy of being economical where 
charity is required because here . we 
put our money to its fullest value and 
use. There will be clause-by-clause 
discussion when I w ill have more 
opportunity to have my say.

My final point is this. Ours is a 
nascent democracy. People by their 
restraint, Parliament by its wisdom 
and judiciary by its independence—all 
together can alone hope to lay the 
foundations of democracy. A t every 
stage, at every level and strata, we 
have to guard to see that we take the 
proper step. So, my plea is this. Let 
us not hastily rush through this piece 
of legislation. Let there be mature 
deliberation so that we-, can march 
ahead guarding against the things to 
which I have already referred during 
my brief talk. Let us refer the Bill to 
the Select Committee so that we w ill 
be properly advised and guided, so 
that we can create the foundations on 
which we can build the grand edifice 
of our democracy. I  may say I n
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[Shri Nath P&i]

conclusion that i f  this tendency n  
allowed to grow, that edifice which we 
are working upon may begin to sink 
to its most vital part, that is) the 
independency of the Judiciary.

Shri Bbanja Dm  (Keonjhar): Mr. 
Deputy-Speaker Sir, I  would request 
the hon. Minister to accept the sugges
tion of Shri Authony to send it to the 
Select Committee so that the matter 
may be properly thrashed out there. 
What should be the allowances, pen
sion, leave, etc. granted to our 
Supreme Court Judges? The Supreme 
Court has a very important part in 
our Constitution and it is rather the 
custodian of th£ Constitution. When
ever there is a danger to the Consti
tution, we may have to refer to them 
for their interpretation. For our 
democracy to grow properly, it is
necessary that the Judges of the 
Supreme Court should be of an inde
pendent character. I do not say that 
they are not so. W e are proud of our 
judiciary and that is why they should 
get the facilities which are not pro
vided for properly in this Bill.
Because much has been said about the 
Judges, their pay and privileges, etc., 
I would like to come to this point 
Some of these points mentioned in th» 
B ill are very vftal and they shpuld be 
thrashed out in the Select Committee, 
■tfhe hon. "Minister pointed out that 
according to article 125 of our Consti
tution, tfye Parliament should lay
down what should be the privileges, 
allowances, etc. of the Supreme Court 
Judges. It tyas not been done for the 
last 8i  years after we passed the 
Constitution. I f  this matter is refer
red to the Select Committee and it is 
delayed by another two months or a 
little more, nothing untoward would 
happen within this period. So, I  urge 
the hon. Minister to accept the amend
ment of Shri £nthony.

There are certain matters where I  
have some doubt. I f  a Judge from 
the H|gh Court comes to the Supreme 
Court, w ill he be able to carry 
forward the leave that stands to his 
credit? When a Judge goes on

Bin

medical leave, w ill that leave be 
counted toward* W* pension? Pu tf 
point also is not very clear from gut 
BilL The Minimum pension of •  
Supreme Court Judge should be high
er than that provided in the BUI and 
it should be in conformity with ttaft 
dignity and the duty performed by 
him. The pension should be ade
quate for him. According to the 
Constitution, the Judges are entitled 
to official residence. But it is not very 
clear whether electricity, water and 
furniture w ill be provided to them 
free of cost as in the case of Minis
ters. When a Judge goes on tour, we 
do not know whether he can take 
with him his wife. I f  the hon. Minis
ter is granted that privilege and while 
going on tour he can take his w ife 
with him, I do not see the reason why 
the hon. Judge, when he goes on duty 
to a far off place, should be denied
the facility of taking his w ife with
him.

Shri V. P. Nayar (Quilon): Why
not M.Ps. also? ( Interruptions.)

An Hen. Member: We welcome this 
privilege.

Shri Bh&nja Deo: It has come to 
my notice that when some of our 
Supreme Court Judges retired, 
they happened to face certain even
tualities. One of our Chief Justices 
of the Supreme Court, when he retir
ed, could not get travelling allow
ance to go home as he is entitled to 
it only when he comes to take office 
or join the post. That particular 
Chief Justice had to sell his car here 
before leaving his office to go to the 
place of his residence. That is why 
he should be given travelling allow
ance as is allowed to him while join
ing duty. When he vacates office, he 
should not be put to any extra hard
ship and 8hoifld be allowed the san>£ 
travelling allowance when privy 
office.

This Bill is of a very important 
nature. It involves matter*,
which ha* not been well enunciated.



SwarMMt Court Jute* 25 SS3?TKMBiai 1K» {Cct»&tion* of Service) 86SS
B ill

in the bill. Therefore, 1 would urge 
the, hon. Minister to accept this 
a fl^dm ent and seijd the B ill to the 
S61e« Committee so {hat after due 
deliberation and mature considera
tion it can b$ brought before the 
&ouse again, Ijt ^elates to a very 
important limb of our Constitution 
an^ we should not pass this Bill In a 
feasty iflanner within 2J hours and I  
would, therefore, request him again 
to, accept the amendment of Shri 
Anthony.

Sbrf Satyendra N»rayan Siaha:
After the very eloquent speeches of 
Shri Frank Anthony and my hon. 
friend Shri Nath Pai I  feel a certain 
amount of diffidence in participating 
in this discussion. They have made 
very eloquent pleas for raising the 
salaries of the Judges and also the 
scales of pension. The main argu
ment placed before the House is that 
unless we raise the salary and we 
make the conditions of service attrac
tive, we will not be getting flrst-rate 
men. My hon. friend said that In a 
particular High Court as many as 
nine persons declined the offer of 
judgeship. It is really unfortunate 
that anybody should decline an 
offer of judgeship.

So far as the importance of the
judiciary is concerned, so far as the 
need for having an independent, im
partial and incorruptible Judiciary if  
concerned, I do not suppose there 
w ill be any difference of opinion in 
this House. W e all agree that judi
ciary is the bulwark of democracy. 
But the great emphasis that has been 
placed upon the pecuniary considera
tions for attracting men to the Bench 
is somewhat misplaced. I  for one do 
not subscribe to this view.

I sincerely regret that some persons 
really refused to accept tjbe call to 
serve as judges iperely on grounds of 
financial loss, i t  is necessary that 
we should develop some sort of a con
vention, some sort of a tradition that 
when a call is made to serve as a 
Judge it should not be refused on 
this ground alone. X concede that

members of $ie Bar are earning much 
more than what a judge gets, but 
whatever a person lose?, When he 
becomes a judge, iij terms o f money, 
is amply or more than lully compen
sated in tehns of dignity, honour, 
position, security and, above all, 
opportunity to serve the State and the 
people. This aspect of the matter 
lias also to be taken into account, and 
I do not believe that members of t ie  
Bar, who alone are eligible for 
appointment as judges, place so much 
emphasis on the pecuniary aspect of 
the whole question.

Shri $lu*e fitarayan Das (Darbhaa- 
ga ): Lawyers should be debarred
from being appointed as judges.

Shri Satyendra Narayan Slnch:
Members of the Bar, which represent 
the most noble profession in this 
country, have had a very illustrious 
record. We find that most of our 
leaders are drawn from that noble 
profession. During the freedom 
fight we found that the vanguard of 
fighters of freedom came from this 
noble profession. 1 do not think that 
circumstances have altered so much 
that members of the Bar have sudden
ly started thinking in terms of 
monetary considerations, or mercenary 
motive is the dominant factor in their 
mind. Therefore, 1 have a feeling 
that in assuming that financial loss 
or gain or mercenary motive is the 
dominant factor in their mind we are 
being very unfair to members o f 
that noble profession, and 1 would not 
be surprised if this kind o f attitude 
towards the members o f that profes
sion is going to evoke a very great 
protest, indi&iant protest, from that 
noble profession.

We are trying to evolve a socialistic 
pattern of society. We are trying to 
oreate an integrated, harmonious pic
ture of society. I  cannot believe that 
members of that noble profession 
would like to be kept out of that 
picture. Even judges as a class would, 
like to be kept out of that picture. 
We cannot tre^t them as a 
class by themselves and say tjiat. what
ever happens in fixe sodty, it has nQ 
relevance to them, tha economic life
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[Shri Satyendra Narain Sinha] 
o f our country has nothing to do with 
them. Therefore, this undue em
phasis upon pecuniary considerations 
or mercenary motive is almost sicken
ing to me. I  have listened to their 
speeches with very gteat respect, and 
with very great respect I have to say 
that I do not subscribe to their views.

Even from the point of view of my 
regard to members of the profession, 
I wish to enter my humble protest, 
because at one time I also happened 
to belong to that profession. In line 
with the maxim: “once a judge al
ways a jude” , I  would say: “ once an 
advocate always an advocate” . As 
an advocate, I  do not agree that you 
w ill not attract the best men i f  you 
are not going to raise the salary or 
pension scale.

My learned friend. Pandit K. C. 
Sharma, said that the age of retire
ment of Supreme Court Judges is 65 
when the number of competing ones 
is much less and they have very few  
requirements to satisfy. For a Sup
reme Court Judge to look forward to 
Rs. 3000 per month to permit him to 
lead a way of life in the context of the 
existing society, to say the least, is 
something which is hardly in con
sonance with the existing position. I  
for one do not subscribe to this view. 
I  strongly deprecate the tendency to 
place the emphasis only upon this as
pect of life and no other. Their 
pecuniary loss is amply compensated 
in terms of prestige in society and 
dignity. I  do not think they w ill re
fuse to serve the country due to any 
pecuniary loss. I  think they are pat
riotic enough.

Sir, while framing the Constitution 
the President of India was given the 
top-most position. The Constitution 
laid down certain scales for different 
posts in this country. The President of 
India was given Rs. 10,000, the Chief 
Justice of Supreme Court was given 
Rs. 5000, Supreme Court Judges were 
given Rs. 4000 each and so on. There
fore, certain considerations were there

and a certain amount of dignity, posi
tion and honour was attached to parti
cular posts.

You have provided for Rs. 15,000' 
per annum as pension to be payable 
to a President who retires. Now, I 
cannot understand why you should 
pay more than Rs. 15,000 to any one 
else? That does not appear to me to 
be reasonable. Therefore, from this 
aspect also I want to enter my pro
test You should not pay more than. 
Rs. 15,000 as pension to any func
tionary in India. Rs. 15,000 should be 
the maximum limit.

Of course, you cannot alter the 
conditions of service of those who are 
already on the Bench, but for new 
entrants you can do so. I  would 
request the hon. Minister to take this 
into consideration and bring an 
amending Bill or, if possible, incorpo
rate in this Bill itself a different scale 
of pension for new entrants.

After having heard the speeches of 
so many hon. Members I  feel that a 
controversy has almost arisen on this 
Bill. Therefore, it is necessary that 
this measure should be sent to a 
Select Committee where a calmer 
deliberation can take place, and "where- 
you can meet all the different view 
points and bring forward a measure 
which w ill satisfy us all.

With these words, Sir, I support the 
amendment moved by Shri Frank 
Anthony.

f iq r m  fa? ( * f t r ^ g r ) : w w s r  

stft ip r f t  VT HO T *pT 

'srrespr gm  i 

v t  t t  cffwr ^ i mV  w t t

i firo f*rtr $ i w

if lift | ........

•ft qrf : fa iw r ft  vr 

fiRT an s w  i
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•It f'PCgT'm ftnj : WTO *f 3RWT

t c t t  " * i ^ t  $  i w t t  t ' f r
s r f a r  « c t s » ft  ^ r f f t  < fr t

%fiFT tfptfr t o  «tt faw  ftro

f ' i t r *  « F t f p  3  t r fa w ; %  
fvsr 3rr4 i ^ i  w sti -# t  w

3  *ft fa  ̂  «Ft ̂ nrnr n

% rftt & * r f ^  vvrz  fem  * m  m  *?t f c  

ifm? *lft *TPTT V t  S J t T  « R  'E T H  
T i f ^ r  ’f r r m  * t t  i « r f %  * t  t r t  
ip r t  wmi fe^R R  fa n  «F?m «rr i 

vn  t r a * r r  ^  s ftfa  3  * r m  ? T  t£ P  

^ r  V t  < W  <TT ^ t  S t *T  T *  $  I f a t f t

sifter % frre w  3  gsffa v ts  tt  

's w  ? > r r  ^ r  * ? t T O ? > T t  * n f ^ r  

&f*5T 3 *tft «T R  T^T T O  * t  

cffrPTT %  f e n T  f c * U  3TT T ^ T

^ A ^ u d i  f% ^ r  d^ <fl+ $<n i 

*ptt ^  w jwpftv «rnfr

Vt, SPT̂ T 'MiM % PTM Vt W ?  % wfclft

It ?rt A ̂ ŵ »n fa ̂  -sft xm 
«pr f r w  f K ^  %  t h h '  «fr^ rr = q i f ^  ^ i r  

% 51# * % «nrtn  

nnr sr̂ fr ft ir? *ft?rr ^t t o
^ t  |  t 3 ^ t  <Tt ? *T  f 3 R H T  S F T H  
*fiT 5H>, ^"TVt St jpT r^dHI <ifNf If 3>̂ T 

FTPT % ^  5̂T % f a *  *5TM <At! «i*l <.4

wft t o  efrft i ?ft A  *pt

* P T  ?t *F T H T  g f ^ T  5 f^t O T J T  »

5 ^ r ( t  t o  *  * r f  «p ^ t t  =5rif?rr j t
P p  t r n s  «rfa iflr  ^  f tr r p ft

^fV^T ^ tt w f  f  $, =snt m f e m -  

^ j ^ t ^ 3 r v r ^ t s s ( ? T T 5 r ^ m » T J W  
"  i ^ % ? r  f e i n w  %■ «Pt

v t f  t ^ r r  w m  s i f t  f t r r  %  

3?t v t  mwfe $  f i ^ f t  w ^ r  w  'r r  
f ? i ^ w  t t  f e r r  s r m T  i f w r a r  

V t  %  * T T ^ T  ^ T T  I  %  ? ¥  T O T
«(5f w « r n fiT T  1 1 A  * f t  *rr«r <r t t  iS t v r

TRT % ftrrJH W^RT J f*F ?HR: %?ft

fkyrai *p\i w * v t  v $  wt%z

THf^T 5RT «FT 3̂TT am  % Wf?TWr

? m  nr ¥ r  « R | t ^ r v r s  m w% 
j r t  wrt ^arT a w  *fr  ^  «ift «*rnr- 
fsnraT %  jftt® t ^ r  «ft 
5tnT 1 TT^rf JRTH ^T m i  I  %

^  % fa ^ j f  % tfTT FWTR %

f% T 3 T  ^  f S [  5JTRT 'BTJRT J f T ^ T  ^ e tT
I & % 5 T W  5PFTT ^ t  

? r ? r r  t  i f p r f t  ?rf^rr^r =ift srrrr 
^  ^  XVZ fe?T |5TT |  f%  w :  =<W>. 
o r f ^ T  jfrn r ? n m  eft f e f t  ^ft 
v r i  v  f e r w w f l  f e m ^ e  ^

P rt r̂ ^sfhr ^ t i  $  v r

W T  | I *T? TO  ST tfttTR | ^  

^  T ^ f t  « n R  f<d|IT#
^ t  V ^ t  § ^ r tt 5PT^ f^T^R J 

M T  W 5 f t W > ?  ^RTTT H^cTT f  

? « F H  ^  V H ^ fr t t  ftc ft |  « ftT  
«Ffl3fl<t ^TRft ft, ftR T  ^
T fT »ir ^  «m r»ft ?warT |  i ^ f t
V t f  T O P T  ?r T |  w f ^  ^  ^ c i T  g
f% f i m v  ^frt ^ fr  snn

:3T<fK 5 > ft ^ T f ^  ftp t R T R T  s p ^  
¥  <rw g5ft»r v 'i€  ^ t  »T5r g ^ r 
^rr^r %  fr n r  ^ t  ftp ?  ^f^srrfr aft ^ k t  

^  f̂ P̂ TT W | ? # t T  fjp H t SPTR- «TT 
*T f®P*IT I

5^rft t o  *r5 T ft  n f  f% v t  *Ft 

t o t  f w ^ f t  ^ r f ^ -  i xnft J r t  
■*rr€ f ^ r  A f r  m  $ tn p  wfr
^nwf^r |  i v r m  w T T ^ f d  ^  gar #  
3f^T F T R 1 |  °t^t
«Pt^ %  ‘arwf Gt fd ^ 'P T  |  | W  WTT 
^  f?F f e m f j  %  ^ k  T T ^ r f i r  v t  <rt 
U 000 grwprr t?pt f*r^ft vfrc f o r  

*% P w f s  f  ^  ^ 'r ^ o o o  
^ p t  ftr& ift  i s> « m r  %  f f * r R  ?r 
* r m  5rra ?ct m ^ r %  f f t



ft i v  f e r n  w* % «^r «f* £r arrcpft »
TTE?qf?r *T FTR w x  5T SfTTHT I 

f t  ^ t t  w ( j i (  *  T r^qf?r 
% *  M t  v t  f*ra*fr ^ r f f "
«fhc ?t *rfa«F w  fa^ rr  =^Tf^ i 

*r»rc sm - gsfta % sn ff 
•^V ftp r  ^ o o o  $  ?rt * rrr v t
Trs?T^r f t  q^PT s^Tffr |W r i
^%sr j r  w  sprn: 'wr 

*5t w rt ^  i  cfr tfr  ^  otF«fs 
fpn% *fr arrsr t?r t  ;?Trf^ i v r *  

T̂5TcT ^  | %  «̂T jfoqT #' W T  % 

f?W  ?T*T <TffTCt fq»r T t t  ar̂ T 
* r  t o  srrarr | '̂r ^  ^  

^e tro fr % sr«r *r* f t  *ftx ^g rr 
#imc it 5(t‘t  |  i 5TT 

^  w rs r i t r t t  ^  ?ft * h  £ )v i, W 'ft,
OTTTH *fK ^  ^  ?fo?t |  i s fk  3n*
^  «pt ^ r? r  w ^rr |  <ft ^ < k  f r  sn% 
|  1 *> ff 3  ar?r s ra ^ - r  | 1

*£*T rTC'fi eft f *  |  « fk  $ tfft rTTO 
«rft ??T737 ¥PT t  ^  | I #  3T $ 5 ^  

• t t j  % ^5 ff ^  t f t  s rm r v w  %  & r 
f t  *nf«w  sr^r^rr *rt & td  ^  ^  * r

fa  '  im q r  * t  faW ”  f%
f'TrfV ^  ^Tt, $*T *f VTf ?HT5T 

'Tfff ^ I w m  ^ r  ^InW^r^d 

*  ^5 I  <TT f*T T O  5̂T % JTfcfi

■ t̂ fjMd v t  Jfft 1 $rnr ^

>ar ^ o?f tt  jrtht mar |, w t

T T  ircrSTT K H T ^  tTRTT | ,  J m ^ T  T I  W I  

9T*H ’5TRTT $  I 3ft ^  lT?t ^ H 7

|  srnr 7?r % sr^t it  t t ?t ^ f t
%

v s rt *nsF *̂ 1 ^=11̂  %ttK ^1 ^
5TR1 *TT^ WRt f  f t :  ^  ¥ t ijtro n ^
ar?T ? t « ftr ^ t  qraw w  ? t 1 ?ft 
ftr «rt ^sr f t  >ot15w ^  f>T ^  Jtr 

4$tFT ^  vnr %,rr ir^pr ^

BiS

f T  ^  f  ^
5̂ 5R  to t  ftad  <rr « k  w  f w  ^  

fRRT ^  ^wj H? JT? fH°nT fê n1 *roft 
m fa f%?ft vr a.oo tr* % «P*if 
%^r ^  % n  3TR7 ^ r f f *  »

?ft w  # ifra  ift m  ?t (  i

«ft «iw  «n f : <wrr ^  ^ * r  v t f  %

^ ? : f r f ^ % 3r3f t % M « T T ?

«Tt cX&m f«5 : ^  ?ft 3FTCT
w t 1 vi ?fr ?nr % ^  w  ? 1 ^
4 ir? 5 %  *̂r # ^r ft *r(tft
*PT «TI5T JT^T T « T  I ^ T T  T T  T R t  %

arfT finfw  | f% ftprr TPsjTfir ^  f e f r  

® r%  vt TFJir ^t ?Rq; ft 
»5 x f^ r  ?n3*r f w  1 «rrr #

h *ft 5frrn^ fWr  ̂ 1 
^  'K^PT vis %  sr* ^ <w ^t ^T 
5CTHT ^iTVR ^t^R m  spf ^  «fti 
firfiwr s rm v m  w # f r  « fk  

*T*pfT T  ŵ WT Pt>tfl iff ^T JTTT ft 
^fwr it arRft «fr 1 i ffR^ft^qf 
f̂awT #fW i f̂hff
r̂r ^ ?  1 v( ?ft ^»rr f%

ŝt ^tipni vt
<!rnwr̂  ?  ^  »in?T ’tr̂ Bpr jtm 1 
^  >̂5̂  vt dt $l4ii f% <jiTl*i vt5 %
5T5T Tt ?ĉ ft m W | f^RTt |  I ^ T  
T̂TcTT |  f% 'RT^T fti %  5TST Tt \sXoo 

VT̂ TT (*i<icil *TT I ^f+H 4  T?tTT J

%  3ft f̂ansrppf ^  ^5fnr fti %
snff «Pt ^ t|  f, ^
%, ?rTOr ift »t ?rt, *mr **r ?rKt 

«(?t 3ftTT WN vt
^  Pf ?JT flpfm <Pt# % 5Tsff Tt ^  
Ji r̂ ^ f  i A’ v p T  f  ^  wre &  

ft \3%oo f̂|t( ^t w?ft *t ?  I W sm r 
«JJTT PfiTT V* «Pft ^T  ^  f  I ^  ^  

J T ^  % «P#»H f>P ^  » T ^

<r  S m r  f r w  1 w  w  W  ♦  w p c
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^  rffa % fa  |*r w  JPFrcfrfatft v t  
t f t f  W fa  $ *  ft * *

«W H f * T ?  T$ *  1 *  f f l W l  

$  fa  p r o  $  * *  swrc ^ n m f  

fcrr t im  * #  | 1

?[*tft * t<t *r$ «p^ tt *r$m  g 

fa  imr #  $ f r r  vt£  % s ^ f  *?r srpftf?

<** f f a w  *ft *T  «Pt iFft | 1 *

•HHni ^npn ji %  in? M(«05i 'ss
ft*T T  i n  5TW I

srrfaT

’ rr^m j j f f a w r * m * T * t a N f ? P c ?  

vt f irn in  *rPfT w T  frr «t r  s fm r?  

<£r *frr * H f e  tfr ^ r r  * n ^ t  f  1 ji^
*TN T f ¥Pfi VT?rT ^*TT I ?HR *H[ 

^Hvtfrszjrtt sn^T? <r? f t  ?r«r at 

v t f  sre w f fa  sptt vft «rr*fr 

^ & f g  U’ttrr | 1

^fa?r « m  t o  i*r v t  w  tft *  

«Vc ^ fta jsrct srnftge r e  * t iN tfrg  

’ ft *  eft fa *: % tft s ^ rc  ^ t
*fcflr ^ fw w t  tft jt ft  ft»ft 1 3^  nr^rr 

3  « n t  ^ t f a t  ^  % fstf $*nS

%  HTFT ^T«r W l « l  T * T  S t  ^  JUST
*m  ft*ft 1 \4foft s*r ^  

«rc f^ n r  <tfk &  5r^f «Ft ^ f f  

JRiTT *?t ?jfatJT *  *  I tt*  ^ft* ^  «Rt

^ ft  *nf?? 1

4  **r fa*r v t  ftf^R- ^ r t  #  #sr# 

% fa ?  tfr sp^tt «rc A' ^sr^rr % fa  

f?r 'tt ufara* *ftr fa*n arrir 1 *rf 

^ t t  ^  ^ f t  farcr t t  ^  ?t 

$  ?ft# r ^ R  P r t  m  1 *fk  

«r»ft y s  ^ t «mr «pt# ^ t * ft f wsr ai??ft

< n fe  ?t «ft 9t»n anff v t  ^ t f

U^TT^T *T^T f m t  W F tV  T O  m  TO ?  
t  f  ^t I ^  ^ t t  d W  «lft

«r*i^ ?nr f  f i r m  i  M  t v r  1 

♦  ^ ? t t  5  fa  *hfr n^w r vft $mw 

«^t m »i #  1

i?p fi?r 4 v f^ r  ^ p r r  5  t 

w w  p̂ftTT q>t ^  XX

sft |  1 ??r 55ft*r v tZ
t o  ^ r  ^ 1 « m  # n m  

*r f»r # m s  s r fa *  w  5 n fw T  f w  
*rr— ifF ^  ^ rf^ r «?Vr s h  » 

gw % $e[ ? m  j t r  t f y rR  ^  w t w  
% 3T3ff v t  p in  ^  ?t n f  1

ir*r ^  !  far s r tf aft ^re*n « n r ^  ^  
% *r ?  ijjp^jff ^ t  ^ j t t  anft t  1 
5^  ^ p n  | fa  f o r  anffa t̂ 

^ t  « f t  % ^  ^ t
^ t  V * r  fa JIT  3(T ?PRTT I  I

srsff «^t ^ r t  ift  wp f( arTtft 1 1 
tp«(>ft *rt irft  w  ^  'TT 
ft?ft ^ I awm?t apr^ t  ^  ^ 5 t  
T O  *piTT  ̂ |  I 3H ®tft *lft3fi % *ra *W

|. ^  ft«fti ^  v t
^ p t t  s t r t  w n  f«r^»n 1 <frr 

^5ft«T v t s  *5t w&i T??ft |  1 
^  U314T "Pt ift  ^ 1  ^ t p n  r w r t
| I 4  ^  ifTHT ’SfT̂ HT J fa

# t » t^ r  t o  ^ r  % ^  «pt *>ro w  

r | ,  ^  <§tf: ^TT^T ^ t t  1

i f t  « ? 5 ^ r w m  %  : 3*  « f r t  
#%tjnr m  ftm  ^ 1

: an? g ^ v t r f t

^ W T  |  » « r  f W  R r e  tnfr t r c ^ h R  
^tHt t — ^  t r c ^ f r ^  ^TT 

| q*k ^  ^ t f  frftRTT ^ »h f  %

^ n  t  1

^ r f w  f s  <rt Pranft: fairr 

acnr srrf^r fa  ?*r vw rsr  «j>̂ r
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[ift fa n iw r ffc * ] 

v r fv  n w  v r  jnr fft Pjjt snft 

# T  *  JTTFft T *  t W ^ P T  *?t $ft»T 
•«pt€ ^  ^  ^  $ « r k  tn s
^  t  i w 9 m  «fft *n * T * t  *r*r $, 

<pt w r ^ r  f p n  «nrr | i 

% qrra tpr tfr sqrra |  i sftt 
f t  *t% ?ft s f c r t  nft * t w t  ^  q?t 5jto, 

•m fa  arsff tft *N*rc « r ft f  *
u t f  i JT^t v  q t *  fo r  *rnr f t m  
•* '

^  % sro  A ?€ frer * t

W w  ^ r f t  # srri % 5r^rm «ft

JFT5TT 5 I .

Shri Tangamanl (Madurai): Mr. 
Deputy-Speaker, Sir, I  am very glad 
that a Bill like this is being discussed 
today. It has come to this House 
under article 125(2) whereby we are 
legislating to provide for the allow
ances, privileges and rights in respect 
<of leave, pension, etc. for the Supreme 
Court Judges. But as the Bill makes 
it very clear, certain things like the 
travelling allowance, medical facilities, 
etc. are only those which are already 
in existence. Two specific things 
have been included, namely, pension 
and leave facilities.

I  do agree with some of my learned 
friends who have spoken before me 
that this is a matter which has got 
to  be canvassed in a calmer atmos
phere. So, a Select Committee will 
"be a proper place for taking up this 
issue, because there are so many 
things which are also incidental to the 
provisions o f this Bill.

I  find that notice has been given of 
tw o amendments Nos. 5 and 9. One 
•of the amendments reads as follows:

“A  Judge who has held office as 
a Judge of the Supreme Court 
shall not accept any political 
appointment or take up political 
career, except any Government 
job o f a judicial nature.”

Several Members have already spoken 
about this. Reference was made to 
the appointment of Governors and 
ambassadors from the cadre o f 
Judges. I  would add another appoint
ment, which is also an alluring one, 
namely, Judges of the Supreme Court 
on their retirement being made the 
Vice-Chancellors of certain universi
ties. We have had occasion to know 
how the Vice-Chancellor of a parti
cular university can be a controver
sial figure. Very recently, on several 
occasions, we discussed the Banaras *■ 
University.

My submission is that those Judges 
who have presided over the highest 
judiciary in this country should not 
fait for favours from anybody, to take 
up the position of Governor, Ambas
sador, Vive-Chancellor or any other 
position, however alluring it may be.

Another point I would like to men
tion is, I do not agree that our Judges 
are carried away only by the question 
of monetary emoluments. There are 
talents and we also know that Judges 
are appointed to the High Court and 
Supreme Court from amongst 
the cadre of men who have had a 
very lucrative practice either in the 
High Court or Supreme Court. In 
many cases I  know that accepting 
Judgeship of the Supreme Court or 
High Court is more in the nature o f 
a sacrifice. So, this pecuniary attrac
tion is not the main thing, so far as 
Judges are concerned. So, I  do not 
think we are donig justice to the Sup
reme Court Judges when we say that 
the emoluments must be increased.

Our Constitution-makers have seen 
to it that the salaries of the Supreme 
Court Judges and the Chief Justice 
of the Supreme Court should be fixed 
in the Constitution itself. According 
to the Constitution, the Chief Justice 
gets Rs. 5,000 per mensem and the 
other Judges of the Supreme Court 
get Rs. 4,000. We are now asked to 
legislate for the other facilities. Coin
ing to the provisions of this Bill, I  find 
that clause 14 deals with the Judge* 
from ICS cadre. I  do not think the 
ICS cadre Judges should have any
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discriminatory treatment from the 
non-ICS Judges. I  do not think these 
-Judges should be treated differently. 
They have to merge; otherwise, the 
old imperialist hang-over of past w ill 
be still lurking. I  find that the ICS 
Judges are allowed to have the old 
ICS scale of pension or leave facilities 
and they can also, if they want, ac
cept the terms which are conferred 
on them by this legislation. I  think 
it is high time the distinction between 
ICS and non-ICS in the judiciary was 
^dispensed with.

My next point is, now specialisation 
is taking place all round the country. 
The other day we had occasion to deal 
•with industrial tribunals. We had 
also occasion to deal with election 

tribunals. So far as industrial tribu
nals are concerned, there is, of course, 
<no right of appeal to the Supreme 
Court direct. But in many cases, we 
find that under article 136, appeals 
are preferred to the Supreme Court. 
•So, my submission is, however em
inent a Judge may be, it is diffcult for 
us to conceive of a Judge who w ill 
know everything about industrial law, 
income-tax law, criminal law, civil 
law, election law or any specialised 
kind of law. So, we w ill have to 
have special Benches in the same way 
as we are having the Constitution 
Bench. There must be a special 
Industrial Bench, special Election 
Bench, special Military Bench, etc. 
W e must have also an Income-tax 
Bench, Railway Bench, Water Trans
port Bench and so on. Probably it 
may be something in the air today. 
But after a few  years, we ourselves 
w ill realise that unless such depart
mentalisation comes up in the judi
ciary itself, we are not going to have 
efficiency in the matter of disposal of 
cases.

After independence, we find that 
•there are more and more cases pend
ing year after year. Several ques
tions have been tabled in this House 
as to the number of cases pending be
fore  the Supreme Court and the High 
Courts. I  do agree with some of the 
friends who mentioned that we are 
opposed to any kind of summav’y

disposal. We want a proper hearing. 
But, at the same time, what is the 
point in giving matters to a particular 
judge or particular Bench which has 
been dealing with constitutional mat
ters? A  matter which has been can
vassed for nearly three years before 
an industrial tribunal is placed be
fore a judge who has been dealing 
with constitutional matters. I f  it is- 
referred to a particular Bench which 
has been specialising in industrial dis
putes, I  am certain that they w ill be 
able to grasp the points much quicker 
than the other judges. That kind of 
division of labour w ill have to take 
place.

Another suggestion I would like to 
make is that the rules governing the 
Supreme Court need some change in 
relation to what is happening in the 
country today. Many people find 
that it is very expensive to go to the 
Supreme Court now. I can speak 
from my own experience about indus
trial disputes. Whenever an award 
is given in an industrial dispute, it 
is more the employers who are in a 
position to go to the Supreme Court.

Shri V. P. Nayar: Equal protection 
of the law.

Shri Tangamani: This is the equal 
protection that is given. I  am not go
ing to give any figures. But I w ill 
say that the amount of deposit for 
certain kinds of appeals w ill certainly 
have to be reduced. I know that in 
the Strait Settlements, they have sta
tutorily fixed that whenever a suit is 
filed so many weeks w ill have to 
elapse before the matter has been dis
posed of. It may be a very big suit 
and it may involve lakhs and lakhs of 
rupees. But within three months he 
suit will have to be disposed of. Then, 
from the moment the appeal is filed 
it w ill have to be disposed within 
four weeks. We have also got our 
legislation. The Representation of the 
People Act provides that the election 
tribunals should dispose of the ques
tion within six months and after the 
appeal is preferred to the High Court, 
the High Court has to dispose o f it 
within one month. But that never
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happens We are told that in some 
cases the matter is pending before the 
election tribunal for more than lfi 
months. Then when the matter is 
referred to the High Court, it is not 
able to dispose of the case within one 
month.

■fhis is a matter which w ill have to 
be taken up, though not by us, but 
by the Law Commission seriously, 
what is the use of the Law Commis
sion going ad infinitum into certain 
items of detail instead of going into 
the real difficulties which face us in 
actual practice? So, that has to be 
looked into.

Then I come to the question of the 
age of retirement. I  am of the opinion 
that there should hot be any discri
mination in the matter of retirement 
in the judiciary. Here I must say 
with respect that some of the judges 
of the district courts are very eminent 
men and it is very unfortunate that 
they are not elevated to the High 
Court. It is unfortunate that they have 
not come to the Centre. There are 
various considerations which are taken 
into account in a party government. 
Whether they are judges of the dis
trict court, High Court or Supreme 
Court, the age of retirement should 
be the same. Why should it be 55, 
60 and 65 in the case of these three 
categories? Let there be some 
unanimity about the age of retire
ment of judges.

One or two more points and I am 
done. One hon. Member referred to 
Mr. Justice Oliver Wendell Holmes. 
Any student of law who wanted to 
know the elementary priciples of law 
used to read the judgments o f Justice 
Holmes. I  remember, every time the 
famous Marxist, Harold Laski, referred 
to any judiciary, he always made it a 
point to bring Justice Holmes into the 
picture. Justice Holmes was a judge 
of the United States. He was humane 
and he has seen the limitations o f

judiciary. 1 remember he said—I  just 
quote from memory—

“Ainy articulate mtjOT ■premise 
'of law \n5rder ckpital&ft Is mat yoii 
retain the clAtts structiiflre dC society 
and other things incidental there
to.”

It  may be the same in a Socialist 
St&te also, 'fre haVe now 'ftedicftteA 
ouVselVes 16 a socialist fcitterh of 
society. That is the declared policy dt 
the government and different parties, 
have accepted it with, maybe, 
different understandings. Now it is Ik 
changed country. It is no longer under 
the British imperialism. It is a chang~ 
ed country, but it w ill certairily 
absorb the best in the British 
jurisprudence without being a slave to  
Anglo-Saxon jurisprudence.

This country must have the correct 
interpretation of this Constitution. So  
my submission is that the major pre
mise of law has also got to change. 
There were many eminent and talented 
personages, not only in the High 
Courts but also in the Federal Court, 
not only judges of British origin but 
also Indian judges. I may be excused 
if I mention one of the judges who is 
still living, a judge of the Federal 
Court, who was also a member of the 
first Pay Commission, Mr. Justice 
Varadachari. I might say that he w ill 
satisfy almost all the criteria which I 
have mentioned here. I do not think 
he w ill accept a post, even if  it is 
offered, from whomsoever it may be. 
The only thing that he now deals with 
in his life is the subject of the unity 
of Indian culture and how with the 
Indian culture we were able to develop 
British jurisprudence. These are the 
two things in which he is very much 
interested. Then there are Chief 
Justice Mukherjee, Justice Bhashyam 
Ayyangar, Justice Mohammad, Justice 
Ashutosh Mukherjee and others. These 
are very great names, and their tradi
tions must be maintained.

Having said this, I  submit that i f  wfr 
want these judges to really defend 11*
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from way encroachment an our Funda
mental Rights, if we went them to 
correctly interpret the Constitution, 
then it has to be discussed in a much 
calmer atmosphere. I  do not agree 
that monetary consideration alone is a 
thing which weighs with judges. Seve
ral considerations will weigh with 
them. There are some judges who, 
like one judge of a particular commis
sion, are prepared to work without 
any pay. A  fear was expressed by 
Shri Anthony that the judges will be 
forced to go behind important Minis
ters to get favours. I hope it will not 
come true. I  know the case of one 
or two judges, whom I  should not 
mention, very eminent judges, because 
they are not in the good books of cer
tain powers that be they are not ele
vated to higher posts. So, their talents 
are not being utilized.

1 w ill end by coming back to clause 
21-A, which has been moved as an 
amendment, which says that a judge 
who has held office as a judge 
o f the Supreme Court shall
not accept any political appointment 
or take up political career except any 
Government job of a judicial nature, 
It is self-explanatory.

T fa rT  5 T ^ T  ? T F  : ( % T T t )
3RT* PTfaT tfT ŝr, STM 3

v t f  s t t  % %  fs fta  T h i srfcrsr
vi ^  flr^ *rc-

lTTJJ<ft w i t |

frre cn; ifH  % fa t  ^

| fa  W  JTW* <K facWT JJ*fa^ 

^ t, fa^TT '5TPT I fa'aM^T
m rs rtr  «?3r£t % finar % fa ^  sft s t
f r f  ^J5FT^rrfeTT|, 

f re j? r  T frv r#  1 1 ?r f t  1*  S w
fiRT % m tr «TT

*r*g t f e n  3it t o t  |  1

vt ^  1 3

^  ̂  arr# 5<rffr £  f*u srw?r
f tn ?  ^  «p? t »hit

tf*fr^r*PT ?T3rftRTf«nr 

209 ‘A ’ L.S.D.—7.

T T  I «rraf -*ft #  arr# t  * * t ! f ,
f i w f t P p  a w r f v p ^ f m r

W5TFIT «tt 1 # $*ft f ,  
SPTCTT I  »

^  A A ir?  < r *  wxxi g  
fa  -*t ?iw m* <rsr gsffa 
3TR, ^  % f o r  3  stptt fa  f w t
i W C T R  3PT5 q r ,  5T f a t f t  ST'T?
<TC, 3ft f a  f?PK H $t, sft fa
0 <.§ *T fa  ̂ fl*t + ) i  % 3T3T

siftcfl ^ S?t trcf iliijd  

% f a t  it=p f ^ w ? r  mvs 1 1 
sr^: ctt^ %

^  | I 5PF

fa  ?rnH h tt  

fam?r $\ 1 4  ?ft ^  f w m  Trfa^i
fj, #fa?r A  ?rwmr | fa  5̂

%$ ?TT| faETTH I

14 hrs. 

#«> «ro mtrr :

*TT4fr afr*fr q^rr ftm  1 1

«rfirw 5 7 ft *rcr >rrfhr : v w  tt  

sAt ^  ?>n 1

Mo <to sjw t : 'vrpĉ r A \

«rf*n 5T fr xm  : A *m*rm 

g fa  ^  *ra fin rt 

Vt *FPW

| fa  eft i w  ̂ rm  ^  fa  ^

^ tt  % fa€t ofsr t o : ^rr

fwsft trr
| ,  u t  « f f r  f a f f t  « f t e  q r  vpxx 

« R  ^ H R ft |  s t o  *  5 t ^ s ftH  %  
f a t f t  ST? %  f ^ r  n it?  Tipn 
f a  4  ^  f a f f t  ;m% * t t  w  f t  
^ r o r r  ^  1 i i r ^  %
s=TMt ?fm  arTfaqi 1 1A fa cH - 
o r n m  g , 3ft g s f w  zrr vti %
wx arf^

# « fh t  r^.iwfr frnmft ^  v n r  
^fan  m  # f e r n  ^  w$t
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f ,  <fr w* « m  utot | fa  w  Jrrr w r

i a s  * r t  *  fcsft £ fa  fatft 

*r fatft an* qr *n i 
fa  fa s#  £  f r m i  arfor* ^  

irrsr tft gtet gt#t *3rfoff *r 
fair vtfcrer ^stt farofrsf
T¥t|, fafa*fr5rc?%5*T35T#<rr3rraf i 

^  *t5t ssrnir ^ m *wcft 11 frfa* 
*?t *T5i s*rft$ i 

<w JTf *rnmT 3

«rr, ^ R ^ < r * fM T « r r f v #

5rc$ f '  i ^sr wft grar ft  ^  st 

5ft ̂  qifcrcwa vfrx ̂ ra 
ŜfhTVte IMTfaqiMa#TftffTifr»re1r3ft 

ftw T fa fa ta iw i % srr* f o r  m

f̂ RT *T *̂T # JT̂  W T ^ fa  ̂  

% fa# fa?? qft cr*TPTWZ 
«r i w f  ? w fc w  fa  %

it**ff ^rfc^t, artfxft iftr
v  ̂  ̂ 4 . c_ «v _ ft. c_a r* ^<R ^  tV W W tjWmXei 

^t5nrf^r| i

OTH^r TT̂ ?T 3RR *flT ^  5tT̂  If 
$*nft gsfta **rt£ «rk fTf ^  «fft 
> n ^  f  i ^  ? ?ft ^ntt
•pr %■ Krf^fv ^ *kb* 5  ' 

«^ ft % snt ^  5*r # ^ t  «rc fa  

H fT f % ftpff $  t o  F ft fro  qm  ? m

TSRft «ff, % r  fa fatft ^ifW T *FT
fatft *r ̂  3tft % jftar ̂  14 ws^t 
f  fa  *m  ssr &r n  ^rrct gfsrcr 

r̂nr?̂ T!frfir ,̂ ^fa’rt'ftFRmWt 
ir̂ Tfâ  ?r$r ̂ t ?Pf% 

f ,  fa  gsfta v t f  % apsr < M t spiff
'R tS J tT  g r y  % f f iTfoaf f  i

aw 5*r # ŝfW «Pt€ % sTfâ r fft ^  
^  ^^t, aft fa  ^ c r^ fr ift % t- 

*fk  ̂ ^t ?rrft ftraff vr ? w  
mffm, ?rt ir?fr ̂  A ̂  % fomr A 
^  ?«et «ft wmr «tptt fa  ?*r v t  

vtf «ft? api$ fm  Kf.5ft |, |*rrd

f f l t f W V W i  ^ WtW R fT V W f^ J T f

i r  m r  1 1  i r t t  m f w  m  #  « * i t r
fa ^ w r| «n *p ^ f T ^ a n ^ r ^ t^  

»nr ^ f t  ^ tt̂ t vt  | fa  *rf^

^ ^ W w f i w f t  ft^R r 3  

*fcn 5tht 3ft fa  ^sr ftnsrftr  ̂ #
-■  ̂  ̂ A P. A N _> .. . A -- .A

H T t t  f W T  < T  m TT  < m t
I

J r f t  T R  w  #  f« ^ y 5 T  f i r s  I  I 
3m ?¥ f r ^ r « m r t t ^ f f  «fr 

f a  v f t  ?rnpr f e i m  f t  v r  vnr 

T ^ i r r J ^ r ,  ? r f t # w ^ f a ? T T « T r f a 5 * n f t  
«i^4»iii ^ifl*< *FT? % M  3T5T Tt fatft" 

^ 0 3nr^— 4i ^ h t  %  <rtr t t — ^ t x t  
t t  *F t  A P r ^ n m  ^ t  ^ f t  f ^ r r f
^TWTf I f»T?ft«f#3ff v t ^ t r ^ m - 

r ^  jf  MV ^TXt '»i4i^ <4̂1 f
fa  ^  3T3T *m#3r it 3r»r i jpt

wnfr fatTl ^rft 3PTf M̂iMi »î i r^i 
3t h t  ^ T f | ? ^ ? ^ t ^ r T t ^ f t ^ r3ra 
^ p ft^ r f^  i t o  % feT  #  r̂#fr ^  t o  

trRT ^rrffT fa  f e m r

4 Tt̂  f e r  n̂T ?ft ̂ 5T ^t 41IM5I f̂T 
®r>n i ^ I

3 ftw  % ^ar ^  fspp %rm | fa

*f>t d n ^ t i ^  «(<4I TT 3fT9 I IT ?1T « I ^  *T 
?̂ t enpT ^"TT f  I tFT fa^T if
r^ i f?rr  ̂ fa ^r ?̂t f,*pfr cRr̂ rr̂  
fHt i ^mr| srfH^TT ̂ t itt ̂ r ft,

?t 5ZTKT ^  c T ^ i fl ^  J ^ T  ^  t '  I 
V ^ K  fa ^ ft 3T3T %  f^T*T ^TTTT d H ^ q i^  5f>T 

?> 5ft #  T O  ^ft 1T5T SPT5TT j  , 
^ f t f a  ^ T  # f i f W  Jfftf Xftr ^ T f  ^ti %  
3r»ff ^  % q ? K  w r r

^ 'T  ^ t  ?TTTnT %  T ^ R T  |  I 3W  
5TV #  V K ' R  H  5[^t T t * f  « f t r  ^?T T t  
« t f  fa ^ i  ST T ^ T T  # * n #  ^ P T  f f t  5T»a{t 
5 T ^  % JT^t »FT ?farf «(V? V T  JRft^rr
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« m  f t a r  %  w f r  w ( t  f f t  i wrcr w
w w ^ ^ f r t r t T f r a i r T O T

f t a f t % f t j r $ f  n f r t  %
f w *  f t t f t e w w y r * r o S t  

y t n  v r t f t  « ft  j j a r n r r t f t

« f t f a f s r P T T £ t s ^ f i

( I W I ^  D { W ft  t  ^  ^  'J'T R H  JTT*J9ft 

v f t *  t f t  $ * T  fcflT I  l ^ f a f T f a T t f t  
^ r  *  fppft t f a s T  ^  «TC*TT *  «PT %

f i f  v t £  ^  anrftrc *ft 1 * tp t a f t  n r  *Tf 

t f t  « p f t $ £ $  %  
i r w  i f t  5f t  f t r s  w l  ^  

t e a r &  ^Ttgg y t  snrer *rrr 

v r  a w  ^  * t  w f m  * r m  f t t f t  $  

^ v t t r ^ ^ J F T  ^?nr 1 1 s ^ ’p h p t w  

§ f v  ^ r r  ff*m r w t  |  f v  ̂  ^
*?H t| &T *(5t &TT T O  *T, ???TTO *7^  

•FT * » h f  I *T H ^t UTOTT f%T afftf -sft 

w*S5r s m  % % r*k  *^ rr  1 

<31% f t  tt 'fin i ^  »r
« t3  fs f fa  *ttt fa?rft < r m r f
w ^ m  1 ? m  cfrn  f S fT T  i f r

5  ?ft ■*ft snrRT? t  *t KW 1 * t  * r^ r  

*Wt?T ^ ?ftr '5ft flM't 4>4 Vt P̂TRcTT ^ 

* f %  ’fi’ f t  ’ f t  w  IT P B T  T t  J W T O  
«ffc 3f t  * h 4 ^ h  snft j f  I  w  ^ft 5fty»rr

1 »r ^ g  « f t s  5ftir |  of, f ^ s r  ^

! •

?*ft q r  f ^ r  tot t  fa  ?ft «rr«f*pff *  
W  * r m  * t  ?n r ?t ^ t t  f ^ T  |  1
jj£  cir^sr | fa  t t

f ^ T  i f t r  *R -af^5R  *rt 5TTT ftttT I  ̂ «*
StftR w ^ r  *ra*nr q f  ^  | f a  <r  sfttf
6  f*r * £  fa  f  jRfh; ?rni « fw  ^  1

f k %  v t f  » f t  # < m : ^  f r n  1 ^ f t  
’ f t s r j c r ^ f t  s t ^ t r t  f r . f r  |  fs n r  v t  
^ T T  T O T  f t e n  I  \ * f t  ?P5F r T ^ T f  « n  
wm t  itt f̂ T ^ r̂wrr ?ft

? 3ft n^rrf iftr ^  grftnnr 
T w r ^ f t  i f

w »r v x %  f» r  ^  s r t o t  1 jr f t  
n  TP?tffr aft v r  »ft f t r f  ftaT  *hit | » 

^ P T  *  *PBfm j  f% WUT tfTT fT f ^l<

«rr fsftir iftf arftnr fir# ^  tnrtofr 
TTjt $  ?rt f t  r o r r  | Pp U fa  *  t 

V* m  f ? R  v t  i r n  q r r  v * r  ^  
UT WTKT ^ f f t w n f f ^ ,  ^ t t  *  ? m  
^ H tt  ¥ « ^ h ^ h  Tlrr^r ^  »ft f t w  
^t ^r*r «m v t  T ^ ft  *ric,ft *ftx

'd'fitt <hh w i f f  v r  ? w r r ^  v t  ift «rn^ t

V*T *TT ^ T R T  %<nT •TTTT t ^^PPT »w taTT
q f  ft̂ TT f v  VT gTTF aft # %  | ^5 
fW? a rm r i

w f  *ftr t o  'nr an? ^ t  

T O t  ^  srpf 1 Jm ?nmr | 

f t :  * *r  *Tm % fr t f s R w t  ftr  y f e g f f f c
W T g v f t  #  n k  %  ^  c R  f w  «TT 
fW ^ P T  ^  T O T  ^ T ff^  « ftr  *Tf 

I  I W T  TT %% p̂rr ^ fpff
^  *FT mm I ^TT m  5T t  ftp
v t t  ’ ft gsffa «PT 3R- !m  f?5T ^

i f f  s ft^ r r  ^  f t m  f*P ? ¥  w r  »»ft 
^  fT^r^’ ^  y y r t  fVn*
^ t t  irr 'rt^r f ¥ R  f w  ? R ^ l f  
c t r t  f a s  1 1 ^=r i t w r t  vt ttr j$z 
# ^m w ar 5  t n r w ?  %  ^ m r  v t  
?r ?ft f* r  ? f M t  vYr  ^  t  ’fflT  
•r ^ t f* r  v t  «ftq^r t o t  H Tf^r 1

«fr  j r t  ^  ?ft ? T f  f
xCr ^  n ^ r %  ft r f fs r  Wt* $ « ftr  
» if  A « m r  'R ^  g i w r  f  ftp ^ r p t  f ^ n  
$ ^r fres # t# i «r̂ ft to  ?fr | 
ftp f i r  ^?r ?rft%  ^  5̂  f  f ^ r  ?rtt%
?r f a  f i t  vt£ % srf^sr v t  TTc^r^^r 

ft^ ft f  1 «Pt? t t  ? r T f f  5f$r t ,
»ft A' 5 T R m  g  f a  f  sft^r wd ^  arfarat %  
^  #  ’ f t  « F f  vr  A *rm T  t  f a

aft %  ^TT 3T5T t  T̂T-ft ari%2^r 
O T ^ t  ’ f t  tTT ^T  f a m  3TRTT t  %ft* T f r  
*>n?n t  f a  y r  ^  ? r * f  % ^  5t  > f i f
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fc tffoar % w ft j f  tfr *  r o t r  % 

'9R5WT g  f V  W 1 %  I t  g s ^ f t  T je jr rte - 

f t t f t  * f % f  T O  W K
» P f 4 f e  %  P T #  f t j t  $  a r tftf  

f W t  * i f p f  t A  f ^ 6  v m
aft Onrr t c  « fo : J ffr ?  q r  ^  fte ft 1 1  
* jif  ari s * r  % ?n«r q*m  | fa

fiR p fr  f t  A$$m r^riz f t f t  $ 
farc %  tfsr * f f  ffe ft f  i f t
f t f t  n T f f t f  I X i m z  9 ft ^  o n %  f

gft art w tott f f t  t  t o  

v t  A  s fr r c n  g  i $  s r t  w ? *r

•TOT -*n^TT f  fa? f f l t t  5̂PT̂ f <TC ’fTPT 

f 8{ i f t  <*3, fa tft  V t tft l” 3T£: ^  

a « n  w ftf  t f t  *F f o f s r c r  % m  s m  
% P f t f i t v t ? t f t r g s f t * r * t s  ^ r s r f ^ r  

% iranifcfeqr % *n^ 3  fa ti f r f e  T t f t
V f W T T  ^  I 5 ft 5ft»T W T  A  f t #

T r f p c art f V  w f i r f a f a r c r  sprt s m  
3 ft y r  T t ^ r  ^ ^ f t  s n t ft  f  i 

%iHi<Nf « fr<  * i C  t f t  v f t r j ^ n r  
%  #  f t f t  ^ r r f ^  i ? * t * t f t  f f o r r

* f t  t fT  fJT *TT^T I  f t  f^ T  cTTf T̂ 

*ft» r  q ^ ry ?  f t ? t  f  i * r f  ^  * j a r  $ :s r  $r 
i m  «fTfprr qy t? t $ 1  A  %ri t o t  f  fa  

3Tf!t ?T^ t T O f T ^ # J i T  ^rr I  #  f a ? f < T

s $ r  ? f k  q r  f t f t  - s t T f ff  1

j^rft t o  s ftq 'snr VTrrr =qr?5TT $ 

aff JJf t  fa  WF3T % f l f  vt£ *r
A  3ft I ,  ^  s jftm f A §

?IT| ?TT? ¥ t TO  %H f l f  ^ t f  ¥  % arfjRT

% anft n  5=T5t t  w h  q- ^<ft t o  ft^ft f

O H P P Ft ^  * F Z  f?TT * r * f  %  5TRTT |  I 
f»T ^TT^ t' ^  ?Tf |' #

f ^ f ^ r  K m - ^ r f w r  f f ,  ?Rq> 
V t f  « ^ p r t  5 5 T  ^  !T ^ r  5 %  15T? # f?T¥
u r f e ^ r  v r  t  a rf  ^ r r ? r r  %  f s n R -  
f O T T T t  1 « m  ^  f t ^ f t
| tft ^ [ t  ^ < T  JTf Jfft TfT 3TT W I

| t g T 4gq r a n K % ^ t f r r % < w c t  

?ift$sr jjrf %■ w c  v t t  vn en rc

^  v p f W  aft n m  &  #  i m

<»«n?T f t  »nf ?fr qwr * t f t  f» r  3 ^  1
M t  w w  anr ^  ^  ^  ^  ^  « F fw
f  1 w n r  ? ftr  q r  p f  v t iz  %  ^rfsnr «ift
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['rfr’T sm  o r  vm ] 
f W m  |  fa  i m  v t f  v f r w r  ftw  

'ffFrr |  eft ipt 3% * * r f t  A %
anfr $  * t  w r f f t  $  >
T ^ r  f t r n r  f t t f t  sr?r * t  j j w h  
^ i t t , * f * *  gsfto ^ t i  iftt $ rf *?t£
% ar^a, *tt̂ : %, « ^ r  »p*«t JTft

«tt aft v rc  fa*rr ^rrar $, *5 * fr *  f ^ n r  
PffqT 3TRTf 11 *«r *tT 3 SfJfâ TSr 

?yq;5T f , eft >j>qr *nf¥ * t< tt *rTfjf* 
* *  * t  t  arra ft i

sp%ft A 3TT 5*T% *JW -
f?ra 'Tf?T?ff <TC 2pr% 5W x% fsm

v t  «TT?<T argT % STHT ^ 5  I
Some Hon. Members rose—

g ir w iT  *? r t r *  i *%$ % n rv fh r 
wtsnr w t  f ,  F f t « R

*rn w  # eft f a *  ?er% * r f  i:  ^t
fa tf ^  i eft w  4' w  ftrfa s ^  
v t  % ?

Some Hon. Members: A  time limit 
may be fixed.

Mr. Deputy-Speaker: Why should I 
fix another time limit when there is 
no time?

Shri Braj Raj Singh (Firozabad): 
We have been under the impression 
that the time would be extended.

Mr. Depnty-Speaker: That, the
Speaker has done in deference to the 
wishes of the House. He had extended 
it by half an hour. The House agreed. 
It would be realised that it would be 
difficult for me to override that.

Shri Braj Raj Singh: The House can 
do it.

Mr. Deputy-Speaker: There are at 
least half a dozen Members. If I give 
ten minutes to each, it means one hour. 
Now, the hon. Minister, I  will try to 
accommodate during the discussion of 
the clauses, some of the hon. Members 
who want to speak.

Shri Braj Raj Binfh; He may accept
the proposed motion for Select Com
mittee. Then, the clauses may not 
come up.

Mr. Depnty-Speaker: That is good. 
No further speeches might be neces
sary.

Shri Braj Raj Singh: We w ill be 
debarred from expressing our views.

Mr. Depnty-Speaker: If he accepts
that would be all right.

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, a number of 
points have been raised. The point to 
which I would first reply would be 
whether this Bill should be referred 
to a Select Committee or a Joint Com
mittee. So far as reference to a 
Select Committee is concerned, a 
reference arises or would be proper 
where there are any controversial 
matters. So far as this Bill is con
cerned, in respect of a number of 
mat ers like leave and others, you w ill 
find that whatever had been decided 
by the Constitution.........

Mr. Depnty-Speaker: Hon. Members 
want more time to discuss. Yet, the 
hon. Minister says there is no contro
versy.

Shri Datar: That is what I am reply
ing to. I  am pointing out.........

Shri Braj Raj Singh: That is why 
we should be allowed to express our 
views.

Shri Datar: That controversy has 
been settled.

Shri V. P. Nayar: As many views 
as the number of Members who have 
taken part have been expressed. He 
says, there is no controversy.

Shri Datar: A  controversy has bent 
raised where there is no controveng



•715 sw rm * Court Jvdfftt 29 SEPTEMBER 1098 (Conditions o f S trv ict) t j i f i

Mr. Deprty-Speeker: The hon.
Minister says that the more Members 
We allow, the more the view points.

Shri Braj Raj Singh: It ia not for 
the Minister to say.

Mr. Depnty-Speaker: We might not 
come to any agreement. Let us hear 
the hon. Minister.

Shri Harbh Chandra Mathur (Pa ll): 
You w ill be satisfied only by listening 
to the other controversies.

Shri Datar: But I  have already 
heard, and I was pointing out that we 
have liberalised the provisions regard
ing leave. So far as the pension 
question is concerned, we have made 
ao departure at all.

Two other questions have been 
raised. One question was raised by 
Shri An'hony complaining that the 
present pay scales are not proper and 
they ought to be enhanced. He also 
felt that this question was beyond the 
purview of the present discussion 
because the pay scales were Axed by 
the Constituent Assembly after con
sidering all the circumstances, and we 
find that they have been incorporated 
in the Constitution itself. As Pandit 
Thakur Das Bhargava, who was a 
Member of the Constituent Assembly, 
has pointed out, all the questions were 
considered and after considering the 
whole matter the Constituent Assembly 
came to certain decisions of which one 
related to the pay scales. The salary 
of the Supreme Court Judges is not a 
matter which is before us at all. and 
it can be referred to only indirectly.

I  am coming back to the question of 
pension again because that was raised 
by my hon. friend Shri Anthony, and 
he stated that the pensions that we 
have given ought to be further 
increased, and he has pointed out cer
tain grounds to which I  shall reply 
almost immediately. But at present I  
am dealing with the question o f refer
ence to a Joint Committee.

Bill
As I have stated, the question of pay 

scales has nothing to do with the B ill 
So far as leave is concerned, we have 
followed a liberalising policy, we are 
giving more benefits under the new 
rules. In regard to pensions, we are 
following the same practice. Under 
the circumstances, I  fail to understand 
what controversy there is.

Shri Sinhasan Singh rose—

Shri Datar: Let the hon. Member 
wait for one minute.

Another question was raised, and 
there are certain amendments to that 
effect, viz., that the Supreme Court 
Judges, while they are in service or 
after retirement, should not be appoint
ed to other posts, except posts which 
are judicial or quasi-judicial. Most of 
the hon. Members made certain 
observations regarding the desirability 
of not allowing retired Supreme Court 
Judges to accept any posts under the 
executive, especially political posts— 
that is how it was put.

This question also was discussed at 
great length by the Constituent 
Assembly. In the first place, a point 
was raised, while this question was 
going on before the Constituent Assem
bly, that they might be allowed to 
practice. That was negatived. Next 
the question was raised whether a 
restriction or a prohibition should be 
placed on the Judges of the Supreme 
Court in the same way as the Members 
of the Public Service Commission 
were prohibited from accepting any 
office under Government That was 
also discussed at great length, and 
that is why I am pointing out that all 
the arguments that were advanced 
today were advanced before the Con
stituent Assembly, and the Consti
tuent Assembly came to the conclusion 
after going through the whole thing, 
that no such restrictions ought to be 
placed upon the retired Supreme Court 
Judges. Here, we are not considering 
the question of the High Court Judges, 
but so far as the Supreme Court 
Judges are concerned, this question 
was fully considered, and I  did not
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(Shri Datar]
find a tingle argument that w u  urged 
by hon. Member* which was not eon* 
aidered by the Constituent Assembly.
1 hive got here a long extract of the 
speeches made by the hon. Members 
and the reply by Dr. Ambedkar, and 
there he has pointed out how It would 
not be proper to place any such res
trictions or bans upon the retired 
Supreme Court Judges for the reason 
that sometimes it becomes necessary 
and advisable to take their services 
for certain national purposes.

I  was happy to find that most of 
the hon. Members stated that the 
Indian judiciary or the Supreme Court 
Judges are known for their independ
ence, they are above corruption, they 
are above approach. I  fully agree 
and pay my tribute of appreciation to 
the Supreme Court Judges because 
they have been carrying on their work 
very well, and the Supreme Court 
that was established under the Con
stitution has lived a life of great use
fulness and has gathered a reputation 
which is worthy of any High Court or 
any Supreme Court in the whole 
world. After pointing this out, may I 
submit that the question of their pay 
should not be considered in the context 
of this independence? I f  the Judges 
are independent, above approach, 
absolutely impartial, then no question 
can arise so far as the payment of 
pensions is concerned. May I also 
point out that the salaries as well as 
the pensions that we have offered are 
fairly satisfactory. Take for instance 
the pay scales that were settled and 
accepted by the first Central Pay Com
mission. Immediately the pay was 
reduced for certain higher classes of 
officers. Take the I.C.S. and certain 
other services where the Central Pay 
Commission gave a report in 1947 and 
their pay scales were reduced by about 
25 per cent. Even there also they 
have got a certain margin, but we 
have purposely given the Supreme 
Court and High Court Judges far 
better and more benevolent conditions 
than Government servants in other 
categories. The age of superannua
tion has been kept at 65 for the

Supreme Court and at 80 for the High 
Court Judges purposely, while in tb» 
case of the gazetted officers as you 
are aware, it is 55 and it is being 
retained all along. We also consider 
that they should be given very good 
pay, but I fail to understand why the 
question of pay should be brought in 
such a way as to place them above 
temptation. I cannot understand how 
such extremely high officers of inte
grity would fall a prey to temptation* 
because they are offered certain other 
posts.

Secondly, as Shri Sinhasan Singh 
and others rightly pointed out, it is 
not a question of pay all along. A fter 
all, we are giving fair conditions. The 
figure of Rs. 7,500 is the minimum 
pension, not the maximum. The maxi
mum pension is Rs. 26,000 per year for 
the Chief Justice of the Supreme Court 
when he retires, and Rs. 20,000 for an 
ordinary Judge of the Supreme Court.

Let us take into account the econo
mic conditions of the country, and 
further the high tradition of public 
service that we have in India. I f  a 
Supreme Court Judge retires, of course 
he has to live a fairly satisfactory 
style of life, but after all, what is most 
important is not a very high standard 
of life, but simplicity; and simplicity 
coupled with high thinking is the ideal 
that India has been following all 
along. Therefore, I  fall to understand 
how all these monetary considerations 
were brought in when a plea was 
made that the pension should be 
increased. In fact, this is the highest 
pension that we are giving. The other 
Government servants are getting 
almost less than half or just in the 
neighbourhood of half, as the highest.

Now, two grounds have been urged 
as to why they should be given more 
pensions. One of the grounds urged 
was that otherwise they are likely to 
fa ll a prey to temptation. This is an 
argument which I refuse to accept . I  
fully agree with my hon. friends that 
our judges are absolutely independent
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judges. I f  the Judges are independent, 
i f  they are known for their sturdy 
Independence, why should we fear that 
they would, for example, ask for morel 
A fter all, India is a poor country. 
That has to be taken into account. 
And i f  India is a poor country, then 
this sum of Ra. 7,500 per year to 
Bs. 20,000 or Rs. 26,000 per year which 
we have given as pension—not the 
pay, you w ill kindly understand—-is 
fairly by way of a good appreciation, 
and, therefore, there can be no ques
tion about it that they are already 
getting what is necessary, and we have 
given them more than what other 
Government servants are getting.

As my hon. friend Pandit Thakur 
Das Bhargava has pointed out, the 
whole argument for and against was 
considered in a proper and balanced 
manner, and then a certain arrange
ment was come to. Under these 
circumstances, I would point out that 
monetary considerations should not be 
raised here, and much less the ques
tion of temptation. The Judges are 
entitled to live A very good life, and 
a very high life, but that high life 
must be taken into account in the 
context of India’s poor economic con
dition. We cannot forget that ques
tion. That should be taken into 
account. And I am confident that 
whatever has been done for the 
Supreme Court judges, and whatever 
we propose to do is not only fully 
in keeping with India’s economic con
dition but is perhaps more; and the 
conditions that we have given them 
are quite satisfactory and are more 
than what any other country would 
have done in this respect

This argument also applies so far 
as the other contentions that have been 
raised here are concerned, namely that 
High Court judges should have no 
temptations before them, and High 
Court judges should not look to the 
executive for certain advantages or for 
certain posts or assignments after 
retirement Now, there are two con
siderations that have to be taken into 
account So far as these judges are

concerned, they are judge* known for 
their competency and more especially 
for their judicial decision. There are 
occasions in the life  o f the country, 
when we require judges, because a 
judicial outlook has to be brought to 
bear on certain questions that have to 
be decided. In fact, on a number of 
occasions, hon. Members from aD 
sides of the House have said that a 
particular committee or a commission 
should be appointed with a High 
Court judge or a Supreme Court 
judge as the chairman.

Shri Frank Anthony: We have
allowed for that. That is why I have 
said ‘quasi-judicial’.

Shri Dstar: If, for example, we
require the services of a judicial officer 
or a retired judicial officer, that is a 
compliment to him, and may I tell 
you from the experience that I  have 
of High Court judges, that my hon. 
friend Shri Frank Anthony's remarks 
were not correct at all.

Shrl Frank Anthony: I know more 
about them than the hon. Minister.

Shri Datar: No High Court judge, 
and much less a Supreme Court judge, 
would hanker after any post or 
assignment. In fact, it is we who 
have to be after them; we request 
them to accept certain appointments 
and certain assignments, and it is a 
privilege for us to have their services. 
It is not a favour for them at all. In 
purporting to do justice to the judges, 
some of the hon. Members who used 
such arguments were unfair to the 
very judges in whose favour they pur
ported to speak. Therefore, I  would 
not deal with that at greater length. 
I  would mention only one or two other 
points that hon. Members have raised 
in this respect

So far as the leave rules are con
cerned, they are also fair. In this 
connection, may I  point out that two 
months and a half is a fairly good 
period for the vacation?

Shrl V. P. Nayar: Too long.
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Shri Dttar: It may b# too long, 
according to my bon. friend.

We have given them certain kinds 
of leave; we have given them facility 
for leave on medical certificate, leave 
otherwise than on medical certificate, 
and in extraordinary circumstances if 
at all they have to go on leave they 
can go, and we have given them good 
terms also. When they go on full pay, 
we have given a fairly good pay also. 
Under these circumstances, I would 
submit that so far as this aspect of 
the question is concerned, we have 
erred more on the side of generosity 
than on the side of taking away what 
was given to them.

Pandit Thaknr Das Bhargava: May
I rise to a point of order, because the 
hon. Minister says that Government 
have been more generous? Accord
ing to paragraph 9 (5) in Part D of 
the Second Schedule of the Constitu
tion, our hands and feet are bound. 
That paragraph reads:

“The rights in respect of leave
of absence (including leave
allowances) and pension of the
Judges---- ”

Mr. Deputy-Speaker: This argu
ment is addressed only to those who 
say that something more should be 
given, not to the others.

Pandit Thaknr Das Bhargava: I
am submitting that we are not com
petent to give less, in the face of this 
provision. The Constitution has de
cided what w ill be the rules regard
ing leave of absence, and pensions. 
So, we can neither be generous nor 
be parsimonious.

Shri Datar: May I point out that 
we have been generous, so far as the 
leave rules are concerned?

P aa iit Thaknr Da* Bhargava:
Under the Constitution, we cannot be. 
That is exactly my point. That is 
exactly my submission. W ill you 
kindly allow me to read the relevant 
paragraph?

Mr. Deputy -Speaker. I f  without be
ing generous and without doing any*
thing further, he only eays that 'We 
have been generous', where is the 
harm?

Pandit Thaknr Daa Bhargava: But
I want to place the proper perspective 
before the House. Everything was 
considered here, and then the pro- 
vision was laid down in the Second 
Schedule. So, we cannot be gene* 
rous. Of course, I  agree with my hon. 
friend, and I want that he may be 
generous. But, at the same time, 
when the Constitution binds our hands, 
I do not know how we can be gene
rous.

Shri Datar: It only says that we are 
not to do anything to their disadvant
age. We can do something to their 
advantage. There is no difficulty at 
all.

Pandit Thaknr Das Bhargava: That
is not the point at dispute at all. I  
know that rule that we cannot vary 
any condition to the disadvantage of 
the person holding the post now. That 
is given in this Bill also. A t the 
same paragraph 9 (5) of Part D of 
the Second Schedule runs thus:

“The rights in respect of leave 
of absence (including leave allow
ances) and pension of the Judges 
of the Supreme Court shaff be 
governed by the provisions which, 
immediately before the commence
ment of this Constitution, were 
applicable to the judges of the 
Federal Court.”

Now, the hon. Minister should have 
circulated to us the provisions which 
were applicable to the judges of the 
Federal Court before the commence
ment of the Constitution; and those 
conditions regarding leave of absence 
and pensions should have governed 
the judges of the Supreme Court also. 
Unless and until we get over that 
hurdle, I  do not see how we can be
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generous or even be frugal cr par
simonious or take away those rights.

Shri Datar: So far as this point is 
concerned, there it no substance at all 
in it. What was done at the time of 
the Constitution was that until Parlia
ment made a change, the rules that 
were then existent would continue.

Pandit Thaknr Das Bhargava:
Where is that stated?

Shri Datar: May I point out to my 
hon. friend the provision in article 125 
(2) which reads thus:

“Every Judge shall be entitled 
to such privileges and such rights 
in respect of leave of absence and 
pension as may from time to time 
be determined by or under law 
made by Parliament.......

This process of determination is now 
going on. So there is no substance in 
the point of order.

Pandit Thaknr Das Bhargava: I f
that is the interpretation, then the 
question of change of pay is also 
relevant.

Shri Datar: One hon. Member 
wanted to know how provision was 
made for their contribution to the 
provident fund. Whenever any officer 
gets pension, naturally, it is open to 
him to contribute to the provident 
fund, but the contribution is only 
unilateral; he himself contributes to 
it, and there is no contribution by 
Government at all. In fact, the 
amount is kept with us; some interest 
is paid, but after all, it is his own 
contribution and nothing more. There
fore, I submit that whatever has been 
done has been more in the interests 
of the Supreme Court judges than 
otherwise.

Tftiere is one other controversial 
question, so-called controversial ques
tion, that has been raised.

Skit Ita a k  Amthomj: May I  rise to
a point of order that the point of ortjer

has not been clarified? The proviso 
to articl« 125 (2) says:

"Provided that neither the pri
vileges nor the allowances j f  a 
Judge nor his rights in respect of 
leave of absence or pension shall 
be varied to his disadvantage 
after his appointment” .

Shri Datar: We are not varying
them.

Shri Frank Anthony: He was en
titled to all the leave and privileges 
as were given to a Judge of the 
Federal Court. We do not know what 
those privileges were. Are the pro
visions we are making more advant
ageous provisions than the provisions 
concerning Federal Court Judges' 
privileges?

Mr. Deputy-Speaker: I  do not quite 
appreciate the point raised. Article 
125(2) says:

“Every Judge shall be entitled 
to such privileges and allowances 
and to such rights in respect of 
leave of absence or pension as 
may from time to time be deter
mined by or under law made by 
Parliament___

This is Parliament’s sovereign right—

“and until so determined, to 
such privileges, allowances and 
rights as are specified in the 
Second Schedule” .

This is the second provision. The 
first provision is that Parliament 
shall be supreme and competent to 
determine the privileges, pay and other 
things, by law whenever it wants 
to. According to the second pro
vision, until they are so determined 
by Parliament by law, they would be 
entitled to such privileges, allow
ances and rights as are specified in 
the Second Schedule. The Second 
Schedule applies to these rights, but 
Parliament may at any time it likes 
determine them. Therefore, we are 
taking up this legislation at this 
moment
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Paadtt T h a k a r D m  B h u | » n : T h a t
is right, but »o far as the provision* 
regarding the Federal Court Judge* 
are concerned, they must be appli
cable. Anything more can be given, 
but anything leu cannot be given 
because of the proviso to article 128 
which says:

"Provided that neither the pri
vileges nor the allowances of a 
Judge nor his rights in respect at 
leave of absence or pension shall 
be varied to his disadvantage after 
his appointment*'.

So they cannot be varied to the dis
advantage of the present incumbents.

Mr. Deputy -Speaker: When a Judge 
is in service and so long as he is in 
service, that is the provision, that 
nothing shall be done to detract or 
take away anything during his life 
time; otherwise, he would not have 
that security. The intention was that 
when once he has been appointed, 
nothing would be done to take away 
or minimise any of the allowances that 
had been promised. That is how I  
read i t

Pandit Thakur Das Bhargava: But
we should know what the privileges 
of the Federal Court Judges were, 
then compare them and see that they 
are not varied to the disadvantage of 
the present incumbents. This is the 
least we can do.

Shri Da tar: May I refer you to 
clause 25 of the Bill? We have been 
very careful. Clause 25 reads:

“Nothing contained in this Act 
shall have effect so as to give to a 
Judge who is serving as such at 
the commencement of this Act 
less favourable terms in respect 
of his privileges and allowances 
or his right in respect of leave of 
absence (including leave allow
ances) or pension than those to 
which he would have been entitl
ed, i f  this Act had not been 
passed”.

BOt

Mr. P *prty«B>—fcar: That has been 
provided for.

Shrl Datar: So I  submit that oa all 
the points, there is no need for re
ference to a Select Committee. X do 
not want to take any more time. All 
these questions were fully considered 
and right decisions arrived at in 
respect of all of them by the Consti
tuent Assembly, and no new argu
ments have been advanced.

Shri Bra] Raj 8ingh: How many
years back?

Shri Datar: Conditions are the same 
so far as this is concerned.

Shri Braj Raj Singh: Conditions
have changed.

Shri Datar: There are no changes.

Shri Braj Raj Singh rose—

Mr. Deputy-Speaker: I will give 
Shri Braj Raj Singh an opportunity to 
speak during the clause by clause 
stage.

Shri Datar; I  therefore oppose the 
motion for reference to Select Com
mittee and commend my motion for 
acceptance of the House.

Mr. Deputy-Speaker: I  w ill first 
put the motion for reference to 
Select Committee.

The question is:

“That the Bill be referred to a 
Select Committee consisting of 
Shri B. N. Datar, Sardar Hukarn. 
Singh, Shri Naushir Bharucha,
Shri Surendra Mahanty, Shri H.
C. Heda, Shri Jaipal Singh, Shri 
Hem Barua, Shri M. R. Krishna,
Shri Ramanathan Chettiar, Shri- 
mati Sucheta Kripalani, Rani 
Manjula Devi, Shrimati Parvathi 
M. Krishnan, Shri Narendrabhai 
Nathwani, Shri A. 15. T. Barrow 
and the Mover, with instructions 
to report by the first day erf the 
next session” .
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Those in favour of this motion will 
kindly say ‘Aye'.

Some Hon. Membon: ‘Aye’.

I  shall now put the motion for re
ference of the Bill to a Select Com
mittee moved by Shri Frank Anthony 
again. The question is:

Mr. Depnty-Speaker: Those against 
will kindly say ‘No’.

Several Hon. Members: No.

Mr. Depnty-Speaker: The
have it. The ‘Noes’ have i t

‘Noes'

Shri Frank Anthony: ‘Ayes’ have it. 
1 want division.

Shri Nath Pal: A ll the Members who 
have spoken have supported it ex
cept the Minister.

Mr. Depnty-Speaker: Shall I go 
by the voice or by the speeches that 
were made?

[Division No. 7]

Anthony, Shri 1-rank 

Barrow, Shri 
Beck, Shri Ignace 
Bb«nj» Deo, Shri 
Bhargava, Pandit Thakur Daa 

> Bbarucha, Shri Nauihir 
Bra| Raj Singh, Shri 
Deb, Shri P. G.
Dige, Shri 
Qaikwad, Shri B. K. 
Gopaian, Shri A. K- 
Goundar, Shri Shaamug* 
Hynniewta, Shri

“That the Bill be referred to a 
Select Committee consisting of 
Shri B. N. Datar, Sardar Hukam 
Singh, Shri Naushir Bharucha, 
Shri Surendra Mahanty, Shri H. 
C. Heda, Shri Jaipal Singh, Shri 
Hem Barua, Shri M. R. Krishna, 
Shri Ramanathan Chettiar, Shri- 
mati Sucheta Kripalani, Rani 
Manjula Devi, Shrimati Parvathi 
M. Krishna, Shri Narendrabhai 
Nathwani, Shri A. E. T. Barrow 
and Shri Frank Anthony, with in
structions to report by the first 
day of the next session” .

The Lok Sabha divided: Ayes 
Noes 107.

14.47 hrs.

40;

A Y E S  i

Jadhav, Shri 
Kamble, Dr.
Kodiyan, Shri 
Mahanty, Shri 
Matin, Qaxl 
More, Shri 
Mukerjce, Shri H. N. 
Mullick, Shri B. C- 
Nair, Shri Vaaudevtn 
Nath Pai, Shri 
Nayar, Shri V. P. 
parvathi Kriahnan. Shrimati 
Patel. Shri P. R.

Patel, Shri Rafethwir 
Patil, Shri Balauheb 
Pillai, Shri Anthony 
Prodhan, Shri B. C.
Rao, Shri D. V.
Reddy, Shri Nagi
Sinha, Shri Satyendra Narayan
Slnhaian Singh, Shri
Siva Raj, Shri
Sonulc, Shri H. N.
Sugandbi, Shri 
Supakar, Shri 
Tangamani, Shri 
Valvi, Shri

Achar, Shri 
Agadi, Shri
Ambalam, Shri Subblah 
Anirudh Sinha, Shri 
Aiumugham, Shri R. S. 
Animugham, Shri S. R. 
Bahadur Singh, Shri 
Bunrji, Shri P. B. 
Bmgahi Thakur, Shri 
Barman, Shri 
Baamnattri, Shri 
Bbogji Bhai, Shri 
Bidari, Shri 
Birin! Singh. Shri 
Blitadra Singhji, Shri

NOES

Chandak, Shri 
Chaturvedi, Shri 
Daa, Shri K. K.
Daa, Shri N. T .
Daa, Shri Shree Narayan 
Daaappa, Shri 
Datar, Shri 
Deb, Sbrl P. G.
Dube, Sbrl Mulchutd 
Dwivedi. Shri M. L . 
Gandhi, Shri M. M. 
Ganga Devi, Shrimati 
Ganpati, Ram, Shri 
Ghoth, Shri M. K.
Jain, Shri M . C.

Jyotiihl, Pandit J. P. 
Kotoki, Shri Liladhar 
Keaar Kusiari, Shrimati 
Keahava, Shri 
Khcdkar, Dr. G. B. 
Kriahna Chandra, Shri 
Kureel. Shri B- N. 
Lmchhi Ram, Shri 
Lahiri, Shri 
Lamni Bai, Shrimati 
Maiti, Shri N.B. 
Malaviya, Pandit Govind 
Manatn, Shri 
Mandat, Shri J. 
Maauriya Din, Sbrl
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MMnata, S M o d  
Mjabn, Shri B. D. 
Mitta, Shri R. D.
Mian, Shri R. R. 
Morarfca, Shri 
Muniaainy, Shri N. i t  
Murmu, Shri Ptika 
Marti, Shri M. S. 
Muthukruhnan, Shri 
N « r ,  Shri C. K.
Nair, Shri Ktittikriihnu 
Naldurgker, Shri 
Nanaimhan, Shri 
Negi, Shri Nek Ram 
Padalu, Shri K . V. 
Padam Der, Shri 
Pahadia, Shri 
Patina Lai, Shri 
PiUai, Shri Thanu 
Prabhakar, Shri Naval

Wtah,#toi
Ram Subba* Sia**, Dr. 
lUmaoiad Sbaatri, Smod 
Rasa, Shri 
Rttifa Rao, Shri 
Rao, Shri Jacanad*
Rant, ShriBkaia 
Rtaiuai Sain, Shri 
Rap Ntrain, Shri 
Sahodrabai, Shrimad 
Sahu, Shri Bhasabat 
Sahu, Shri Ramcihwar 
Satan, Shri Abdul 
Saxnanta, Shri S. C*
Sanganna, Shri 
Sardar, Shri Bholl 
Satyabhama Deri, Shrimati 
Satyanarayana, Shri 
Selku, Shri 
Sen, Sbri P. G.
Shah, Shrimati Jayaben

The motion was negatived

Shanoa, Shri O. C  
Siddajtaiijappa, Shri 
Slddtah, Shri 
Sioth, Shri D. N.
Stack, Shri H. P- 
Sinch, Shri M. N .
Sinha.Shri B. P- 
Snatak, Shri N « r t »
Subbarayan, Dr. P.
Sunder Lai, Shri 
Tahir, Shri Mohammed 
Tariq, Shri A. M.
Ttwari, Shri Dwarikaaa*
Thirumala Rao, Shri
Tula Ram, Shri
Uike, Shri
TJmrao Singh, Shri
Upadhyaya Pandit Muniahwar Datt
Vedakumari, Kumari M.
Vyaa, Shri Radhelai

Aa Hon. Member: Morally the ‘Ayes' 
have it.

Mr. Deputy-Speaker: I  shall now 
put the original motion.

The question is:

“That the Bill to regulate cer
tain conditions of service of the 
Judges ot the Supreme Court be 
taken into consideration” .

The motion was adopted.

Mr. Depnty-Speaker: Now we shall 
proceed with the clause by clause dis
cussion.

Shri V. P. Nayar: And now the 
exodus!

Mr. Depnty-Speaker: The question 
is:

That clause 2 stand part of the 
Bill” .

The motion was adopted.

Clause 2 teas added to the B ill

Mr. Depnty-Speaker: The question 
Is:

“That clause 3 stand part of the 
Bill.”

The motion was adopted.

Clause 3 teas added to the Bill.

Clause 4— (Leave account showing 
amount of leave due.

Pandit Thaknr Das Bhargava: I
want to speak on clause 4. As I  
pointed out to you, Sir, reading rule 
9(5) of the Second Schedule along 
with article 125 of the Constitution, 
I feel that the right course for us is to 
find out first of all what the rules in 
regard to leave of absence and pen
sions were in respect of the Federal 
Court Judges before the commence
ment of this Constitution. Accord
ing to me, unless and until article 125 
a change is made we are bound 
hand and foot by the provisions of 
the Second Schedule, rule 9(0). 
According to the proviso to articlc 126, 
we are not competent to change those 
rules if they are to the detriment of 
those persons who were actually 
governed by rule 9(5) of the Second 
Schedule. Up to the present day, I  
believe, every Supreme Court Judge 
is, so far as the question of leave ot 
absence and pension is concerned, 
bound by the rules which were appli
cable to the judges of the Federal 
Court at the commencement of the 
Constitution.
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Now. with *  view to see Out the 
proviso to article IS ) i> fully t'veA  
effect to, 1 un bound to see whether 
the provisions made in this Bill »re 
the m e  or better or worse off. I f  
they are better, I have nothing to say. 
But, if they are worse off, then, I  
can certainly say that we cannot 
change the rules relating to leave and 
pension so that they are lees favour* 
able than what they were to the 
Judges of the Federal Court before 
the commencement of this Con
stitution. This necessitates that we 
should be furnished with the material 
about the Federal Court Judges which 
existed then. In the absence of such 
material before us, I  am sorry I am 
not in a position to give my vote in 
favour of clause 4. I cannot do so 
unless I  have compared those rules 
with the present ones and find that 
in these rules we have not made any 
change wh:ch is to the detriment of 
the present incumbents of the Supreme 
Court judgeship.

I  would, therefore, request that be
fore you put the question, you will be 
pleased to direct the Home Minister 
to furnish us with the provisions of 
law relating to the Judges of the 
Federal Court just before the com
mencement of this Constitution. Un
less that is done we will be giving a 
blind vote. I would, therefore, re
quest you to direct the Home Minis
ter to give us those provisions so 
that we may be able to find out whe
ther these provisions have changed 
them for the worse or for the batter.

Shri Datar: On this point, may I 
point out, Sir, that before the 
Supreme Court was established, we 
had the Federal Court. In my open
ing speech I pointed out that an Order 
was issued by the British Administra
tion in 1937 and that Order dealt with 
all the circumstances till the Supreme 
Court was established. So far as that 
Order is concerned, it is available in 
the Parliament Library. It was open 
to the hon. Member to have looked 
into that.

Secondly, in the Statement of 
Objects and Reasons, we have definite
ly  stated that the conditions which 
are now offered are more liberal than 
the conditions that were there under 
the Federal Court Order of 1937,

Pandit Thakur Das Bhargava: I
know the opinion of the hon. Minis
ter. I  want that I should be able to 
compare. That is the difficulty. 1 do 
not say his opinion is wrong.

Mr. Depaty-Speaker: The hon.
Minister advises the hon. Member to 
go to the Library. Then, what can I 
dot

The question Is:

"That clause 4 stand part of the 
BilL”

The motion was adopted.

Clause 4 was added to the Bill,

Mr. Depaty-Speaker: The question
is:

“That clauses 5 to 21 stand part 
of the Bill.”

The motion was adopted.

Clauses 5 to 21 were added to the 
B ill

New Clause 21 -A.

Mr. Depaty-Speaker: New clause
21-A; is it going to be moved?

Shri Frank Anthony: Yes, Sir. I 
want to move it.

Shrl M. C. Jain (Kaithal): Sir, this 
new clause is out of order because. . . .

Mr. Deputy-Speaker: Let us know 
what it is.

Shri Datar: Let him move 11 first.

Shri Frank Anthony: Sir, I move:

Page 6,—

after line 39, insert—

“21A. The pension payable to a 
Judge of the Supreme Court shall 

not be subject to Income-tax.”
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Shri Frank Anthony: Perhaps to. 
1 was not talking in terms erf clothing 
nr the lack of clothing. But my him. 
friend suggested that I was placing 
undue emphasis on mercenary motives.

May I  say with a great deal of res
pect that this undue emphasis on self- 
sacrifice and service is, so far as an 
average politician is concerned, a pose 
which is almost indistinguishable from 
hypocracy. The main fact is this 
that one of the buffers against cor
ruption—it is not the only consider
ation—is to pay people adequately.

Mr. Depaty-gpeaker: Now, the
hon. Member may raise his point of 
order.

Shri M. C. Jala: Sir, in the papers
which have been circulated, new 
clause 21A is—

“No person who has held office 
as a Judge of the Supreme Court 
shall accept any appointment, 
either private or official, except 
an appointment by the State of a 
judicial or quasi-judicial charac
ter."

I am referring to this clause and 
that is what I want to object to.

Mr. Depnty-Speaker: There are two 
amendments, amendments Nos. 4 and 
S regarding clause 21A.

Shri M. C. Jain: I say the clause 1 
was reading is out of order.

Mr. Depnty-Speaker: One amend
ment is No. 4 and the other is No. 5. 
Mr. Anthony had only moved No. 4. 
Has the hon. Member to say any
thing about this?

Shri M. C. Jain: No, Sir.

Shri Frank Anthony: Sir, I want to 
make just a few observations. One or 
two of my hon. friends on this side 
who agreed with me that the Bill 
must be referred to a Select Com
mittee, however, do not feel that there 
was any need for any kind of con
cession being given to the Supreme 
Court Judges in the matter of pension. 
I  am not going to reply to that except 
to say that it is all very well for poli
ticians who are inclined to sermonise 
and to adopt an attitude as if  every
one in this country is or should be a 
atmyasi. I  refuse to accept that prin
ciple. It is a normal human feature 
that a person w ill___

Mr. Depnty-Speaker: Nobody is ask
ed to become a sanyasi. It is only 
suggested that they might have a dhoti 
and kurta; not all other paraphernalia 
but simplicity.

One of the main disquieting facts 
about our whole administrative fabric 
today is that every aspect of the 
administration is being increasingly 
corroded by corruption. What is the 
main reason? The main reason is the 
increasing pressure of the increasing 
cost of living. That is why in eveiy 
aspect of the administration corruption 
is rampant and increasingly rampant. 
I only suggested that in this context 
let us do all we can to give our 
people the maximum amount, parti
cularly by way of pension, so t>at 
they won’t be tempted to look for
ward to accept appointments.

My amendment does not seek to 
increase the amount of pension. I say 
that if Government insists on giving 
what I call a niggardly scale, at least 
let Government make this concession 
that it will accept that because of the 
special circumstances attaching to the 
position that these people occupy and 
the fact that we feel in no circum
stances should they accept any kind of 
Government patronage except appoint
ment of a judicial or a quasi-judicial 
character...................

15 hrs.

Mr. Depnty-Speaker: Have any
other pensions been free from income- 
tax?

Shri Frank Anthony: I  am suggest
ing that because these people occupy a 
unique position, we treat them uni
quely.
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Mr. But that
would be a departure from the general 
.principle and we may find ourselves 
in difficulties. These questions would 
be raised. I f  he had brought a direct 
increase in the pension, that would 
•certainly have been considered but 
Tthis would be a departure.

Shrl Frank Anthony: They would 
not then do that also. We cannot give 
them Rs. 3,000; that wonld also have 
been a departure because it means that 
ithey would be entitled to Rs. 3,000 
-pension when their salary is Bs. 4/MM). 
'That again would not be according to 
the normal pensionary valuation.

Pandit Thakur Das Bhargava: We
bad passed the President’s Salary Act 
•or some thing like that and we put 
in there that the President’ s salary 
will be subject to income-tax. It is a 
general rule. W e -cannot depart from 
that rule in the case of the Supreme 
'Court Judges or any Judges. They 
-are all citizens of India and so they 
must be subject to  this tax.

Mr. Depaty-Speaker: The hon. Mem
ber, Shri Frank Anthony, wants some 
increase.

Pandft Thakur Das Bhargava: I  am
in favour of increasing the minimum 
pension but I cannot shut my eyes to 
what we have already done. I do not 
■want to  treat them as separate from 
the other citizens of India. When we 
•considered the Bill which I referred 
to, the Government brought the Bill 
and it was said that the President’s 
salary w ill not be subject to any in* 
come-tax but Parliament did not 
agree and pat in that clause that it 
‘M all he subject to income-tax; they 
have said so far as the President is 
concerned. So, I do not think that we 
are justified in making a special law 
In regard to the Supreme Court 
Judges.

Mr. Depaty-Speaker: The hon.
Minister wants to reply?

Sturt Datar; Sir, you have already 
TtpUaft practically to ttra qantaatioa
a »  A  LSD—JL

raised by my hon. friend as also 
Pandit Thakur Das Bhargava. This 
would create a very awkward situa
tion. As Pandit Thakur Das Bhargava 
has pointed out, it would be like giv
ing a preferential treatment which 
even Shri Frank Anthony would not 
like.

Mr. Deputy-Speaker: So, I  shall now 
put amendment No. 4 to the vote of 
the House.

The question is:
Page 6,— 

after line 39, insert—

“21A. The pension payable to a 
Judge of the Supreme Court shall 
not be subject to Income-tax.”

The motion was negatived.

Shrl Prank Anthony: Sir, I have got
another amendment—No. 5. I  beg to 
move:

Page 6,—

after line 39, insert—

“21 A. No person who has held 
office as a Judge of the Supreme 
Court shall accept any appoint
ment, either private or official, 
except an appointment by the 
State of a judicial or quasi-judi
cial character.”

Sir, may I  say with very great res
pect that after hearing what the hon. 
Minister has said, I  was reminded of 
the maxim that those whom the Gods 
wish to destroy, they make mad first 
Every hon. Member belonging to 
every Party in this House and more 
especially hon. Members of the ruling 
Party underline the need for a special 
provision any they put it differently; 
all agree that we should not give the 
appearance of corrupting the judi
ciary. My hon. friend said that deli
berately but he seems to misinterpret 
or misunderstand what has been said. 
Nobody has said that so far aa the 
Supreme Court Judges are concerned 
there in any suggestion of corruption 
nor aras it the suggestion that thee*
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[Shri Frank Anthony]

was lack of independence. But I did 
say and 1 repeat that in many of our 
High Courts, there is an increasing 
public criticism of this increasing ero
sion of the independence of the High 
Courts. My hon. friend, Pandit 
Thakur Das Bhargava, supported me. 
But apart from this feeling that the 
independence of the judiciary vis-a 
vis the High Courts is being gradually 
undermined there is the fact that 
gratuitously our Government is ex
posing the whole judiciary, including 
the members of the Supreme Court, 
to public criticism. That is my grie
vance. The Judges may, as I say, be 
persons of the most unquestionable 
integrity; at no time is it remotely 
questioned or said that political pat
ronage in the future enters into their 
considerations. But the moment judg
ments are given—I say this with re
gret and sadness—people are openly 
criticising the judgments of the 
Supreme Court. It is not because the 
Judges are in any way open to be in
fluenced, not because the Judges are 
accessible but merely because of this 
pernicious convention that the Judges 
of the Supreme Court may at some 
future time be given political pre
ference. I am grieved at this but it is 
happening. How is the Minister going 
to check this increasing public criti
cism of the fact that because the Gov
ernment chooses to enable the Judges 
of the Supreme Court as also the 
Judges of the High Court to accept 
political patronage or Government 
preferment,—how are you going to 
prevent the public litigant or even 
members of the Bar from pointing out 
a finger at your Supreme Court 
Judges and saying this although it is 
wrong and even immoral—because a 
Judge is hoping to get a judgeship or 
an ambassadorial appointment, this 
judgement seems to lean towards the 
executive? How do you answer it? 
You are giving a complete handle to 
the public. I  am not talking in terms 
of the Judges; they may be absolute 
saints; probably they are. But how 
do you stop members of the bar and 
the litigant public from saying this 
sort o f a judgment was given because

the Judge is hoping to get some ld a f  
o f a patronage later? Every hon. 
Member of this House has, without
qualification, condemned this con
vention because you have exposed gra
tuitously every part of your judiciary 
to public criticism. I would ask the 
hon. Minister to consider this matter.

He has said that this has been deci
ded under the Constitution, But 
what is so sacrosanct about the Coo* 
stitution? In what part of your Con
stitution have you said that there shall 
be no embargo? It is not in the 
Fundamental Rights. The hon. Minis
ter, as a member of the Government, 
has chosen in seven years to tamper 
with the Fundamental Rights seven 
times. When the experience o f the 
Government shows that the Fundfl/- 
mental Rights could be tampered with, 
what is there so inviolable about some 
other part of the Constitution, when 
your actual working and actual ex
perience shows otherwise? I ask the 
hon. Minister to go and talk privately 
to almost any member of the Supreme 
Court or to talk to the senior mem
bers of the High Court Bars. Let him 
ask them privately as to what is hap
pening with regard to the public 
opinion in the High Courts. I  may say 
that every one of them w ill tell him 
that so far as the High Courts are 
concerned, the public confidence and 
the public respect for the High Court 
is being gradually undermined. What 
is the good of closing the eyes to the 
facts. What do you think we can do 
so long as these things are allowed to 
continue? Nothing at all. We ar* 
grieved at this growing tendency 
every where. Speak to any of them. 
They w ill tell you from their private 
experience as to what is actually 
happening. I just do not understand 
this attitude on the part of the Gov
ernment. We are trying to stop some
thing which is going to destroy thir 
country. But yet the Minister refuses 
to see; he has. his eyes to see and 
know but they are blind and w ill not 
see. Let him consult his own collea
gues about this matter tout hit. own 
Party people also.
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Mr. Depnty-Speaker: He wants to Sbrl Fraak Anthony: He is support, 
raise a point o f order. ing the amendment

Slur! ML C . Jala: Sir, in principle I 
support the point which has been 
made through this amendment by 
Shri Frank Anthony but I think the 
amendment is out of order according 
to the Constitution. We have brought 
forward this Bill under the powers 
given to us under article 125(2) which 
says:

“Every Judge shall be entitled 
to such privileges and allowances 
and to such rights in respect of 
leave of absence and pension as 
may from time to time be deter
mined by or under law made by 
Parliament.. . . ”

That is to say, we can only provide 
regulations with regard to the privi- 

'leges and allowances and pensions, etc. 
So, in this Bill we cannot provide 
anything else than these which come 
under article 125 (2).

Moreover, this Bill is only to provide 
conditions of service and not condi
tions of appointment. This amend
ment is, I  feel, as a condition of 
appointment of Supreme Court 

r  Judges. Therefore, this is outside the 
scope of this Bill.

So far as the principle underlying 
this amendment is concerned, 1 entire
ly agree with the statement made by 
my hon. friend. We are trying to es
tablish a parliamentary democracy in 
our country.

Shri Bra] Baj Singh: Is the hon. 
Member speaking on his point of 
order, Sir?

Mr. Depnty-Speaker: I f  the hon. 
Member has finished with his point of 
order, let that be decided first,

Shri M. C. Jain: Our democracy----

Mr. Depnty-8peaker: Is it the ex
planation of his point of order? Is it 
in support of his point of order that 
he wants to speak?

Mr. Depnty-Speaker: Has he finish
ed with the point of order that he 
wanted to raise?

Shri M. C. Jain: So far as the con
stitutional aspect of it is concerned, 
Sir, I have made my submission.

Pandit Thakur Das Bhargava: I
would like to say a word, Sir, on this 
point of order. My hon. friend has 
raised the point of order basing it on 
article 125 where it is said:

“Every Judge shall be entitled 
to such privileges and allowances 
and to such rights in respect of 
leave of absence and pension as 
may from time to time be deter
mined by or under law made by 
Parliament . .

May I respectfully ask whether it is 
one of the rights that a Supreme 
Court Judge be appointed as an Am
bassador or a Governor?

An Hon. Member: Fundamental
Right.

Pandit Thakur Das Bhargava: Whose 
Fundamental Right is it? My humble 
submission is, article 125 specifically 
says that in respect of leave of ab
sence, pension etc. the privileges shall 
be determined by or under law made 
by Parliament. This was left open at 
that time. Every other thing not 
covered by the then existing service 
conditions, privileges and allowances 
in respect of Federal Court Judges was 
left open to be determined by Parlia
ment when it chose to do so. Today 
we are doing it. That is why we also 
say that a condition of service shall 
be that after retirement a Judge w ill 
not be able to hold any other post 
Therefore, it cannot be out of order. 
It is perfectly within the competence 
of Parliament to make a law under 
article 125. Article 125 is itself a 
warrant for this kind of amendment, 
what to say that this bars it. There
fore, my humble submission is that 
the amendment is in order.



*742 Supreme Court Jvdgu 26 S&PTXaOX& 3068 {Cmditiomot Service* ta p

Fa a d tt G . B . P s a t: Sir, tbe B iu  pro
vides that no Judge of the Supreme 
Court w ill practise in any court in 
India after retirement. It would not 
befit the dignity of a Judge to appear 
before any such court in our own 
country, but I do not understand why 
a Judge who has served the country 
gallantly, truly and justly for the best 
part of his life should be deprived of 
the opportunity............

Shri Bra] Raj Singh: Is the hon. 
Minister speaking on the point of 
order?

Mr. Deputy-Speaker: A  point of 
order was raised; perhaps the hon. 
Minister came a little later. I  w ill 
first give my ruling on that.

I do not think that there is any bar 
to the incorporation of this provision. 
I  agree with Pandit Thakur Da.! 
Bhargava that this also would be one 
o f the conditions of service. When
ever a Judge is appointed he has to 
see what conditions are being offered 
to him, and he should come in with 
open eyes. After all, if you say that 
he cannot accept any other appoint
ment it w ill not be outside those 
conditions. It is perfectly legitimate 
to lay down that no person who has 
held office as a Judge of the Supreme 
Court shall accept any appointment, 
either private or official, except an 
appointment by the State of a judicial 
or quasi-judicial character. This would 
be included in those conditions of 
service. There is nothing overriding 
in the Constitution or any other law. 
Therefore, I do not think the point of 
order has any validity.

for tp r fr  % ffgfopT *T T O  H «Tfr 
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fa ff «PT VT f a *  fa *  3 * ^

*w ffe  firar f e r n  * * 1  *r 

p f t f o r  s rm *  sfr ?n^5t

TO , fH% 5TFlfwt % ftwm

ipr qppi fa r  $ t $ fa? z m  * t f
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^ | f v ^ ? r r i r f t v v k  
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*T 3TJT ?PFT^T fT ^  I A  <l?t 

iJ*ft ^  ^  #  mnf x rfom i «Ft ^ f t

^  1 1 sfflr ^  * m  fa ?  q<r sr*

%̂ rr 'qrrf̂  1sftsrk w*rft
$  *  & $ v t f i r k  tp fft

1 1 vx# %

TO ’ft 3T̂ f fRWT fâ ft farcN qrPT % 
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eft ĝ rcft ^  A fOT *mft $ ^r
A_A. .  ̂ ft c . _ . _ ft N ^
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$  f^TfRT V?: F^wt ^ <ftx w  

snmc 3TCt ^  ^ R it  1 1  S tP r  vfe  

mnftferv<rr < r f « F f t  

<W «R Prjw  f«RT TO«IT fft
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3% *prw F ftn r  v r  % 1

Pandit G. B. Pant: Sir, I  was not 
present her? when the point o f order 
was raised; so I was referring to the 
merits of the amendment when I  dis
covered my mistake. The position 
seems to me to be a simple one. The 
Judges of the Supreme Court are, and 
should undoubtedly be, men of great 
distinction who have risen to the 
highest rungs in the judicial ladder. 
They should be deemed to be men of 
probity, integrity, character and 
ability. Now, should the country be 
deprived of the services and of the 
contribution that such eminent men 
can make to its development and wel
fare after their retirement if  they are 
in a position to do so? Every person 
who is in service, a District Magis
trate, a District Judge, a Sub-Judge 
and a Puisne Judge, has the liberty 
to do what he likes after his retire
ment. It seems to me somewhat 
tragic that there should be sudh sort 
of suspicion about the character of 
of our people.

Shri Frank Anthony: The Minister
was not here when we spoke. We may 
assume that they are all saints. But 
you are* giving the public the oppor
tunity of thinking that those people 
can be influenced by prospects of pre
ferment and nobody can stop them.

Pandit G. B. Pant: I f  it is accepted 
by all that so far as their character, 
their ability, and their capacity to re
sist temptations are concerned there is 
no difference o f opinion in this House, 
then I  welcome this assurance. Then, 
what is the basis for this invidious 
discrimination to be made against 
these people? I f  their attitude cannot 
be open to suspicion in anyway, then, 
why should they or the country suffer?
I  personally fe e l. . . .
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Shri Frank Anthony: i f  the public, 
the people are not allowed?

Pandit O. B. Pant: 1 do not under
stand, when the term ‘people’ is used, 
when the representatives of the people 
are all satisfied that these men are 
men of character, just in their atti
tude, fair and impartial in their deal
ings and capable of resisting all sorts 
o f enticements from every quarter, 
why should the people suspect any
one?

Shri Frank Anthony: They are sus
pecting.

Pandit G. B. Pant: I hope they are 
guided by their representatives and 
they share their feelings. Otherwise, 
they would not be representing them 
but perhaps misrepresenting them 
which I would not assume under any 
circumstances. So, what I say is this. 
There are rights, and freedoms which 
every citizen, howsoever handicapped 
he may be in other ways, is entitled 
to enjoy. Would it be fair to deprive 
the Judges of the Supreme Court of 
such freedom and of exercising their 
option after their retirement? Are 
they less reliable than a district magis
trate, than a deputy commissioner, 
than a sub-judge or a munsiff?

An Hon. Member: They are more
eminent.

Pandit G. B. Pant: Everyone has to 
deal with things that are of great mo
ment. A  sub-judge disposes of cases 
of unlimited valuation; a case worth a 
crore of rupees may be disposed of 
by a sub-judge. So, everyone who is 
in the judicial line has to weigh the 
scales and do justice. In fact, I  go 
further. I submit that even those who 
are in the executive act justly and 
have to act justly not on the basis 
of any evidence that is recorded but 
in spite of many odds that they may 
have to face. Otherwise, i f  we were 
not to rely on the character of our 
people, then, the whole structure of 
ours would be a very feeble one and 
the foundations would be very shaky.

I  might remind Shri Frank Anthony 
that this question was raised ih the 
Constituent Assembly too. So far as 
I remember, he did not support any 
proposal of this type. I  wonder if  he 
has grown wiser since.

Shri Frank Anthony: Very much; 
more experienced.

Pandit G. B. Pant: Very much. Well, 
I  wish then that the wisdom earned 
in earlier years was not spoiled by 
the advance o f age.

Shri Frank.Anthony: May I  inform 
the Home Minister that every Mem
ber of the Congress Party has sup
ported me on this. They also have 
grown wise in the interval— every 
Member.

Mr. Deputy-Speaker: They might be 
converted after the speech of the 
Home Minister.

Pandit G. B. Pant: I  do not dispute 
that. Shri Frank Anthony is a very 
eloquent speaker and can present a 
case in a very cogent and convincing 
way, and that is why he succeeds in 
courts so aften. So, if the hon. Mem
bers have been impressed by what he 
may have saicl, that is not news to 
me. That is what I would expect.

So far as the simple facts of the 
case go, it would hardly be in con
sonance with the dignity of the Judges 
of the Supreme Court to have a rule 
like that. I f  you cannot depend even 
on their discretion that they w ill do 
what is right and refrain from doing 
what is wrong, then who else in the 
country can be trusted? Is everyone 
to be bound by laws and rules as to 
what he should do and what he should 
not do? And these esteemed and 
estimable men___

Shri Sinhasan Singh: There are
similar rules for the Comptroller and 
Auditor-General and the members of 
the Public Service Commission.
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V&ndlt <3. B. P u t :  Exactly, that 
question was argued in the Consti
tuent Assembly, and it was then said 
that so far as the Public Service Com
mission is concerned, they have agreed 
to  be in close contact with the Gov
ernment, and all their dealings are 
w ith Government and every case that 
goes to them concerns the Govern
ment. But so far as the judiciary Is 
concerned, the Government is not a 
direct party. It is only very rarely 
that a case goes to the judiciary. So, 
there is an obvious difference between 
the two, and the Constituent Assem
bly, affter weighing these two pro
blems, came to the conclusion that 
while such a restriction would be ad
visable in the case of the members ot 
•the Public Service Commission, it 
would not be desirable, advisable or 
proper in the case of judges. So, 
•where the judges of the Supreme 
Court are concerned, it becomes all 
the more undesirable; I  would not use 
a  stronger expression. So, my sub
mission is that I would like our people 
to  be more sturdy in their faith in 
themselves and in the character of 
their people. The suspicion of the 
olden days should be shed off. We 
must remember that we live in a free 
•country and if we cannot trust even 
the best of our people here, then the

very base o f democracy w ill be badly 
shaken. So, I hope that this amend
ment w ill not be pressed.

Shri Prank Anthony: 1 am pressing
it.

Mr. Depnty-Speaker: The question 
is:

Page 6,—

after line 39, insert—

“21A. No person who has held 
office as a Judge of the Supreme 
Court shall accept any appoint
ment, either private or official, ex
cept an appointment by the State 
of a judicial or quasi-judicial 
character.”

The Lok Sabha divided:

aranN sn^ (flrc^TT): 

arrft t  I

Shri Kalika Singh (Azamgarh): X 
also forgot to press the button.

Mr. Deputy-Speaker: I  w ill add 
two more. The result of the division
is:

Ayes 31; Noes 109.

Division No. 8] AYES [15.31 hrs.

Anthony, Shri Frank 
Sanerji, Shri P. B.
■Bhargava, Pandit Thakur Dus 
Bharucha, Shri Nauahir 
Bra) Raj Singh, Shri 
Dige, Shri
Gboaal, Shri Aurobindo 
Gopalaa, Shri A. K. 
Goundar, Shri Shanmuga 
Jadhav, Shri

Kodiyan, Shri 
Mahanty, Shri 
Mafhi, ShriR. C. 
Matcra, Shri 
Matin Qazi 
More, Shri 
Mukerjee, Shri H. N. 
Mullick, Shri B. C. 
Nair, Shri Vaaudevan 
Nath Pai, Shri

*

NOES

Nayar, Shri V. P.
Patel, Shri Rajeahwa*
Paul, Shri Nana 
Rao, Shri D. V.
Reddy, Shri Nagi 
Salunke, Shri Balaaahcb 
Shaitri, Shri Prakaah V.
Sinha, Shri Satyendra Narayaa 
Sonule, Shri H. N. 
Tangamani, Shri 
V *v i, Shri

Achar, Shri 
Agadi, Shri
Ambalam, Shri Subbiah 
Anlrudh Sinha, Shri 
Arumugham, Shri R. S. 
Arumugham, Shri S. R. 
flifcariiir Singh, Shri 
S uetji, Dr. R.

Banerji, Shri P. B. 
Bangshi Thakur, Shri 
Barman, Shri 
Batappa, Shri 
Bhakt Darahan, Shri 
Bbogji Bhai, Shri 
Bidari, Shri 
Birbal Singh, Shri

Birendra Singh ji, Shri 
Boat, Shri 
Daljit Singh, Shri 
Daa, Shri K. K.
Dai, Shri N. T.
Du, Shri Sbne Nanyaa 
Dasappa, Shri 
Datar, Shri
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Dube, shri Mufehaod Mlahn. ShriB.D. AaaMata, Shri S. C
Blayajetumal, Shri Mina, Shri R. D. SamemainHar, Dr.
O ndfcl.SM  M. M. Miwa, Shri R. R. Saaganna, Shri
Gupad Ram, Shri Morirka, Shri Satyabhama Deri Shrimati’
Ohcn, Shri A. V. Murmo, Shri Paika ScUta, Shri
Gboth, Shri M. K . Mufhukrithnan, Shri Sen, Shri P. G. -
Qouader, Shri K- Peria»wami Naidu, Shri Qovindrarajalu Shah, Shrimati Jayaben
Ouha, Shri A. C. Nair. Shri C. K . Shankaraiya, Shri
Hedt, Shri Ntldurgker, Shri Bharma, Shri D. C.
Jen*, Shri K . C. Narayanaaamy, Shri R. Slddananiappa, Shri
Joehi, Shri A. C. Padam Dev, Shri Siddiah, Sfari
Joahi, Shrimati Subhadra Pahadia, Shri Singh, Shri D. N.
JyotUhi, Pandit J. P. Patel, Siahri Manlben Singh, Shri M. N.
Kalika Singh. Shri Pillai, Shri Thanu Sinha, Shri B. P.
Kotoki, Shri Ltfadhtr Prabbakar, Shri Naval Sinha, Shri Gaiendra Pratadi
Kcahan, Shri Piagi Lai, Ch. Siva, Dr. Gangadhara
Khan, Shri Sadath Ali Ram Subhag Singh, Dr. Snatak, Shri Nardeo
Lachhi Ram, Shri Ramin and Shaatri, Swami Subbaraytn Dr. P.
Lahiri, Shri Ranbir Singh, Ch. Sunder Lai, Shri
Latkar, Shri N. C. Raae, Shri Tahir, Shri Mohammed

Mafida Ahmed, Shrimati Ranga, Shri Tantia, Shri Rameahwar

Maiti.Shxi N. B. Rangarao, Shri Tariq, Shri A- M.

Mend*], Shri J. Rao, Shri Jaganatha Ttwari, Shri Dwarikanathi

Maiuriya Din, Shri Raut, Shri Bhala Tiwary, Pandit D. N. 
Ulke, Shri 
Umrao Singh, ShriMathur, Shri Hariih Chandra Rungaung Suita, Shri

Mathur, Shri M, D. Rup Narain, Shri Vedakumari, Kumar i M-
MehU, Shri J. R. Sahu. Shri Bbagabat Vyat, Shri Radhelal
Milhra, Shri Bibhuti Sahu, Shri Rameihwar Wilaon, Shri £  N  .

The motion was negatived

Mr. Depnty-Speaker: The question
is:

“That clause 22 stand part ol 
the BUI.”

The motion was adopted.

Clause 22 was added to the Bill. 

Mr. Depnty-Speaker: The question
is:

‘That clause 23 stand part of 
the Bill."

The motion was adopted.

Clause 23 was added to the Bill. 

Clause 24— (Power to make rules) 

Shri BraJ Raj Slnffb: 1 beg to move: 
Page 7, 

omit lines 30 to 32.

A ■srrftf | fa  

(i) foil *1$, fa W

“ (d ) use of official residence by 
a Judge:

(e ) facilities for medical treat
ment and other conditions of 
service of a Judge” .

fap 5ft A  f^HTSRH *FT

5T?*T rT -35 I ilol cfcH TT V^TvT

^  srt; f^rPRw |

vftl % STTtfR: #cR

fa^RTT I  I W  PT f^psr

gfatrra t  i A sFsff *rt

fo5PT f fw ?  M  3TH vr

w «c r r  g, ^rfvr #  t o t

^ a r  j  fa  fainr S# *?t *ra: 

fjrfjRsrt t  g f  t  wqRtft •*r5fir 

* t $ i jrf* arsft fa # *  f f a -  

m*ff sr*  ?rt $  |  fHf
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t r t  w r  v x . f a f c f gr f  *?r o t b  * f t  
w t f  t f t r  ftNfar fp n r r #  ?ft *n w  
$i i *f j  fa? F xvrtt w flro ii^ fi 

m  a w - f c r t f  «f?r aft t ft  $ *p t f a n
’ TW, ^  5TfRTT * < l '^  f t  i ^  * n  
*r««(t o n r  ?rm f t  far * m r  w r f w  

Hdnl W T  faqT 3TRTT ^  I VFW 
f a t ffr  ftw in T  ^rrm $  far
f a t f t  ftr fa *£ T  v t  ffcrr 3 nm  t  
«rr p r r ,  # f * R  3ft f ^ m
< t ^m fr &  *  v ’ ft' i ^ f t  ^tt w k  * * r  p r r r  
*f?t ws 'srRfr i '  i $  ®r? ?r$r fa7 
g s frr ^  % irsff wSt fa # ?  § f a * m  >ft 
fc p ft #5 w f t ,  % f> R  ^rfa^r *r  
*n| trfr artr ^ T fT T  fftm i w W  

#  f a r t *  v r m  % i *n *r  *r e v n ; 
%  fartft f a f r o r  %  *pph- *rr fartnrr 
>\&o o $, ¥ T  f a r w
l ^ e  w  5t?n | ,  %fa«T o t t  # ^ r
^ O O ,  ^ o  ^  f!5 T  t  I
*tf*M  ^ft -3^% \ U 4 H  %  f 'T q  *RvR" f , 
sft « « f ^ T  t ,  ^  ^ t  f a r r m  qprtar 
s r m  ?srtt % s m  tsrrc |  i %f\x 
t ft  rTCf $  s ffr  f  f3PT %  fjR TT W^T 
^ »5rRT ^ T %  *1+1*1 d*ll

*t t  farrrqi ?fr ^rmr $, ^  s t t r t  
«l£>ttT ^  I W f ^ T  ?^T cTTf V t  'M letT 
V t  5 P R  f*T  ^<iiq<i ^ t  'd ^^ i J f̂t'STT
I > t t  far sft snraT |  ^ r  sjft, aft Brnrf 

q?r |,

fare% ?mT TT p  W  TT3T ffr^- 5, 5T-

« p r  ? m  m r^ t | ,  fa ra ^  s rfafafa  q s t
V T V X  ^3% i*i 'TT ^sft^T *Trte
%  'jft srfbrsr ^  ^  ^ft «m «jjTi ^ t  t r p t  

f  ? t k  v t  f ,
^rrq ^ rn ; ^  ^ tj- | irf̂ r 

'iyr>'l *t tst far fprr^
v£ %■ O rw j t o t  ? fk  fa^r t r  %

<*rr t?t | ,  <ft ^  ^  «fft Jrrar
H<.ii * t̂ VRT ^ I Rim ■*(i^ti i jj

fa? %m « t f  * r ^ r  |  far ^

fa^TH q  g?fr*r * t i  % arpjnr «p f m

f ^ H T  ^ T K  fanjT »T*TT f ,  ^
^ h m  ^  ¥ » T  t ,  rft WT«T
f a T R  V T m f t V T  *F^  « ftT  ^ T V t  «Tqr 
Sm5T T ? R  ^  I ?R?T
^ fa r ^ r  ^ t  ^ t  ^ f w t '  iftx q»t 
« ftr  m  f t  JrfCTT5T {ft 

w  ^ fa w rq  ^ t t  ^ r  f m  t 
F f t  ?TTf ^  W R  ^ r %  fanr v t r  f f w w  
^  t  ?t>t  ^ 1  ?  Tfh: 4  m w r
$ T f t  srw 11 ’t ’arr *rr% ot>t %

^  5rWf ^ r M ^ r  gfatrm f

mn TT# TT STTSTSTT 

3ft ^ t  |  I # ?ft >TT far fH 
g ^ w rp rf *fft ? ? rm  v t  ^  9j^%mr t  
w  f o f a z t i  ^  ?ft m ^r ^ r f p f r  i 
f 3 5 * r c r f ? * ! T * r ? * r f r > m $ f a r  ?w 
U 00 *  ^ » t  %far^

^ t  mi ?ft ^  fa q T T R T  q r f a r i f ^  
î t ?Wt i nr*ft qr

W  t  far gsf)TT Sffts %  ansft ift  3ft 
7 '5 R  t  ^  ^t ^ t  pf\
■ s n M  i A  s s  ?r?r %  ^ rf> ^ r j  t v i -  

fa ^ ft tft  m W t
# -»ft ?^t |pft =Trf^ i

3TT A  W ^ T  f a R t ^  «FTT T f T  ^  f T O T  

'wq *n? *r^f t  fa1 ^  f w r s  

^>"tf f w ^ w  t  l ^  ^ f t  ^ i f T T  far 
^ t %  ^ t #cpt ^ *r  fft ?rtr 
^ r -  f t  i n ^ Tffrr far q t v r  f?t e r a ; 
% w f  ??nfrr ^ r  f t  i $*r
’ERTSRT^t ^mrsr ^5t t^ p tt t t #  «n 
t  i m  ^  q ^ r  sr t  r< ^rt
«TT»T ?THT I  I ^?T 5^r q ^ r r  q r
3W far gsftTT ttfi *  arl^nr ^r M  
9ft n5t ^ r i %  qft ?nrr «F?r g f ^ m f t  ^ t  
w  «ft w  ^  I ,  ĥ tpr

^  far f«R ft v t  »ft ^  arj? ^ t  
^ r t  ^ fa W R  srr^r ?r^f jfW t f s p w t  

^  s r w  f  ^ n f t  f ^ r  arraWt i
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W* TF* fa? ]

* *  nr? sft ^ o r r  ?t ^  wre 

lr ffr 1 ^rr !T fH? vt ?rt vh 
•rnSr Tt f n r  *tt i f  p r c  m rnp prn : 

m  fan ifk  ?n* f ir r  $*rftsu'n: 
ift ffw uff %  *<r 3 jttct *7  fcpjr 
ocri 1

w f o r  #  =arr^rr j  f% ( i t )  tftr  

( f )  v f  *t fs w R  m q  1

Shri Dasappa: I  am afraid this
amendment, even if accepted, is 
■wholly infructuous and would serve 
no purpose at all, because this clause
24 relates to the power to make rules 
to carry out the purposes of the Act 
and even i f  the whole of sub-clause
(2) is omitted, nothing would be lost, 
because sub-clause (1) of clause 24 
gives ample powers to the Govern
ment to make rules to carry out the 
purposes of the Act. In the first 
place, the mere omission of sub
clauses (c ), (d ) or (e ) is not going 
to take away the power or right of 
the Government to frame rules con
sistent with this Act. Secondly, if the 
rules are not desirable or acceptable 
in themselves, it is certainly open to 
the Parliament to bring in such 
amendments as they choose, because 
under sub-clause (3) they w ill have 
to be laid before Parliament and Par
liament is at liberty to amend them 
if they so choose. So, in either case, 
it serves no purpose.

Pandit G. B. Pant: The position
seems to me to be plain enough so 
far as the provision in the Bill is con
cerned. It only seeks to regularise 
the present practice. A t present, 
under the order that is applicable to 
the judges of the Supreme Court, as 
.given in the Second Schedule, every 
judge of the Supreme Court is entitled 
to the use of an official residence 
without payment of rent. So the 
Constitution contains this provision 
and nothing which is inconsistent with 
that can be passed here. But, not 
only is it  necessary that there should 
be such a provision, but I  feel that so

far as possible official residence should 
be provided also for others in a place 
like Delhi where there is such a 
scarcity of accommodation. It would 
relieve the pressure if  official resi
dences could be provided for public 
servants. So far as Ministers are con
cerned, well, whatever they get, it Is 
by way of the enjoyment of the 
benefits and amenities conferred on 
them by this House. They cannot 
have anything which is not passed by 
this House itself. So, while some of 
my friends may feel somewhat 
annoyed, I  would not say frustrated.

Shri Nath Pal: We are not annoy
ed; we are amused.

Pandit G. B. Pant: Y#u did not 
say anything.

Shri Braj Raj Singh: So you want 
to divide?

Pandit G. B. Pant: I do not know. 
Well, we need not enter into any con
flict. I  think some have views which 
are more balanced and some have 
more of enthusiasm in them. So, 
there are emotional qualities and 
there are also rational qualities, and 
these by themselves divide people into 
two groups. But I am not concerned 
with it here.

So far as this particular provision 
goes, it is a simple one; medical 
facilities are provided for everyone. 
We think it necessary that the 
Supreme Court Judges should have 
that privilege, if you call it so, which 
others enjoy. Even if these clauses 
were omitted, that w ill make no differ
ence whatsoever, because these sub
clauses are subject to sub-clause (1). 
So long as sub-clause (1) is there, 
there w ill be no bar to any sort 0i  
rules being framed by Government 
which could come within the purview 
of sub-clause (1 ). Sub-clause (2) 
only seeks to elucidate the general 
principle which has been laid down in 
sub-clause (1). So, I  do not think 
there is much force in the amendment.

Mr. Depnty-Speaker: I  do not think 
Shri Braj Raj Singh w ill press his 
amendment. After all, clause 24 w ill 
not confer any substantial right.
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Bill
8hri Braj Raj Sinfh: No. I do not Mr. Deputy-Speaker: The question

want to press it. *»:

The amendment was, by leave, 
withdrawn.

Mr. Deputy-Speaker: The question 
Is:

“That clause 24 stand part of 
B ill” .

The motion was adopted.

•Clause 24 was added to the Bill.

Mr. Deputy Speaker: The question 
is:

“That clause 25 stand part of 
the Bill” .

The motion was adopted.

Clause 25 was added to the Bill. 

The Schedule ( Pension of Judges) 

Shri Braj Raj Singh: I  beg to move- 

Page 9, line 31,—

for “Rs. 20,000”  substitute 
“Rs. 10,000” .

f t  % fasrc n  jss

5T$r *F̂ TT % I f*ra 53RT ^ T T

fj fa  STPT jpt 3ft I,

$<aJl ^  ^ 0,000 % ( o , . o .  TWTT

stft <rt ^  p ift  'TTt'TTi %  $mrrc 
5JTT?T 5T5SJT ^l*tl I

Mr. Deputy-Speaker: Has the hon.
Minister anything to say about it?

Pandit G. B. Pant: No.

Mr. Deputy-Speaker: The question 
is:

Page 9, line 31,—

for “Rs. 20,000” substitute 
“Rs. 10,000” .

The motion was negatived.

"That the Schedule do stand 
part of the Bill” .

The motion was adopted.
The Schedule was added to the Bill. 

Mr. Deputy-Speaker: The question
is:

“That clause 1, Enacting For
mula and the Title stand part of 
the Bill” .

The motion was adopted.

Clause 1, Enacting Formula and the 
Title were added to the Bill.

Pandit G. B. Pant: I  move:

“That the Bill be passed” .

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed” .

The motion was adopted

BUSINESS OF THE HOUSE

15.48 hrs.

Shri Braj Raj Singh (Firozabad): 
Before the next business is taken up, 
may I  submit that we have got only 
one hour and some minutes today and 
two and a half hours on Saturday for 
official business. There is a motion 
which has got to be passed before the 
close otf this session. I f  this Bill is 
taken up and then the motion, the 
time allotted for non-ofiicial business 
on Saturday w ill be encroached upon. 
So, I submit that i f  we now take up 
the motion and hold this over for the 
next session, there w ill be no harm.

Mr. Deputy-Speaker: I do not think 
I have competence to do that

The Minister of Home Affairs 
(Pandit G. B. Pant): This Bill has to 
be passed and then it has to be sub* 
mitted to the Upper House so that it 
may be finalised before they disperse.
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B ill

15.49 hwl

HIGH COURT JUDGES (CONDI
TIONS OF SERVICE) B ILL

The Minister of State la the Minis
try 01 Home Affairs (Shri Datar):
I beg to move:*

“That the Bill further to amend
the High Court Judges (Condi
tions of Service) Act, 1954, be
taken into consideration.”

Sir, you are aware that before tne 
Constitution we had an order passed 
by the then British Government in 
1937 which governs the conditions at 
service of the High Court judges. 
Thereafter, the Constitution was pass
ed and under the Constitution certain 
rules were framed and laid down in 
the Constitution itself. When we hrst 
made provision with regard to t*art 
A  States, naturally some provision 
was made also fcr Fart B States. 
Thereafter, an order was issued 
regarding Part B States also in 1953. 
In 1954, a detailed enactment was 
passed by Parliament It was then 
known as High Court Judges (Part 
A  States) A c t

That governed only the High Courts 
in the Part A  States until the Part A 
States remained as such. Thereafter 
as the House is aware the States 
Re-organisation Act was passed and 
all the distinctions between Part A  
States and Part B States were remov
ed. By an adaptation, this Act, viz., 
the Act of 1954, governed all the 
High Courts cm and from 1st Novem
ber, 1956. Thereafter it was consi
dered that certain amendments 
should be made specially so far as the 
judges in the former Part B States 
were concerned inasmuch as the order 
passed in 1953 had lapsed on the 1st 
November, 1956, because Part B States 
themselves ceased to exist. There
fore, certain changes had to be made 
in the law and that is one o f the 
main purposes for which the present

amending B ill has been brought 
forward.

One more point in this conaectknv 
may be noted and that is that this Act 
would came into force as from the 
1st November, 1958. So far as Part B- 
States High Court judges are con
cerned, a very large number at them 
were appointed to the new High. 
Courts because under the States 
Re-organisation Act, the former Part B- 
High Courts were technically abolish
ed and the new High Courts were 
established in these States. Now in a ll 
the 14 States we have got High Courts 
of the same category which are now 
governed by the Act of 1954.

15.52 hrs.

[S hri B a r m an  in the Choir]

But some difficulties remained espe
cially so far as the conditions of ser
vice and question of pension were 
concerned in respect of the judges 
who were formerly judges of Part ®  
States High Courts and who continued 
to be judges in the various High 
Courts after the States’ Re-erganisa- 
tion. As I pointed out, they had cer
tain leave to their credit under the 
old rules. The question of pension 
also was to be considered and, as I 
pointed out, the Part A  States High 
Court Judges Act of 1954 could not 
apply to them. Therefore, certain 
changes had to be made and that is 
one of the principal objects for which 
this particular Bill has been brought 
forward.

As I  stated the question of their 
pension had to be taken into account 
and while the question of pension wa* 
being taken into account their ser
vice in the former Part B States nigh 
Courts had to be considered as to 
whether the whole period was to be 
included or whether something else 
should be done. Similarly, there was 
a certain amount of leave to their 
credit. What was to happen to that 
leave after they became judges of the 
present High Courts in the ▼arioos

•Moved with the recommendation of the President
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States? n ieee were the two principal 
questions which we had to consider.

Then, incidentally, other difficulties 
-were also fe lt  For example, under 
the Constitution, as it existed before 
the change came over on the 1st Nov
ember, 1956, there were ad hoc judges 
also but now under the Constitution, 
as it is amended, we have got acting 
judges and we have got additional 
Judges. So, with regard to them also 
certain provisions have got to be 
made. Therefore, all these questions 
were considered and the present Bill 
has been brought forward.

So far as the first question is con
cerned, viz., the question of leave and 
pension, regarding both these points 
Government took into account what
ever had happened and after full con
sideration they came to the conclusion 
that in the case of those High Court 
judges who are now in the High 
Courts in the various States but who 
were formerly in a Part B State High 
Court all the actual service that they 
had rendered should be taken into 
account and should be added on to 
the actual service that they have been 
rendering since the 1st November, 
1956. So, this is the first thing that 
has been provided for in this Bill so 
that there would be a continuity and 
all the amount of their service could 
be taken into account for pension or 
the former period of service could be 
added on to the latter period of ser
vice so as to qualify them for pension 
whenever they retire from service.

Secondly, as I have pointed out, 
provision has also been made so far as 
the unexpfred or the unenjoyed period 
o f leave is concerned, as, it might be 
noted, certain principles had been laid 
down in the principal Act of 1954 
according to which the High Court 
Judges are entitled to a certain period 
at leave. Now that also has to be 
added on, i.e., whatever leave accrued 
to them by putting in certain periods 
o f service w ill be taken into account, 
M  in the High Court Judges Act of 
1W4 a provision had been made for 
calculating the total amount of leave

to which they would be entitled or 
which' they would earn and the 
amount of leave that they would take. 
In other words, as I pointed out yes
terday, in this Act a provision has 
been made for having, what is known 
as, a leave account and in the leave 
account on the credit side w ill be 
mentioned that period according to 
the principles laid down, which I  
mentioned only yesterday because 
they have been taken from the prin
cipal Act of 1954. A ll the amount at 
leave that would be to Iheir credit 
w ill be reckoned in terms of half 
allowances leave. That is what has 
been laid down. Then they would be 
entitled to separate periods of leave.

Now, the leave would be of three 
kinds. One would be leave on medi
cal certificate. Naturally that also has 
to be provided for. Then there would 
be leave other than on medical certi
ficate. So far as these two kinds of 
leave are concerned, they are entitled 
to take or enjoy periods of leave 
subject to the credit that they have in 
the leave account. Now, in this case, 
there i6 also extraordinary leave 
that they are entitled to. In respect 
of all these periods of leave, which 
have been prescribed, the maximum 
amount of leave that could be taken 
was laid down, viz., six months. Now, 
the question was whether the six 
months’ leave could be taken all at 
once or whether it could be taken in 
smaller periods subject to the maxi
mum of six months. That was the 
question which required some con
sideration.

Under the Act of 1954, the whole 
leave had to be taken once and the 
maximum amount of leave was six 
months. That was considered a hard
ship because sometimes a particular 
TTigh Court judge who wants to go on 
leave may not like to have the whole 
leave at one time as his need might 
be for a shorter period. Therefore, 
it has been considered and a similar 
provision has been included In the 
Supreme Court Judges Act, i.e., i t  
respec t at these periods of leave when 
the maximum has been laid down as
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six months, it is open to the judges to 
take leave for a shorter period, but 
subject to the principle that the 
aggregate amount of leave would be 
only six months and not more. So, 
that also has been made clear.

Then, as 1 have pointed out, other 
points have also been made clear in 
this case and it has been pointed out 
that so far as pension is concerned, the 
same principles have to be taken into 
account.

Now, one question also arises. There 
were Chief Justices of former Part B 
States High Courts. We have laid it 
down that the amount of leave that 
they have to their credit or the 
amount of actual service that they 
put in should be taken into account 
when, for example, they come under 
the new Act, subject to the rule that 
naturally they would be governed by 
the provisions of the present Bill. 
That also has been laid down here.

In respect of vacations, there is a 
provision here though the exact term 
or period or periods of vacation need 
not be incorporated in the Act itself. 
In keeping with the dignity of the 
High Court, it would be better if, for 
example, provisions are made regard
ing the exact amount of vacation in 
the Rules. Naturally, these rules 
have to come into force only after the 
President has expressed his approval 
Therefore, provision has been made 
to that effect also.

16 hrs.

These are the main provisions. It 
w ill be seen that this is only an 
amending Act, not an Act containing 
all the necessary provisions so far as 
Judges are concerned. We have got 
the principal Act of 1954. We have 
made only such changes as are abso
lutely essential. I, therefore, feel that 
the provisions are o f such non-con
troversial nature and they w ill appeal 
to the hon- Members of this House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the High Court Judges (Condi
tions of Service) Act, 1934, be
taken into consideration.”

Shri Nath Pal (Rajapur): Sir, thia 
morning, I  availed myself of the 
opportunity to express some of the 
anxieties that have been exercising 
our mind. We then thought that the 
Home Ministry, loaded as it is with 
two eminent jurists of the country, 
would really give serious considera
tion to the fears that we are led to 
entertain in the light of certain deve
lopments in the country. We did not 
find that we had succeeded in pro
ducing such an effect upon them. 
Whereas one would not like to quar
rel with the provisions of the Act to 
which he has just now referred, 1 
without wanting in any way to inflict 
for a second time, the views to which 
I gave expression this morning, at 
this stage again, would very earnestly 
like to plead with the Government 
that, even if they cannot incorporate 
in the body of the amending Act, at 
least in practice, they should try to 
follow the principles which I think, 
on other occasions, they themselves 
try to uphold.

These principles have been, I beg 
leave of the House for appearing to 
repeat slightly, that the executive 
shall do everything in its power to 
refrain from using such honours as it 
can confer in the exercise of its exe
cutive power, from bestowing them 
upon the members of the judiciary. 
The patent plea that they have raised 
times without number is that we did 
not have qualified personnel except 
the Judge whom they happened to 
promote. No one is going to accept 
this plea as a serious defence of their 
act. I am not going to attribute 
motives to the act of the Government. 
But, the Home Minister said that we 
were challenging the integrity of tha 
Judges. Nothing is farther from our 
minds than to challenge It.
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A il Hon. Member: From their mind 
too.

8h ri N a th  P a l: I  am very happy to 
have that assurance. I wish it came 
from the Treasury Benches.

But, I  am afraid, while they are 
protesting like this, the steps they are 
taking may lead to that integrity, per
haps indirecly, perhaps unconsciously, 
perhaps inadvertently, but definitely 
being undermined. We have instances 
of the executive showing a tendency 
to confer favours of an executivs 
nature upon members of the judiciary. 
We will never tire of making our 
strongest protest against this ten
dency. They should be the one peo
ple who should not have the possibi
lity of rising to a post which comes 
to them by way of a favour conferred 
by the executive. The only post to 
which a Judge should expect to rise 
as a matter of his own right, based on 
his merit, is a higher post in the judi
ciary, a quasi judicial post, on a judi
cial commission, but no other post, as 
is the growing tendency. I  should 
have liked to hear from him to allay 
our fears by way of clarification, a 
statement showing how many such 
posts have been filled during the past 
ten years at the instance or at the 
behest of our executive. I should still 
like him in his reply to tell us how 
many Judges of the High Courts have 
been promoted to posts of Governors, 
to ambassadorial posts and to other 
executive posts. If, in the case of the 
Union Public Service Commission, the 
Constitution lays it down categori
cally that after being a member of the 
Union Public Service Commission, 
they w ill be not eligible for certain 
posts within the purview *and bounty 
of the executive, why are we not 
extending it to the judiciary? I  know 
the House has rejected an amend
ment which has sought to be made 
applicable to Judges of the Supreme 
Court I  am pleading that, whatever 
be the law,—we may not be able to 
incorporate into the Act today—at 
least the executive shall zealously 
guard this principle in practice and 
see to it that this bounty is not 
flaccrriacd in this form.

This morning, I  made two refer
ences to the appointment of Judges as 
Ambassadors, appointment cl
as Governors. This practice, it seems, 
the Government is intent on follow* 
ing. Whatever the motive in domg 
this, the only patent argument that 
the Government has put forward, 
when challenged by the press and the 
public in justification of it, the only 
excuse that the Government has rais 
ed so far is the excuse that the person ̂ 
concerned was eminently suited. Is 
there such a dearth of competent per
sons in this country that we are to 
look for the jobs of Governors only to 
the Bench? Are we just so niggard 
in the production of talent in this 
country that the executive has, times 
without number, to depend entirely 
for replenishing our diplomatic corps 
through the supply that the Bench 
can make? Now and then, the reply 
given is, this was an exceptional 
case. I should very humbly plead 
with him, it is the exception that is 
very important. Once you make this- 
little loophole, we do not know, the 
sinister camel of general practice may 
find its way. It is against this that 
once again, at this late stage, I  would 
like to plead with the Minister who^ 
w ill be piloting the Bill, that he gives 
a categorical assurance to the House' 
that the executive shall not use such" 
honours as it has in its bounty to 
confer them on the members of the' 
judiciary, that Judges shall not, in 
any case, be appointed as Ambassa
dors. Not because they are not qua
lified. Many of them are qualified. 
Justice Chagla is most eminently 
qualified. I now mention it because 
we are dealing with High Court 
Judges this time. I repeat, so far as 
his qualifications are concerned, so far 
as his deserving the job is concerned,
I think there cannot be two opinions 
in this country, either this side or 
that. He is eminently suited for dis
charging the duties which he i3 called 
upon as our envoy to the United’ 
States. But, what about othei people* 
who may be tempted, and then, how 
do we know what has qualified them*' 
One does not know, a Judge may be- 
tempted. He may be one. But taow~
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nuaoh harm w ill be done to our 
Tgfrgtei syttentf One may be tempted, 
i f  only I behave, I  may get such an 
honour. I  am not accusing the parti
cular Judge who has been appointed. 
He has a flawless record of great and 
distinguished service in our judiciary. 
But, i f  Judges begin to note that they 
ckn be promoted like that, we do not 
know what course justice may take in 
•our courts. I, therefore, plead with 
him that neither the post of a Gover
nor, nor the post of an Ambassador 
nor any such executive post within 
his bounty shall be available to a 
Judge. Make any liberal provisions 
as you are seeking to make today 
regarding leave. No one will quarrel 
with that. That, I repeat, is the 
■safest investment we have. There
fore, I sought the indulgence oi the 
House to slightly appear repetitive 
because it is our earnest hope that 
jurists as they are, they would also 
share our concern to maintain the 
independence of our judiciary.

Shri Vasudevan Nair (Thiruvella):
■ Sir, I  too agree that it is a non-con
troversial Bill. This Bill mainly deals 
with the conditions of service of High 
'Court Judges, especially those who 
were taken into the High Courts after 
Hie reorganisation of the States. I 
w ill come to that point because I 
think, there is a patent injustice done 
'to the Judges selected from the old 
Part B State High Courts to the reor- 
;ganised High Courts of our States 
today. But, before taking up that 
point, let me make some general 
observations.

1 was very careful in listening to 
:sotne of the speeches made on the 
•occasion of the debate on the Supreme 
'Court Judges (Conditions of Service) 
Bill. Now, I  was listening to my hon. 
friend Shri Nath Pai. I  am afraid. w « 
are talking too much about remunera
tion, conditions of service etc. I am 

‘ quite sure nobody w ill blame us, 
blame the Treasury Benches too, that 
our Judges are not getting a good 
^salary, that their service conditions

BiU

are not good. Nobody can blame Ibe
Government for that, that is my view. 
The hon. Minister has made that very 
clear in his reply to the previous 
debate. Our High Court Judges, our 
Supreme Court Judges and our 
Judges in the lower courts are, 
according to me, getting substantially 
good salaries. Their service condi
tions are tolerably good. I  cannot 
agree with my hon. friend Shri 
Anthony that we are not able to get 
eminent people as Judges because in 
the bar they are getting huge 
amounts and if  they take up the post 
of a Judge they are deprived of that 
privilege of earning money. That is 
another question. W e should view the 
entire question from a different angle. 
I  feel the approach to this question 
made by Shri Anthony and some 
other hon. Members is basically falla
cious. You cannot satisfy anybody by 
paying him a fabulous amount. Man 
cannot be satisfied like that. I f  you 
do not view the task of a Judge from 
a different angle, as one of service te 
humanity, as one of service to the 
country, then we cannot have a judi
ciary, we cannot have courts which 
can do justice to our people, to our 
country.

Our Supreme Court Judges are get
ting something like Rs. 60,000 per 
year apart from the allowances, apart 
from other amenities, apart from free 
housing etc. Compare it with the 
most advanced country in the world. 
Take the U.S.A I  hear the Judges in 
that country get something like 
Rs. 1,25,000. O f course, it is almost 
double the amount that our Judges 
are getting, but look at the difference 
in the per capita income between 
India and the UJSA. It is something 
like 1:200. I  believe, taking into con
sideration our difficulties, the back
wardness of the country and the low 
pay given to large numbers of our 
employees, we are paying a substan
tially good salary to our Judges, and 
I  believe you can newer satisfy 
people like that bjr paying and p*jria£.
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There is a mad race after money. 
I  am not blaming our Judges, but in 
our society today there is almost a 
mad race after money, and I  am 
afraid it is seen too much in the 
higher circles than in the lower 
circles. That has become a disease in 
society today. I  am not boasting, but 
we should consider the fact that in 
this very country today there are 
Ministers who are satisfied with 
Rs. 350 a month. I f  a Chief Minister 
can carry on his duties with dignity 
on Rs. 350 a month, I cannot under
stand why people talk so much about 
raising the salaries of Judges who 
draw salaries ranging from Rs. 3,000 
to Rs. 5,000. A  Minister may get 
Rs. 350, but I do not think any harm 
is done to the dignity of his office, to 
his integrity; nothing happens.

So, it should be approached as a 
question of service to the country, 
service to the people. The judiciary 
should be seen as part and parcel of 
our society. We are immersed in a 
big job; that consciousness should be 
injected into the judiciary too. That 
is my point.

In the speeches that were made in 
this House unfortunately that 
Approach was not made, and I should 
say in the selection of Judges that 
approach is not made by the Govern
ment too. Of course, we are running 
after legal pundits. I do not object 
to that. Our Judges should be very 
good at law, but they should be 
human beings I should say. They 
should have an understanding of what 
is going on in this country today, the 
momentous changes that are taking 
place in this country, the different 
phase that we are passing through. 
That kind of understanding should be 
in them. I am afraid that is not 
seen today.

I  can substantiate that by the func
tioning of many of our High Courts,— 
I am not speaking about any parti
cular High Court— and by the func
tioning of the Supreme Court also to 
B certain extent. For example, in this 
vefy House several times we have

drawn attention to the fact that in the 
cases relating to labour disputes the 
Supreme Court is very often taking 
a stand which people consider to be 
reactionary. They fail to understand 
the new spirit that has come to stay 
in the country. I  do not want to deal 
with that point very much now. So, 
the point is that in the selection of 
Judges, this attitude or this approach 
should be there, and we should try 
to inspire our Judges too with the 
new ideals that are before us, with the 
new task which is before us.

Now I wish to dilate on another 
point. In this Bill there are some 
provisions with regard to the condi
tions of service of additional Judges 
and acting Judges. The number of 
Judges in our High Courts has in
creased. Of late, in almost every 
High Court more Judges have been 
appointed. Still what is the position 
with regard to the disposal of cases? 
I am afraid in almost all the High 
Courts there are a number of cases 
sleeping in the files. It takes not 
months but years for the High Courts 
to dispose of very urgent, very impor
tant cases. Stay orders are issued, 
but the case is not disposed of for two 
or three years. I  know of cases like 
that.

Shri V. P. Nayar (Quilon): F ive or 
six.

Shri Vasndevan Nair: Even for five 
or six years. The stay is there for 
years together. Why this delay? I 
believe in the Law Ministers’ Confe
rence held last year the main discus
sion centred round this topic of delay 
In the disposal of cases. I would 
like the hon. Minister to explain what 
steps have been taken after the Law 
Ministers’ Conference to expedite the 
disposal of cases, what concrete sug
gestions were sent out to the High 
Courts by the Law Ministry or the 
Home Ministry to expedite the dis
posal of cas<»s. It is really a deplor
able situation that exists in almost 
every High Court
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more noun a day. Instead of from 
21 A.M. to S p.m. they decided to work 
from 10-30 a.m. to 5 p.m. The poor 
clerks and other officers in the High 
Court bad naturally to come to the 
Court at least by 10-15 a.m. I f  the 
Judges are coming at 10.30 then natu
rally the office should function at 10.15 
at least. T ill now the Judges have not 
begun to function at 10.30. The order 
is there on paper, and the officers and 
the clerks and other people are coining 
at 10.15 or 10 in the morning, but the 
Judges still come at 11. This change 
in the working hours was made in 
order to expedite the disposal of cases. 
Still, the position remains as before. 
I  feel there is no use in appointing 
Judges after judges and spending 
money on additional judges, acting 
judges and what not, if the position 
is to remain the same as before. There 
should be some substantial improve
ment. I  hope the Ministers would not 
wait for the coming conference again 
to make speeches on this issue. We 
are hearing so many speeches. Our 
Prime Minister himself spoke in that 
conference, and he said that our 
judges were living in ivory towers, 
divorced from practical life, practical 
experience etc. There is no use 
making speeches like that, unless you 
are able to turn the comer, unless you 
are able to do something concrete. I 
would like the Minister to explain the 
present position as to what steps they 
have taken.

The third point to which I wish to 
refer is the question of the judges who 
were taken into the reorganised High 
Courts, on the reorganisation of the 
States. As a matter of fact, I  think 
the most important provision in this 
Bill is on that question. Government 
will be doing an injustice to a large 
number of judges, if they are pressing 
the clause as it is put down in this 
Bill.

There was the Hitrh Court of the 
Travancore-Cochin State, which was 
a part B State. Now, we have got the

High Court of Kerala which ia a Part 
A  State, or rather, which is now on a 
par with the lormer Part A  States. 
Almost all the judges in the Pan  & 
State High Court have now been uuten 
In into the Kerala High Court Bat 
certain other judges have come from 
Madras High Court I  would like to 
know what the position is with re
gard to the service of those judges 
who were serving in the erstwtule 
Travancore-Cochin High Court t>is-a- 
vis the service of those judges who 
have come from Madras. In some 
cases, the judges from the former 
Part B State of Travancore-Cochin 
might have put in more service than 
the judges coming from the Madras 
High Court. But according to the pro
vision in this Bill, I am afraid those 
judges will be junior to those who 
have come from the Madras High 
Court

Similarly, there is the former Part 
B State of Hyderabad where also there 
was a High Court. As a result of 
integration, there is now the High 
Court of Andhra Pradesh. There too, 
this question has arisen, I  learn, in an 
acute form. I f  the Minister is going 
to push forward this Bill as it is, I  am 
quite sure he is doing injustice to 
those judges. After all, what is the 
difference between the judgment pro
nounced by a previous Part B State 
High Court and that pronounced by a 
Part A  State High Court? I believe 
we are giving the same value to the 
Interpretation of law by the Hl£h 
Court of a previous Part B State as to 
that by the High Court of a Part A  
State. Or, I would like to know 
whether there is any difference in 
weight attached to the interpretation 
of law or the judgments pronounced 
by the Part B State Hieh Court and 
those by the Part A  State High Courts. 
Or else, whv is there this difference 
in the calculation of the service of the- 
judges who served in the old Part B 
State High Courti and those who 
served in the Part A  State High 
Courts. I  would like the Minister to 
remedv this situation and to take 
away that part of the provision, and

Higfc Cow* J w fo *  3ft SxrauMBMR I0W w <m W «n> * f  v m
S ttl

[Shri Vasudevan Hair]
1 know a particular High Court 

Where the Judges decided to work for



9m  S i&  c w t  w e e * &  z m rn m m  i » »  (C o t m a u  a  s trv ice ) a m
Bill

•How tire judges of the previous Part 
B State High Courts also to count 
their previous service on the question 
o f promotion, if any, or transfer to 
other States. I  hope the Minister w ill 
f iv e  consideration to this aspect.

Shri Heda (Nizamabad): So far as 
the general problem, namely the 
salary and other conditions of service 
of the High Court Judges, is concern
ed, there is general agreement in 
the House that the salary should be 
adequate, and they should be able to 
live comfortably. Of course, a dis
senting note was struck by the pre
vious speaker, who said that the pre
sent salaries were quite fat ones, and 
he made a comparison with an alto
gether different category, namely 
Ministers and said that there were 
people who lived quite well with 
Rs. 350 p.m. I  think the comparison 
was uncalled for. The two categories 
live in entirely different worlds, and 
the motive forces for these two cate
gories are quite different. I do not 
know to what State the hon. Member 
was referring to . . .

Shri Vasudevan Nair: The Kerala 
State.

Shri Heda: It may be that a parti
cular category might have taken this 
step for some other purposes, not that 
more than Rs. 350 is a big sum or a 
fat salary; it might be to gather public 
sentiment or to win what is generally 
termed as popularity.

The point is that so far as Ministers 
are concerned, the salary forms a very 
small part, because there are other 
amenities that they get, such as travel
ling allowance and other things. I  
have no firsthand knowledge of the 
State which the hon. Member was 
naming now.

Shri Vasudevan Nair: I  am giving 
facts.

Shri Heda: I  think there is no parti
cular difference. Ministers from 
other States have visited my State, 
and I do not find any difference either 
in their dress or in their way of life,

or in their place of habitation, and ao 
on; I do not find any difference also 
between these Ministers and even the 
Central Ministers who come to my 
State. So, a little difference in salary 
might not go very far, and, therefore, 
let us not bank upon i t

The other point that was referred 
to was that in other countries, the 
salaries might be a little more; but the 
per capita income is also much more. 
Therefore, the salaries that we are 
paying are more than adequate. It is 
true that the per capita income in our 
country is much less; we belong to a 
poor country, and poverty itself has 
its own demands. When somebody is 
in a good position, he gets quite a lot 
of his nephews, nieces and in-law's, 
and so on, and because of our 
traditional joint family system or 
natural affection many times we have 
to support our near relations who are 
not so well-placed. However, that is 
a small point.

Besides, there are also the general 
welfare activities undertaken by other 
countries in the West. And however 
much we may like such activites to be 
undertaken by Government in our 
country, there is great disparity still, 
in regard to medical aid, general 
housing condition, communication 
facilities, facilities for education nnd 
so on. There are so many things 
which make a vital difference. I f  we 
take into consideration all these 
things, I  think the salaries that we 
are paying are quite adequate and not 
fat.

There is one other point which the 
previous speaker has touched. and 
which I also would like to touch. He 
comes from Travancore or Cochin. 
Similarly, I also happen to come from 
a former Part B State, the Hydera
bad State, which was the biggest Part 
B State. It was provided in the States 
Reorganisation Bill that consequent on 
reorganisation of States, the High 
Courts of the Part B States would be 
abolished. And there were reasons 
for i t  and we could appreciate the 
reasons. There were so many Part
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[Shri Heda]

B States, and there was such a big 
variety, small ones and big ones, 
States with very good administrative 
standards, and States with very low 
standards and so on. There was such 
a big disparity between a judge in 
a big disparity between a judge in 
another Part B State, varying in gene
ral standards, and with varying 
salaries and so on. Therefore, it was 
not possible, nor was it desirable, to 
accept all the judges of the Part B 
States on a par with or equal to the 
judges in what were at that time 
the Part A  States. But I think the 
Government were wise and they made 
a judicious provision. The provision 
was that though the High Courts of 
Part B States were abolished under 
section 50(1) of the States Reorgani
sation Act, under sub-section (3) of 
the same section, the President was 
empowered to appoint as Judges or 
continue as Judges of the successor 
High Courts such of the Judges whom 
he chooses and who are recommended 
by the Supreme Court. This was a 
very judicious provision and at least 
so far as the former Hyderabad State 
was concerned—1 do not know about 
other States—this was used. In fact, 
it delighted our hearts, because the 
High Court of the former Hyderabad 
State was well known for the merit of 
the Judges, the standard that it 
maintained and the quality of work it 
produced. So when before the aboli
tion of the Hyderabad High Court, the 
Judges of that Court were appointed 
as Judges of the High Courts of either 
Andhra Pradesh or Bombay or 
Mysore, we felt that justice was done. 
But then a lacuna arose in calculating 
their service or seniority. I do not 
know what constitutional provision or 
what intelligent interpretation of any 
rule was made use of. I have tried to 
understand this problem and, unless 
one says that what I say is incorrect, 
no rules provide that, once the service 
of a Judee is a continuing service and 
he has been appointed as a Judge 
before the High Court to which he 
belonged was abolished, it is a fresh 
appointment. It is not a fresh appoint
ment; it is not a re-appointment

Therefore, his seniority should have 
been calculated from the date of his 
appointment in the High Court of the 
former ‘B’ State. This has not been 
done, and I  think it is a grave 
injustice.

I  am raising this not because I  know 
most of the Judges but because most 
cf the Judges—rather all of them— 
had been held in great respect. Even 
in those black days when a communal 
army was ruling over Hyderabad 
State, the behaviour of the Judges, 
irrespective of their caste, was 
exemplary. They tried to help the 
establishment of liberties and tried 
to uphold the dignity and impartiality 
of the High Court.

Therefore, I would ask the Minister 
why this departure was made in the 
case of certain Part B States, how the 
appointment of Judges of these Courts 
in the successor High Courts before 
the abolition of the former High 
Courts was taken as fresh appointment 
or reappointment, and why their 
seniority has been moved down as if 
they were appointed yesterday. 
Justice demands that they should be 
dealt with on par with others. I hope 
that this aspect would be svmpatheti- 
cally considered by the hon Minister

(TtecTF) : *nn-

% fo r  f  1 tt i  fa

f«nr ^  ’ft’TT anTT £ ^

STT'TftT snKt 5TRT ?fft t  I

sTTsr snrt srr5*ft sftr
f% s r f  *f + 1̂

qsrat in n  % r ’ r f a t  s flr s r f a *
5T#? %  |tcft * f l r
9W 'TTI'T >̂t * A 1 ^ ?ff

3^  5ft  f o f t
srtr

Pp ?fto StTTCT % 3ft 3T3P5T *r,

3ft <ftfbnr
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fc ^  firctft 5T frm  sm , $  ?rt chrr w  wm % $)pt ft. w  

*t v r#  % fo r  v t f  fiR^r 1 g?r q r T T ^ t  snrm $>rr 1

'fliji flR> f®P?T qlwi  ̂
t o t  sttct * r k  s r o  |  ^ f t * r  = rf 
s t# ’ ap^V *rr  f t * #  P m ^ F  %
€*4̂  3 I A JfTTTffRTT f Pp

W *? r ^ |c r  f l i r t  *T #  eft t^ fv  f  
p5R q t f r  sp - ŷ mrT eht*t ^  ^

I

%fr 5R7T*T f%S # f̂ PP fsRTT ’CrtT 
*ft fo  5i3r t t  ^  f?nn

f a n  spt w. ^ s t f t  
■stt^ q  g*rcrr ^ *m?r »tct 1 3 

^trt r̂??rr jr far 3ft |f
t  tft ^tgifcsfr fa n̂ vpfr 
^t sreftsR «rr ...........

Shri Satyendra Narayan Sinha
(Aurangabad-Bihar): Is he speaking
on the previous Bill?

Sh. Ranbir Singh: I am speaking
on this Bill and I have ar absolute 
right to rcf^r to any other provision
which is relevant to **>*» Bill.

eft K fa ^ T  * *  f?T «TT ft:

*p r t  w  afrrfsra ^  *ft  
fa  w. i” t> '>*ft *rra" n f  3ft ft; sftr 

sn<r «fr s rfr # sm sra! g ft: A
3T<T ^tjl T T  ^  f t :  ^ff

«tt 5T? s^t qrft | Vffftt 

sptt fo?ft r̂sr ^ t ?nim  tft «n m 

s n w  ^hrr eft ̂  irrf^m  ^ 7  %

fdH Ĥ TT̂ n <1*11 f^RRft ft> vH'M

<hrtsFT t f t  *rr * r r f t  ^ f t  ^  
<TC f*P tTSFT m #ifr
5rfef5TT»rr |"r ^  f w r
^RkTI ^  I W  T T ^ T ^ J  Tf
m  f e f t  f a r t  g ^ T t  ? p t h  n
STV̂ t >̂T tl'fH  *T <i*i«mf 

j f P p ^ p r

T̂F̂ T %tst fT̂ T <rii ^ '3̂ T% W C

v n m k  t R  p i  ^ r r  ^ r r  » f t t  f v  
q r  s ft w l  'f t ^ f h r r  t  % ^ r  

t*̂ T 5TR ^T ^t wr> TŴ T ^ 'fftx m x  
2f̂ T %̂ 7T % ?F?T f^Tl 5f5f *PI^TT

?nrnrT sn^r eft #  h ^ h t t t  ^  3f t  ^ i t t -  
Tcr %  w i %  f  r»r # >ft * r m  f v  

z r f  ? j ft  1 1 m  * m  ?TRr r̂r ^ f r  
fon t spjr vftr #

| t  JTT f ■Si li^ fr ^ I c f  H ^ R ft  ^
f iR ^ l ft  f t :  %  3T5T ^ft ^HTnil 5TR1

jfr ?ft f '? ^  ^ 1 %  &R  ^  T T ^ f t  

W T  3TRT ? f * T  e R t #  §  ^
in=TT ^ r V  ?IT8T T T f  

m H T  f%  p ? I T  ^ ? T  q r  ^W PTT
3 f T  J ^ t  I  f<T)T -4t ^  ? T f ^
i  f ^  ? » '  spt q n ^ t  5PTI
3 r w  1 m  w p : it?t q 'H r f  q r  v n m T  

n f r  f  ? t  q R ^ t  % 3 n ^ t  w r
»r?n t  ? A s m s rr r  s  argj ^pp 

? j  s p ^ t t  ss? V 'fftra - ^  O p  
s n fr  * f t  3 rfe frrn ri ? j h  ^ r M ^ n ^ r  

'SPTsjf %  ?T?TI^l 1PRT q T  f <,<; m  <.

5t=r % sn? ?r ?m^rr Jrft

? r ? t  A «rra^t ? f i k t  «? t  ?^t

t  1

s p f ^ tfe ft  =f t  ^  |  f t ;  ?r -
? ^ T |  %  m  Trsc szrfttT %  W T  * P t 3  
^>t <yPw 3?qT ! T O T  s ^ n i  ^  m  '3?T^t 
? c ftre t  q r  « m r  q ? t n  1 1 ^ n r  

JT^t 1 1 ^  eft f ^ ? r  e r a
^  ft> *P t «T5f ^TfTRT ^ “W  ^TeT 
? T  O T H  5>TT ft> 5^1 *F t  ^ f t  

^ T  %  f T W  ^ t  * f ^ T
■ ^ r t  g tr  T O T  ^ r  5 P T K  ^  ^ !T  «PT W
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$t»TT I P T  A A fa t ft  3TST %  3CTT 
m fatft srcr̂ rar *  snt #' *tf srra-fsrci
^  frTrfr ^  f t  »r?rr
T t f  5T3E «fPR ift  I  I % f a *  A ^  
* t  *TK ^TPT £ fa  I *  fciT %

xf*!x ^  ^faerm  sn=rr s ftr f a ^ R  
*5t m rm t <tt 3ft fa  snfm<fr, ?t$-

jpt^r tfrr gsfm «ff,

f^JTT ^,T «n ?ft OTT 3?fa 

sift A 3fr ^ * r f t  ^ t * if ^  a f t  ^
% iJSfTfa'fi 'Sft I tr^ t̂cj; ^

h t  '4 s ffr sfr ? £
g?  sppj f̂t fsmsr 3 ft v r  v, rm  

^PT fs? SR5̂  I *KT JRcTO
??3 fr^rwf ^ tr5  % 1 1 %m

fa  ^  fT*PF«T % f.r^r ^ t cn£fanr

3Ri# % far* S*fat VPF7t?f!H

Jfil f^WT 3TTCT 'TfT I ^  5t? I  f e

3r? <fm 9fcT wi grafa | sreT^Rft 

^  f  t^v p fR  * w  f^rra-

f  *frr # s rm  % fcm sr tft f , 
ar  ̂ 3TRT 5 to  I  %fa=T *^ T  q< rft *Rp5f 

S^RT | fa  # fT^/ft fst̂ icrsT sntft 

jfr^ar sft sjfottm % fat*

?fcPTT?r T̂'TT •'Jlgrl f  ^  ?5T 3>t d <4+'l 
& A f  3 T f a  * r t #  % fa ir f
* !> < l l  "^ Ifvd  f  ?

4  |st ?rr^ *t f 5  after ?tt eft 
i r f r r f^  ?r^rr f  fa  smi? rr^ 

‘sft'R f a f a f J T  STtT crsr 5,5f q- tfi£ |  
^f+»? *T *5TPTVT SRT̂ TRT ^t^dl ^ ftr *̂T

s m  % TT^Tfh sjfr srar fe u r r  

f t  err \ s: ^ T R  t  % f% * p -  trsp
3T5T ^ft f r m r  f H  TC TT^'Tfrr ^  -*Tt
^ K i  ^ tt = ^ r  ^ srfa ^?n +<«ii ^ t  

^ r a  ^ n  ? f»r^t ? m  ^t 

^*ft ^ q f t  # m w  s fk  ?nf^zr 

^ rr  | 3s% ?P|?rR ^  g?Rft 3 m  

fafirca «R?ft fW t x fa  ^  t o  Ht ?rre

^ f t  • sn f^ f^  t o  t f m  ^ z t  % 

^rm# A  ^  fl^t **$  ? x n  m m  

xnrf̂ i5T ft̂ TT 1

y& m fe r  ^  h rrvt f%

Voo w n  f*T5Rft I  %fk

fsn^t %  f^Z1»rt ft#  % 9TT5 W f?tf 

T5R fJT̂ ft S-lfefT t  ^  5ft W %*5T 
% ?F?T SPT »T3fT «P^T * fh  V ffi^FT  

m  T O  f5nr TT̂ cTr f?r?T#T I q f t  

eft r̂orr A ^  ?r̂ t «ptt fa vtf »T* <mr 
nr ^  <T5PT ^ft ^ < ^ 1

• ^  §  fam  ?rr?fft ? t trfafiprffv zn

^ f t  flfffeft #' ^  *3TO 'TiT T?m
I  I

sfTcr W3f jt? | fa  ?rmf ^q t 

«Pt fCTTcft 1 1 ^ r  *J7̂ ft
* f t f f  5tft ?fracrr | «rk  fas#  ^  

«TK»ft f 9 ^T % ^  t  3ft fa
frm % SI^ aprtf Tfe f  I iW
^  5t 3TTf?,T I  fa  aptt 3T3T ^Ttftrf^ 

q^t arkTT ?rtr f^T ^  ^t?<TfcT 

îT ̂ T^rr ^fat h rj?Tt
m  srt ? w r w  oT'TcT n ^ ^ t  ^ r f^ t  

^  ? tr  f^Hcr<t # ^rtf <t:=f ?rwm ? 

^«?^r jrm T ^ r r  fa  w  % ?n«r f»TK- 

srrrt q ft  w f t  1 1 fHTTSift, firrfT- 

?r<t ̂ t 3pt? 5 =en% ?rrq- q=nr ̂ tfspi 

m  ir f rn , w i  m  zrfvq  m  

W R I jftfsw, 75R ^nr f t f ^ t  m  

3ITRT ?rf3W I ^ t T̂TT

5*  ’Ttvjff % g w  ^  ?roft 1 

fvmrxt ^t *rrr eft 3̂ r% ?n# fcr 3r
?rk vrw r ^  ftrft 1 1 ^ f f t r r ^  ?n?JTT 

^ t ^ t¥  | «fh: ^  % fa?^ra

^ R ft  | *tt ^ r  % sraRft 1 1
A  ^nrafcn g fa  q-̂ r v *  %$ 

f^ r  % 3  * fk  f«re5& f i r m  r̂

tfwp*r #  3ft ^raar ^ t ^?ff

<fK ^>FT «f>t «r f^ r ^  jpi
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fsrnr f e n  j r t  fc, ^  $ s fa  wrx

f?r ’ffV afaft <nf*PF trvpn | ^ n f  

P T  S^Ft % 2HTR J 3  *T2H 

*rar vft smr, ?ft A ^remr g ft? * 5  

® tr t  * tw t  « i k  ^  ^ i t i

Mr. Chairman: Shri A<har. The
hon. Member may be brief and need 
not repeat what others have said.

Shrl Achar (Mangalore): Sir, I
will be very brief.

Mr. Chairman: What I say is this. 
Only two hours have been allotted to 
this Bill. A t least the consideration 
motion should be passed today.

Shrl Achar: Sir, I welcome this 
measure so far as it concerns ques
tions regarding the problems relating 
tc the reoganisation of States. Before 
the reorganisation of the States we 
had several High Courts and the 
splary and pension condit:ons were 
different and several problems had 
arisen on account of that. I find that 
the provisions in this Bill are quite 
■■atisfactory. And, so far as that is 
I'oncemed, I welcome this measure.

But I have grave doubtj as to the 
adequacy of the conditions and the 
t enumeration that is provided for the 
High Court judges. Of course, befor ’  
tne, arguments were addros‘ cd stating 
that we are in a socialistic State and 
generally, pay must be reduced and 
so, v'J y not tue pay of ti. - II ^h Cv,ur‘ 
Judges also? Not only that. I find 
from the Kerala State one hon. Mem
ber even went to the extent of stating 
that the Chief Minister is getting only 
Rs. 3501 - or so. I do not know what 
exactly his suggestion is—whether 
he wants the salaries of these Judges 
must also berreduced like that. 
I am afraid the comparison is rather 
odious. The position of the Minister 
or other politicians stands on an 
entirely different footing. It may 
be that a particular party is more 
anxious to get popular and it may be 
willing to work without any 
remuneration. Tn a neighbouring 
State, though the salary of the Minis
ter is only Rs. 350, I  am reliably 
informed that the remuneration the

Ministers got In other methods is 
much more than the salary. In fact 
one of the papers published facte 
stating that the present Ministers who 
are getting only Rs. 350/- as salary 
get, as a matter of fact much more 
than what the previous Ministers of 
the other parties were getting. (An 
Hon. Member: How?) I was saying 
that the Ministers and the Judges 
could not be Dut on the same 
footing . . . (Interruptions.)

An Hon. Member: There is nobody 
there; that bench is empty.

Shri Achar: I am sorry that nobody 
is there. I thought they were there 
then I w ill leave the point there. My 
grave doubt is with regard to the 
adequacy of even the remuneration as 
provided in the Bill. It is not merely 
from the point of view of comparison 
with the remuneration of the others 
that we should view this. We have to 
consider it from the point of view of 
efficiency. Are we getting the best 
men from the profession? In fact, in 
the course of the debate today it was 
argued, quite correctly, that our best 
men, our best lawyers who are practi
sing there are unwilling to accept the 
jobs on the remuneration offered to 
them. We know the best of them are 
not coming forward. It is very good 
to say that you must make sacrifice 
and serve the country. But are we a 
nation of sanyasis as Shri Anthony 
put it? Who is prepared to be a 
sanyasi? If we want the best of men 
in the legal profession, we must offer 
them sufficient remuneration. That is 
the point to be considered more than 
anything else.

From my neighbouring State, from 
the Communist Party, we hear that 
there is a lot of delay. I  know there is 
a lot of delay. Many suggestions were 
given. But we know that the addition 
of Judges does not improve matters 
very much. Whatever may be the 
position in the original courts, 
whether it is the munsif court, sub
court or district court, there is the 
excuse . . .

Mr, Chairman: That point is not
covered in this Bill and those points
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[Mr. Chairman] 
which were raised were already refer
red to by him.

Shrl Achar: I  w ill finish in some 
three minutes or so. I  was submitting 
that expeditious disposal of cases 
depends upon the efficiency of the 
persons appointed. Efficient members 
of the bar know how they can dispose 
of the cases. An efficient man is able 
to dispose of ten or fifteen cases. It 
is not enough to have more Judges. It 
depends upon the efficiency also. From 
the point of view of the efficiency of 
the judiciary, it is necessary to attract 
the best men in the profession. Now, 
what is the position? Let us take 
the income. What is the income 
of the people at the top and 
comoare it with what we are offering. 
It is not even one-fourth. The salary 
of a High Court Judge is not even 
one-fourth of the earning of a top man 
in the bar.

Shri Harish Chandra Mathur 
(P a li ) : What should be the salary? 
What do you suggest?

Shri Achar: That point is not here: 
I would certain]} say that elsewhere. 
So far as the High Court Judges are 
concerned, it is not merely the salary 
that we have to take into considera
tion; there is also the question of 
prestige and there may also be people 
who are at their old age and who may 
be willing to come forward. A ll the 
same, we should not grudge paying 
them an adequate salary. I wanted 
to point out this aspect of the 
question, especially when it was 
pointed out that Ministers of a parti
cular State were getting only Rs. 350. 
It may be that we may not be able to 
pay adequate probably, it may not be 
necessary also as some men may be 
coming forward because of the status 
given to High Court Judges and may 
be willing to work on a salary much 
less than what the people at the top 
are getting. A ll the same, if  we grudge 
to pay them a proper salary and give 
them proper conditions of service, I 
am afraid efficient men w ill not be 
coming forward. From that point of 
view also I felt that the provisions in 
the Bill may not be quite adequate.

Shrl Satyendra Naraysn Sinha: Sir, 
the limited objects of the Bill are two
fold—one is to include the service 
rendered by the acting Judges and 
additional Judges in the service 
rendred by them as High Court 
Judges for calculating their pensions, 
and, secondly, to take into considera
tion the service of Part B State Judges 
for computing their pensions as High 
Court Judges. These are the two 
objects of the Bill, and I  am not going 
to take up the general question which 
has been raised by many hon. friends 
because it is not germane to the issue 
under consideration.

A  point has been raised by my hon. 
friend there from Kerala and also by 
my hon. friend, Shri Heda, that when 
you are going to consider the Judges 
of Part B States as full-fledged Judges 
of the new reorganised High Court 
and you are going to treat them as 
continuing Judges, the question o f 
seniority assumes a serious proportion- 
and jou  cannot, lightly ignore it. I f  
you are going to treat them as 
continuing Judges, the service render
ed by them as Part B State Judges has 
got to be taken into consideration in 
determining their seniority as Judees 
o f this High Court. This becomes, 
therefore, very important from that 
point of view.

My own feeling is that Government 
is wrong here in treating the service 
rendered by them as Judges of Part B 
States equal to the service rendered 
by them as Judges of the present 
High Court for purposes of calculation 
of their pension, as also length of 
service as Judges of this High Court, 
because as Judges of Part B States 
they would not have been getting 
more than Rs. 2000 at the most, and 
more or less they were holding posts 
almost equal to District Judges in Part 
A  States. I  am not disparaging them; 
that is not my intention. My only 
point is that they were almost on oar 
with District Judges in Part A  States, 
and when on the reorganisation of 
High Courts in those States their 
position was suddenly elevated to the 
judgeship of full-fledged Part A
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states, to that extent it should be 
considered as a promotion in their 
cases.

Shrl Achar: These Courts became 
very much bigger when more areas 
were added to their States.

Shri Satyendra Narayan Slnha: I 
am coming to that. When District 
Judges, Munsiffs and others are 
elevated to the Bench their previous 
service is not counted towards 
seniority as High Court Judges or 
towards their pension. In the same 
way, service rendered as Judges of 
Part B States should not be treated as 
on par with the service rendered as 
judges of the Part A  States. They 
could have been given credit for the 
service rendered as judges of Part B 
States on the basis of, say, 50.50. Their 
length of service there divided by two 
should be considered to be the service 
rendered by them as Judges of the 
present High Courts in order to deter
mine their pension. Perhaps that will 
remove the serious anomaly that has 
arisen today. I hope the hon. Minis
ter will take this into consideration 
while replying to the debate, and I 
believe he will move an amendment to 
this effect, so that this anomaly is 
removed. That is all I have to say.

Mr. Chairman: I just want to
ascertain whether the House is going 
to sit longer?

Some Hon. Members: No, no.

Mr. Chairman: In that case, I  w ill 
call the hon. Minister.

Shri Harish Chandra Mathur: I
would like to speak and take about 
ten minutes.

Mr. Chairman: But that would be 
pest the time.

Shri Harish Chandra Mathur: We
have got another half an hour the day 
after tomorrow for this Bill. I think 
a point has been raised which affects 
us directly.

Mr. Chairman: Very welL Shri 
Harish Chandra Mathur.

Shri Harish Chandra Mathur: I
think the hon. Member who has just 
spoken before I  rose has done less 
than justice to the Judges from Part B 
States. I  think by no criterian and by 
no standard that such an attitude 
could be adopted. I f  the suggestion 
as made by the hon. Member were to 
be accepted, I think you w ill create 
such an anomaly which w ill be almost 
ridiculous.

In the first instance, I do not think 
that we should mix up the question of 
seniority with the question of reckon
ing the period for the sake of pension 
and leave. Even in respect of the 
question of seniority, I think the Gov
ernment w ill have to give it proper 
consideration and reach a decision. I  
am absolutely one with the two hon. 
Members who had already spoken and 
made a grievance and had made a 
complaint that the Judges of Part B 
States have not been fairly treated. 
The argument advanced by my hon. 
friends that these honourable Judges 
were not getting the salary which 
their brothers elsewhere were getting 
is absolutely not relevant to the issue, 
and I cannot understand how, if they 
arc found fit to he on the Bench of the 
High Court of a Part A  State, they 
should be considered as having been 
promoted. I would like to know from 
the hon. Minister, and would like him 
to explain to us whether he considers 
the appointment of these Judges as a 
new appointment and as an appoint
ment on promotion.

So far as I know it was not taken or 
accepted that all the Judges who were 
in Part B States and functioning as 
such were to be taken over to the 
Bench of Part A  States irrespective of 
their merit. If I am not wrongly 
informed, the Chief Justice of the 
Supreme Court went round almost all 
the States, discussing with the Chief 
Justices of the High Courts of the 
various States, and there was almost 
a screening which was done, and rt
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[Shri Harish Chandra Mathur] 
was only alter that screening that 
they came to a definite conclusion that 
a particular gentleman sitting on 
the Bench was absolutely worthy of 
that seat and that he could be taken 
over. Even after putting the honour
able judges to that position, and even 
after the scrutiny and the screening, 
i f  you want just to differentiate 
between a judge and a judge, I  do not 
know where we stand. I think it was 
a very uncharitable view which has 
been taken.

I  think my hon. friend should have 
stopped there. But he goes a step 
further and suggests that certain 
modifications should be made even in 
reckoning the privileges for leave, 
services and all that. I see no justi
fication for such a view, and I hope 
the hon. Minister when speaks on this 
point w ill give a reassuring answer 
and w ill not give any credence to a

solitary view which has been express
ed on the floor of the House.

17 hr*.

Apart from this, I  may also be 
permitted to make another submis
sion.

Mr. Chairman: How much time
does the hon. Member require?

Shri Harish Chandra Mathur:
Another 6 or 7 minutes.

Mr. Chairman: The hon. Member
may continue on the next day. The 
House w ill stand adjourned till 
Saturday.

17.0}  hrs.

The L ok  Sabha then adjourned till 
Eleven of the Clock on Saturday, the 
27th Septem ber, 1958.



[Da ily  Draws] 8788

ORAL ANSWERS TO QUES 
TIONS: .

U. S. Q. Subject 

No.

[Thursday, 2jth September, 1958J

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U. S. Q. Subject Colum ns

No.

Co lu m ns

1584 Mrs. Joshi in Goa Jail . 85ii-i3
1585 Prices of doth . 8514—16
1586 D ; «  lt-ilisition of A l-

ministration . . 8516— iR
1587 Indian nationals in Cey

lon . 8519
1633 Repatriates from Ceylon 8519—23
1588 Ntgi hostilcs . 8 524-25 

589 Raw mareriils for Ind-
sutrics . . . 8525—29

1590 W;g» Board for Cat ion
Textile Industry . 8579—32

1592 Non-ferrous mewls . 8533—35
1593 Verifical ion of claims . 8535-36
1594 Conferei cc on Refugee

Rehabilitation . . 85-6—38
1595 Cardamom Bo;,id . f 53 —40
1596 Raw Film Factory • 8540—42
1598 Tyre manufacturing

companies . . 8542—44
1600 Supj ly of water in th;

Bapu Park . . 8544-45

S.N.Q.
No.

15 Closing down of ferry
services by Bombay 
Ŝ eam Navigitioa Com
pany, limned . . 8545—4*>

16 Vacation of residential
buildings in Jhiria . 8548—50

WRITTEN ANSWERS TO 
QUESTIONS: 8550— 6̂53

S.Q.
No.

1591 Production of cement
1597 Import of automobile 

tyres
1599 Land for rehabilitation
1601 Faridabad Township
1602 Displaced persons in

Tihai Colony .
1603 Decline in Textile

ports
1604 Jungpura Bridge .
1605 Supply of arms by U.S.A.

to Pakistan
1606 Paper mills in Madhya

Pradesh .
I 606-A Export of iron ore

8550-51

8551
8551-52
8552-53

8553

8553-54
8554-55

8555

8555-56

1607 KHadi Weavers in Jajastha 8557-58
1608 Allotment of Raw Films 8558
r6o9 Hindus'an Morors Limi

ted, Cilcutta 8558-59
1610 Tea girden hboar 8559-60
1611 Bicyle fjc’ories in 

Ludhiana (Punjab) 8561-6 r
1612 Import of tabacco 8561
1613 Films Divisions . 862
1614 Shortage of X-Ray Films 8562
1615 “  India 1958 Exhibi io 1” ^63
1616 Industrialisation in Kerala 

State 8563-64

1617 Installation of statutes . 8564-65
1617-A Mm>ifa ture of gliders . 8565
1618 Cloiure of tea estates in 

Assam 8565-66
1619 Handloom Industry 8‘ 66

1620 Import of fumigmts 8566-67
1521 Strike of Workers of Sec-

thiranu Mica Mining 
Company

1622 Geneva Atomic Conf
erence

1623 Report of Sholapur Spin
ning and Weaving 
Mill, Ltd.

1624 Khadi Gramodyog Bha-
wju, Now Delia

1625 Tiruvannoor Cunon Mill
(KeralaJ .

1626 Transport congestion
1627 Raw Film Factory
1628 Naga hostile*
1629 Non-ferrous metals
1630 Nangal Fertilizers and

Cucmicals CPiivate) 
Ltd.

1631 Expori of alcohol
1632 Cement
1634 Tea propaganda abroad .
1635 Tin plate requireiAents .
1636 Raiio.iatisaiion in textile

mills, Kanpur .
1636A State Trading Corpora

tion of India (Private) 
Ltd.

1637 Works Committees

8567 

8567-68

8568

8569

8569-70

8570
8571 

8571*72
8572

8573

8573
8574

8574-75
8575-76

8576

8576-77
8577
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U. S. Q. Subject Columns
No.

WRITTEN ANSWERS TO
QUESTIONS—contd.

1637A State Trading Corpora
tion of India (Private)
Ltd. 8577-78

1638 Central Information Ser
vice 8578

1639 Cement Industry 8578-79

1640 Central Zonal Council . 9

1641 Acquistion of land in
Delhi 8579-80

1642 Industrial Estate at Dar-
bhanga 8580

1643 Cantonment Board em
ployees 8580-81

2742 Folk danccs 8581

2743 Handloom Industry 8581

2744 Local developmeni works 8581-82

2745 Delhi shops and Estab-
lisliment Act 8582

2746 Displaced persons colo
nies in Delhi 858

2747 A.I.R. 8582-83
2748 Steel for small-scale In

dustries in Andhra 8583

2749 Licences for wine 8583-84
2750 Cattle breeding program-

58 4mees
275- Saw and hosiery factories

in Manipur 8_&4

2753 Dalmia Dadri Cement
Ltd. 8584

2754 Foreign trade missions . 8584— 16

2755 Development oflndustries 8586
2756 Defaulting campanies

in Punjab . 85*6

2757 Chcmical Industries 85^7
^2758 New Industries, in Punjab 8587
*2759 W: ge map of India 85S7-88
2760 Fiench Togoland . 8588
2761 Hastir.ifVi Townshir . 8588^9
2762 Pakistani nationals in

India f 85f »
2763 Atomic fuel fabrication

8589-90plant .
2764 Indian nationals in Aus

8590tralia
2765 Import of optical instru

8591ments
2766 Brick prices . . 8591

WRITTEN ANSWERS TO
QUESTIONS—contd.

XJ. S. Q. Subject Column*
No.

2767 Non-ferrous metals 8591-9*
2768 Manufacture of sugar and

gur . . . 8592
2769 Industrial Production

Unit, Tripura . 859*
2770 Delhi Land Reforms Act 8593
2771 Hospitals for displaced

persons 8593-94
2772 Small-scale Industries . 8594
2773 Automobile tyres 8594-95
2774 Displaced persons in

Assam 8595-96
2775 Export of iron ore 859®
2776 Goa 8596
2777 Public Cooperat ion Cen

tres 8597
2778 Bhoodan Movements 8598
2779 Employment Exchanges 8598
2780 Loans to displaced persons 859
2781 Zircon 8599

2782 Export of manganese ore 8599-8600

2783 Iniiinn fishermen in
Piyan River 8600

2784 Land reforms 8600-or
2785 Zcta and super Zeta 8601
2786 Beryllium Oxide . S601

2787 Hindust an Machine Tools
(Private) Ltd. 8601-02

2788 Incidents on India-Goa
Boeder S602

2789 Export of handicrafts
8602-03goods . .

2790 Coir Enquiry Committee 8603

2791 Ashoka Hotel . 8604

2792 Free-lance news photo
graphers . 8604-05

2793 Population of Bangalore . 8605

2794 Small-scale Industries in
Orissa 8605-06

2795 Staff in the Ministry of
Labour and Employ
ment 8606

2796 Staff in the Planning
Commission 8606—08

2797 Staff in the Ministry of
8607Rehabilitation

2798 Raw material for medi
cine* 8607-08

2799 High Explosives Factory
8608in Puajab

2800 Dandakaranya Scheme 8408-9
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V . S. Q. Subject Column*
No.

WHITTEN ANSWERS TO
QUESTIONS—contd.

2801. Out-of turn allotments . 8609
2802. Minuf icture of wine * 8609-10
2803. Libraries in Nepal . S610
2804. 1 a, f 8610
2805. Lands to displaced persons 8611
2806. Persoi.s declared per

sona non grata . . 8611-12
2807. Newspapers . . 8613-14
2808. Food Product Factory

at Madhepur (Bihar) . 8614
2809.' Lakhimpur border in

8615cidents . . .
2810. Training Centres in

8615Tripura .
2811. Industrial Estate in

Agartala (Tripura) 8615-16
2812. Partition of South

Wes' Africa ,8616-17

3813. F >rwird Trading in
8617-18Oilseeds •

2814. Films on reconstruction
8618of a village .

2815. Bhoomidari rights in
8618-19Delhi

2816. Gita Refugee Colony . 8619
2817. Extraction of Uranium

from Sea water 8619 20
2818. Residential Quarters on

Minto Road 8620-21
2819. Demolition of a buil

ding near Krishi Bha-
van . . . . 8621-22

2820. Demolition of a buil
ding near Krishi Bha-
van . . . . 8622

2821. National Small In
dustries Corporation

8622-23(Private) Ltd. •
2822. Industrial Extension

Centre in Kerala. 8623-24
2823. Export of Indian sew

8624ing machines
2824. Housing in Orissa 8625
2825. Renaming of Delhi

8625colonics •
2826. Harijans in occupa

8625-26tion of evacuee houses
2827I Employee in All India

8626Ratio

2828. Refugee colony at Bha
8627rat Nagar •

2829. Directorate-General of
Supplies and Disposals ■ 8627-39

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U. S. Q. Subject C o m m a
No.

2830. Titanium Dioxide. . 8629-30
2831. Swing Credit Facili

ties Agreement with
Poland . . 863"

2832. Tea . . . .  8631
2833. State plans . . 8631-32
2834. Finance for tea gar

dens • . . 8633
2835. Demolition of huts near „

Ashoka Hotel . .
2836. Export of Indian film*
2837. National Small Indus

tries Corporation (Pri
vate) Ltd. . .

2838. Export of tea to Iran .
2839. Auctioning of Evacuee

buildings. . .
2840. Government buildings
2841. Evacuee Interests (Se - 

paration) Act, 1951
2842. Cheap Housing Scheme
2843. All India Radio .
2844. Brassware industry
2845. Annual Report of the 

Chief Inspector of Mi
nes . . . .

2846. Staff of the Indian High 
Commissioner in U.K.

2847. Remittances to Ii.dia 
from Heads of Indian 
Mission abroad.

2848. Foreigr Service Ins
pectors

2849. Foreign Service Allow
ance . .

2850. Mining sirdars and 
quermen

2851. Closure of mines .
2852. Bicycle urats in Mad

ras.
2853. X-Ray films
2854. Songs ir. Indian Films
2856. Valuers and Peons in 

Regional Settlemei.T 
Commissioner’!. Office 
atjullurdur.

2857. Import licences for con
sumer goods . •

2858. Licence for manufac
ture of medicines.

2859. State Trading Corpo
ration of India (Private)
Ltd. . . .  8646

8632-33
8*33

8633-34
£634

8634*35
8635

8635-36
8636

8636-37
8637-38

8638-39

8639

8639-40

8640

8640

8641 
8641-42

864a
8643
8643

8643-44

8644-45 

8645



r m

17. S. <3- Subject ConTMwa
Wo.

2860. State Traditg Corpo
ration of Iudia (Private)
Ltd. . . .  8646

2861. Export quota* . . 8646-47
2862. Supply of caustic soda 8647-48
2863. Export of manganese

ore. . . 8648*49
1864. State Trading Corpo*

ration of India (Pri
vate) Ltd. . . • 8649

1865. State Tradir.g Corpo-
'  ration of India (Private)

Ltd. . . . 8649-50
2866. State Trading Corpo

ration of L dia (Private)
Limited • • • '8650

2867. State Trading Corpo
ration of India (Private)
Limited • • • 8650-51

2868. State Trading Corpo
ration of India (Private)
Limited. • . . 8651-52

2869. Export of iron ore • 8652
2869A. Arms and ammunitions’

imports • . 8651—53

WRITTEN ANSWERS TO
QUESTIONS—contd.

PAPERS LAID ON THE
T a b l e  • • • •

The following papers were laid 
on the Table,—

(1) A copy of the Report of 
the Admii.istrative Vigilance 
Division for the period xst 
April, 1957 to 31st March, 
1958.

(2) A copy of Notification No. 
G. S. R. 797 dated the 13th 
September, 1958, under sub
section (3) of Section 25 of 
the Rubber Act, 1947, mak
ing certain further amend
ments to the Rubber Rules, 
1955*

(3) A copy o f each of the fol
lowing Reports, under sub
section (1) of Section 19 of 
the Coir Industry Act, 1953:—

(i) Animal Report on the 
working of the Coir board 
for the year 1957-58 .

(it) Report on the working of 
the Coir Board for the half- 
year ending the 31st March, 
1958
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ARREST OP MEMBEi

The Speaker informed Lok 
Sabha that he had received $ 
wireless message dated the 24th 
September, 1958 from the Dis
trict Magiitrare, Pillibhit inti
mating the arrest of Shri Mohaa 
Swarup under section 143 of 
I.P.C. on 24-9-1958 for leading a 
food agitation procession in 
contravention of the City magis
trate’s Orders
REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU
TIONS—PRESENTED

Twenty-eighth Report was 
presented .

REPORT OF COMMITTEE ON 
ABSENCE OF MEMBERS 
FROM THE SITTINGS OF 
THE HOUSE—PRESENTED.

Ninth Report was presented •

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE .

Shri Tayappa Hari Sonavane 
called the attention of the Minis
ter ot Commerce and Industry 
to the fall in textile production 
in the country due to closure of 
the Sholapur Spinning and Wea
ving Mills Ltd.

The Deputy Minister of 
Commerce and Industry (Shri 
Satish Chandra) made a state
ment in regard thereto.

STATEMENTS BY MINIS
TERS.................................

(0  The Deputy Minister of 
Defence (Shri Raghuramaiah) 
laid on the Table a statement 
regarding the Annual Report 
and Audited Accounts of the 
Bharai Electronic (Private) Ltd.

(« )  The Deputy Minister of 
Rehabilitation (Snri P.S. Naskar) 
made statement correcting 
the statement laid on the Table 
on the 1st September, 1958 in 
reply to Starred Question No. 
764 by Shri Rad ha Raman and 
Shnmati Renu Chakravartty re
garding Evacuee Property in 
Delhi • • •

BILL INTRODUCED .

The Appropriation (No. 4) 
Bill, 1958

m *
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BILLS PASSED. . . 8«59--875« B ILL UNDER CONSIDERA
TION .

(0  The Minister of Revenue 
and Civil Expenditure (Dr. B. 
Gopala Redd!) moved that the 
Appropriation (No 4) BiU, 1958 
be taken into consideration. The 
motion was adopted. After 
dause-by-dause consideration 
the Bill was passed.

(»0  Further discussion on 
the motion to consider the Su
preme Court Judges (Condi
tions of Service) Bill, 1958 and 
the amendment for reference of 
the Bill to a Select Committee 
continued. The amendment 
m i negatived and the motion 
for consideration was adopted. 
After clausr-by-clause conside
ration the Bill was passed.

The Minister of State in the 
Ministry of Home Afiairs (Shri 
Datar) moved that the High 
Court Judges (Conditions of 
Service) Amendment Bill, 1958 
be taken into consideration. 
The discussion was not con
cluded.

AGENDA FOR SATURDAY, 
27TH SEPTEMBER, 1958 —

Further discussion on Shri 
Mahancy  ̂ Resolution re : ap
pointment of a Boundary Com
mission toadju, icare up on boun
dary disputes between Orissa 
and Bihar and Madhya Pradesh; 
and consideration of other Pri
vate Members' Resolutions.
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